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LOK SABHA DEBATES 

LOK SABIIA 

, Tuesday, August 17, 1993/Sra'anl 26, 1915 (Sab) 

The £Ok Sabha met at Eleven of the Clock 

(MR SPEAKER in the Chair} 

ORAl:. ANSWERS TO QUESTIONS (c) The Government haa decided to set up a 
fErrglWtl 

Wodloall 011 PriDwy CIaaa ChUdre. 

-282. t SHRI SANDIPAN BHAGWAN 
TIlORAT 
SHRIMATI GEETA MUKHERJEE 

lIIlall IfOUP of examine the recolJllDelldations 
of the Committee with the objectiw of makilll 
diem workable in the .school system. 

SHRI SANDIPAN BHAGWAN 
TIlORAT: Mr. Speaker, Sir. 1 want to bow 
from the hon. Minister when will this ,man let 
of IfOUP be appointed by the Government and 

: Will the Minister of HUMAN RESOURCE what are the auidelines to be issued to this 
DEVELOPMENT be pleaaed to state: IfOUP. 

(a) Vibelher the Committee constituted 
underthe chairmanship of Prof. Yuhpal. with a 
view to reduce the workload on the children in 
primary claaae .. haa submitted ita report; 

TIlE MINISTER OF HUMAN RESOURCE 
DEVELOPMENT (SHRI ARJUN SINGH): 
This poup will be appointed this week and the 
request to the poup "WOUld be that it would 

,if 10, the detail, of the recommendations eumine the "whole issue both in terms of 
IIIIde by the Cumlllittee: aftd recommendations of the Yuh Pal Committee 

and al&O in the liaht oC the national poliey rr 
(c) the action tabn/propoaed to be taken education and what .... done immediate1.y.after 

Ih_n 7 Ihe inhoduction of this policy. 

TIlE DEPUTY MINISTER IN THE MINIS-
TRY OF HUMAN RESOURCE DEVELOP-
MENT (DEPARTMENT OF EDUCATION 
AND DEPARTMENT OF CUJ.l1JRE) 
(KUMAIU Sl.:.1JA) : (a) Yes, Sir. The National 
Advisory Committee set up under the Chair-
OtalUIhip oJ Prof. Yash Pal to su_eat ... ys to 
reduce the academic burden on schoolltUdenta 
Slanina from the pre-primary to senior secon-
dary ataae has submitted its repon on 15th 
July, 1993. 

(b) The Committee haa made important 
recommendations lor decentralisation of curri-
tWulIl aDd tmboot. desipina, stricter control 
OIl openina aDd luDCtionina of kindellartens. 
iuue of teUbookl by schools to children on 
rotalbJn baaia, abolition of home work in 
.,nmary claases and introduction of concept-
baed questions in board examinations. 

In this comprehenai'W bac:taround. theoaroup 
will submit its propoaala. 

SHRI SANDIPAN BHAGWAN 
lHORAT: It is a aood thina that the system of 
ldnderaartena is beina llbictly controlled as will 
be seen from the _. The system of 
ldndellartens, at present. is separatina children 
from rural poor and the urban children. J would 
request the hon. Minister to teU the House 
1Ioblltherthe Yash Pal Committee haa applied its 
miDd to this lact and wbether the academic 
career of education in ·the rural sector will 
be improwci 

SHRI ARJUN SINGH: This recommenda-
tion, thouah. haa focussed 'Wry lIluch on the 
ulban children Vibere this phenomenon is 
much more pronounced. the effect of this ewn 
in the rural areaa will be taken into aCXOU1lt. 
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SHlUMATI MALlNI BHAT-
TACHAllYA: In allSVt'a"to question{b), it has 
been said that there would be stricter c:onlrol on 
opening and functioning ofkinde:rp11eDS. This, 
of coune, will haw to be done because wry 
often private kinderprtens act as a kind. of a 
factory throuah v.bich wry )'OUDI children are 
processed for beine admitted to primary 
classes. 

llnleas WI' simplify the system of admissions 
a,r primary claases, unless WI' abolish the 
system of admission uaminations for primary 
c:laases, I do DOt think. that stricter control can 
be exerted over the ki.ndeqarten. I would like to 
know whether the Gowmment or the 
Committee is considerinl any measures for the 
abolition of this totally vicious system of admis-
lion examinations in the primary claases. 

SHRI ARJUN SINGH: That is one of the 
eO'orta bein& made, as I said in the wry begin-
nina. riaht after the in1roduction of National 
~ on Education and in some of the 
IIIIibopolitan cities specially like Delhi, this 
Idmission kist has been abolished But that has 
to be done everywhere. The only problem is that 
sinc:e education at that lewl is entirely the 
responsibility of the State, WI' will haw to evolw 
lOme methodolOlY in consultation with the 
State Gowmmenta. I would like to inform the 
House that this is a feature which has drawn 
adwrse attention not only in Parliament but 
alao from the patents of the children. It is in that 
liPt that _ though there was a provision in 
the National Policy on Education and some 
steplwretaten, it was thought necessary to ask 
Prot Yuh Pal to 10 into the entire matter IIPin 
and his recommendations and the steps taken 
previoualy topther will be examined now for 
applil:ability in the State sector also. I may 
infonn the HOUle that ia September, 1993 we 
will hold a apeclal meetin& of the CAB of 
Educalioa where this issue will be brought up. 
I am placiue with )'OUr permission the report of 
the Yuh Pal Committee on the Table of the 
House and I would request the hon. members 
alao to giw lOIDe attention to that report and I 
will be arateful for any kind of .suaestions that 
they _ld like to aiw. 

SHRI SHANTARAM POTDUKHE: Sillce 
a lallB number of droP-outs are in primary and 
in the other claaaea in far-l1uDl areas, specially 
in tribal and rural areas, is the Government 
c:ouideriDl that aspect ..melber it is mostly 
because of the poverty and other conditions? 
What is the Gowmment thinkiaa about 
that? 

SHRI ARJUN SINGH: AI I said, the focus 
iil thii is on the urbanised IChooI but wherever 
.m problema will come up in the course of the 
disauaions with the States or, from educa-
tionists, 1ft! will try to see and address ourselves 
to this issue. 

(7hlrulation I 

SHRI RAJNIU'H SONKAR SHAS-
TRI: Mr. Speaker, Sir, there _ some 
conf"luiIJa referencea about Maharana Pratap, 
Mahatma Gandhi and other martyrs of the 
country in the text boob of schools in Uttar 
Pradea and lOme other States. Throup )'OU I 
"WOuld like to ask the Education Minister 
..melber the Committee on text boots set up by 
him has made any recommendations to remaw 
or amend such confusiIlI references and secon-
dly, whether the Government propose to 
include lea80DS about the prominent perIOns of 
the country in these text boob? 

MR. SPEAKER: This question was repro-
ine leasenina the woridoad. 

SHRI ARJUN SINGH: Mr. Speaker, Sir, 
this question is different and the Yashpal 
Committee WIll not entruSted with this job. But 
reaardina the query made by the Member, 
I 1IOUld like to inform that a NCERT Commit-
tee already exists 1Iobich have reviewd these text 
boots from time to time and if requested such 
unwanted portions have also been removed 
from the text boob and moreover a constant 
viail is beina maiutaiued in this repro. 

SHRI GUMAN MAL LODHA: I would 
like to know from the hon. Minister whether 
this Committee'. report i. being examined by 
anotherGroup of the Government for its accep-
tance. Would the hon. Minister assure the 
House that before the next academic session 
IIalts, this report of the Committee as examined 
by the Group, would be implemented 7 

SHRI ARJUN SINGH: Sir, all I can say is 
that w can ·make a wry honest effort in that 
direction. But IIiDce the matter, as I said earlier, 
.eoncems specially every State Gowmment, 
I cannot mab a cateaorical assurance on that 
accoulIl On the CABE. all the States are 
mpresented through their Education Ministers. 
The discuasion will be·held in September. I will 
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impma upon the laos. MinUren of Education 
thIt thia ia the wiah of Parliament I am sure, 
taey ....m P8J due heed to it. 

SHRI G. DBVARAYA NAIK: We are very 
happy that the Government is takina some 
111 __ to'improve the educational system. "Wu 
haft appointed a Committee and that Com-
mittee has also submitted iU report. But only 
euminina papers. suagestioaa. and puttina up 
before the Government or the Department has 
DOt liven lood results. As far as primary educa-
lion is con<:emed, the rural areas havt! been 
covered. Of coune some parts 'Mlre nealected. 
Now, forthe improvement of Education in rural 
areaa. the Government has taken keen interest 
and that report is before the Government. 
I want to know from the hon. Minister whether 
the recommendations made by the Committee 
will be implemented early. What is the reaction 
01 the Government to implement it. 

MR. SPEAKER: That question was replied 
pst one second before. 

SHlU RAM KAPSE: The Yashpal Com-
mittee was mainly appointed to su .. ways to 
redu<:e the academic burden of school students. 
I would like to know what are the suggestions as 
far as the burden is concerned. The other thing 
is in the reply, at the end. you have mentioned 
that a small ,roup will see to it that the recom-
mendations are made workable in the school 
system. Is there any defect in the Committee's 
report as far as the 1Wlrkability of the report 
is concerned? 

SHRI ARJUN SINGH: Examinina that 
aspect is not say that the report does not present 
a proposal which is not workable. It is certainly 
1I01bb1e. I said that this is an iasue which was 
addressed by the National Policy on Education 
iuel(. There were some efforts. Those efforts did 
DOt succeed fully. Therefore, it was found 
neceaary to appoint a Committee and this 
Committee was appointed. I am sure, the ,roup 
will JO into all aspects in which progress could 
DOt be made in the past and the suaaestions of 
thia Committee will have to be intqrated into 
an intqrated approach invalviJla all the State 
Govemmenta in thia 1Iilao. The main suaestions 
as are already bown to the hon. Miniiter 
are these. 

SHRI RAM ICAPSE: What about the 
load fIIeIor't 

SHRI AIUUN SlNGH: Yes. that ia 
precisely the point. The load ia not only a 
question of boot. alone bat also of the 
curriculum; it ia the need to provide worlrina 
days; it ill the need to have teachers who are 
tnfned. _0 can p the kind oC education that 
fa 1IiIII:CIIIUY. Thea there is the accountability. 
There are _rioa. facton lfhich JO Into the 
ultimate load on the., students. All those things 
will have to be attended to in a compmllensiw 
menD« and then only the load can be lessened 
or at leut di'wlrtified in the manner so that it is 
DOt a burden OIl the school children. 

[.Thlll.riotion) 

SHRI SURYA NARAYAN YADAV: 
Mr. Speaker. Sir, the Yashpal Committee report 
has been IUbmiUed. A reference has been made 
in it about the urban primary schools. I want to 
know Crom the Minister whether he will also 
include rural primary schools in the workina 
area oC the committee, he is ,oina to announce 
within a 'MleJt's time so that better education 
may be imparted to the children there? 

MR. SPEAKER: It has already been 
IIllB'Mlred. 

[En,li.rh) 

JIalIway .twork Ia West Heap) 

*283. DR. ASIM BALA: Will the Minister 
cl RAILWAYS be pleased to state: 

<a) The conaete proposals for expansion 
and development (lC railway netMHk in West 
BenaaI Cor 1993-94 and 1994-95; and 

(b) the *'PI beina tabn in this reaard '/ 

TIlE MINISTER. OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI K. C. 
LENKA): (8) A .. tementislaidonthe18ble 
01 the Sabha. 

(b) A 111m of Rs. 151A7 crorea has been 
allocated for the projects in West BenaaI durina 
1993-94. Allocation offunds durina 1994-95 will 
be COlllllleDlUrste with the expected proaress 0{ 
th_ 110m. subject to a_ilability of 
a'OUta!I. 
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STATEMENT 

<a) The Collowina New linesIDoublinas ale ta!ptted for completion durina 1993-94 and 1994-
95. 

Sl. No. Name of the section 

(i) Kulpi-.Karaniali-Nischintpur 

Length Date of 
openm, 

12.7 kills. 1993-94 
(ii) Nischintpur-Kashinlll&r-Kakd-.ep of Lakshmikantpur-

Namkhana New 80 line projec:t. 
21.6 kms. 1994-95 

D. Ga. _ftlSloM 
The conwmon of PuNlia-Kotshila NG line into 80(35 lans.) completed on 15-2-1993, has been 

opened for paisenaer services on 1-7-1993. 

m. Doab .... 
1. DoabIlBg hetweeD SaIl......., IIak callia-New Farab MaIda To_ 

(i) Bonidanaa link cabin-Bonidanaa 
(ii) Chamqram -Khaltipur 

(iii) Kbaltipur-Jamira&hata 

1. ))08111& IIetweea Buual-Boapoe 

(i) Duttapukur-Bira 
(ii) Bira-Guma 

(iii) Balance of Duttapukur-Habra 

204 kms. 
8.00 kms. 
7.51 kms. 

4.00 kms. 
3.70 kms. 
6.791tms. 

1993-94 
1993-94 
1993-94 

1993-94 
1993-94 
1994-95 

3. DoIIIIiIIa hetweeD MaIda TowD to New BonpipoDt 

Telta-Dalkhola 8.22 lana. alleady 
opened in 
may, 1993 

4. Doublinas between Khana-Jhaptardal 
and Jhaptardal-Guwra have been sanctioned 
in 1992-93 'and 1993-94 respectively. ~ 
liminary ananpments ale in propeas. 

IV. Metro IaiIwII,)' project ia c.ac.tta 
The project comprises a totalletJilh of 16.45 

Jan. Out of this total lenath two acparate 
tIreIdIea viz. Dum Dum to Belpcbia in the 
North (.2.15 tm.) and 1b11ypnj to Esplanade in 
the South (7.65 lan.) totallina to 9.8 t.m. haw 
been completed and commiasioned for trafllc. 
The wort is pftllelllly in propea in thel'flmain-
iDa 6.6S kID&. b~ Eaplanade and Bel-
pchia. 

Bandel-KalWa 'TI.OO Km.s. 6S% likely to 
be opened 
in 1994-95. 

DR. ASIM BALA: Durina 1993-94. huse 
Iona diItaJIce trams have been introduced in the 
Eutero Railway specially in Howrah and 
Sealdah divisions and some small projects 
lemain Idle Cor a lona time. Whatew:r the hon. 
Minister baa aald in his reply, they lelate to very 
wry II11II11 projects involvina a distance of only 
a few k.Domet_ specially lOme melle J8UJe 
conversion projecta c:overina a distance of ten 
kilometre&. But that also has not been taken up. 
I 'MlUld lib to know from the bon. Minister 
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when this project is ,oina to be completed. I 
would lite to know whether there is any pro-
poaal Cor latina up this project. When is he 
aoiDJ to ataI1 wort on this project? 

SHRI K. C. LENKA: 'Sir. I have already said 
about.the Jkojeda whIdt 1ril1 be taken up dur 
m, 1993-94 and 1994-95 D~'ails have been 
liven of the sections which will be completN1 as 
also their taralll dates. I do not kIlO lIi which pro-
ject the hon. Member wanls me to compllllt". 
'1ntm'Updoru) 

SHRI BASUDEB ACHARIA: It is the 
Shanlipur-Nawadeep project. 

MR. SPEAKER: I am ,oina to allow Shri 
Acharia to aak a Queation. 

DR. ASIM BALA: Secondly. metro railway 
project and cin:ular railway project in Calcutta 
haw remained idle for a long time. Every time 
we 'Ill an assurance from the Minister about it. 
But every time. that assurance is not fulfilled. I 
M)uld like to know from the hon. Minister what 
is the exact time by which he is going to com-
plete the project. 

SHRI K. C. LENKA : This Question does not 
arise this )'ear. But I will certainly see ... 

MR. SPEAKER: You can send him the 
reply. 

SHRI K. C. LENKA: About metro project in 
Calcutta. it comprises of a totalleJlllh of 16.45 
kilometres. Out of this totallengtb, two separate 
stretches, namely. Dum Dum to Belgachia in 
the North (2.15 Kilometres) and Toll)'lanj to 
Esplanade in the South (7.65 .Kilometres). thus 
totalling to 9.8 kilometres, have been completed 
and commissioned for traJTtc. The work is pre-
sently in Pl'08re5S in the remainina 6.65 kilomet-
res between Esplanade and BelgachiL 

SHRIMATI MAlJNI BHATIACHARYA: 
He is just repeating the written anawar. 

SHRI BASUDEB ACHARlA: The Govern-
ment haa adopted the unigauge system in 
Indian railways. For the current year. the total 
allocation for gauge conversion is Rs. 850 
CIOreS. Out of this Rs. 850 crores, the share of 
West Bengal is only Rs. 5 crores that too for a 
project of my district IlIoilich haa been completed 
conversion of PulUlia-Kotshila metregauge 
section to broad gau,e section. It haa been com-
pII!led. There is another important narrow 
pup line. I have received a reply from the hon. 
Minisler about the conversion of Bankura-
Damodar River railway line. It has been taken 

IJ\II!1' by the Indian railways from the private 
maDlllement. I have received a reply from the 
hon. Minister the conversion of Bankura-
Damodar River (BDR) railway line 1ril1 be 
taken up in the next action pl'08r&IDme and not 
within the 6,000 kilometres which are to be con-
\Wted from metre gauge and narrow gauge to 
broad gauge during the Eighth Five Year 
Plan. 

May I know from the Minister. -whether he 
will include the conversion of Bankura-
Damodar Riw:r railway line during the current 
action programme. that i. •• within this 6.000 kIDs 
which are to be conw:rted from narrow gauge to 
ml!lre ,aule. The aecond part of my 
question is._ 

MR. SPEAKER: It is more than enough. You 
IlIOUld not get any reply otherwise. 

SHRI BASUDEBACHARIA: Sir. it is a wry 
important question. One project haa been 
sanctioned. that is, the electrification of Agra-
Midnapore section in South Eastern Railway. A 
sum of Rs. 5 crores has been allocated for the 
electriftcarion of that projtct. But, it is missing 
in this list -which has been given here. So. may I 
know from the Minister. -whether the Railways 
will start the work on electrification of Agra-
Midnapore section -which has been sanctioned 
and which haa been allocated a sum of Rs. 5 
crores, during this )'ear? 

TIlE MINISTER OF RAILWAYS (SHRI C. 
K. JAFFER SHARIEF), Sir. I do not know 
what exactly Shri Basud('b Acharia wants. He 
spoke about the conversion an.! he also spoke 
about the electrification. He is a \'ery lucky per-
!lOll. particularly his constitut'ncy people in 
Punllia-Kotshila because not only the 'MJrk has 
been taken up but it has also been 
completed. 

Sir. the gauge conversion programme is 
based on route baais: it is not based on 
Territories or the States. Since it is based on 
routes and any investment should get us the 
returns. so, ~ are going in a particular direc-
tion and to attract the road tralT'tc to the railtraf-
fic in thai direction. It will not be possible. in the 
interest of the Railways itself or an)/Onf' else to 
take anything on a piecemeal basis. To tell you 
the fact. Purulia-Kotshila is a very small stretch. 
When people said that it is the only stumbling 
block in the development of that areL that is 
how. ~ took up that pmject. Similarly. depend-
ing upon the availability of the resources. if 
there is something which would be quickly 
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completed, we have lak<'n up such small pro)e<-"! 
here and there. But, the main thrust would be on 
the route basis. So, we are not in a position to 
divert the funds for going on with such projects 
rni. a State-wise basis. We will continue our 
elIorts to complete the projects that we have 
already on hand on the route basis. 

Sir. coming to the electrification, I am sorry. I 
,10 not knowhow it is missing I v.ill check it up 
and inform the hon. Member. With regard to 
dectrification in other areas. we have taken up 
Hendel-Katwa project. I am just waiting to go 
there with Shri Saifuddin Choudhury for a day. 
Its total length is about g{ kill!> and 65 per ,'enl 
of that work is likely to he opened ir. 1994-95. 
That i~ all I have to SllY with regard to the 
t"lectrifkation. 

SHRI BASUDEB ACHARIA' What about 
Agra-Midnapore ~ 

SHRI C. K. JAFFER SHARIEF' As I told-
you. I will ascertain the facts and inform 
)'Ou. 

SHRI SAIFUDDIN CHOUDHl.'RY Sir. at 
critical times. it becomes necessary to raise mat-
ters of constituencie •. In the background of 
massiw projects that havt" been taken up forthe 
gauge conversion to make tht" Indian Railways 
IInigauge. in certain areas of my constituency 
that is. Anagpur-Katwa. Burdwan-Katwa. the 
people there fee! very milch neglected. There is 
a narrow gauge line there. There is no develop-
ment there over the Yt'ars. Do you have any 
plans in the future to takr them up under this 
gauge conversion programme? 

SHRI C. K. JAFFER SHARIEF : Sir. as I said 
on earlier occasions also. under thE' unigauge 
policy. if we can maintain the level of invest-
ment and the thrust as we are maintll'ining it 
today, we will be able to wipe out the metre 
gauge system by the end of the Ninth Plan. We 
have tolerated this for nearly 30-40 years 
without any development. It is a question of 
resources. If resources are available. even today. 
we can take up much more projects on hand. 
Initially. we had the fear that even though the 
money is available. whether we will be able to 
do that or not because of organizational. infras-
tructure and other considerations. 

Now we are capable of doing any lKllount 
of work provided resou rces are availabllL So. I 
am sure. the Hon. Member will bear with Ille 
since the whole multigauge syst(,1ll is going to 
come to an end under the unignge policy. all 

that you have to do is to bear with us to see that 
the works which are on hand are completed. 

SHRI NIRMAL KANT! CHA1lERJEE: 
The reply is surprising in the sense that while 
Ihere are targt"t dates nl~ntione.1 for other 
things. there is no refernce of it about the Metro 
Railways. I am told in Calcutta that there are 
not enough funds provided for the Metro 
Railways, so that it can be completed 
expeditiously. 

The other question is. your network of train 
services from Calcutta is very much hampel1!d 
because the platform at Sealdah Junction is not 
long enough to accommodate big trains. So the 
entire network of train services suffers on 
account of this. The seco.nd question thHt I want 
you to answer is. when do you propose to 
elongate the platform at Sealdah Junction. su 
that long distance trains. including Rajdhani 
Express. can be stal1ed and received at the 
Sealdah Junction. 

SHRI C. K.. JAFFER SHARIEF: I would 
"ertainly take up this matter with the Railways 
concemt"d. We will exallJlne it. If tht"re is any 
problem where we need 11w SUPP(J!1 Dfth" Stble-
Government. we will ,'Ollle 10 Shri Nintlul 
Kantiji We are sure that when.·vt"r the long 
trains are available. the platforlll~ "ill have tu 
be developed. I assu re him that Wt" will take care 
of it. 

SHRI NIRMAL KANT! CHATTER-
TEE: What about the Metro Railways? 

SHRI C. K. JAFFER SHARlEF: It is going 
rm. What is the problem with the Metro 
Railways 0 

SHRI NIRMAL KANT! CHATTER-
TEE: What is the target date? You have not 
mentioned it in your reply here. 

SHRI C. K. JAFFER SHARlEF: The Mt.>tro 
Railway is the one which threatens the Indian 
Railways because of the type of amount that WI" 

have to keep on investing on that. We ha\'e been 
giving that. The sooner we complete it the better 
it is for the Indian Railways. So you do not have 
10 have any doubt about it; the threat is 
nlways there. 

SHRI SUBRATA MUKHERJEE: There is 
a district called South Dinajpur distri(.1 in West 
Bengal which is not connected by Railways 
since independence. This matter is raised 
'lI'veral times in the Parliament. but the question 
is avoided. It is su rprisi ng that in the answer 
wh ich is given by the hon. M iniater now, there is 
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not a single line about the Eklakhi-Balughat 
project which was taken up in the year 1984 by 
!he then Minister of Railways Shri Ghani Khan 
Choudhary. Ba1ughat is the district head-
quarters of South Dinajpur district and is 
situated at the border of Bangladesh. It is an 
important toVm, but it is neglected. So I would 
like to know from the hon. Minister through 
you as to how long it will take to finish the 
proposed construction of that new railway 
line. 

M R SPEAKER: We do not have time; there 
are other questions. I think the hon. Minister's 
reply is that depending on the resources he is 
going tCJ do it as quickly as possible. 

SHR! LCKANATH CHOUDHURY: Sir. 
nobody gets so much protection from you as the 
Railway Minister. 

SHR! HARADHAN ROY: I would like to 
know from the hon. Minister what wo~ld be the 
fate of gauge conversion of Ahmedpur-KatVlla, 
Katwa-Barddhaman and Bankura-
Damodar railway line and whether he is going 
to take up doubling of line between Andal-
Sainthia, Bandel-Kalwa. Habra-Bongaon 
and Sheoraphuffy-Tarakeswar. 

SHRl C. K. JAFFER SHARIEF: Sir, I do 
not mind taking up all the work and doing it 
fast. Bu!, let them put one question to the hon. 
Finance Minister as to how much money he 
"'ill be able to spart' (lllterrupcions). The 
question is of reSOUTCes. Whatever work we have 
already committed. we have taken up. 
(Intern/prions). 

SHRI NIRMAL KANTI CHATTER-
JEE: The entire Eastem Zone is neglected. 

SHRI C. K. JAFFER SHARIEF: Eastern 
l.one is our bread and butter; we cannCJt afford 
to ignore that. So, that question does not arise. 
As everybody law"., the problem is about the 
constraint of resotlTCes. What .. wr projects are 
in hand. we will complete them; and then we 
will go to the next project thereof. 

/I't'ar:slation/ 
Job-Orien.ed Education 

·284. SHR! RAM PRASAD SINGH: Will 
the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether the Government have for-
mulated any proposals to inv(ll \'I" plivate sector 
in the scheme of job-oriented education: 

(b) if so. the details tlwreof: and 

(c) if not. the reasons therefor'! 

/English} 

THE DEPtITY MINISTER IN THE MINIS-
TRY OF HUMAN RESOURCE DEVELOP-
MENT (DEPARTMENT OF EDUCATION 
AND DEPARTMENT OF CULTIJRE) 
(KUMAR! SEUA): (a) to (c): The Centrally 
Sponsored Scheme of Vocationalisation of 
Secondary Education involves the private sec-
tor in implementation of vocational courses in 
privately aided/privately managed schools; 
development of curricula: selection of need-
based vocational courses: provision of on-the-
job training facilities and through assistance to 
non-government organisations for non-
formal programmes. 

The UGC are developing under-graduate 
level vocational courses in consultation with 
employers. There are also 1439 private ITIs con-
(Iucting vocational training programmes. 

{frans/arion] 

SHR! RAM PRASAD SINGH: Mr. 
Speaker. Sir, the Minister has replied that some 
aided schools and some recognised schools 
have been chosen under centre sponsored 
schemes for imparting vocational education. I 
had made one simple submission that the num-
her of unemployed youth is increasing leaps 
and bounds in the country and we are unable to 
provide them jobs. If we provide them 
vocational educallon then we will be able to 
solve Ihe unemployment problem to some 
I'xtent. I wanl to ask th,> hon. Minister whether 
the Government propose 10 provide vocational 
education in the private schools being run at the 
Sub Di\;sion and Block levels? 

THE MINISTER OF HUMAN RESOURCE 
DEVELOPMENT (SHRI ARJUN SINGH): 
Mr. Speaker. Sir. there is n scheme to promote 
educational programmes in private as well as 
Government schools, which is being implemen-
ted in many schools al present. When we get 
application from the schools on this subject, _ 
provide them assistance considering the 
already available resources in those schools. 

SHRI RAM PRASAD SINGH: Mr. Speaker. 
Sir. Government of India does not nm any 
collel!e at District and Division level. You have 
told that you also provide grant throul!h U.G.C .• 
but the colleaes situated in the rural areas 
belong to State Go\'emments only. Whether the 
Central Government has any plan to open such 
vocational colleaes in the rural areas? 
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SHRI AlUUN SINGH: Mr. Speaker, Sir, 
this question was basically concerned with 
involving private sector in these schemes. 1 
mean to say that any programmes can be taken 
up with the belp of the private sector in private 
lIS well as Gowrnment schools. But it does not 
haw any provision to open Government 
colleees and schools in every district. 

SHRI DATIA MEaHE: Mr. Speaker, Sir. 
these private schools and colleges charge exhor-
bitant fees to the tune ofRs. 1500 to Rs. 2000 and 
as such the poor students cannot go there. 
Whether the Government has any plan to give 
grant to the Privat~ schools situated in tribal 
areas as the poor locals cannot pay tha exhorbi-
lant fees. 

SHRI ARJUN SINGH: Grants and assis-
tance is provided to such schools at present 
also. But so far as the han. Member's question is 
concerned, the point of providing special grant 
to the poor students for continuing their studies 
can be considered. 

SHRI NInSH KUMAR: Mr. Speaker. Sir, 
there is a large number of such students who 
continue their studies after passing matricula-
tion examination, just not to remain unemploy-
ment. Considering this situation, the 
Government's scheme of providing vocational 
training is very useful. Now, I want to know that 
Miat are Ihe results of this scheme and whether 
the Government has made any tvaluation that 
IIpto what extent the students taking this 
vocational training can make use of it in their 
practical life? If not, whether the Government 
has any plan to do so? The question is related to 
private sector but the gaurdians, who send their 
wards to the public schools in fact do not face 
such problem and it is more useful for the lower 
sections of the society. Whether the Govern-
ment has any plan to broaden its scope? 

SHRI ARJUN SING H: I do agree with the 
Hon. Member. This scheme's aims and objects 
are what you have mentioned. I cannot claim 
that I am fully satisfied with the implementa-
tion of this scheme so far. but it has certain 
aspect for ensuring employment to the trainees 
by directly contacting such institutions in the 
public as well as private sector to teach their 
courses in such colleges so that employment to 
the trainees can be ganranteed. 

So far as your question is concerned. I feel 
that an evaluation has already been made but a 
constant evaluation is needed in this respe<.1. I 
ha,'e every hope that the way we are getting all-

round support, we will be able to increase the 
scope and usefulness of vocational education 
during Eighth Five Year Plan. 

SHRl UMRAO SINGH: Sir. there are such 
institutions which are being run by mis-
sionaries, a religious organisation. They pro-
pagate their religion. Whether the Government 
has any proposal to withdraw recognition to 
such institutions or not recognise such institutes 
Miich besides education also impart 
religious education. 

{English! 

MR SPEAKER: It is certainly off the 
mark. (Interruptions). 

SHRI ARJUN SINGH: Sir. it is otT the 
mark. (Interruptions). Incidentally, religion is not 
a vocational course also. 

{Iranslation! 

SURI SATYA DEO SINGH: Sir. in the pre-
sent times when the number of unemployed 
youth is increasing da)' by day. the vocational 
training is of great importance. Ke ... ping in view 
the arbitrary conduct of the private institutions 
in the name of capitation fee in thl' field of 
higher education and only certain persons or a 
particular group is able to get admission into 
these institutions. would you ask the private 
institutions at the time of handing over this job 
to establish vocational training colleges in those 
areas where poor srudents cannot continue 
their studies and are unable to find an employ-
ment. Would the Govemment take initiatives to 
prQ1,ide special grants in these areas? 

SHRI ARJUN SINGH: Mr. Speaker, Sir, 
hon. Member is in wrong impre~sion that the 
Government is going to hand over this job to 
the private sector. Actually this is not the ques-
tion. It does not matter whether it is public sec-
tor or private sector, but the tnatter is that what 
type of training is required in those industries 
and it also needs to bring consistency in it so 
that the trainees may get the job. In order to run 
such schools if any assistance is available we 
will try to get it but it is not like that we are 
handing it over to them. 

{English! 

SHRl LOKANATH CHOUDHURY: Sir. 
our education system has already created cer-
tain ieatures in the nlltional scene which i& not 
helping us but rather p laying a detrimental role. 
You know that the answer given here is about 
vocational training after secondary education. 
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Thelfl had been proposala in the past that 
vocational education should be pan of the 
curriculum of secondary education itself and 
many recommendations haw been made so 
that the States are prepared to go in fOT 
vocational education for students after mat-
riculation. The scheme is prepared for it. As 
many secondary schools in this country are 
privately managed. is the Government thinking 
of giving aid to introduce vocational training in 
those secondary schools to prepare the boys for 
\'OCational education? 

SHRI ARJUN SINGH: Sir. that is precisely 
the programme. This question was in addition 
10 that, that is. to what extent the private sector is 
also involved. That is the proaramme and for 
Ihat. we haw a provision ofRs. 410 crore in the 
Eighth Plan. 

f]M"slatio"j 

PROF. RASA SINGH RAWAT: Sir. 
through you I want to know from the Govern-
ment that the vocational training. started with 
10+ 2 system. has created a problem for the 
'<Iudents passing their 12th class because on one 
hand there are students passing out from 
polytechnics and I.T.ls. (l"temlptions) firstly I 
want to explain in this regard. (l"remlptio"s) 

MR SPEAKER: Do not try to explain it. 

PROF. RASA SINGH RAWAT: What 
efforts are being made by the Government so 
Ihat the vocational qualification of the 12th 
pass students get an equal recognition and 
\IOCational education can be made more effec-
tive. wm the Government give special attention 
towards the fact that due to lack of vocational 
education at the college level their knowledge in 
a particular trade remains incomplete? 

SHRI ARJUN SINGH: Mr. Speaker. Sir. the 
9tudents vAto get vocational training during 
10+2. face this question vAtether they would be 
able to get an employment on the basis ofthat 
training. If M can ensure it then their aim can 
be fulfilled Then they can well decide about the 
lI!1efulness of their further study. 

SHRI RAMESH CHENNI11IALA: Today. 
we are facing the biggest problem of un employ-
ment In view of this situation. the Government 
has made an effort to stan vocational training 
programme in the private sector. But sud! com-
plaints are also being received that the Gowrn-
ment is also recognising some private 
polytechnica, which do not provide any 
facilities to the student •. Such institutions and 

[.T.Is should not be given recognitions. Will you 
make a review in the case of auch institutions 
whom a recognition has already been 
granted? 

SHRI ARJUN SINGH: Mr. Speaker. Sir. a 
~llitable action should be taken in respect of 
such institutions, running with insufficient 
facilities and M are certainly going to do so. 
The Gowmment is also providing them a lot of 
assistance. Considering the assistance being 
given to them this situation should not arise. 
The point mentioned by the hon. Member will 
be giwn due consideration and a suitable 
action will be taken thereon. 
fEnglishj 

Emiro_ta1 Projects 

*285. t SHRI SANAT } 
KUMAR MANDAL : Will the 
SHRI eHITI'A BASU 

Minister of ENVIRONMENT AND FORESTS 
be pleased to state: 

(al the details of environmental projects 
being launched in West Bengal with external 
Assistance; 

(b) the amount of aid received in each 
case; 

(c) the progress made so far. project-wise; 
and 

(d) the details of the projects propoled to be 
launched with external assistance durina 
1993-94 ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI KAMAl.. NATH): (a) to 
(d): A Statement is laid on the Table of the 
HOUle. 

STATEMENT 

(i) A World Dank aided forestry project has 
been launched during 1992-93 at a total cost of 
approximately Rs. 114 crores (539.0 million). 
The five year project aims at supporting the 
Government of West Bengal's Forestry 
Development Programme. besides establishing 
in aU regions of the State. a sustainable protec-
lion system to enhance productivity and con-
,.,rve biodiwrsity. An area of about 28544 ha. 
has been cmered under plantation through this 
project at an e:r:penditure of Rs. 6.84 crores, upto 
December. 1992. 

(ii) World Bank UIlistance of Rs. 12.27 
crare. has alao been received under the Ganga 
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Action Plan Cor the construction of Cour1een 
pumping stations in West Bengal. Till June. 
\993. an expendiuue of Ra. 10.18 crores has 
already been incurred on this project. 

SHRI SANAT KUMAR MANDAL: Mr. 
Speakar Sir. I would like to know from the hon. 
Minister whether the World Bank aided forestry 
project includes Sundarbans. If 10, what is the 
nature of development envisqed to enhance 
productivity and COn8e1"\'e bio-diversity? 

MR. SPEAKER: 'kry aood. It is a very 
clear question. 

SHRI KAMAL NAm: As I have said in my 
statement, the World Bank aided forestry pro-
iect has been launched in 1992-93, at a total 
cost of. ... 

MR. SPEAKER: The question relates to 
Sundarbans only. 

SHRI KAMAL NATIi: I am coming to that 
This is a different project but this will flow into 
Ihat This project which has been launched, 
aima at supportiue the Government of West 
Bengal's forestry development programmes. 
This, in fact, means that it supplements the 
forestry development programmes of West 
Bengal While supplementing, it gives an 
additionality to focus on the bilHiiversity and 
ecolOlical sensitivity oC the Sundarbans. 
Though not directly assisting, this project would 
pve West Benpl the required additionality to 
live emphasis and priority that the Sundarbans 
deserve as rightly mentioned by the Hon. 
Member. 

SHRI SANAT KUMAR MANDAL: Is it a 
fact that there is a rising demand from indus-
trial units Cor loans for implementing pollution 
control measures? If so. what is the amount 
sanctioned to them oo( of the World Bank aid 
Corinvestment in pollution control equipment 
and for lettine up common emuent treatment 
plants in West Bengal? 

SHRI KAMAL NATII : Assistance has been 
IIOUght from Japan from the OCEF for indus-
trial pollution control projects in West Bengal 
baled on the institutional development of the 
West Belllal State Pollution Control Board. It is 
allO propoaed to have a technical assistance 
componeD1 under this project. A detailed pro-
ject proposal is being drawn up. But there is an 
on-eoine World Bank aided pollution control 
project which enables the industry and 
especially tbe biaer delinquents among them 
to avail of benefits under it. In particular, this 

5Cheme benefits medium and small sectors and 
those which are in a cluster. 

SHRIMATI MALINI BHATIA-
CHARAYA: Sir, during the recerlt floods in 
West Beneal, a charse has been made that 
within the Ganea Action Plan, certain 
measures have been taken due to which 
boulders are not beine removed from the rivers 
in Northern districts of West Bengal. I want to 
know whether the Minister is aware of this 
charge and whether any steps are being laken to 
rectify the situation. 

SHRI KAMAL NATH: I don't know 
whether flooding is caused by boulders beine 
removed or not removed. In this specific case, a 
charse might have been made. If it were a ques-
tion of boulders causing floods, it does not 
appear to be well-founded. Nevertheless, I shall 
look into the matter. 

SHRIMATI MALINI BHATIA-
CHARAYA: This charge has been made by 
the State Government 

SlIRI KAMAL NATH: I shall look into 
the charse. 

Eeo-ConwJ'YIltion 

*286. t SHRI BAPU HART } 
CHAURE : Will 
SHRI B. DEVARAJAN 

Ihe Minister of ENVIRONMENT AND 
FORESTS be pleased to state: 

(a) whether the Government have COt'-
mulated a new scheme to encourage participa-
tion of school children in various activities 
related to ecolOlical conservation and preserva-
tion of environment; and -

(b) if so. the salient features thereof and the 
response the.-eto? 

mE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI KAMAL NATH): (a) A 
revised scheme ofEco-Clubs was introduced in 
June 1993. 

(b) A statemerlt is laid on the Thble 01" 
the House. 

STATEMENT 

Salien ....... or the ft!\'iled sdIe_ or Eeo-
C ..... 1993 

(. scheme Cor participation of school children 
in environmental conservation) 
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Objectlyes 

The objectives of the scheme are: 

to educate children about their immediate 
environment and the causes for its 
deterioration; 
to impart knowledge about the role of dif-
ferent factors in an eoo-system. their inter-
dependence and their need for sunival. 
through field visits and demonstrations; 
to mobilise youngsters by instilling in them 
the spirit of scientilic enquiry into environ-
mental problems; 
to involve students in p.nvironmental pre-
servation efforts. however small these 
may be. 

2. The students from Standard VI to X can 
become members of an Eco-Club in a School 
which will be in challle of a motivated teacher. 
The members of the Eco-Club "ill not only dis-
!!eminate information among their fellow 
students and people living in their locality but 
would also olllanise and actively participate in 
environmental improvement programmes in 
their schools as well as in their locality. Practi-
cal knowledge of environmental protection and 
preservation will be imparted to the members 
through audio-visual aids, posters. quiz pro-
gramme.. lecture.. simple :;eience experi-
ments etc. 

3. The activities ofEco-Clubs in one or more 
geographically contiguous districts will be 
coordinated by an aJeDCY which can either be 
an established educational institution. a non-
Governmental Organisation or a Professional 
body. The Ministry will provide financial assis-
tance @ RI. 1,000/- per annum per Eco-Club. 
Out of this a maximum of 10% of this amount 
will be retained by the coordinating agency for 
meetina its expenses relating to the Eco-Clubl 
being serviced by it. 

4. The best three Eco-Clubs in each cluster 
ofEcxK:lubi coordinated by one aaency would 
annually be awarded cash prizes of RI. 1000. 
RI. 500 and RI. 300 as First. Second and Third 
prizea respectively. The best Eco-Clubs from 
each of these clusters 1Wluld then compete for 
6e overall best Eco-Club Award of 
lb. 10.000. 

fI;rm:slationJ 
SHRI BAPU HARI CHAURE : Mr. Speaur. 

Sir, it iBIOOd that a scheme for participation of 
!!Chaol children in environmental conservation 
has been formulated. It is a ..."ry aood scheme 

and I would like to congratulate the hon. Minis-
ter for this. Through you. I would like to know 
from the hon. Minister the number of statewise 
clubs opened under this !lcheme in the country. 
T would also like to know the facilities proposed 
to be provided to enable the' students to par-
ticipate in environmental activities and the 
nonns thereof. I would also like to know 
whether it is appropriate to provide financial 
assistance to each Eco-club at the rate of 
Rs. 1000/- per annum? 

SHRI KAMAL NATII: Mr. Speaker. Sir. 
keeping in view the inadequate number of Eco-
clubs. 32 Eco-clubs have' been opened during 
the year 1992-93. As I have already referred to. a 
new scheme has been fommlated a few months 
8110, under which one thousand Eco-clubs are 
proposed to be opened during the current year. 
Earlier the Coordinating Agency had been 
entrusted the work of supervising the work of 
schools located in the adjacent areas. and these 
schools were also givf'n financial aid of Rs. 
1000/- per annum. Now. out ofthis allocation a 
maximum of 10% of this amount will be 
retained by the Coordinating agency. The 
Coordinating Agency has also been entrusted 
the responsibility to inspire the students in this 
regard. The ta11lCt is to open one thousand Eco-
clubs per year and that target will cenainly be 
fulfilled AI the same time. with regard to the 
hon. Member's question whether the allocation 
of RI. 1000/- per annum is a(!equate. I would 
like to submit that if in case the Government 
linds that this amount is inadequate. it Iliay 
consider to increase the amount 

SHRI BAPU CHAURE: Mr. Speaur. Sir. 
has the Government pro~ided facilities to the 
Adivasi students in the rural areas to associate 
them with environmental education. If so. the 
details thereof. 

SHRI KAMAL NATII: Mr. Speaker. Sir. 
the Government would try to open as many as 
poastble Eco-clubs in the Adivasi areas. A 
specific talllet of the number of Ec:o-clubl has 
been fixed with regard to every state. AI the 
same time the Government would be cautious 
that Adivasi areas are given priority. 

JEnglWrJ 
SHRI B. DEVARAJAN: Mr. Speaker. Sir. 

through }'OU I would like to know whether there 
is any proposal to extend this scheme to the 
college students also. I would liD to .. y that 
eco-conservation can be made a part of the 
textbooks in schools and colleal!l. 
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SHRI KAMAL NAm: Sir, this is really for 
the children from 5th class to 10th or 12th class. 
It is very basic. It is to imbibe in them some of 
the most important aspects of environment. 
This is not a scheme for the college students, 
Eco-clubs are there only in the schools. 

The Hon. Member's question regarding this 
to be included as one of the subjects in the 
colleges, I am sure the hon. Minister for Human 
Resource Development is already considering 
this matter and this ~iIl form a part of the 
acaaemic Pl'Olramme for higher studies. 

SHRI BUOY KRISHNA HANDlQUE: 
While tating note of this comprehensive 
scheme involvina participation of school 
children in the conservation of environment. 
may I know from the hon. Minister whether 
immediate action will be taken in the schools 
which are in the neighbourhood of national 
parD and sanctuaries as a part of peoples 
involvement in protecting the animals which 
are in great danger from poaching? 

SHRI KAMAL NAm: The hon. Member 
has raised a wry &ood point and I am grateful to 
him for having made this !Uggestion. We will 
certainly make this as a part of our priority. 

"Compe_'ory Afforestation Propama.e" 

·287. SHRI PRlTHVIRAJ D. } 
CHAVAN : Wili 
SHRI HARISH NARAYAN 
PRABHU ZANTYE 

FORESTS be pleased to state: 
(a) whether the Government have revi~ 

the performance of the Compensatory Affores-
tation Programme recently: 

(b) if so, the details thereof. State-wise; 
(c) the shortcomings observed in various 

States alongwith the reasons therefor; and 
(d) the action taken proposed to be taken by 

the Government in this regard? 

mE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI KAMAL NATH): (a) Yes, 
Sir. 

(b) Details of compensatory afforestation 
carried out State-wise upto 31-3-93 is placed on 
the table of the house. 

(c) Following shortcomings have been 
observed in implementation of scheme: 

(i) Adequate Non-forest land has not 
been identified. 

(n) Non-receipt of funds for compensatory 
afforestation from user agencies, and 

(iii) Delay in release of funds realised by 
State GoVernments for compensatory 
afforestation. 

(d) StatelU. T. Governments have been 
requested to create a land Bank. A special head 
of account for depositing and withdrawal of 
money for comensatory afforestation has been 
created. StatelU. T. Governments have been 
requested to step up efforts and make up the 
backloa in a phased manner. 

the Minister of ENVIRONMENT AND 

STATEMENT 

Sl. Name of State/UT Forest area CODlp. AfT. Comp AII. 
No. diverted (ha.) stipulated done till 

till 31-3-1993 (ha.) till 31-3-1993 

1 2- 3 
31-3-1993 

4 5 

1. Andhra Pradesh 16.694 13,030 6.089 
2. Arunachal Pradesh 774 1,227 S66 
3. Assam 1,000 1.213 578 
4. Bihar 3.221 1,518 60 
5. Goa 163 120 93 
6. Gujaral 6,388 19,350 9,888 
7. Haryana 390 533 5(17 
8. Himachal Padesh 3.116 5,110 2.715 
9. Jammu &: Kashmir 1.286 1.425 288 
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1 2 :3 4 5 

10. Kamataka 9.957 9.1 OS 9.633 

11. KeraJ.a \ 1,112 701 323 

12. Madhya Pradesh 1.88.478 2,28,247 64.104 

13. Maharashtra 19,469 39,693 23.411 

14. Manipur 244 Neg. 

15. Meghalaya 173 245 270 

16. Orissa 16,26S 10.108 12.157 

17. Punjab 90 80 136 

18. Rajasthan 3.371 4.135 1.083 

19. Sikkim 469 213 596 

20. Tamil Nadu 1.928 86S 638 

21. Tripura 165 233 219 
22 Uttar Pradesh 22,994 14,209 5.682 

!3. West Bengal 8.427 4.359 604 
24. A & N Islands 2,139 1.990 2,046 

!S. Dadra & Nagar Haveli 141 262 262 

!6. Daman & Diu 1 

TOTAL 3,08,455 3,68,043 1.41.948 

Non :-Compensatory AlTorestation done till Dec .. 1990 41.205 ha. 
Compensatory AlTorestation done w. e. f. 1-1-91 to 31-3-93 1.00.743 ha. 

SHRl PRITIH1RAJ D. CHAVAN: Sir. the 
priniple of Compensatory Afocestation is at the 
heart of the Forest Conservation Act. It is clear 
from the Statement which has been given that 
less than 40 per cant of land which had been 
diverted there. Compensatory AlTorestation had 
been achie'\'ed. In Part (cl of the reply. the Hon. 
Minister has pointed Ollt certain shortcomings. 
The State Governments are not trying hard 
enough to find lands to be given to the Com pen-
!IIllory Aforestation Proaramme. 

There is also the inter-Departmental rivalry 
within various State Governments viz. PWD. 
Rahabilitation and Irrigation Departments. 
They are not coming forward to deposit the 
funds which are to be given to the Forest 
Department. Therefore. there are delays in giv-
ing funds and as a result the projects which had 
been accorded the Ph 8.'le-I clearance by the 
Central Government are not getting the final 
clearance. 

----
Total 1.41.948 ha. 

What steps the Central Govemment is taking 
to bring all the people together and make this 
Programme go faster? 

SHRI KAMAL NATH : Sir, the Hon. Mem-
ber has touched at the heart of the problem viz. 
(a) land is not being identifed. and (b) the fund 
i~ not being provided by the user-agency. For 
e-xample, if it is an irrigation project, the) .are 
ghing funds to the Forest Department for com-
pensatory afforestation. In the past, there was a 
problem that if these funds were also given. they 
went into the basket of general revenues of the 
State and they never found their way to the 
Forest Department. However. this has been 
1I01ved by creating a special fund ,,'herein these 
funds are deposited by the user-agencies. 

Dill of the total area. 3.68 lakh hectafl"s of 
land were diverted to the stipulated Compen-
satory AlTorestation in the country and Com-
pensatory Afforestation done till 31st March, 
1993 was 1.42 lakh hectares. Undoubtedly. this 
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is a poor performance. The taraet Cor 1993 is 1.01 
lakh hectares. 

Sir, I beliew: that with the efforts now being 
made and with great <:ontrol and supervision 
being exercised by my Ministry. this baddog is 
being slowly made up. The State Governments 
and various authorities are alive to the Cact that 
further diversion oC COlest land will not be per-
mitted unless satisfactory afforestation. as rom-
mined by them earlier. is implemented by 
them. 

SHRI PRITIIVIRAJ D. CHAVAN: Sir. the 
Central Government has taken initiatives to ask 
the State Governments to form Land Banks. I 
'\IIN)uld like to know how many State Gov-
ernments have formed Advisory Committees 
and how many State Governments have also 
formed Land Banks for Compensatory 
Afl'o~station. 

SHRI KAMAL NATH: Sir, I will send this 
information as to how many State Gov-
ernments have Cormed the Advisory Commit-
tees to the hon, Member. A large number of 
State Gmremments have formed Land Banks, 
some of them have done well in this and some 
of them hawe not done well in this. 

Out of the total area required to be put in the 
Land Banks, there is still a shortage. 

Ju regards the speciftl: and upto date flglues 
of the Land Banks, I will send them to the 
Hon, Member. 

{ITtmsllllionJ 
Railway IDsuraace Scheme 

-288. SHRI BRISHIN PATEL} 
DR. RAMKRlSHNA 
KUSMARIA 

: Will 

the Minister of RAILWAYS be pleased to 
state : 

(a) whether the modalities regarding In-
surance Scheme to cover train passengers haw: 
been finali,sed; 

(b) if so, the details thereof: 
(c) if not, the reasons therefor and at what 

stage the matter stands at present;. and 
(d) the further course of action proposed to 

be taken in this regard ? 

fEn6/bltJ 
TIlE MINISTER OF STATE IN THE MINIS-
TRYOF ~AYS(SHRI K.C. LENKA): (a) 
10 (d) a statemeat is laid on the Table of the 
Sabha.. 

STATEMENT 
The Railway Passanger Insurance Sclleme 

will cover incidences of deaths/injuries on 
account of terrorist attacks, da<:oities, bomb-
hlasts, riotings, fire or arson to passengers hold-
iq tickets orpasse.s in trains during run. halt or 
shunting, passengers at railway platforms in 
Booking & Reservation Offices with valid 
til:kets/passes including platform tickets. Such 
passengers would include Railway staff work-
ing or retired holding pass/passes. 

Amendments in the Railways Act, 1989 and 
the Railway Claims Tribunal Act, 1987 would 
he essential for implementing the scheme. Draft 
amendments are under finalisation in consulta-
tion with the Ministry of Law and Justice. 
(DymslationJ 

SHRI BRISHAN PATEL: Mr. Speaker. Sir. 
I would like to submit that the passengers 
travelling in reserw:d coaches can avail the 
benefits of this Insuran<:e Scheme at tbe time of 
any accident because their names and 
addresses are available but how will those 
passengers be benefitted who travel in unreser-
wed compartments and whose names and 
addresses are not available with the 
Gow:mment? 
/Englishf 

TIlE MINISTER OF RAILWAYS (SHRI 
C. K. JAFFER SHARlEF): Only a bonafide 
passenger can be entitled for any compen-
sation. 

WRITTEN ANSWERS TO 
QUESTIONS 

/EngHshJ 
Imest_nt in Fishing Sedor 

-281. SHRI S. B. SIDNAI..: Will the Minis-
ter of AGRICULTIJRE be pleased to !!tate: 

(a) whether the Government have chalked 
out any 'lIChem. to increase marine pro-
dUd ion; 

(b) whether the Government have approved 
certain inlfttment pRJl'osals in the fishing 
sector: 

(c) if so, the details thereof and the amount 
likely to be im-olwed durill8 1993-94; 

(d) whether the proposals im'olve advanced 
technolOlJY in fllhm,. includin~ in thl" urea of 
deep sea ftshiul; and 

(e) if so. the details thereof? 
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TIlE MINISTER OF ACiRICCLHJRE 
(SHRI RALRAM JAKIIAR) : (a) Yes. Sir. some 
of th~ important schem ... s chalked out hy the 
Government of India to incf('a.~(" lIlarin~ lish 
production 8~ as undt·r·-

(1) Dl'veltipment of ('oa,1>11 Marine 
Fisheril's :-

(i) M010risllt ion of 'll-aditiullill Craft 
(ii) Introduction of Plywood Craft 

(iii) Introduction of Interm("diate Cmlt 
(iv) Rl'illlhurst"llIent Ill' Ex...-is<, Duty on 

HSDOil 
C) Enforcell1t.>nl of Marint' R<'lIulalion 

..\ct:-
(i) MarinI' Fishing R,>glllati(llls At:! 

(ii) Rl'sollfC'(" Enhanc"Il11'nt through Artifi-
l·illl R('<,f.< lind M,"icllltllr(' 

(3) Fishery Harhour fa,iliti,>s at Major 
Ports 

(4) Millor Fishery Harbollr-
(5) W,>lfart.> of FisherlUl"n :-
(i) Group Accid('nt In,manet· 
(ii) Modd Fishemlrll Villagt's 
(iii) Savings-cum-Relief 
(6) Grant-in-a;'l for Det'p S"U Fishing & 

Pmc('ssing Ventures 
(7) Grant-in-aid fur D("('I' Sell Fishing for 

pm,.jdinj! intert.>st su"-,idy I,·:' al'qllisitilln of 

D!'ep Sea Fishing Vessels. 
(8) Grant-in-aid for Diversified Fishing. 
(b) and (c) Y .. s. Sir. TIlt' schemes approved by 

Government oflndia in the fishcrit's ~ctor with 
an outlay of Rs. 104 crnrt's during 1993-94 art.> 
indicated in Statem!'nt. Bt-sides this the 
approved outlay for li sh eriC's for the state sector 
is Rs. 145.06 cro~s. 

(d) and (e) Some of the programmes being 
impleml"nled in the marin~ fisheries sector 
include advanced technology such as introduc-
tion of suitable craft for exploiting oIl-shore 
pt'lagic rrsources and transfer of technology 
through joint v .. ntures for exploiting deep sea 
t'('SOlJrces like tuna. SQllids, etc. 

Under the scheme of Aquaculture Develop-
mf'nt. Composite Fish Culture Technology and 
hatchery technology of R!'St'arch Institutes are 
J'Ol'1I1Rrised in the country for increase in fish 
pmdlll.1ion and artifICial propagation of fish. 
Construction of small hatcheries by updating 
improved hatchery technologies has also been 
introJllced during the current Five Year 
Plan. 

end!'r the lntcgrnt~d Brackishwat,'r Fish 
l"arm Development Rrackishwatf'r Fish! 
Shlimp Fanning Technology hesides shtimp 
hmchery technology have bt>en intmduc .. d in 
the country through FAOIUNDP 
programmes. 

STATEMENT 

S. No. 

,\. C.entral Seetnr SeIK·mes 
1. Cf'ntral Institllh' of Fish,>t-j~s Nautical Engineering & 

Training 
2. Central Institule of Coastal Engilll't'ring for Fishery 
3. Integrated Fisht't), Proje,t 
4. Fishl"ry Harbour faciliti .. s al MHjor Pons 
~. Training & Fisl1l'ry Ext,'nsion and Devt'lopment of [nland 

Fisheries Statlstics: 
(8) Training 
(b) !nland Fishery Statistics 

6. C<'ntra! Fishel)' Harbour Authority 
7. Assistance for Stn-ngtlwning Fish Marketing 
8. Enforcement of Marin .. Regulations At'! and Rl'source 

Enhancem .. nt for Artificial Rt'Cls: 

(Rs. in lakhs) 

Allocation for 93-94 

180 

12 
2300 
1400 

30 
55 
10 

750 
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(a) Marine Fishing Regulations Act 
(b) Resource Enhancement through Artificial Reefs & 
Mariculture 

TOTAL (A) 

B. EldenWI)' Aidell Projects 
9. Central Projea Unit for Shrimp & Fish Culture 

TOTAL (B) 

C. Centrally Sponsored Schemes 
10. Minor Fishery Harbour 
! 1. Freshwater Aquaculture 
12. Intqrated Brackishwater Fish Farm Development 
13. Development of Coastal Marine Fisheries: 

(a) MOIorisation of Traditional Crali 
(b) Introduction of Plywood Craft 
(c) Introduction of Intennediate Craft 
Cd) Reimbursement of Excise Duty on HSD Oil 

14. Welfare of Fishermen: 
(a) Group Al::cident Insurana-
(b) Model Fishermen Villages 
Cc) Savin8s-cum-Relief 

TOTAL (C) 

TOTAL (A';' B+C) 
D. Schemes of Food Processing Indlltlries 

15. Grants-in-aid to National Marine Fisheries Board 
16. Grants-in-aid for setting up of Cold chain 
17. Grants-in-aid for Tuna and other lish Processing 
III. Grants-in-aid for Deep Sea Fishing & Proces.~ing 

Ventures 
19. Grants-in-aid for Deep Sea Fishing for providing interest 

subsidy for acquisition of Deep Sea Fishing vessels 
20. Grants-in-aid for diversified fishing 
21. Communication facilities 10 coast guards 

TOTAL (D) 
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.3 

500 
100 

5337 

170 

170 

700 
900 
450 

210 

20 
10 

1000 

48 
327 
528 

4193 

9700 

50 
175 
125 
i5 

100 

100 
75 

700 

10400 
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Price of I.ety SUJIlr 

*289. SHRI ANNA JOsm : Will the Minis-
ter of FOOD be pleased to state: 

(a) whether the Government have referred 
the i&me of pric,e fIXation of levy sugar to the 
Bureau of Industrial Costs and Prices 
(BICP); 

(b) whether the Government have received 
the recommendations of BICP in this 
regard; 

(c) if so. the salient features thereof; 
(d) if not, the reasons for the delay; and 
(e) the efforts made by the Government in 

this regard ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD (SHRI KALP NATH 
RAl): (a) Yes. Sil. The Bureau of Industrial 
Costs and Prices (BICP) has been asked to 
undertake a fresh investigation into the cost 
structure of the sugarindustry to cover the sugar 
years 1993-94 to 1995-96. 

(b) No. Sir. 
(c) Does not arise. 
(d) and (e) As the recommendations are with 

reference to the period from sugar year 1993-94 
on\vards, there is no delay. However. the BICP 
has been requested to expedite their Report. 

Superfast Trains 

*290. SHRI SYED SHAHABUDDIN : Will 
the Minister of RAILWAYS be pleased to 
state: 

(a) the number of superfast trains operating 
in the country at present: 

(b) the estimated income generated by extra 
surcharge 011 such trains during 1992-93: 

(c) the punctuality status of such trains dur-
ing the last one year; and 

(d) the special amenities available to 
passengers in such trains? 

THE MINISTER OF RAILWAYS (SHRI 
C. K. JAFFER SHARIEF): (a) Sixty Two 
pairs. 

(b) Rs. 13.29 Crores approximately. 
(c) 75.5% during August 1992 to July. 

1993. 
(d) Amenities provided to passengers of 

Superfast and Mail/Express trains are the 
same. 

c-_ Protectioa Act. 1986 

*291. SHRI GOPI NATH GAJAPATm: 
wm the Minister of CIVIL SUPPLIES, CON-
SUMERAFFAIRS AND PUBLIC DISTRIBU-
TION be pleased to state:· 

(a) whether the Consumer Protection Act, 
1986 is not being strictly implemented in the 
country; 

(b) if 10, the States which are lagging behind 
in the matter. and 

(c) the steps taken to implement this Act 
strictly? 

THE MINISTER OF CIVIL SUPPLIES. 
CONSUMER AFFAIRS AND PUBLIC DIS-
TRIBUTION (SHRI A K. ANTONY) : (a) No. 
Sir. The Act has been implemented. 

(b) to (c) The details of the implementation 
are as follows :-

The Consumer Protection Act. 19116 enviaaaes 
the setting up of three tier redressal ageneies at 
the national. state and district level and Con-
sumer Protection Councils at the Central and. 
State level. As per information available. the 
State Consumer Protection Councils have been 
set up in all the States/lITs. Consumer Disputes 
Redressal C..ommissions (State Commissions) 
and the Consumer Disputes Redressa! Forums 
(District Forums) have started functioning in 31 
States/UTs. and 452 districts respectively. In 
addition. prior approval has been conveyed to 
the States of Punjab. Arunachal Pradesh and 
Orissa to set up 2. 1 and 14 District Forums res-
pectively in the newly created districts in those 
States. The National Consumer Disputes Red-
ressa! Commission (National Commission) 
startrd functioning w.eJ. 27-12-1988. The Cen-
tral Consumer Protection Council has also 
been constituted and so far. 14 meetings have 
been held. The Act does nol extend to the Stqte 
of Jammu & Kashmir. 

Import of Wheat 

*292. SHRI RAM NAlK: Will the Minister 
of FOOD be pleased to state: 

(a) the total quantity of wheat imported dur-
ing 1991-92 and 1992-93; 

(b) the price. insurance and freight paid per 
quintal of wheat, country-wise: 

(c) the price of indigenous wheat then avail-
able in India; 
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(d) the reasons for purchasing wheat at 
higher price from abroad; and 

(e) the total quantity of wheat actually 
received in India? 

TIlE MINISTER OF STATE OF THE 
MINISTRY OF FOOD (SHRl KALP NATH 
RAJ): (a) During 1991-92, no wheat was 
imported. During 1992-93. a quantity of 23.80 
lakh MTs of wheat was received against the 
contracted quantity of 29.90 lakh MTs. 

(b) The average estimated FOB price. 
insurance and freight per quintal of imported 
wheat. countrywise is as unqer :-

(Rs.!Quintal) 

FOB Insu- Freight Total 
Price rance 

Canada 384.30 0.80 80.60 465.70 

Australlia 354.20 0.80 57.10 412.10 

U. S. A 290.80 0.80 90.70 382.30 

(c) The prevailing wholesale prices (a,,-erage) 
of indigenous wheat in India from June, 1992 to 
October, 1992 when the contracts were signed 
were as under :-

June 
July 
August 
September 
October 

(Rs.lQuintal) 
451.13 
469.94 
497.3:! 
474.27 
453.64 

(d) The import of wheat was resorted to 
increase the domestiC._!lvailability and to bridge. 
the gap between demand and supply occa-
sioned due to a drop of about 9.00 million ton-' 
nes in the production of foodgrains during the 
crop year 1991-92 thereby preventing sharp rise 
in wheat prices during the lean season and 
further to maintain the required supply of 
wheat for PDS in States and UTs including 
Re"'amped PDS launched in about 17UO blocks 
covering drought-prone. desert. hilly and 
tribal area. 

(e) Against the contracted quantity of 29.90 
lakh MTs during 1992-93, a quantity of 30.65 
lakh tonnes of \\beat has been received tiII 
Jyly, 1993. 

SalarjUDg Mllseum 

·293. SHRl DATTATRAYA BAN-
DARU : Will the Minister of HUMAN RE-
SOURCE DEVELOPMENT be pleased to 
state : 

(a) whether a number of irregularities 
including thefts of valuable antiques have been 
detected in the Salarjung Museum at 
Hyderabad: 

(b) if so, the action taken by the Government 
to curb irregularities p.lld thefts; 

(c) whether any Inquiry Commis~ion has 
been appointed to enquire into the acts of omis-
sion and commission; and 

(d) if so, its findings and the action taken 
thereon? 

TIlE MINISTER OF HUMA.."I RESOURCE 
DEVELOPMENT (SHRf ARJUN SINGH): 
(a) to (d) A number of complaints were 
received including allegations of missing valu-
able antiques. A fact Finding Committee was 
appointed by the Salarjung Museum Board 
consisting of two experts and the Chief 
Vigilance Officer of the Departmem of Culture. 
The Report of this Fa"t Finding Committee was 
examined by the SalaIjung Museum Board and 
as per the decision of the Board. the entire 
findings have been forwarded to the Central 
Vigilance Commission for its examination and 
advice. The Board have also appointed a Com-
mittee of experts to carry out physical verifica-
tion of ali the collections of the Saiarjung 
Museum to establish whether any item is miss-
in~ from the collection or not. 

IITs/IIMs 

*294. SHRl MADAN LAL KHURANA} 
DR. G. L. KANAUJIA 

: Will the Minister of HUMAN RESOURCE 
DEVELIPMENT be pleased to state: 

(a) whether the attention of the Government 
has been drawn to a news-item captioned "IITs! 
I1Ms busy chasing foreign coffers" appearing in 
the 'Indian Express' dated May 15, 1993; 

(b) if so, the facts thereof: 
(c) whether the Government have frozen the 

budgetary allocations for Indian Institutes of 
Technology at 1991-92 level; 

(d) if 80, the reasons therefor; 
(e) whether the Government propose to 

admit Non-resident Indians in the IITs; and 
(0 if so the reasons for taking such a 

decision? 
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mE MINISTER OF HUMAN RESOURCE 
DEVELOPMENT (SHRI ARJUN SINGH): 
(a) and (b) Yes Sir. While it is the endeavour to 
make these institutions progressively less 
dependent on the Government for their main-
tenance~penditure, it is not factually correct to 
say that these institutions are running after 
foreign money. 

(c) and (d) No Sir. The lITs were provided 
Rs. 18.40 crorel more in 1992-93, as compared to 
1991-92. 

(e) and (0 The lITs have not made any 
specific provision for the NRis. Ho",,,vcr, a pro-
vision already exists for IITs to be able to admit 
foreign students upto 5% ofthe intake over and 
above their normal intake. 

Marine Ufe 

·295. SHRI BUOY KRISHNA HANOI-
QUE: Will the Minister of ENVIRONMENT 
AND FOREST be pleased to state : 

(a) whether the Government have decided to 
reassess the toxic effect of chemicals. used for 
neutralizing oil slicks, on the marine life: 

(b) whether the Government contemplate to 
intensify the research and development work in 
finding zero-damaging or less damaging 
chemicals to meet such a situation: 

(c) if so. the details thereof: and 
(d) if not. the steps taken to save marine life 

from toxic effects of such chemicals '! 
THE MINISTER OF STrITE OF THE 

MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI KAMAL NATH): (a) and 
(b) No Sir. The dispersants used by the Coast 
Guard to combat oil spills are non-toxic and 
meet the international standards. 

(c) Ooes not arise. 
(d) The dispersants used by the Coast Guard 

have been analysed by the National Institute of 

Oceanography and cleared for usage at sea. As 
such no further steps are considered necessary 
at this stage. 

Natioaal Afforestation and Eco-Development 
Board 

*296. SHRI SARAT CHANDRA PAT-
TANAYAK: Wtll the Minister of ENVIRON-
MENT & FORESTS be pleased to state: 

(a> the details of projects undertaken by the 
National Afforestation and Eco-Development 
Board in ecologically fragile areas sinoe its 
inoeption: 

(b> whether any comprehensive study on 
ecologically fragile areas has been undertaken 
by the National Afforestation and· Eco-
Development Board so far; 

(c) if so, the details and the findings of the 
Board; and 

(d) the action taken by the Government 
thereon? 

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT & 
FORESTS (SHRI KAMAl.. NATH): (a> The 
details of the projects undertaken by the 
National Afforestation & Eco-Development 
Board in ecologically fragile areas sinoe its 
inoeption from 28th August. 1992 are given in 
the Statement-I. 

(b) to (d) The National Afforestation & ECD-
Development Board has not oonducted any 
study on ecologically fragile areas. However, an 
Expert Group was constituted by the Ministry 
of Environment & Forests to recommend th<; 
parameters for determining ecological fragility. 
An illustrative list of some of the eoologically 
fragile and sensitive areas as identified by the 
Expert Group are given in the Statement-II. 

Projects reoeived from the State Govern-
ments for the ecological restoration of the 
fragile areas are accorded priority. 

STATEMENT I 

Statement of Projects undertakl'n in ecologically fragile areas since inreption oftbe National Afforestation 
& Ero-DeveJopment Board from tbe 28th August, 1992 

SI. 
No. Name of the Project 
.L_ 2, 

I. Integrated Wastelands Development 
Project for Assam 

Project 
period 

1992-93 

Pro jeet cost 
(Rs. in lakhs) 

4 
41.20 
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1 2-

2. Tapa-Threl Watershed Project for 1992-97 141.87 
AruNichal Pradesh 

3. Rehabilitation of Degraded Forests 1991-% 41.89 
in Goa 

4. Project for Ravi Catchment in Chamba 1992-97 441.40 
district, Himachal Pradesh 

5. Trilruta Hilla Project in Jammu & 1991-% 215.00 
Kashmir 

6. Suthtao Watershed Project in Jammu 1991-% 325.70 
& Kashmir 

7. Micro-plan Project for Nasa district, 1992-97 315.00 
Maharashtra 

8. Chakki Watershed Project Gurdaspur 1991-95 93.00 
district, Punjab 

9. Micro-plan Project for Almora district. 1992-96 149.57 
Uttar Pradesh 

Total: 1764.63 

STATEMENT II 

A. ED.pIes of EaYiro-.tally Fragile/SeusitiYe Ecosystems as identified by Expert Group set up by 
Ministry of Emironmeot & Forests 

1. Coral reefs of Lakshad_p, Andaman & Nicobar Islands. 

2 _Stretches of estuarine zones with mangroves such as the following : 

(i) Northern Andaman 
(it) SunderbllIl$ 
(m) Bhitatbnika 
(iv) Coringa 

(v) Mahanadi Delta 
(vi) Pichavaram 

(viI) Kumbajua Canal, Mandavi & 
Zuari rivers 

(viU) Godavari Delta 
(;x) GuIf of Kutch 
(x) Coondapur 

(xl) Achra/Ratnagiri 
(xU) Vembanad 
(m) Point Calimere 
(xiv) Krishna estuary 

3. Doon Valley 

Andaman & Nicobar Islands 
West Bengal 
Orissa 
Andhra Pradesh 

Orissa 
Tamil Nadu 

Goa 
Andhra Pradesh 
Gujarat 
Kamatalea 
Maharashtra 
Kelala 
Tamil Nadu 
Andhra Pradesh 
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4. Alpines of Laddakh " Touglu-Sandakphu of Sikkim Himalayas. 

5. Silent Valley 

6. Neorathola in Eastern Himalayas. 

7. Core &J.Us of Biosphere Reserves 

8. 

9. 

(i) Nilgiri 
(ii) Gulf of Mannar 

(iii) Little Rann of Kutch 
(iv) Kanha 
(v) Thar Desert 
(vi) Nanda Devi 

(vii) Uttarakhand 
(Valley of Flowers) 

(viii) Sunderbans 
(a) Manas 
(x) Kaziranaa 
(xi) Namdapha 

(xii) Nokrek (fura Range) 
(xiii) North Ialands of Andamans 
(xiv) Great Nicobar Island 

Khasi-laintia hills of Cherapunjee 

Ecotones/Corridors : 

Tamil Nadu. Kamataka, Kerala 
. Tamil Nadu 
Gujarat 
Madhya Pradesh 
Rajasthan 
Uttar Pradesh 

Uttar Pradesh 
West Bengal 
AssaD:! 
Assam 
Arunachal Pradesh 
Meehalaya 
Andaman " Nicobar Islands 
Andaman " Nkobar Islands 

Meghalaya 

(i) Corridor used by wild buffalo for migration from Sitanadi to Udaipur. 
(ii) Elephant migration route from Kuldiha to Simplipal in Orissa and from Madumalai to 

Dilgiri Ramaswamy Temple. Wtldlife sanctuary via SUjjalkuttai and Barbetta in 
Kamataka and Thmil Nadu. 

(ill) Natural areas linking protected regions within each major biome. 
(iv) Ecotonal forests, e.g. tropical freshwater swamp forests. tidal forests, low mangrove 

forests, tree mangrove forests etc. 

B. MiDist!), of EaYiroament " Forests have issued Notifications banning certain actmties detrimental to 
Earim_at Ia the foBowiag Ecolo&ically Fragile areas : 

(i) Aravalli Hills 
Gurgaon District Haryana 
Alwar District Rajasthan 

(it) Murud Janjira. Raigarn District Maharashtra 
(iit) Antop Hills. Bombay Maharashtra 
(iv) Dahanu Talulta, Thane Maharashtra 
(v) Doon Valley Uttar Pradesh 
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ee.tra1 Apialltund U.WelSlties 

-NT. SHRI RAJENDRA KUMAR. 
SHARMA:Will the Minister of AGRICUL-
lURE be pleased to state: 

(a) the names of the Central Agricultural 
Universities at present in the country. State-
wise; 

(b) whether the Government propose to 
establish more such universities during tho.' 
Eighth Plan period; 

(c) if so. the details thereof; and 

(d) the benefits likely to be derived by the 
farmers through the research and development 
activities carried out in these universities? 

nIE MINISTER OF AGRICULTURE 
(SHRI BALRAM JAKHAR): (a) Only one 
Central Aaricultural University with the title 
CENTRAL AGRICUlIURAL UNIVERSITY 
IMPHAL, MANIPUR has been established 
with effect from 26th January 1993 through the 
Ad of Parliament. This University will have 7 
Specialised colleges in Six States under its Ju ris-
diaion namely; Manipur. Mizoram. Megha-
lay&, Tripura, Arunachal Pradesh and Sikkim. 

(b) No. Sir. 
(c) The question does not arise. 
(d) The North Eastern Hill Region for which 

the Central Agricultural University has been 
established has great potential in all sectors and 
sub-sectors of Agricultural development. The 
integrated system of teaching. research. exten-
sion education. training and re-training of this 
University will be able to tackle the location-
specif"IC problem of research. extension and 
training and will provide needed manpower in 
the i(qion to undertake technology develop-
ment and technology transfer programmes also 
assist the various development departments 
through training and re-training in bridging the 
gap berween technology generation and tech-
nology transfer to the ultimate target bene-
ficiaries i.e. fanners. ~-

0IIseeds Produetion 

-298. SHRI BRAJA KISHORE } 
TRIPATIIY 
SHRI C. P. MUDALAGIRIYAPPA 

Wlll the Minister of AGRICUlTI.Jlffi be 
pleased to state: 

(a) the production ofvariou~ oilseeds during 
1992-93. separatelY; 

(b) the estimated production of various 
oilseeds during 1993-94. separately; 

(c) the area under cultivation of various 
oilseeds at present separately; and 

(d) the steps taken or proposed to be taken 
by the Government to increase the processing 
capacity of oil tnills for attaining sell:sufti-
ciency in edible oil ? 

nIE MINISTER OF AGRICULTURE 
(SHRl BALRAM JAKHAR): (a) to (c) The 
area and production of oilseeds during 1992-93 
(crop-wise) along with targets of oilseeds pro-
duction for 1993-94 are given in the Statement_ 
It is too early to indicate the estimates of pro-
duction of various oilseeds during 1993-94_ 

(d) The processing facilities are large 
enough for processing of the oilseeds produced 
in the country. However. much of the capacity is 
extremely old and inefficient with high con-
sumption of steam and power and low 
recoveries of oil. A Plan scheme is being 
implemented to popularise a modem expeller 
developed by Council of Scientific and Indus-
trial Research (CSIR) by providing a subsidy of 
Rs. 60.000/- peF unit for the replacement of ol-d 
expellers. The Government is also implement-
ing a Plan scheme for modernisation of Hu lIer 
Rice Mills to encourage production of edible 
grade rice bran oil. which is being implemented 
in major rice producing States by providing 
a subsidy. 

The National Dairy Development Board 
under its Vqetable Oil Project is also promot-
ina establishment of composite oilseeds pro-
cessing units in the co-operative sector in the 
major oil seeds producing States. 
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STATEMENT 

Area and Production of Oilseeds during 1992·93 (Crop-\\ise) a10ngwith targets of Oilseeds Production for 
1993·94 

(Area: Lakh hectares) 

(Pro.l.: Lakh tonnes) 

CROP 1992·93 

Area 

GROUNDNlIT 

Kharif 
Rabi 
Total 
CASTOR SEED 
SESAMUM 
NIGERSEED 
RAPESEED & 
MUSTARD 
LINSEED 
SAFFLOWER 
SUNFLOWER 
Kharif 
Rabi 
Total 
SOYAB£AN 
TOTAL NINE 
OlLSEEDS 
Kharif 
Rabi 
Total 

Krishi Vigylln Kendnu 

69.1 
14.2 
83.3 
6.8 
", 
5.7 

61.ll 

9.6 
7.4 

8.6 
12.3 
20.9 
36.3 

148.7 
104.5 
2532 

*299. MAJ. GEN. (RETD.) nHuw:j 
CHANDRA KHANDURI 
SHRI SURAJBHANU SOLANKI 

Will the Minister of AGRICULTIJRE be 
pleased to state: 

(a) whetherlocations for setting up of Krishi 
Vlgyan Kendras during 1993-94 have been 
identified; 

(b) if so, the detailed thereof. State-wise: 

(c) whether the Planning Commission and 
other appraisal agencies/departments haw 
given their clearance in this reaard; and 

ProJll.:tion Targets of ProJudion 

63.4 600 
21.6 22.0 
85.0 82.0 

6.5 7.0 
8.5 9.0 
1.7 2.0 

54.0 57.0 

3.6 4.0 
3.5 4.0 

4.1 6.0 
8.3 8.0 

12.4 14.0 
31.1 31.0 

115.3 115.0 
91.0 95.0 

206.3 210.0 

(d) if not. the steps proposed to be taken by 
the Government to expedite the work of setting 
up of such Kendras? 

THE MINlSTER OF AGRICm.:ruRE 
(SHRI BALRAM JAKHAR): No Sir. 73 
Krishi Vigyan Kendras have been approved in 
principle in the year 1992·93 and one in 1993-94. 
Their locations are being finalised by the lCAR 
VISiting Teams. 

(b) List attached as per statement. 

(c) Expenditure Finance Committee Memo 
has been circulated to the appraising agencies 
departments for their consideration. 

(d) Question does not arise. 
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STATEMENT 

List of New Krishi Vipan Kendras approved in principle for EstabUshmen. 1991-93 

S.No. State District 
1 2. 5 

ZONE I 

1 Himachal Pradesh L Una 
2. Mandi 
3. )(angra 

n. Jammu & Kashmir L Leh 

m. Punjab L Sangrnr 
2. Fatehgarh Sahib 
3. Ropar 

IV. Haryana L Rohtak 
2. Panipat 

3. Ambala 

ZONE II 

1 West Bengal 1. Burdwan 
2. Birbhum 
3. Nadia 

n. Bihar 1. Aaraha 
2. W. Champaran 
3. Palamau 

ZONEm 

1 Assam 1. Golaghat 

n. Arunachal Pradesh 1. Lohit 

III Mizoram 1. Lunglei 

IV. Meghalaya 1. Cherrapunjee 

V. Napland ). Mokukchung 

VI. Tripura ). North Tripura 

ZONE IV 

1 Uttar Pradesh 1. Moradabad 
2. Shahjahanpur 
3. Deoria 
4. Saharanpur 
s. Farrnkhabad 
6. Pithorgam 
7. Azamgarh 
8. Muzaffamagar 
9. Mainpuri 



49 Wrinen ,AnSM'en SRAVANA 26, 1915 (SAKA) Wrilten Answen 50 

1 2 3 

ZONE V 

I. Andhra Pradesh I. Khammam , 
2. West Godavari 
3. Adilabad 

U. Maharashtra I. Nasi!.: 
2. Parbhani 
3. Kolhapur 
4. Kudali (Dist. Raigarh) 
5. Buldana 
6. Nagpur 
7. Latur 
8. Nanded 
9. Solapur 

ZONE VI 

I. Gujarat I. Bharuch 
2. Vadodara 
3. Surat 

II. Kajaslh,IO I. Rajsamand 
2 Baran 
3. Dausa 

ZONE VU 

I. Madhya Pradesh I. Seoni 
2. ShivpUli 
3. Tikamgarh 
4. Khanowa 
5. Rajgarh 
6. SarguJa 
7. GUlla 

8. Belul (1993-94) 

U. Orissa I. Kadalipal 
Kll makhva nagar 
(Dh ... nkanal) 

2. Kendrapada 
3. Angnl 

ZONE VIII 

I. Kamataka I. MYSOI't" 
2. Kolar 
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1 2-

n. Kerala 

m. Tamil Nadu 

IV. Pondicherry 

{Iranslation/ 

Committee on fan and freight 

*300. DR. LAXMINARAYAN PANDEY, 
Win the Minister of RAIL\\:AYS be pleased 
10 state, 

(a) whether the Government have set up a 
committee to re,iew railway fare and freight: 

(b) if so. the composition and status of the 
committee and the date ""hen it wa~ 

constituted: 

(c) whether the socio-economic conditions 
of the country will also be taken into considera-
tion by the committee: and 

(d) the time by which th .. committee.- is likely 
10 submit its report? 

TIlE MINISTER OF RAILWAYS (SHRI C. 
K. JAFAR SHARlEf) , (a) Yes. Sir. 

(bJ The Committee was constituted on 24-
J0-9J and it consists of a Chairnlan. a Vice-
Chairman and a Memberwho are experts in the 
field of transport economics and railway 
IIKlrking. 

(c) Yes. Sir. 

(d) The Committee has been given a tenure 
of two years to submit the report. 

3. Bellary 
4. Relgautn 
5. Raichlll' 

I. Path emllllth itta 
2. Quilon 

3. (Jukki 

I. Dharampllri 
2. Sakm 
3. Nellai 

KallabulIlman 
4. MaJurai 
5. Kamrajar 

J. Karaikal 

/English/ 

Train from 8okaro to Howrah 

3063. SHRI BASt:DEB ACIIARIA Will 
the Minister of RAILWAYS he plea"'J to 
state, 

(a) ~hether the Government are consid"ring 
a proposal for introduction of a express train 
from 8okaro to Howrah via Tupkadih Talgoria 
line: and 

(b) if so. the details thereof? 

TIlE MINISTER OF STATE IN TIlE 
MINIHRY OF RAILWAYS (SHRI K. C. 
LENKA) , (a) No. Sir. 

(b) Does not arise. 

Price Fixation Policy of Super Bazar 

3064. SHRI JEEWAN SHARMA } 
SHRI MADAN JAr. KIll ;RANA 

Will the Minister of OVlL SliPPLIES. CON-
SVMERAFFAIRSAND PCBLIC DlSTRIBC-
nON be pleased to state: 

(a) the details oftbe pun:hase and price fixa-
tion policy being pursued in Super Bazar and 
Kendriya Bhllndar with n'I!HrJ 10 purchase of 
items of foudgrains. COn~lIl1l<'l/l!rocery items. 
stalionery. bOUM:bold etc.: 
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(b) what is the system of cht:cking the 
quality of the commodities sold by the S"r~r 
Bazar and the Kendriya Bhandar; 

(c) the number of complaints I'ecciwd 
regarding price variation qualily etc. from the 
consumers ,by these organisations a"d the 
action taken thereon: 

(d) the system being adopted hy the SUrl'r 
Bazar and the Kendriya Bhandar in the matter 
of supplying gooJs to their hranch stores: 

(e) the extent to which the supplirs come in 
conta.:! with ihl' employes uf the brandl ~1url" 
ami the elle<:t thereof: 

(I) whether there is any prorosal to ban the 
coming into ,:olllact of supplil'rs with the 
employees of the branch sores: and 

(g) if nol. the reasons therefor? 

TilE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL St.:PPLIES. CON-
SUMER AFFAIRS AND PUBLIC DISTRJRt:-
110N AND MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SIIRI 
KAMALUDDIN AHMED): (a) In both the 
cases of Super Bazar and Kendriya Rhandar. 
foodgrains. 'pulses and stationeryare procured 
on the basis of competitiw tenders with .I" .... 
regard to quality of items. Other consumer 
items are pur.:hased from registered suppliers 
preferably from manufacturers. Prices are fixed 
keeping in view the trend in local markt't hy 
adding reasonable and nominal margin 

(b) Super Bazar has set up its own quality 
control laboratory and before intrudu"tion of 
any item. laboratory clearance is obtained. 
Similarly. Kendriya Bhandar has also Dlade 
arrangements for laboratorl te~1ing with Food 
and Research Analysis Centre sponsured hy 
FlCCI for testing items. Pulses and spices are 
subjected to pre-testing on other items. post-
testing i~ done by random sampling. 

(c) Both Super Bazar and Kendriya Bhan-
dar have reported that whenever they receive 
any complaint about priCf' and quality of item. 
those a~ immediately attended to. 

(dl and (e) Both Kf'ndriya mlandar and 
Super Bazar have their own arrangement for 
supplying the items from their Central Godown 
to the retail outlets. However. in certain cases of 
perishable items and locally manufactured 
goods, the suppliers are allowed to make direct 
supply to the Branchoes. For such direct suppl ies 

also all the fomlalities like nf'gotiation. issue of 
supply orders. payments etc. are completed by 
their Central om ·e. 

(0 and (II) There is no proposal to discon-
tinue this system kcc.-ping in view the advan-
tages derived in better availahility. exchange of 
old and damaged goods and also the reduction 
of transportation costs. 

Racket in JoTI 

3065. SHRI RAJNATH SONKAR SIH.S-
TRJ: Will the Minister of CIVIL SL'PPLIES. 
CONSUMER AFFAIRS AND PL'BLIC DIS-
TRlBt.:TION be pleased to state: 

(a) whether attention of the Government ha~ 
been drawn to the news item er.titled 
"Anticipatory bail racket uneHrthcd" as repor-
ted in the Indian Express. dated May 4. 
1993: 

(b) if so. the facts thl"rl"of: 

(cl the action taken thereon 

(d) whether he has himself \;sited somt' of 
the Fair Price Shops and found the food stull 
being supplied to the card holders diOerent 
from the one supplied by the Food Corporation 
of India: and 

(e) if so. the measures taken to ensure that 
the card holders get good quality of food stuff 
from the F. P. Ss? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SL'PPLIES_ CON-
SL'MERAFFAIRS AND PCBLICDlSTRlBL'-

110N AND MINISTER OF STATE IN TIlE 
Mll'IUSTRY OF COMMERCE (SIlRi 

(KAMALCDDIN AHMED): (a) to Ie) Yes. Sir. 
The De~hi Administration h& n'ported that no 
cases were found where om~nders were inten-
tionally not arrested. Since 1-4-1993. 90 FIRs 
were lodged. Only in 4 cases. the accused we~ 
not arrested because of cancellation of Fl Rs (I ) 
and seeking legal opinion (3). Otlicers of the 
Department of Food and Civil Supplies haw 
been instructed to ensure that FIRs of all the 
cases are promptly sent to thf' courts. 

2. The Union Minister for Chil Supplies. 
CA&PD. recently visited some Fair Price Shops 
(FPS) to re\iew the functioning of the PDS in 
DelliL In SOllle cases. difff'rences in quality of 
the fooJgrains meant for distribution and the 
samples exhibited were noticed. Delhi 
Administration has been advised to enl>ure pro-
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pcr quality uf IOll<igrains. Alkr that during till' 
last three months. inspt'ctloIlS by ofli..:ials uf 
National Capital Territory (NCT) of Dt"lhi wcre 
intensilied.ln 62 cases. apparently poor quality 
of foodgrains were obS('rwd. [ss<'ntia! com-
modities are de!h'ered at the doorst,'ps of Ill<' 
FPSs and complaints rt'ganling poor qllalilY or 
bad quality loodgrains are n'(jllired to hl' 
brought to the notice of the om,,'rs ,onc('"wd 
within 72 hours ofrect'ipt. ApPlllpriall' :k'lil)l1 is 
taken to \"t~rify such cOlllplailTt~ expediliulI,l) 
and replacement Drlil'rs are issu,'d "he,\' 
necessary. 

Coaehes on Southern Rail .. a)s 

3066. SlIRI Ml-LLAPPALLY RAMA-
CHANDRAN: Will the Ministt'r of RAIL-
WAYS be pleased to state· 

(a) whether any representati(ln ha, het'll 
received from the GOVl"Olment of Kt'rala Illr Iht' 
replacement/repair of old and di:api,lalt'd 
coaches and bogies nlnning tlll Suuthel11 
Railway: 

(b) whether the Gowr:1mcnt have all) 
spe.::itic proposal for the replacement 0f such 
coaches in a phased manner: and 

(c) if so. the detail~ thereer" 

THE MINISTER OF STATE IN Till' 
MINISTRY OF R-\J.LWAYS (SIlRI K C. 
LENKA): (a) Chief Minister of Kcrala ha, 
requested for provision of new coach"" on 
Mangla Express. 

(b) and (c) Replacement of old coar.:he~ i, a 
continuous exercise and is not done trainwi'-i' 
or regionVlise. However. elTort~ are made 10 
keep newer coaches on important train~ 

Prakri. unguage 

3067. DR AMRITLAL K-\J._IDAS PATEL: 
Will the Minister of HGMAN RESOGRCE 
DEVELOPMENT be pleased to state: 

(a) whether the Government have for-
mulated any scheme for the study and promo-
tion of Prakrit language in educational 
institutions: 

(b) if so, the detaib thereof; and 

(cl the funds earmarked for tht" purpoSl' 'I 

THE DEPUTY MINISTER IN TIlE MINIS-
TRY OF HUMAN RESOURCE DEVELOP-
MENT (DEPARTMENT OF EDUCATION 
AND DEPARTMENT OF n:UT"Rf . 
(Kl'MARI SEUA): (a) to (cl TI,e (;m1. of 
India havt' fOllnulat .. d various schcmes lin Iht' 
study and prolllotion of Sans!..,it langllagl' 
,,11i..:h are conventionally npl'li.:ahll' f,'r Pra!"ril 
and Pali too. l;ndl'r tlll'se SdH'llll" tiniln.:ial 
assistan~e can he givt"n tll VolUnlal) Organ;~a­
lions of Prakrit. Puhli..:ation. "I' PraLr;1 h"ol" 
and hy way of PUrchilSl' ot Prak,il h""I..., 
Scholars of Prakrit language arc alsll ':""-
sidercd for the Award of President in I "",1 i 1;,':11" 
ofllononr.Ilt.,w(',"ef. no separate flln~'" arc ~~;!I­
marked particularl) fOl thi:-. 1'1: ll'OM' 

Fret' And Compul,,,!") Education 'Ii. Childr('n 

~(l6S SIIRI PARA~RAM IIIIAR()\\.-\_1 
SIIRI CHANnRF~lI I'ATFI \\ ,;; 

the Minister of IIl'MAN RI;~()\ ·R( F 
DEVELOPMENT be pic",,'" III ,Iatl' the 1111,"-

ber of children in the age group "I 6-14 )l'ar, 
who an- not L;ove"rt"d ullder Ihl' free lind \,,"plll-

pulsory education s"henH'. ~tate-wist'·' 
TilE DEPUn'MINISTFR IN Till' Ml]\ii"-

TRY OF lIl~MAN RESOLRCF nnn OP-
MENT (DEPARTMENT OF I' DI .( ·ATl( IN 
AND DEPARTMENT {)I. C!·ITI·RI·, 
(Kl:MARI SEl.JA): To I'rllvid,' f,"", "dll,·:lIi":I 
10 children in the age Illllllp of (>-l~ war' "n 
State Go\'ernnlent~ and 1'111011 TerriTOI') 
.'o\dministration~ have ab(lli~lH'd tll~.ion kl' III 
Govenllllent run ~~h()ob (lpll) pllillary il'\l'j 

Education in school> run by l,>.:al blldil'" an,1 
private aided. institution., i~ abo nHI"'tl~ rn't' III 
all States and l'nion Tl'l1i1(IIie, lIowl'n·1. 
private unaided schools which ,'o,,-,lit"I<' .~ cOo 

of the total elementary school~ in the ,'Ollllt,) .1" 
charge some fee. As reganls compllli.o,)· "dllca-
tion. 14 States and 4 Union T,'nitori .. , han' 
passed acts making educatinn l'Ulllpul~ol1 Bill 
they have desisted from prt'M:rihinll tht' rule, 
and requlations wherehy those prm;sion, "nll:,1 
be enforced on account of various Sl,,'io-
economic compulsions that keep childrt'n aVlay 
from schools. To altract children and retain 
them in the school systcm. Gov(,Olment has 
initiated schemes such as Opt'ration Black-
board, Establishment of Di.\1rict Inb1itlltl' of 
Education & Training_ strengthening of Non-
Formal Centres etc. together with adoption of 
child centred and activity-basrll prnet'ss of 
learning at primary stagl' to makt" !>Chonl 
environment better. Th(' 'stal('-wis(' cI('lail, of 
en~~rum~ru~m~a~up~r~~11 
stages arc given in statemf'nt 1IIIach(',1 
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STATEMENT 

Enrolment Ratio In Classes I-V And \1-\,111 or Schools For Gcnt'ral Education 

S. No. STATEIUNION TERRITORY Class('~ I-V Classe, VI-VIII 
(6-11 Yl~ar~) 01-14 Years) 

1 2 3 4-

Tutal Total 

1. Andhra Pradesh 10q III 5717 

2. Arunachal Pradesh IINAI 47W 

3. Assam 112.XO (l~.~7 

4. Bihar XI 1.47 37.112 

5. Goa 10141 104.16 

6. Gujarat 126.22 7186 

7. Haryana ~().2; 63.59 

8. Himachal Pra,iesh 11(,.qq 110.47 

9. Jammu & Ka~hmir R6.X8 61.70 

10. Kamataka IIl.JU 56.50 

11. Kerala 9'J.(17 105.3 I 

12. Madhya Pradesh 10454 ~5.53 

13. Maharashtra 125.96 79.50 

14. Manipur I ){).61 62.91 

15. Meghalaya 6448 5853 

16. Mizoram 136.44 7436 

17. NagalanJ 109.4U 68.(,4 

18. Orissa IU.'.42 51.57 

19. Punjab 9840 72.84 

20. Rajasthan ~916 44.93 

21. Sikkim 12U.[l1 48.19 

22. Tamil Nadu I ''i.24 ~.95 

23 Tripura 1.~~.62 80.68 

24. Uttar Pradesh X6.X6 '1.64 

25. West Rengal 124 L; (>.1.94 

26. A & N Islands Y~J':" 81.% 

27. Chandigarh 6(U7 ~.19 

28. Dadra & Nagar lIawli 101.94 45.87 

29. Daman & Diu 
3O. Delhi S ... ... ~ •. j_ 81.71 

31. Lakshadweq> 145.88 107.84 

32. Pondicherry 142.01 126.47 

INDIA 102.74 61.15 

NOTE: Enrolment Ratio at primary stage is dt'fint'd as tht' perct'ntage ratio of tht' enrolment in the 
classes I-V to the estimated .:hilJ papulation in the- age group 6-11 ye-ars. Likewise. at upper 
primary stale, for th .. 11-14 years all" group. the enmlement ratio would b .. thl' percentage ratio 
orthe enrolement in classes VI-VIII to the l"stimated population in th .. age group 11·14 years. 
Whel? the enrolment ratio exce('ds 100%. it shuw" t'nnllmt'nt of underage/owrage 
children in coverage. 
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/IhmsluritJIlJ 

Cancellation of F. P. S. in Madhya Pradesh 

3069. SHRI KHELAN RAM lANG DE 1 
SHRI VISHWESHWAR BHAGAT 

Will the Minister of CIVIL SUPPLIES. CON-
SUMERAFFAIRS AND PUBLIC DISTRIBU-
TION be pleased to state: 

(a) whether a number of Fair pIice Shops 
have been cancelled recently under Public Dis-
tribution System due to not taking olTthe quota 
of essential commodities by them and thus not 
distributing the same among ration card 
holders in Madhya Pradesh. 

(b) if so, the details thereof: and 

(c) the other action taken against the owners 
of such Fair Price Shops in the State? 

TIlE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPLIES, CON-
SUMER AFFAIRS & PUBLIC DISTRJBU-
TION AND MINISTER OF STATE IN 
TIlE MINISTRY OF COMMERCE 
(SHRJ KAMALUDDIN AHMED): (a) to 
(c) As reported by Government of Madhya 
Pradesh, 13 Fair Price Shops were cancelled 
and 24 Fair Price Shops were suspended during 
1992-93 in Madhya Pradesh for not lifting the 
quota of items under the Public Distribution 
System. Government of Madhya Pradesh have 
issued instructions to their field officers to 
ensure regular lifting and distribution of PDS 
commodities to consumers. 

DislanD! Education 

3070. SHRl ATAL BIHAR! VAJPAYEE: 
Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether the Government have for-
mulated any scheme for more liberal i'unding of 
• distance education"; 

(b) if so, whether any innovations are pro-
posed to be made in imparting training in non-
conventional courses of education; and 

(c) the present ratio of students studying 
under the Distance Education scheme vis-a-vis 
the conventional educational institutions? 

THE DEPUlYMINISTER IN TIlE MINIS-
TRY OF HUMAN RESOURCE DEVELOP-
MENT (DEPARTMENT OF EDUCATION 
AND DEPARTMENT OF CULTURE) 

(/(UMARI SEllA): (a) The Indira Gandhi 

National Open University has established Dis-
tance Education Council (DEC) for the perfor-
mance of functions relating to promotion and 
coordination of the Distance Education system 
and maintenance of the standards as well as 
provision of financial SUppOlt to Distance 
Education institutions. The Council has for· 
mulated detailed guidelines to provide financial 
support to State Open Universities during 
VInth plan period. However, the responsibility 
for funding the Directorates of Correspondence 
Education of the Conventional Universities will 
continue to vest in the UGC during the 
VIIIth plan. 

(b) According to the guidelines fonnulated 
by DEC, while imparting financial support, 
priority will be given to specific need oriented 
courses over professional courses. vocational 
courses over academic courses; and new and 
innovative courses over Sllpport to existing 
ones. 

(c) According to infomlstion furnished by 
UGC, the total enrolment in the Distance 
Education system including those in the open 
Universities as well as the Directorate ofCorres-
pondence Education of conventional Univer-
sities is about 13.93% of the total enrolment of 
higher education in 1991-92. 

fIranslationJ 

CoDstruction of Stadia 

3072. SHRI N. J. RATIlVA: Wlli the Minis· 
ter of HUMAN RESOURCE DEVELOP-
MENT be pleased to state: 

(a) the number of stadia constructed or still 
under construction with the Central Assistance 
at various places in each State particularly in 
tribal areas of Gujarat; 

(b) whether any further requests are pending 
with the Union Government seeking assistance 
for construction of stadia; 

(c) ifso, the details thereof alongwith the pro-
posed locations thereof; and 

(d) the reaction of the Government there-
to? 

TIlE MINISTER OF STATE IN TIlE 
MINISTRY OF HUMAN RESOURCE 
DEVELOPMENT (DEPARTMENT OF 
YOUTH AFFAIRS AND SPORTS) AND 
MINISTER OF STATE-IN THE MINISTRY 
OF PARUAMENTARY AFFAIRS .. (SHRI 
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MUIWL WASNIIC): (a) ad (b) DariaI die .. ..., ................................ -t-
Iut duee ,.... aad in die cunat ,... _ vi ire Slate GcMnaaIeDtI ...... • lIQQIIIIuce vi 
181 paIpGI8]a -ned for' CeaarIl .1Ii .... · &lIJIIdidDD ..... ..., Ire pnpIftIIl to iDcur their 
m CDIIIlmC:tioa 01 .-. ~ Udia It various ....... in die QMl oldie project filii. ne.e pro-
1'1-haw beeDlIDdiDud CeDtr81 .• ,lIilltlllce pGIIiIlre tbuI JICIIdiDI It yaricIua ..... of 
u,n.. in SIa....a-L 0Irt of die duee IItIdia &lOIIIidecillioA. . 
• 1IICIioaed far Gujuat. oalJ ODe isloclted It (G) ad (d) The cletailI vi""""" pend-
Deopdl BIiIa, ...... is a tdbel -- '111 iDa1llllda .... ~ with locIdon IhenIol 
1WIIiDiJIa134 plOpOllll. .... Depatmeat hu ad .... poeiIioa of eICh .nqu_ is ._ ill 
either ~ die cIeficieIIdes in die eId- SUlcalmt-ll. 

S1'A1J!MBNT 1 

1. Aadbra .PndeIb... . . . . • . . . . . . . . . . . . . . . . . . . 2 
. 2. AruaIdIIl Pndeeh . . . • . . . . . . . . . . . . . . . . . . . 1 

3. Auua ............ : ................ . 
4. BihIr . . . . , . . . . . . . . . . .. . . . . . . . . . . . . . . 2 
S. Goa •••••••..••......•.•............ 
6. au.;u.i . . . . . . . . . . . . . . . . . . . . . . . . . . . . . 3 
7. Ha1Jl1ll •............................... 
8. HimIcbIl PrIdeIh. . . . . . . . . . . . . . . . . . . . . . . . 
9. JalllJll1l a: ltaehmir. . . . . . . . . . . . . . . . . . . . . . . . 1 

10. 1C.uDatUa. . . . . . . . . . . . . . . . . . . . . . . . . . . . 7 
11. xm.ra ......... '.' . . . . . . . . . . . . . . . . . . . 2 
12. Madb,. Pradesh. . . . . . . . . . . . . . . . . . . . . . . . . 6 
13. M ....... tnI.... ............... ........ S 
14. Manipur. . • . . . . . , . . . . . . • • . . . . . . . . . . . . 
IS. MimnIm ............................ . 
16. MC!lbaiaya. . . . . . . . . . . . . . . . . . . . . . . . . . . . 
17. NaplaJId ........................... . 
18. Oriua .. ' ........................... . 

• 19 .. ~b .............................. . 
20. ~11l •••••••••.•••••••••••••••.••• 

21. lla.til Nadu . . . . . . . . . . . . . : . . . . . . . . . . . . . 
22. 1ftPura. . . . . . . . . . . . . . . . tI·.. • • • • • • • • • • • • 

23. UUar PradeIh . . • . . . . . . . . . . . . . . . . . . • . . . . 
24. 'Welt IIeJIII} • . . . . . • . . . • • . •.•. . . . . . . . . . . . . 

25. AJidaIDl1l.t Nicobar lIlaJIds . . . . . . . . . . . . . . . . . . 
26. ChIJldiauh . . . . . . . . . . . . . . . . . . . . . . . . ... . 
rI. DaIDatl.t Diu. . . . . . . . . . . . . . . . . . . . . . . . . . 
28. Delhi· '.' ........................... . 

. 29. J;)adn a.:N .... Hawli. ........ ' ........... ' •• 
30..~ ....•..................•... 

2 

4 
2 

31 •. ~ ....•...... ; .... ~ ....•.. '.' ....... __ -= __ 
<fl. 
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S. No. Project 

AlldIn,........: 

1. Indoor Stadium 

2. Indoor Stadium 

An ............. : 

1. Indoor Stadium Hall 

1. Indoor Stadium 

2. Stadium 

.... r: 

l. Indoor Stadium 
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STATBMENTn 

Location 

N qram. Diatrict 
Nizamabad 

Vi.akhapatnlm 

Bowina 

. JOInat 

Damdama 

Bokaro 

Statua/Reaction oC the Government 

State GovtJaponlOr iniimated on 31-5-93 seek-
Ina acceptance that they a~ willina to incur 
their ahare ftrat in the coat or the pro.il!ct. 

Deficiencies intimated to State Government! 
apcmaor on 9-6-93 alonpith aeekina accep-
tance that they are prepared to incur their ahare 
fint in the coat or the project. 

Deficiencie. communicated to State Govern· 
ment/spon.or on 26-3·93. 

Under consideration . 

Condition. sent on 17·12·91 Cor acceptance. 

The Stale GovtJsponaor was asked on 2Q.:S-9) 
to send the revised estimatealdrawina alon,wilh 
seekina acceptance that they are willina to 
spend lheir .hare firat I~ the cost of the 
project. 

2. Special Project Develop- Pumea 
ment Area (SPDA) 

Stale Govt. was aaked on 15-9-92 to arranse for 
Rs. 20.00 laths 10 that lhe Department can 
release Rs. 22.00 lakha already approved. 

3. Outdoor atadium 

Gujaral: 

I. Sport~ Complex 

HaI')'llIl8: 

1. Stale Level 
Sports Complex 

Khaara 

Faridabad 

Asked the State Govt./aponaor on 29-6-93 to 
submit the propoaal afrelh after rectityina the 
deficiencie. pointed out. 

Deficiencies intimated to the State Go"tJ 
sponsor on J 5-5-91 alonawith seeking accep-
lance that they will first incur their share in the 
cost of the project. 

Stale Govt. was intimated on 23-1-93 to submit 
the revised drawings. 



6S 

2. ~Ilnlottldlum 

3. Mlnlottadlum 

4. Minl .... adlum 

5. Mlnl-atldlum 

6. Mini-atadlum 

7. GYlluwium Hall at 
Maharana Pratap 
Stadium 

a.a.uI PndeU : 

1. Slate lAvel 
Spotu Complu 

1anMab: 

1. Multlpurpclle 
Spoau Hall 

2. StadIum 

3. Sladlum 

Ia,.. .... : 
4. Multlpurpoae SpolU 

Hall 
S. S&adium 

6. Stadium 
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Location 

Muklan 

Nayan 

Sihore 

Rohtak 

Bharan 

Siraa 

Shimla 

Dijjalli 

Killur 

GId.,· 
Bettaliri 

Umbakud 

Karkala 

Holenanipur 

StatulAteactiOn of the Govemmem 

Deficiencies intimated on 21-6-93 to the State 
GovtJapoAsor alonpith aeekina acceptance 
that they are ready to spend their share fim In 
the cost or the project. 

State Ciovt./spolllOr was aaked on 27·5-93 10 
lubmit the proposal in the ~.test pteaCribed pre-
forma alonswith aeekina acceptance that they 
are prepared to incur their share first in the cost 
of the project. 

DefICiencies pointed out to the State GeM./ 
sponsor on 17·6-92. 

State Govt.lsponsor was asked on 1().2·92 to 
send their acceplance that they are wIllina to 
incur their .hare first in the cost or the . 
project. 

-Do-

State Govt'/spon80rwaa asked on 3-6-93 to sub-
mit the IpecUlCation. of cro .. lection or the 
hall. 

The proposal i. under examination. 

State Govt.lapolllOr intimated on 21·1·92 to 
send their acceptance that they are willina to 
incur their mare first in the COlI or the 
project. 

Deficiencies iniimated to State GovtJaponlOl' 
on 9-1-92. 

The proposal will be placed Wore the nat 
Grants Committee for consideration. 

The proposal Is under consideration. 

The propoaal will be placed before the DIXt 
Oranta Committee (or consideration. 

State Govt./sponsor was asked on 2()'7-93 to 
send their aCceptance that they are wIllini to 



S. No. Plojed 

7. Stadium 

I. SCIdia. 

9. IDdax SUdiu. 

10. MulIipuIpoIe Spona 
HaD 

11. MulIipuIpoIe Spol'll 
HaU 

12. Mulaipurpme Spol'll 
HaD 

13. IDdaor SUdiu. 

14. Outdoor Stadium· 

..... : 
1 .... 

2. SCIdia. 

3. Opea s..diuIIl 
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Ie. R. Nqar 

Malawlli 

Kirupwlu 

SrirauaaPatna 

Amruthur 

Maddur 

Maddur 

Sepr 

incur their share first in the 90It of the 
project. 

. State Govt./sponIOr waa uked to send their 
IICa!ptaIK:e on 20-7-93 that they are willm, to 
spend their share fint in the colt of the project 
aloJllWith the audited acxouuta. 

StateGovt./~walmnDWkdon2~7~3to 
send their aa:eptance that they wil. incur their 
share firat in the coat of the project. 

State Govt./lpOD8Ol"was intimated on 26+93 to 
IObmit the propoaal afresh a10npith the accep-
tance that they will firat incur their share in the 
coat of the project. 

. State Govt./sponsorwaa intimated on 26+93 to 
aend the propoaal afresh a10npith the accep-
tance that they will incur their share ftrst in the 
COlt of the project. 

State Govt./sponsorwaa mnmated on 1().6.92 to 
send their acceptance that they are willm, to 
incur their share iirst in the coat oC the 
project. 

The proposal will be placed before the next 
Grants Committee Cor consideration. 

Deficiencies intimated to the State Govt./ 
sponsor on 16-6-92 a10nawith _kina accep-
tance that they will rtrst incur their share in the 
COlt of the project. Reminder aent on 21-12-
1992.. 

-Do-

1b be considered in the next Grants Com-
mittee . 

JCuchuparamba State Govt./sponsor _ asked on 16-6-92 to 
aend their acceptance that they are willina to 
spend their share first in the coil of the 
project. 

'Ibiruvambady 'Ibe proposal will be placed before the next 
Grants Committee for consideration. 

ICalanpd State Govt./lpOIlSOr Was asked on 2(). 7-93 to 
aend the revised estimates a10nawith the 
audited aa:ountl. 

~ The proposal is under examination. 
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S. No. 

5. Indoor Stadium 

6. Diau. Stadium 

7. Open Stadium 

MadIIya PnulHlt: 

3. DiIIt. Sports 
Complex 

2. Indoor Stadium 

3. Multipurpose 
Sports Hall 

4. Multipurpose 
Sports Hall 

S. Sports Complex 

I..oc:ation 

Neyyattikara 

Kalpetta 

Babe Ali 
Ground 
Bhopal 

Bhopal 

Bumanpur 

Bumanpur 

Ranital 

6. Badminton HallManola 
at Gandhi Stadium 

7. Special ProjectRaipur 
Development Area 
(SPDA) 

8. Multipurpose 
Stad~m 

Shajapur 

S_s.lReaction of the Govemmem 

State GovtJsponsor was asked on 24-11-92 to 
. aend their acceptance that they are willina to 
incur their share first in the cost of the 
project. 

• Deficiencies alongwith seeking acx:eptance.of 
. the State GovtJsponsor that they are willing to 

incur their share first in the cost of the project 
.. ~re intimated on 27-4-92. 

State Govt/sponsor was asked on 5-8-92 to send 
their acceptance that they will first incur their 
share in the cost of the project. 

State Govt.lsponsor was asked on 22-6-93 to 
send the revised estimate alongwith seeking 
acceptance that they are willina to incur their 
share first in the cost of the project. 

Deficiencies intimated to the State Govt./ 
sponsor on 5-6-91 alongwith seeking acc:ep-. 
tance that they will first incur their share in the 
cost of the project. 

State Govt./sponsor was asked on 1&6-92 to 
send the acceptance that they will first inalr 
their share in the cost of the project. 

00. 

Asked the State Govt/sponsor on 2~12-91 to 
send their acceptance that Ihey will farst jnalr 
their share in the cost of the project. 

Asked the State GovtJsponsor on 3-2-92 to con-
wy the acceptance that they will ftrst inalrtheir 
share in the cost of tIl~.project. 

Grants Committee recommended for sanction 
of Rs. 12.00 lills subject to receipt of clarifica-
tion sought from SAl on 1-6-93. Reminder sent 
on 23-7-93. 

Deficiencies intimated on 1~7-91 to the State 
GovtJsponsor 1II0ngwith seekina acceptance 
that they will lim spend their share in the cost. 
of the project. 
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S. No. Project JAcation . StatuaIReaction of the Gavemment 

9. Stadium Rampur The propoaal will be placed beCore the nut 
Grants Committee Cor COIIIideration. 

10. Stadium ChUrbit Do. 

MaIIIra*nl : 

1. Stadium Ahmednqar Deficiencies intimlted to the State Govt./ 
aponlOl'l on 2-1-92 Ilonawkh seeltina accep-
tanee thlt they will Incur ftnt their .hlre in the 
colt oC the project. 

2- Gymrwium Hall Altola De(lCiencie. Intimated to State Govt./aponlOr 
on 1~12-91 Ilona with seeltina accepl8l1Ce thlt 
they would incur fint their .hlre in the colt 01 
the project. 

3. Stadium Auranpbad Deficiencie. intimated to State GovtJapoftlOrl 
on 7-12-92 Ilona with aeekina acceptance that 
they would incur lim their mare in the colt of 
the project. 

4. Multipurpose Hill Chandurpur Deliciencies intlmlled to State GovtJapon.ora 
on 3()'12·91 alonpith seekina acceptance thlt 
they would incur lim their mare in the colt of 
the project. 

S. Multipurpose Hall Melqe De(lCienciea intimated to Slate GovtJaponaora 
on 28-1·92 alonawith aeekina acceptlnee that 
they would incu r fim their mare in the colt 01 

C 
the project. 

6. Multipurpose Sporta Sarawade Deliciencie. intimated to Slate GovtJaponaora 
Hall an 4-2·91 alonpith seekina IcceptallCe thlt 

they would incur nrat their .hare in the colt 01 
the project. 

7. Gymrwium Hall Malldal Deftciencie. intimated to State GovtJaponaora 
on 3()'12-91 alonpith seekina Icceptance thlt 
they would incur lim their mare in the colt 01 
the project. 

I. Multipurpose Parbhani DeRciencie. intimated to State GovtJapoftlOrl 
Sporu Hall on 23-12-91 alonpith aeekilll acceptance that 

they would apend their Ihare fl1'It In the COlt ot 
the project. 

9. Sports Complex Pune De(tCiencie. intimated to State GovtJapoDlOl'l 
on 2·1-92 alonpith _kina acceptance that 
they would apend their mare 11m ill the COlt 01 
the project. 

10. Multipurpose Hall Manchar Placed before Granla Committee on 1-2-93. II 
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S. No. 

11. o,m~m 

12. Multipurpole Hall 

13. Gymnuium Hall 

14. MultlpurpOie Hall 

15. OpenStadium 

16. Gymnuium 

17. Indoor Stadium 

18. MultlpurpOie Hall 

19. Inl100r Wre.tlina 
Centre 

20. Stadium 

21. Gymnasium Hall 
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Location 

Xarad 

Areal 
(Satara) 

Shribhlltra 
DhOieri 

Mallr.apur 

Parbhani 

Sakri 

Pune 

Pune 

Aurangabad 

. Aurangabad 

Statul/lleactlon of the Govemment 

'WII decided to keep it pendina till the lCheme II 
reviIfd to include ... iIta~ce to aool •.. 
Def1ciencle. Intimated to State GcmJlpOnIOfi 
on 3-1·92 alO118With aeetlna acceptance that 
they would Incur their thare tim In the COlt of 
the project. 

Def1ciencie. intimated to State GOvtJIpOIIIOfi 
on 3().12·91 alonpith aeekina acceptance that 
they would incur their ahare fim in the colt of 
the project. 

Deficiencies intimated to State GovtJapolllOfl 
on 3()'12·90 alonpith aeekina acceptance that 
they would incur their thare fifll in the COlt of 
the project. 

Deticiencie. intimated to State GovtJaponlOfi 
on 2.3-12·91 alonpi!h aeekina acceptance that 
they would incur their ahare liflt in the COlt of 
the project. 

DeflCienciel intimated to State GovtJaponaon 
on 2·1·92 alonpith aeekina acceptance that 
they would incur their abare tim in the COil of 
the project. 

Deficiencies intimated to State GovtJaponaon 
on 2·1-92 aloftlWith aeekina acceptance that 
they would incur their share tiflt in the COlt of 
the project. 

Deficiencie. intimated to State GovtJaponsors 
on 4-1·93 alonpith aeekina acceptance that 
they would incur their aha",fim in the COlt of 
the project. 

Deficiencies intimated to State GOvtJaponlOfi 
on 18-5-91 aloftlWith seekina acceptance that 
they would incur their thare tim in the COlt of 
!he project. 

Placed before Grants Commillee on 19-+93. 
and decided to seek dt'rification reaardina leak 
wood fiooring on 31-5-'H. 

Deficiencies intimatl"d to State Govt.!sponsors 
on 7-2-92 alongwith seeking acCt'plance thaI 
they would incur first their share in the cost of 
the project. 

Deficiencies intimated tu State GovtJsponsors 
on 9-7-93 aloftlWith seekina acceptance that 
tbey would lirst spend their share in the cost of 
the project. 
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S. No. Projea 

22. Sporu Project 
Development Ama 

23. Muhipurpoae Hall 

....... : 
1. Indoor Badminton 

cum Community Hall 

2 SUdium 

3. 100 bedded hostel 

4. Indoor Stadium 

S. Sportina Infrastructure 

~: 

1. Indoor Stadium 

......... : 
1. Stadium 

2 Muhipurpoae Hall 

3. Indoor Hall 

4. Stadium 

S. Sports Projea 
Development Area 

6- Stadium 

·1. Indoor Stadium 

8. SUdium 
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Location 

Buldan, 

Pune 

Washengbam 

Imphal 

Imphal 

Sangai 
Yumpham 

Imphal 

Badal Lambi 

Bogala 

Shahpura 

Bikaner 

Chittorgarh 

Chittorgarh 

VJdyauapr 
Jaipur 
Bapr 

Gajsiqbpur 

Status/Reaction of the Government 

SArs recommendations rec:eiwd on 10-8-93 to 
be placed before next Grants Commit1ee 
meeting. 

State GOIl'ernment/sponsors addressed on 
6-4-93 to modify plan and estimates . 

State G01Iemment intimated on 15012-1991 for 
acceptance of conditions. 

State G01Iemment intimated on 12-12-1991 (or 
acceptance 0( conditions. 

Deficiencies communicated to State Govern-
ment on 24-6-1991. 

State Gowmment intimated on 14-1-92 (or 
acceptance 0( conditions. 

Under consideration. 

State Gowrnment intimated on 8-1-1992 to 
communicate acceptance of the conditions . 

Deftciencies communicated on 2-11-1992 to 
State GoVernment/sponsor seeking ~nce 
that they are prepared to incur their sha~ 
in the cost of the project. 

Deficiencies communic:ated on 14-1-1992 to 
State Gowmment/sponsor seeldng acceptance 
that thll)" are prepared to incur their Share rust 
in the cost of the project. 

Under consideration. 

DeflCiencies communicated on 25-2-1993 to 
State Gowmment/sponsor seeldng acceptance 
that they are prepared to incur their share first 
in the cost of the project. 

Under consideration. 

Under coJllideration. 

Under consideration. 

UDder consideration. 
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S. No. Project 

-
..... NtuhI: 

l. Stadiym 

2. Multipurpose Hall 

3. Indoor Shuttle Court 

4. Stadium 

Uttar PradtH : 
l. Gymnasium Pavilion 

and Basket Ball 
Court 

2. Multipurpose Hall 

3. Multipurpose Hall 

4. Stadium 

5. Multipurpose Han 

6. Sporta Project 
Development Area 
Centre 

7. Multipurpoae Hall 

8. Multipurpose Hall 

I::.ocation 

Hanumantha-
putheri 
(Chenalpattu) 
Triuppur 
(Coimbatore) 

Salem 

Orathanad 
(Thanjawr) 

Aliearn 

AJiearn 

Almora 

Azamgarh 

Bahraidl 

Ballia 

Bania 

Barabanki 

9. Sparta Project Bijnore 
Development Area Centre 

10. Stadium Debrwtun 

11. Sparta Project Dearia 
Development Area Centre 

12. Sparta Project Safai 
Development Area Centre 

Statu8/R.eaction oC the Government 

Conditions sent on 31-12-91 Cor 
acftptance_ 

Conditions sent on 24-12-91 Cor 
acceptance. 

Conditions sent on 16-12-91 Cor 
acceptance. 

Conditions sent on 24-12-91 Cor 
acceptance. 

Deficiencies communicated to State 
Gowmment/sponsor on 24-2-1993 
alonpith seetine acceptance that they are 
prepared to incur their share first in the cost 
oC the project. 

DefICiencies communicated to State 
Gowmment/sponsor on 15-3-1993 
alonewith seetine acceptance that they are 
prepared to incur their share first in the COIl 
oC the project. 

Do. 

Do. 

DefICiencies communicated to State 
Gowmment/sponsor on 6-1-1993 alonewith 
seekine acceptance that they are PRPared to 
incur their share fIrSt in the COil oC Ihe 
project. 

Letter _t to Sporta Authority of India Cor 
fumishine their recommendations, reply 
awaited. 

Deficiencies communicated tD sc.ae 
Gowmment/spouor _ 15-~1993 

alonpith seet.ine ~ .. _ are 
prepared to incur their Ihare"" tile COIl 
of the project. 

Do. 

Do. 

Do. 

Do. 

Do. 
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S.No. Project 

13. SWtium 

14. Multipupwe Hall 

IS. Pavilion 

16. Spcn Stadium 

17. Muhipurpose Hall 

18. Stadium 

19. Multipurpose Hall 

20. Stadium 

21. Multipurpose Hall 

22. Stadipm 

23. Multipurpose Hall 
24. Multj;Jurpose Hall 
25. Stadium 
26. Multipurpose Hall 

27. Multipurpose Hall 
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Location 

Etawah 

Faizabad 

Fatehpur 

Fatehpur 

Pauri 

Gaz~bad 

Gonda 

Gonda 

Hamirpur 

Hardoi 

Jhansi 
Kanpur 
Muzzaffar Nagar 

Lakhfrnpur Kheri 

Lalitpur 

StatuslReaction of the Government 

Deficiencies communicated 10 State 
Government/sponsor on 15-3-1993 
alongwith seekina acceptatK:e that they are 
prepared 10 incur their share first in the cost 
of the project. 

Deftciencies communicated 10 State 
Government/sponsor on 15-3-1993 
alongwith seekilll acceptatK:e that they are 
prepared to incur their share tirst in the cost 
of the project. 

Deficiencies communicated to State 
Government/sponsor on 23-2-1993 
alongwith seeking acceptance that they are 
prepared to incur their share fust in the cost 
of the project. 

Deficiencies communicated to State 
Government/sponsor on 15-3-1993 
alongwith seeking acceptance that they are 
prepared to incur their share fU"Sl in the cost 
of the project. 

Deficiencies communicated to State 
Government/Sponsor on 15-3-1993 along-
with seeking acceptance that they are pre-
pared to incur their share first in the cost of 
the project. 

-do-

Deficiencies communicated to State 
Government/sponsor on 24-2-1993, along-
with seeking acceptance that they are pre-
pared to incur their share first in the cost of 
the project. . 

-do-

Deficiencies communicated to State 
Government/sponsor on 15-3-1993 along-
with seeking acceptance that they are pre-
pared to incur their share first in the cost of 
the project. 

-do-

-do-
-do-

-do-

Deficiencies communicated to State 
Government/sponsor on 15-3-1993 along-
with seeking acceptance thai they are pre-
pared to incur their share first in the cost of 
the project. 

-do-
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S. No. Project Location 

28. Sports Project Deve- Lucknow 
lopment Area Centre , 

29. Stadium Mathura 

30. State Level sports Lucknow 
Complex 

31. Weiaht Lifting & wres- Meerut 
tHng Hall 

32. MUltipurpose Hall Moradabad 
33: MUltipurpose Hall Pilibhit 

34. Stadium Pithoragarh 
35. Sports Project Deve- Saharanpur 

lopment Area Centre 
36. Stadium Shahjahanpur 

37. Stadium Sitapur 
38. Sports Project Deve- Sultanpur 

lopment Area Centre 
39. Sports Project Deve- Ferozabad 

lopment Area Centre 
40. Stadium Ferozabad 

41. Mini Stadium & Shikohabad 
Vyayamshala 

42. Stadium Sidhar.uh Nagar 

West Beap. 

1. Indoor Stadium CalC'UUa 

2. Sports Complex Howrah 

StatualReadion of tile Government 

Letter sent to Sports Authority of India for 
furnishing their recommendation. Reply 
awaited. 

DefICiencies communicated to State 
Government/sponsor on 15-3-1993 along-
with seeking acceptance that they are pre-
pared to incur their share first in the cost of 
the project. 
Revised drawings/estimates received on 12-
8-1993. Under consideration. 
Deficiencies communicated to State 
Government/sponsor on 15-3-1993 along-
with seeking acceptance that they are pre-
pared to their share first in the cost of 
project 

-do-
-do-

-do-
Recommendation from Sports Authority of 
India awaited. 
Deficiencies communicated to State 
Government/sponsor on 15-3-1993 along-
with seeking acceptance that they are pre-
pared to incur their share first in the cost of 
the project. 

-do-

Recommendations from Sports Authority 
of India awaited. 

-do-

Deficiencies communicated to State 
Government/sponsor on 15-3-1993 along-
with seeking acceptance that they are pre-
pared to incur their share first in the cost of 
the project. 

-do-

l'laced before the Grants Committee on 
13-7-1993. 

A,enda Item deferred since no representa-
tive of West IWIlla! attended the 
meeting. 



83 

!EJIgIish/ 
C ...... tioII of PiDeappie 

AUGUST 17, 1993 Written Answen 84 

(b) the total production of pineapples year-
wise and State-wise 1 

3073. SHRI P. C. mOMAS: Will the 
Minister 0( AGRiCULnJRE be pleased to 
state : 

TIlE MINISTER OF STATE IN TIlE 
MINISTRY OF AGRICULTURE (SHRI 
ARVlND NETAM): (a) and (b) The State-
wise details 0( area and production of pine-
apple in the country are annexed as 
statement 

(a) the Pineapple ,rowing areas in the 
cwntry. State-wise; and 

STATEMENT 
Statewise details of area & Production of Pineapple in the Country 

S. No. Name 0( the State 

1. Arunachal Pradesh 

2. Assam 

3. Bihar 

4. Goa 

5. Kamataka 
6 . .Kerala 

7. Manipur 
8. Meehaiaya 
9. Mizoram 

10. Nagaiand 
11. Orissa 

12. Tamil Nadu 
13. Tripura 
14. West Benaai 
IS. Aru:laman & Nicobar Islands 

TOTAL: 

(Area in Hac. Production in M.) 

1989-90 1990-91 1991-92 

Area Prod. Area Prod. Area Prod. 

2609 11255 2871 13630 3363 12899 

10742 1663.90 20750 250000 12129 177594 

2492 49920 2592 38880 2642 39630 

440 6600 440 6600 440 6600 

3849 74980 3297 11J815 3202 112848 

4545 49432 4724 46265 4724 46265 

6200 50000 5100 50100 6450 5970 

8560 68750 8300 72000 8502 74203 

842 10639 842 10639 737 4105 

765 1760 925 2000 1017 2415 

316 5000 316 5000 490 8000 

1010 39390 1015 39600 883 36194 

3347 33600 3447 33600 3560 30S0n 

8800 219000 9'170 210000 8850 210800 

70 70 490 

54587 786716 64489 892129 57059 768513 

':Ceat....,. .. II ExteraaIIy aided projeds of 
ICe ..... 

(c) the fmancial assistance provided to the 
state for this purpose: and 

J07S. SHRI TIlANJIL JOHN ANJALOSE : 
Wtil the Minister of ENVIRONMENT & 
FORESTS be pleased to state: 

(a) the details of the centrally and exter-
nally aided projects undertaken in .Kerala for 
imPnnleDlellt 0( environment and develop-
ment 0( CORata durina the last three years; 

(b) the achiewment made in this regard; 

(d) the details of the projects proposed to 
be started in the near future? 

TIlE MINISTER OF STATE OF TIlE 
MINISTRY OF ENVIRONMENT & 
FORESTS (SHRI KAMAL NATH): (a) to 
(d) The details of Centrally and Externally 
aided Schemes!Projects undertaken in Kerala 
State for improvement of environment and 
development 0( forests for the last three years 
1990-91 to 1992-93 are as under: 



as Written AII.S'WeI'S SRAVANA 26; 1915 (SAlU) Written Answers 86 

S. No. Name of the Project 

A. eeatrally Aided Schemes:-

Funds Provided Achievements made 
(Rs. in Laths) 

(i) IntegrBled Afforestation and Eco-Deve-
lopment Projects Schemes 

56.50 940 hect ares 
(area planted) 

(ii) Integrated Wastelands Development Projects 
Scherpes 

268.08 Advance action taken 

(iii) Seed Development Scheme 

(iv) Grant-in-aid Scheme 

26.35 Target not fIXed in terms 
of area 

3.90 Not reported 
(v) Social Forestry Under lawahar Rozgar 

Yojana 
30928 92.57 lakhs (seedlings 

planted) 

B. Exteraally Aided Projects:-

(i) World Bank Assisted Social Forestry Project in 
Kerala 

4085.00 61995 hectares 
(area planted) 

C. Projects posed for external fmancial assistance:-
S. No. Name of the Project 

(i) Kerala Forestry Project 
(ii) Kallada River Basin Project 

Proposed Outlay Donor Agency 
fRs. in Laklzs) 

12040.00 World Bank 
128.00 The Government of 

Netherlands 
(iii) Strengthening of Kerala Pollution Control 

Board 
800.00 -do-

l1ransiationJ 

Belapur-Uran Railway line 

38'116. SHRlMATI PRATlBHA DEVl-
SINGH PATIL: Will the Minister of 
RAILWAYS be pleased to state: 

(a) whether the Government have for-
mulated any scheme to construct Belapur-
Nehava-Sheva-Uran railway line in New 
Bombay; 

(b) if so. the details thereof: and 

(c) the time by which this work is likely to 
be started? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAU..WAYS (SHRI K. c. 
LENKA) : (a) No. Sir. 

(b) Does not arise. 

(c) This being an urban transport project 
for commuter traffic to New Bombay. it is for 
the State Government of MahaT8Shtra to 
initiate action in the mafter. 

DeveJopment of Quality Seeds 

3077. SHRI SANTOSH KUMAR} 
GANGWAR : 
DR LAXMINARAYAN PANDEY 

Will the Minister of AGRICULTURE be 
pleased to state: 

(a) the quantity of seeds likely to be impor-
ted during 1993-94 to meet the requirements of 
the country; and 

(b) the steps taken or proposed to be taken 
by the Government to promote/develop high 
yielding seeds indigenously? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICUlIURE AND 
MINISTER OF STATE IN THE MINISTRY 
OF NON~O~ONAL ENERGY 
(SHRI S. KRISHAN KUMAR): <a) The 
import of seed is made as per provisions of 
Export-Import Policy. and decision taken on 
merits of the case wherever so required. There 
are no quantified targets for import of 
seeds. 
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(b) The Seed Policy of the Government 
provides incentives to the seed industry for the 
production of high yielding varieties of 
seeds, indigenously. 

(English) 

Sluamll Vidyapeeth 

3078. SHRI SATYAGOPAl... MISRA: Will 
the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether there is any proposal under the 
consideration of the Government to set up a 
Shramik Vidyapeeth at Haldia or Midnapore. 
~st Bengal; and 

(b) if so, the details thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HUMAN RESOURCE 
DEVELOPMENT (DEPARTMENT OF 
EDUCATION AND DEPARTMENT OF 
CULTURE) (KUMARI SEUA): (a) Yes, 
Sir. 

(b) It will be possible to consider proposal 
for setting up additional Shramik Vidyapeeths 
during the VIIth five year plan period after the 
formal approval for the continuance of the 
scheme for SVPS is taken. 

ConfereDee of Commission on Women & Delhi 
Police Crime CeU 

3079. SHRl SANT RAM SINGLA }. 
SHRl SHRAVAN KUMAR PATEL • 

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether the National Commission for 
Women and Delhi Police Crimes (Women) 
Cell held a day-long conference on July 4. 
1993 to review the functioning of the Commis-
sion and the cell and to evolve ways to 
improve it; 

(b) if so, the out-come thereof; and 
(c) the steps taken and being taken in 

furtherence of these objectives? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HUMAN RESOURCE 
DEVELOPMENT (DEPARTMENT OF 
WOMEN AND CHILD DEVELOPMENn 
(SHRIMATI BASAVARAJESWARl): (a) Yes, 
Sir. 

(b) and (c) Discussions were held inter-alia 
on the (ollowin, subjects:-

(i) The 1IW)rking of Delhi Women's Cells 
and their mandate: 

(ii) Legal Limitations: Procedural and 
other constraints in the working of 
Women's Cells; 

(iii) The Women's Cells and their potential. 
both as a police and adjucating body-
scape for expansion of jurisdictions; 

(iv) Public expectations-common/specifIC 
complaints against women's cells. 

The recommendations of the Commission 
have not been received .by the Govern-
ment. 

(1Tans/ation) 

AU_tion of F. P. S. and Kerosene Oil 
Depots 

3080. SHRl GOVINDA CHANDRA 
MUNDA: Will the Minister of CIVIL SUP-
PLIES, CONSUMER AFFAIRS AND 
PUBLIC DISTRIBUTION be pleased to 
stale: 

(a) the number of complaints received by 
the Lt. Governor of DeihL the Chief Secretary 
and Commissioner of Food and Supplies 
against Food and Supplies Officers. Assistant 
Commissioners. Deputy Commissioners and 
Inspectors in respect of allocation of Fair Price 
Shops and Kerosene Oil Depots; 

'(b) the total number of complaints received 
ewry year against the said officers; and 

(c) the details of action taken against those 
found guilty? 

THE MINISTER OF STATE IN THE 
MINlSTRY OF CIVIL SUPPLIES, CON-
SUMER AFFAIRS & PUBLIC DISTRIBU-
nON AND MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRl 
KAMALUDDIN AHMED): (a) to (c) The 
Government of the National Capital Territory 
of Delhi has reported that during the year 
1992-93, 11 complaints were received against 
oOicersiofficials of the Food & Civil Supplies 
reearding allotment, 3 complaints were filed 
after investigation. Other cases are presently 
under various stages of investigatwll. Action 
1IW)uld be taken based on the outco'me ()f the 
euquuy in all the pending .cases, 
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Die8C!I LoromotiYes 

308l. SHRIMATI KRISHNENDRA j 
KAUR DEEPA : 
DR RAMKRISHNA KUSMARIA 

Will the Minister of RAILWAYS be pleased 
to state: 

(a) whether the existing production of diesel 
rail enaines meets the entire requirement 
thereof in the country; 

(b) if so. the names of those locomotive 
-worts where these diesel engines are manu-
facrured; 

(c) the number of the diesel engines manu-
factured by each factory during the year 1992-
93; 

(d) whether oroers for the supply of these 
engines have been received from some foreign 
countries also; 

(e) if so. the names of the countries to which 
these engines would be exported; and 

(I) whether the country is competent to 
export the above engines? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI K. C. LEN-
KA): (a) Yes. Sir. 

(b) Diesel Locomotive Works. Varanasi. 
Chittaranjan Locomotive Works has discon-
tinued production of diesel locomotives after 
1992-93. 

(c) Diesel' Locomotive Works, Varanasi 
manufactured 151 diesel locos during 1992-93 
'While Chittaranjan Locomotive Works manu-
faerured 30 diesel locos. 

(d) No. Sir. 

(e) Does not arise. 

(t) Yes. Sir. 

Theft of Stone Idols 

3082. SHRI LAI.lT ORAON 1. 
S~ LOKANATH CHOUDHURY ~ 

Will the Minister of HUMAN RESOURCE 
DEVELOrMENT be pleased to state: 

(a) whether the Government are aware that 
some ancient stone idols fIXed in the walls of 
Lord Jaaannath Temple (Puri) were removed at 
the time of repairing and have since been 
stolen; 

(b) if so. the number of idols stolen and the 
number out of them thereof recovered: and 

(c) the action taken by the Government in 
th is reaard? 

THE DEPUTY MINISTER IN THE MINIs-
TRY OF HUMAN RESOURCE DEVELOP-
MENT (DEPARTMENT OF EDUCATION 
AND DEPARTMENT OF CULTURE) 
(KUMARI SEUA): (a) to (c) On the basis of 
a AR lodged by the chairman. Puri District 
Citizen Forum alleging theft of stone idols from 
the walls of Jagannath Temple. Puri. a report 
has been called by the District authorities. 

/EnglWl) 
IBdiu Council for Social Science Research 

3083. SHRI CHANDRAJEET YADAV}. 
SHRIMATI GIRIJA DEVI • 
SHRI RAM VILAS PASWAN 

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) the basic objectives in setting up the 
Indian Council for Social Science Research 
(lCSSR); 

(b) whether the Council has achieved the 
objective satisfactorily, 

(c) if so, the details thereof; and 

(d) if not, the manner in which the Govern-
ment propose to improve the functioning of the 
Indian Council for Social Science Research? 

THE DEPUTY MINISTER FOR EDUCA-
TION AND CULTURE IN THE MINISTRY 
OF HUMAN RESOURCE DEVELOPMENT 
(DEPARTMENT OF EDUCATION AND 
DEPARTMENT OF CUIruRE) (K.uMARI 
SEUA): (a) The Indian Council of Social 
Science Research was set up prima;rily for coor-
dination and promotion of social science 
research in the country. Its objectives are : 

(i) 1b review the progress of social science 
research and to give advice to its users in 
Government or outside. 

(ii) 1b sponsor social science research 
programmes as well.as research projects 
and administer grants to institutions 
and· individuals for research in social 
sCinces and to giw fmancilil support to 
lellDied associations. Standald journals 
and institutions or organisations 
engaaed in the conduct or sponsoring of 
social science research. 
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(iii) To provide technical assistance for the 
formulation of social science research 
programmes and designing of research 
projects by individuals or institutions, 
and to organise and support institutional 
arrangements for training in research 
methodology. 

(iv) To indicate periodically areas and topics 
on which social science research is to be 
promoted and to adopt special measures 
for the development of research in 
neglected or new areas. 

(v) To coordinate research activities in the 
field of social science and to encourage 
programmes of inter-<iisciplinary re-
search. 

(vi) To develop and support centres for 
documentation service, maintenance 
IQld supply of data. inventory of current 
social science research and preparation 
of a national register of social 
scientists. 

(vii) To organise. sponsor and finance 
seminars, workshops. study circles, 
working groups/parties and conferences 
for promoting research or utilisation of 
social science research. 

(viii) To give grants for publication of social 
science research worX and to undertake 
publication of digests/periodicals and 
journals devoted to such research. 

(a) To institute and administer scholar-
ships. fellowships and awards for social 
science research by students. teachers 
and other research workers in India or 
outside. and in particular to award senior 
fellowships for research in social science 
that will enable worXers in universities to 
complete their research wod. for pub-
lication or undertake wholetime research 
for a definite period on topics in which 
they are specially interested and for 
doing research on which they are 
specially qualified. 

(x) To advise the Government of India on 
all such matters pertaining to social 
science research as may be referred to it 
from time to time. including collabora-
tive arrangements in social science 
research with foreign agencies. 

(xi) To undertake. on any agency basis. such 
other functions as may be entrusted to it 

by Government under terms and con-
ditions which may be mutually agreed 
upon. 

(xii) Generally to take all such measures as 
may be found necessary from time to 
time to promote social science research 
and its utilisation in the country. 

(b) and (c) The functioning of the Council 
has lIenerally been satisfactory. Its achieve-
ments have been reported in the Annual 
Reports laid on the tables of both the Houses. 
The main prollrammes and achievements as 
intimated by ICSSR are as under: 

Name of Proeramme 

Research Projects 

Fellowships (National. Senior. 
Post Doctoral/General. Foun-
dation Day and Short Term). 

P_limtioos 

Achieve-
ments since 

1969 

2164 

2213 

(i) Research Reports and Ph. D. theses 

524 

(ii) Volumes of 7 ICSSR Abstracts Journals 
and News letters and Indian Journal of 
Social Science 

182 
(iii) Other Publications 

118 

NASSDOC Research Information 
Series-Serials 

111 
Trainm; and Methodology Courses. 

158 

(d) Does not arise. 
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"Illegal Trade of Wild Animals" 

3084. SHRIGEORGEFERNANDES: Will 
the Minister of ENVIRONMENT AND 
FORESTS be pleased to state: 

I, 

(a) the details of locations of the office. 
regional offices and sub-offices set up by his 
Ministry to control illegal trade of wild animals 
and articles made thereof: 

(b) whether these offices are functioning 
satisfactorily; 

(c) if not, the reasons therefor; 

(d) whether the Comptroller & Auditor 
General has also made some observations in 
this regard in his latest report: 

(e) if so. the details thereof: and 

(I) the reaction of the Government 
thereto? 

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHREE KAMAL NATH): (a) to 
(I) The Ministry of Environment and Forests 
has set up Regional Offices at export centres in 
four metropolitan cities. i.e., Delhi. Bombay. 
Calcutta and Madras. 3 Sub-regional oflices at 
Pathankot, Cochin and Guwahati under the 
control of Regional Offices New Delhi. Madras 
and Calcutta respectively has also been opened 
for control of illegal trade of v.ild animals and 
articles made therefrom. These Regional and 
Sub-regional offices are functioning v.ith 
limited staff. The Comptroller and Auditor 
General of India has made some obsen'ations 
regarding some delay in setting up of one ofthe 
Sub-regional offices after it was sanctioned, but 
has not made any observation reganling 
their functioning. 

Discrimination Against Women 

3085, SHRI SRIBALLAV PANI-
GRAHl: Will the Minister of HUMAN 
RESOURCE DEVELOPMENT be pleased 
to state: 

(a) whether the Government propose to 
ratify and implement the convention on the 
elimination of all forms of discrimination 
against women; 

(b) if so, the steps taken in this regard: 
and 

(c) the outcome of the meeting held at 
Nicosia in July regarding 'beyond planning 
to implementation'? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HUMAN RESOURCE 
DEVELOPMENT (DEPARTMENT OF 
WOMEN AND CHILD DEVELOPMENn 
(SHRIMATI BASAVA RAJESWARl): (a) and 
(b) India has ratified the Convention on the 
Elimination of All Forms of Discrimination 
against Women (CEDAW) on 8-8-1993. The 
implementation of CEDAW, which follows its 
ratification. is a continuous ongoing process. 

(c) A statement is attached. 

STATEMENT 

"Beyond planning to implementation" was 
the theme of the Commonwealth Ministers' 
Meeting held at Nicosia in July. 1993. Regard-
ing the subject of "Women & Environment", the 
meeting urged policy makers to properly 
establish the relationships between women, 
environment and sustainable development. 
Regarding the subject of "Women & Structural 
Ad;_'stment". it was emphasised that structural 
adjustment and a gender-sensitive analysis of 
its impact is to be effectively addressed. Regard-
ing "Women and Aids", it was felt that women's 
empowerment is essential in all AIDS control 
programmes. Regarding "Women in Decision 
Making" the Meeting recommended affirma-
tive discrimination in favour of women 
involved in decision making process. Regarding 
"Women's Rights", the meeting emphasised the 
critical importance of ratifying, implementing 
and monitoring CEDAW. Regarding "Com-
monwealth Plan of Action for Women". the 
meeting highlighted the need for integration of 
women's concerns in national development 
plans and to increase their representation at 
various governmental and political levels. 
Regarding preparations for the "World Con-
ference on Women" it was felt that the Con-
ference should focus on main-streaming 
women's issues through a strong national 
machinery on women and having effective 
linkages with NGOs and women's movements 
in the respective countries. 

Working Women Hostels 

3086. SHRI RAMESH CHEN-
NITHALA : Will the Minister of HUMAN 
RESOURCE DEVELOPMENT be pleasPd to 
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.. Ie the allocation of funds made for working 
1IWneJl hOllels durina 1992-93 State-wise? 

THi MINISTER. OF Sf ATE IN THE 
MINISTllY OF HUMAN RESOURCE 
OFV}llDPMENT (DEPAR1MENT OF 
WOMEN AND CHILD DEVELOPMEN"D 
(SHlUMAn JlASAVA RAJESWARl): State/ 
Union Territory-wise 8f1lnts released to the 
~OQ' '91untarY organisations for the cons-
w~ of HOBleI B1.lildinas for Working 
Wo.. wi\h Day-..:are Centre for children dur-
ilia dle JeSr 1992-93 are given below:-

Sl. State/U.T. Grants Released 
No. (Rs. in lakhs) 

1. Andhra Pradesh 28·92 
2. Arunachai Pradesh 4·36 
3. Assam I· 55 
4. Bihar 10·37 
S. Gujarat 2 ·79 
6. Haryana 4 ·61 
7. Jammu & Kashmir 15·39 
8. IC.amatUa 51·14 
9. Kerala 81·41 

10. Madhya Pradesh 6· 85 
11. Maharashtra 171 ·47 

12. Manipur 7 ·99 
13. Meehalaya 5·37 

14. Naaaland 14·27 
IS. Orissa 20·21 
16. Punjab 6·{)6 

17. Rajasthan 1·78 
1& 1Bmi1Nadu 35 ·16 
19. UUar Pradesh 79·99 

210. WestBenpl 50 ·18 
21. Chandiprh 20·43 

12. Delhi 7 ·72 
23. Pondicnerry 2·03 

.Detdui system 

3087. SHRIMATI SAROJ DUBEY: Will 
the MinUter of HUMAN RESOURCE 
DEVELOPMENT be pleased to state : 

(a) the number of cases registered regarding 
the COIlversion of women into 'Devdasi' during 

the last three years and the number of persons 
against whom action was taken in this 
regard; 

(b) whether the Government propose to 
bring amendments in the existing laws to check 
this practice; and 

(c) if so. the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HUMAN RESOlJRCE 
DEVELOPMENT (DEPAR1MENT OF 
WOMEN AND CHILD DEVELOPMENT) 
(SHR.IMATI BASAVA RAJESWARI): (a) to 
(c) The information is being collected and will 
be laid on the Table of the House. 

!English} 
Cat io Badget of lIM, Calcutta 

3088. SHRIMATI MALINI BHAT-
TACHARYA : Will the Minister of HUMAN 
RESOURCE DEVELOPMENT be pleased 
to state: 

(a) whether the Government have directed 
Indian Institute of Management. Calcutta to 
impose 10 per cent cut in sanctioned posts/ 
salary budget of its employees; 

(b) whether loans and grants to lIM and 
other similar autonomous bodies are being 
made conditional upon this 10 per cent cut: 

(c) if so. the details thereof and whether any 
alternative methods of savings have been 
explored; and 

(d) if so, the details threreof? 

THE DEPUfYMINISTER IN THE MINIS-
TRY OF HUMAN RESOURCE DEVELOP-
MENT (DEPAR1MENT OF EDUCATION 
AND DEPAR1MENT OF CULTURE) 
(KUMARI SEUA) : (a) to (d) Yes. Sir. To 
effect economy in administrative expenditure of 
the Government, a 10% cut in sanctioned posts/ 
salary provision under Non-Plan has been 
imposed on the autonomous bodies including 
Indian IRStitute of Management. Calcutta . 
However. this cut excludes teaching and 
research posts of educational institutions so 
Iba: their academic activities are not adverselY 
affected. The Indian Institute uf Management. 
Calculla is constantly reviewing the position to 
reduce the expenditure to the extent feasible. 
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Sugar factories in Gujarat 

3089. SHRI ARVIND TRIVEOI l. 
SHRI CHANDRESH PATEL J. 

Will the Minister of FOOD be pleased to 
state: 

(a) whether the Government have received 
any proposal from the Government of Gujarat 
for changing the location of the new sugar 
factories; 

(b) if so, the details thereof; and 

(c) the time by which it is likely to be 
finalised ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FOOD (SHRI KALP NATH 
RAI): (a) to (c) The Central Government has 
received six proposals for change oflocation of 
new sugar factories in Gujarat. In five cas~s. 
approvals have been granted and necessary 
amendments have also been made in the Letters 
of Intent. The required information in respect 
of the remaining one case has been received 
recently and is being processed. 

!»ansJation] 
Sinha library 

~. SHRI VlJAY KUMAR YADAV : Will 
the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state : 

(a) whether the Government propose to 
develop the Sinha Library in Patna as National 
Library to meet the research needs of the 
students in Bihar; and 

(b) if so, the details thereof? 

THE DEPUTY MINISTER IN THE MINIS-
TRY OF HUMAN RESOURCE DEVELOP-
MENT (DEPARTMENT OF EDUCATION 
AND DEPARTMENT OF CULTURE) 
(KlJMARl SEUA) : (a) No, Sir. 

(b) Does not arise. 

National Zoological Park. Delhi 

3091. SHRI LAL BABD RAI : Will the 
Minister of ENVIRONMENT AND FORESTS 
be pleased to state: 

(a) whether the National Zoological Park.. 
Delhi is facing serious danger due to sanita-
tion problems; 

(b) if so, the reasons for such unhealthy 
environment in the Zoo; and 

(c) the steps taken/proposed to be taken by 
the Government to maintain clean and healthy 
environment in the Zoo? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (KAMAL NATH) : (a) and (b) No. 
Sir. The major problem in the past was staana-
tion of water in the moats. The sanitary con-
ditions of National Zooloaical' Park have 
improved over the years. 

(c) The steps U:itiated for maintenance of 
clean and healthy environment in the Zoo 
inc1ude:-

(1) Provision of filtered water to the animal. 
in captivity for drinlring. 

(2) Improvement of moats in phases. 

(3) Improvement of public conveniences. 

(4) Increase in the number of dust bins. 

(5) The Education Section imparts instruc-
tions to the visitors regarding main-
tenance of cleanliness in the Zoo. 

{English] 
Red Fort 

3092. SHRI G. DEVARAYA NAIK J 
SHRI BUOY KRISHNA 

HANDlQUE • 
SHRI V. SREENIVASA PRASAD • 
SHRI TARA CHAND 
KHANDELWAL 

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state : 

<a) whether the Archaeological Survey of 
India has carried out extensive restoration walk 
at Red Fort. Delhi recently; 

(b) if so, the details thereof; 

(c) whether some parts of the Fort have been 
neglected durina the restoration wad; 

(d) if so, the details thereof and the reUOlU 
therefor; and 

(e) the steps beina laken to aive due atten-
tion to the preservation of this monument"? 

THE DEPUfYMINISTER IN THE MINIS-
TRY OF HUMAN RESOURCE DEVELOP-
MENT (DEPARTMENT OF EDUCA'I10N 
AND DEPARTMENT OF CULTURE) 
(KlJMARl SEUA) : (a) No, Sir. 

(b) to (d) Do 1lOt arise. 
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(e) Besides maintenance v.hich is a con-
tinuous process. conservation and environ-
mental development wow are taken up as per 
the actual needs of the monument 

Mahla SaIRakhya Project 

3093. DR. D. VENKATESWARA RAO J. 
SHRl S B. SIDNAL • 
SHRl BOllA BULLI RAMAIAH 

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state : 

(a) the date on which Mahila Samakhya 
Proje .. 1 has come into operation; 

(b) the number of districts which have so far 
been covered under the project, State-wise: 
and 

(c) the number of districts proposed to be 
covered during 1993-94. State-wise? 

TIlE DEP'L'TY MINISTER FOR EDUCA-
TION AND CULTURE IN THE MINISTRY 
OF lillMAN RESOURCE DEVELOPMENT 
(DEPARTMENT OF EDUCATION AND 
DEPARTMENT OF CULTURE) 
(KUMARI SEUA): (a) Mahila Samakhya 
(Education for Women's Equality) was launch-
ed by the Department of Education. Ministry of 
Human Resource Development, Government 
of India in April 1989. This project was for-
mulated in pursuance ofthe National Policy on 
Education. 1986. 

(b) and (c) The Mahila Saruakhya Pro-
gramme is operational in fourteen districts of 
the States of Karnataka, Gujrat, Uttar Pradesh 
and Andhfll Pradesh. TIle Programme has been 
sanctioned to cover twenty districts in these 
Slates during the Eighth Plan period. 

flTansiationJ 

Milk Production 

3094. SHRl NAVAL KISHORE RAI } SHRI NITISH KUMAR 
DR. RAVI MALLU 

Will the Minister of AGRICULTURE be 
pleased to state; 

(a) The quantity of milk produced in the 
country during 1~2-93, Statewise; 

(b) Wberher India is the third highest pro-
ducer of milk in the world and whe-reas ftfty per-
cent of the total number of buffaloes in the 
1iOrld are in our country; and 

(c) If so, the steps taken or proposed to be 
taken by the Government to increase per cattle 
yield of milk? 

TIlE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
ARVIND NETAM) : (a) State-wise anticipated 
quantity of milk produced during 1992-93 is 
.given in the statement attached. 

(b) No, Sir. India ranks second in milk pro-
duction in the world and it is true that more 
than fifty percent of the total number of buf-
faloes in the world are in our country. 

(c) The following steps are being taken to 
increase per cattle yield of milk: 

(1) Genetic improvement of nationally 
important cattle breeds by sdective 
hreeding in . their hometracts and 
upgrading in other selected areas: 

(2) Cross-breeding of non-de script cattle 
with exotic dairy breeds; 

(3) Development of feed and fodder 
resources; 

(4) Organisation of effective animal health 
services to support the production pro-
gramme; and 

(5) Implementation of Operation Flood 
Programme. 

STATEMENT 

S.No. State Production of Milk 
(000 Tonnes) 

1992-93 
(anticipated 

achievement) 

1. Andhra Pradesh 3800 
2. Arunachal Pradesh 42 
3. Assam (T) 740 
4. Bihar 3360 
5. Goa 26 
6. Gujarat 3466 
7. Haryana 3600 
8. Himachal Pradesh 615 
9. Jammu & Kashmir (T) 610 

10. Kamataka 2910 
ll. ICerala 1880 
12 Madhya Pradesh 4913 
13. Maharashtra 3970 
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S,No, State 

14, Manipur 
IS, Meghalaya 
16, Mizoram 
17, Nagaland 
18, Orissa 
19, Punjab m 
20, Rajasthan 
21. Sillim 
22 Tamail Nidu 
23, Tripura 
24, Uttar Pradesh 
25, West Banga! 
26. UTs, 
27, Grand Total 

T: Targets. 

/English} 

Produciion of Milk 
CUlM) To 11 11"', 

199:!-lJ3 
(anticipated 
achievf'llll'nt) 

103 
52 
11 
37 

530 
5700 
4570 

30 
3564 

34 
10600 
3130 

339 
58632 

Institnte of Iadiaa languages. Mysore 

3095, SHRI KODAKANI GOWDANA 
SHIVAPPA: wm the Minister of HUMAN 
RESOURCE DEVELOPMENT be pleased 
to state: 

(a) whether the Central Institute of Indian 
Languages, Mysore. has launched a scheme to 
promote national integration at the school 
level; 

(b) if so, the details thereof and since 
when: 

(c) the total number of teachers trained 
under the scheme so far to teach South Indian 
Languages in schools: 

(d) the number of students in the country 
who are studying South Indian Languages as 
their third language at present: and 

(e) the other measures being taken by the 
Government to promote national integration? 

THE DEPUIYMINISTER IN THE MINIS-
TRY OF HUMAN RESOURCE DEVELOP-
MENT (DEPARTMENT OF EDUCATION 
AND DEPARTMENT OF CULTURE) 
(KUM.ARI SEUA): (a) and (b) The Central 
Institute of Indian Languags, Mysore is 

implementing since 1970-71, a scheme of 
Regional Language Centres to promote 
National integration through training of 
teachers deputed by States for learning a third 
language and to assist the States in implement-
ing Three Language Formula at the school 
level. 

(c) So far 6,877 teachers in Modern Indian 
languages including I,m teachers for South 
Indian Languages have been trained by the 
Central Institute of Indian Languages, Mysore 
and its regional centres, 

(d) Information is not available about the 
number of students studying South Indian 
Languaees as third language in the country, But 
the Institute has trained 2,374 students by con-
ducting 25 National Integration Camps for 
students learning a South Indian language as 
third language. 

(e) For promoting national integration. the 
Government has adopted the strategies of 
fostering the spirit of patriotism of National 
integration and other National and secular 
values so as to enable Indian school system in 
IUming out young people capable to shoulder 
responsibility for nation building through 
school curricula and through special pro-
grammes as envisaged in the National Policy on 
Education, 1986. This includes the common 
core components of national and secular values 
of freedom movement, constitutional obliga-
tions, cultural heritage. democracy and 
secularism equality of the sex, removal of social 
barriers, inculcation of scientute temper, pro-
tection of environment, and obServance of 
small family norms. Keeping in view the 
guidelines in the framework. N .. ional Council 
of Research and Training has revised the school 
syllabi and the entire range of its text-book for 
claS5-I to XII for the promotion of National 
integration among school children. 

{»rmslano"j 

Upgradatioa of Incliaa Agriculture 

3096. SHRI NlTISH KUMAR } 
DR. MAHADEEPAK SINGH : 
SHAKYA 

Will the Minister of AGRICULTIJRE be 
pleased to state: • 

(a> whether attention of the Government has 
been drawn to the news item ~ -Plan to 
Evaluate Farm. Varsities 'WOrtft appearing in the 
'Daily Observer' dated May 19. 1993; 



103 Wrinen Answen AUGUST 17. 1993 WrinenA~ 104 

(b) if 10. whether the Government have 
examined the proposals submitted by the 
P.HD. Chamber of Commerce and Industry for 
increasina the production of agriculture sector 
in the country; 

(c) if so. the details thereof; and 
(d) the action taken or proposed to be taken 

by the Govemmenl on the recommendatlOllS 
made by the P.H.D. Chamber of Commerce 
and Industry? 

THE MINISTER OF STATE IN TIlE 
MINISTRY OF AGRICULTURE AND 
MINISTER OF STATE IN THE MINISTRY 
OF NON~ONVENTIONAL ENERGY 
(SHRI S. KRISHAN KUMAR) : (a) Yes Sir. the 
said news items has been seen. 

(b) to (d) The suggestions made by the 
P.H.D. Chamber of Commerce and Industry 
have been takeD. into consideration while pre-
paring the Draft Asricultural Policy of the 
country. 

/English} 

Rail lillI! from Ladhiua to Chudigarb 

3097. SHRI HARCHAND SINGH: Will 
the Minister of RAILWAYS be pleased to 
Slate : 

(a) whether viability of the proposal for con-
nectina Ludhiana with Chandigarh via 
Rajpura by rail has been examined and a sur-
vey of the said rail link conducted; and 

(b) if so. the result of this survey and when 
this proposal if expected to be finalised? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI K. c. 
LENKA) : (a) Survey has been sanctioned and 
taken up during 1993-94. 

(b) Report is expected to be received during 
1993-94. 

Va of Ccapaten iB College Courses 

3098. SHRI RABI RAY : Wul the Minister of 

(b) if so. the details thereot'1 

THE DEPUTY MINISTER IN THE MINIS-
TRY OF HUMAN RESOURCE DEVELOP-
MENT (DEPARTMENt' OF EDUCATION 
AND DEPARTMENT OF CULTURE) 
(KUMARI SEUA): (a) and (b) The University 
0{ Delhi has informed that the existing course 
in B.Sc. (Hons.) Chemistry has been restruc-
tured and the new integrated course is being 
made effective from the' current academic 
session. Under the new scheme one of the 
.Alurses introduced now is-Computers and 
their application to Chemistry. This is an 
optional cou~. Anyone who does not want to 
do this .;ourse has to take the course on 'Enter 
preneurship and small business.' 

B.D.R. Railway 

3099. SHRI BASUDEB ACH ART "-
DR. SUDHIR RAY 

Will the Minister of RAILWAYS be pleased 
to state: 

(a) whether Bankura Damodar River 
railway is beina run by the South Eastern 
Railway on lease basis; 

(b) if so. the details thereof and when the 
lease period will expire; 

(c) whether there is any proposal to 
nationalise this railway and to renovate the roll-
ing stock, tracks and other allied ecjuiments of 
this section to make it economically viable: 
and 

(d) if so. the details therot'1 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI K. c. 
LENKA) : (a) No. Sir. The Bankura Damodar 
River Railway is \Wrked by the South Eastern 
Railway in terms of an agreement. 

(b) Does not arise. 
(c) No. Sir. 
(d) Does not arise. 

HUMAN RESOURCE DEVELOPMENT be fITanslation} 

pleued to state : hated BuUdine of F.C.I. 
(a) whether Ile Government have decided 

to update some of the undergraduate college 
counes of Delhi University from this academic 
Jar by incorporatina the use of computers in 
teveral IUbjects; aDd 

3100. SHRI S. N. VENKARIA 
SMT. SURYAKANTA PATIL } : 

Will the Minister of FOOD be pleased to 
Slate : 
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(a) the number of buildings taken on rent/ 
on lease basis by the Food Corporation oflndia 
State-wise and Union TC;rritory-wise; 

(b) the number of buildings vacated by the 
Fa during the last three years; and , 

(c) the number of buildings for which cases 
are pending with the courts for their evacuation 
and the number of buildings for which requests 
have been received by the FCI? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FOOD (SHRI KALP NATH 
RAJ) : (a) to (c) The information is being collec-
ted from the Zonal Offices of the Food Corpora-
tion of India. 

/English} 

Appointment on Compassionate Grounds 
",. 

3101. PROF. (SMT.) SAVITHRI 
LAKSHMANAN : Will the Minister of 
RAILWAYS be pleased to state: 

(a) the number of appointments made on 
compassionate grounds during 1992-93 and 
1993-94 till date in Groups 'C' and 'D' in the 
Railway Board and Zonal Railway-wise: 

(b) the number of persons awaiting appoint-
ment on compassionate grounds in Railway 
Board and Zonal Railway-wise: and 

(c) the action being taken by the Govern-
ment to appoint those eligible persons waiting 
for more than a year'! 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS) (SHRI K. c. 
LENKA) : (a) to (c) Information is being collec-
ted and will be laid on the Table of the 
Sabha. 

fITansiarion/ 

Production of Mango 

31m. SHRI PRABHU DAYAL } 
KATHERIA 
SHRI BHEEM SINGH PATEL 

Will the Minister of AGRICULTURE be 
pleased to state : 

(a) the State-wise details of the total quantity 
of Mango produced in the country during the 
year 1991-92. 1992-93 and 1993-94; 

(b) whether the Government have set up any 
relCardt centres for improVing the varieties of 
the mango; and 

(c) if so. the details thereof! 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
ARViND NETAM) : (a) The State-wise details 
of total quantity of mango produced in the 
country for the year 1992-93 and 1993-94 are not 
available and state-wise mango production for 
1991-92 is as under:-

Name ~f the State Production in M.T. 
(1991-92) 

Andhra Pradesh 2491152 
Arunachal Pradesh 248 
Assam 4680 
Bihar 1462320 
Goa 36000 
Gujarat 320000 
Haryana 20600 
J&K 13626 
Karnataka 677712 
Kerala 241054 
Madhya Pradesh 186000 
Maharashtra 280983 
Manipur 400 
Mizoram 1258 
Nagaland 24 
Orissa 291800 
Punjab 72804 
Rajasthan 39530 
Sikkim 09 
llimil Nadu 336351 
Tripura 37150 
UP. (Hills) 65500 
U.P. (plains) 1722257 
West Bengal 440480 
Others 10190 

(b) Yes, Sir. 
(c) Extensive research are undertaken at 

Indian Institute of Horticultural Research, 
Bangalore. Indian Agricultural Research 
Institute. New Delhi. Central Institute of 
Horticulture for Northern Plains, Lucknowand 
Regional Fruit Research Station. Vengurla 
(Maharashtra) for tleveloping superior/ 
improved varieties of mango. 

/English/ 

'Death of Animal in Zoo 

3103. SHRI ANANTRAO DESHMUKH: 
Will the Minister of ENVIRONMENT AND 
FORESTS be pleased to state : 
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<a> whether the Government haVl! received 
any report regarding death of several endan-
gered species of animals in the zoological park 
set up near Onnanghi in Ranchi city of 
Bihar; 

(b) if so, the details thereof and the reasons 
therefor; and 

(c) the action taken by the Government in 
th is regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT ANP 
FORESTS (SHRI KAMAL NATH): (a) and 
(b) A report appeared in the Indian Express of 
1st June 1993, that one panther, one sambhar 
and one neelgai, haVl! described the deaths as 
natural. Incidentally, these are not endangered 
species. The zoo is under the administrative 
control of the State Government of Bihar. 

(c) Government of India has established in 
1992 the Central Zoo Authority to monitor and 
suggest improvement to ensure better manage-
ment and upkeep of the animals in the zoo. 

fItansJation} 

Trains to Delhj from nejghbouring area. 

DR. LAL BAHADUR ) 
RAWAL • 
SHRI NARAIN SINGH • 
CHAUDHARY 

3104. 

Will the Minister of RAILWAYS be pleased 
to state: 

(a) whether the number of trains for daily 
passenaers coming to Delhi from adjoining 
areas like Rohtak., Jind, Bhiwani, Palwal. 
Sonepat. Ghaziabad and Rewari are suffi-
cient; 

(b) if not, whether the Government have 
received representations from daily passengers 
to increase the number of trains for these areas 
in view of the heavy rush of passengers in the 
existing trains; 

(c) if 10, the _eps being taken by the Govern-
ment in this regard and the details of routes on 
wbich new trains are proposed to be intro-
duced; and 

(d) if not, the reasons therefor? 

TIlE MINISTER OF RAILWAYS (SHRI 
C. JC.. JAFFER SHAlUEF): (a) The existing 
aenices are by and large considered adequatt: 
in the present level of traffte. 

(b) Some representations have been recei-
\led in this reBard. 

(c) and (d) Introduction of new trains is pre-
sently not feasible due to operational con-
straints and lack of resources. 

/English} 

Priees of eatables at stations 

3105. SHRI DHARMANNA MONDAYYA 
SADVL: Will the Minister of RAILWAYS be 
pleased to state: 

(a) whether catering contractors at railway 
stations throughout the country especially at 
Kurduwadi, Daund, Wadi and Solapur are 
charging higher rates as compare to open 
market for drinks, fruits. eatable. etc.: 

(b) if so, reasons therefor: and 

(c) the action taken/proposed to be taken by 
the Government in this regard? 

TIlE MINISTER OF STATE IN TIlE 
MINISTRY OF RAILWAYS (SHRI K. C. LEN-
KA): (a) to (c) No complaint about overcharg-
ing has been received at Kurduwadi, Daund, 
Wadi and Solapur stations. Regular and fre-
quent inspections are conducted by Officers 
and Inspectors at various levels on the entire 
system and suitable deterrent action is taken 
against defaulting contractors. 

Pusioa Seheme ia Super Bazar 

3106. SHRI CHIDTUBHAl GAMIT: Will 
the Minister of CIVIL SUPPLIES, CON-
SUMERAFFAIRS AND PUBUC DISTRIBU-
TION be pleased to state: 

(a) the number of employes working in each 
branch of Super Bazar as on July 31, 1993. 
categorywise; 

(b) whether there is any proposal to intro-
duce pension scheme and other benefits for 
employees; 

(c) whethe~ the Government have received 
any memorandum from the Employees Union 
Association for their demands; 

(d) if so, the details thereof; and 

(e) the remedial steps taken to meet the 
demands oC the employees? 
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mE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPliES. CON-
SUMERAFFAlRS AND PUBliC DISTRIBU-
TION AND MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI 
KAMALVDDIN AHMED): (a) A statement is 
enclosed. 

cooperate orpnisation registered under the 
Cooperative Societies Act and the lIecision on 
the various demands of the employees is taken 
by the Managm, Committee of Super Bazar. 
Super Bazar has informed that while they have 
no proposal to introduce pension scheme for 
their employees, they are in constant touch 1I.ith 
the Union representatives and their leJitimate 
demands are attended to from time to time. 

(b) No. Sir. 

(c) to (e) Super Bazar is an alltonomous 

STATEMENT 

Main Manager/ Supervisor/ Phanllacist! Assistant Packer/ 
Branch Assistant Senior Assistant A.:counts Electri-

Managers Supervisor Accountant! Officersl ciaV 
Accountantl Assistant! Palledar/ 

Senior Sales Helper 
Accountant Assistant 

Cannaught 11 43 110 86 248 
Circus (HO) 

II 
Main Manager/ Senior Accountant! Helper/ 
Stores Assistant SupeIVisor/ Assistant Palledar/ 

Managers Supervisor Accountants/ Packer/ 
Sales Cleaner! 

Assistant Sweeper 

Central 13 38 165 198 
Stores 
I.NA 4 5 29 28 
Patel Nagar 2 10 41 31 
Trilok Purl I 2 29 (i() 

·Cashier. PA, Pharmacist. Tailors, Processing and Drivers. 

III 
Branches Supervisor/ Sales Assistant/ Helper/Packers. 

L.NJ.P. Hospital 
RML Hospital 
Delhi University 
Timarpur I & II 
TilaltLane 
Oulabi 8agh 

Senior 
Supenisors 

2 

Pharmac:ist 

3 

5 
9 
3 
3 
2 
2 

Palledar 

4 

4 
3 
j 
2 

Others 

46 

Others-

50 

82 
49 
23 

Others 

5 
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1 2 :3 4 5 

Jabangir Purl 2 
MeeraBagb 3 I 
V. B. Patel House 3 2 
KamlaNagar 6 2 
Parliament Annexe 2 3 
KbyberPark 3 
South Avenue 3 4 
C. S. Azad Colony 2 
Pitampura I-Block 
Shalimar Baah I. n & m 6 2 2 
WazirPur 2 
Asbolr.Vthar I 
Nama 3 
Telewara 2 
JamaMasjd 2 
lHpolia DESU 2 
NortbA_e 4 
KishnaGanj 2 1 
VlIhalr.a Enclave 3 2 
Kbin:hiri Pur 11 26 

B.RR Hospital 5 2 
Kalawati Hospital I 
Robini Sec. 15 3 
Wazirabad I 
Alipur 2 
lbaDdewalan Extn. 2 
VJjayaNapr 2 I 
Paharganj 2 2 
Apu Kaiyanpurl 2 2 7 12 
Anand Nilr.etan 3 I 
Mali'riya Nagar 3 4 
Guru Nanalr. 3 2 
Indian Airlance 2 
Munida 2 3 
1bplIr.a-Bad I 
Vasant Vihar 2 4 

IN.u.I&n .1 b 

Yaswant Palace 2 I 
Gulmohar Park 3 2 
LI.T. 2 2 
Subroto Park 2 
Badarpur TPS 2 4 
Maajid Moth I & n 2 4 
MotiBagh 2 I 
Palilr.a Bb avan 2 2 

. ---_--------
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1 2 3 4- 5 

BNE 1 
M.M.T.CJS.T.C. 2 
Malviya ~agar Enn. 2 
Sheikh Sarai 2 
Defence Colony 2 
BadarpurII I 2 
AlIMS 9 3 3 
Ayuvigyan Nagar 3 1 
Alakananda 2 I 
Kalkaji DDA Fiats I 
S. J. Enclave 2 2 
S. J. Hospital 7 2 
Vasant Enclave 3 
Kalkaji JJ Colony I 
GB Pant Okhla 2 
NCERT 
Jamiamillia 2 
NCERT Non G & T 2 
Mayur Vihar I & II 3 5 
Shiv Purl 3 3 
Kantinagar 3 
Mansarovar Park 2 2 
Khichrlpur 2 
Yamuna Vlhar 3 
GTB Hospital 6 2 
Swasthya Vihar 2 
Madhuban 2 
Vivek Vihar 3 2 
Nirman Vihar 2 
Nand Nagri 2 
Kalyanvas I 
Nehru Nagar 3 
Garhi 2 
Suraj Mal Vlhar 
Anand Vihar 2 
East of Kailash, A & C 4 3 
New Friend.t Colony 2 2 
Air Fon:e Station 2 1 
RajNapr 3 
Janak Purl DESU 2 I 
Janak Purl DI/A 2 2 
UuamNapr 3 1 
V"ikas Purl. M & J 4 3 
VaaantKunj I 1 
Rajourl Garden 2 2 
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1 2 

Shakur Basti 
Thgore Garden 
RajouriUG 
Janakpuri C. 4E 
Paschimpuri 
Madipur 

MotiNagar 
Hari Nagar. UG 
Larence Road, I & II 
lail"Road 
Naraina Vihar 
Sarasvati Vlhar 
Sultan Puri 
Mangol Puri 
Paschim Vlhar 
Mira 8agt> 
Tilalr. Vihar 
Raghubir Nagar 
Punjabi 8agh Extn. 
Sarasvati Vihar 'So 
TriNagar 
Vaisali 
DevNagar 
DDV Hospital 
Noida ~ 

0peniDg of Keadriya Vidyalayas 

3107. SHRI MUHIRAM SAlIaA 
DR. SUDlllR RAY 

Will the Minister of Hl.JMAN RESOURCE 
DEVELoPMENT be pleased to state: 

(a) the places where Kendriya Vidyalayas 
have been opened during 1991-92 and 1992-93; 

(b) whether the target set for opening of Ken-
driya Vidyalayas during above period have been 
achieved; and 

(c) if not. the reasons therefor? 

TIlE DEPUTY MINISTER IN THE MINIS-
TRY OF HUMAN RESOURCE DEVELOP-
MENT (DEPARTMENT OF EDUCATION 
AND DE:'ARTMENT OF CULTURE) 

:3 4 5 

.2 2 
2 
1. 
2 2 
2 

2 
1 

3 2 
1. 2 
3 1. 

1. 

1. 
1. 

1. 

2 1. 
IS 

1. 
3 1. 

12 II 4 

(KUMAR! SEUA): (a) 28 Kendriya Vidya-
layas had been sanctioned by the Kendriya 
Vidyalaya Sangathan during 1991-92 as per list 
annexed as statement. No Kendriya Vidyalalas 
-re, however. sanctioned during 1992-93. 

(b) and (c) The Government authorises Ken-
driya Vidyalaya Sangathan to start new Ken-
driya Vidyalayas within specified numerical 
limits. Actual start of a Kendriya Vidyalaya 
depends on acceptable proposal from sponsor-
ing agencies. ThUs, there is no target as such for 
opening new Kendriya Vidyalayas. All the 28 
Kendriya VJdyalayas sanctioned during 1991-92 
have been operationalised except for the Ken-
driya Vidyalaya at Rajapur (Maharashtra) 
where the requisite physical facilities 'Were not 
made available by the District Administration. 
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STATEMENI 

list of .Kendriya Vidyalayas sanctioned during 1991-92 

SI.No. Name of Kendriya ViJyalaya 
, 

1. ONGC. Rajahmundry. Andhra Pradesh. 
2. Karim Ganj. Assam. 
3. Ra118anadi Hydro Electric Project. Arunachal Pradesh. 
4. AFS, Bihta. Bihar 
5. NTPC. Kawas Gas Power Project. Surat (Gujarat' 
6. ONGC. Sabarmati. Ahmedabad. Gujarat. 
7. AFS. Samana. Gujarat. 
8. Himmatnagar. Distt. Sabarkantha. GUjarat. 
9. NSG. Manesar. Gurgaon. Haryana. 

10. NHPC. Chamera. Himachal Pradesh. 
11. Alhilal. Himachal Pradesh. 
12. Mangalore. Distt. Dakshina Kannada. Kamataka. 
13. Kottayam. Kerala. 
14. Satna. Madhya Pradesh. 
15. Damoh. Madhya Pradesh. 
16. Seoni. Madhya Pradesh. 
17. VRD.E., Ahmed Nagar, Maharashtra. 

*18. Rajapur. Maharashtra. 
19. Ra118apahar. Dimapur. Nagaland. 
20. Bola118ir. Orissa. 
21. Phulera, Distt.laipnr. "Rajasthan. 
22. NAS~ Arkonam. Tamil Nadu. 
23. I.V.RI~ Bareilly (UP). 
24. N.CL. Khadia Project, Uttar Pradesh. 
25. Sitapur (U.P.). 
26. Basti. Janpad (U.P.). 
27. Mau (U.P.). 
28. GAIL. Vijaipur. Guna (M.P.). 

* Yet to be operationalised. 

CaKelalion of Trains 

3108. SHR! MANABENDRA SHAH 
SHR! BHUPINDER SINGH 
HOODS 

)= 
Wlli the Minister of RAILWAYS be pleased to 
state: 

Ca) the details of trains cancelled and disrup-
ted in Punjab and Jammu and Xashmir and 
other parts of the country due to hea\'yrains and 

floods in the middle of July and the duration for 
which they had remained cancelled; and 

(b) the loss suffered by the Railways as a 
result thereof? 

THE MINISTER OF STIJE IN THE 
MINISTRY OF RAILWAYS <SHR! K. c. LEN-
KAJ: <a) and (b) The information is being 
collected and will be laid on the Table of the 
Sabha. 
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fIronsiation} 

Efrect of PbIatioa on Haman Body 

3109. SHRI BARE LAL JATAV} 
SHRI MRUTYUNJAYA : Will 
NAYAK 

the Minister of ENVIRONMENT AND 
FORESTS be pleased to refer 10 the reply given 
10 Unstarred Question No. 4627 on March 30, 
1993 and state: 

(a) whether the studies in regard to effects of 
industriaVenvironmental pollution on human 
body has since been completed: 

(b) if so, the details thereof and the steps pro-
posed to be taken by the Government in this 
regard; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI .KAMAL NATH): (a) No, 
Sir. 

(b) Does not arise; 

(c) The "WOrk is in progress. 

Tn ... witlloDl bnlle ... 

3110. DR. GUNWANT RAMBHAU 
SARODE: Will the Minister of RAILWAYS be 
pleued 10 state : 

(a) whether goods trains in the Bhusawal 
Division under the Central Railways and in 
r:Q.er parts of the country are being run without 
the brake van; , 

(b) if so, the reasons therefor; and 

(c) the precautions being followed to ensure 
safety in such trains? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI K. C. LEN-
KA): (a) to (c) Goods trains are generally run 
with Brab Vans on Indian Railways. However, 
uuder operational exigencies and exceptional 
ciraJmstances, some trains are run without 
Brake Vans as permitted by the General and 
Subsidiary Rules. 

Whennw JOOdstrains are run without brake 
vans, detailed precautions are taken to ensure 
..ray oftraiDa. The precautions include restric-
lion on the IIpOIId of train in inclement wealber, 

extra viailance by the train crew, fIXation of tail 
board or tail lamp on the last vehicle of the 
train, :reconfirmation of the last vehicle number 
by station and control staff throughout the run 
of the train, etc. 

/English} 

Ek}akhi-BaJurghat Railway J)ne 

3111. SHRI nTENDRA NATH DAS: Will 
the Minister of RAILWAYS be pleased to refer 
10 the reply given to Unstarred Question No. 
2447 on December 8, 1992 and state: 

(a) whether the Government are in appsi-
lion to resume the construction work of 
Eklakhi-DaluTihat railway line; 

(b) if so, the time limit during which this 
1IIOrir. is likely to be started; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI K. C. 
LENKA) : (a) Not for tlie present. 

(b) and (c) The Railways are facing acute 
constraint of resources for new line projects. It 
1IIOuld be possible to restart this work once the 
fund position improves and some of the pro-
jects on hand get completed. 

(:Dans/ation) 

Vacudes In Central Universities 

3112. SHRI MANGAL RAM PREMI : Will 
the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) the number of posts of teaching staff. 
cadre-wise lying vacant at present in Central 
Universities and since when; 

(b) whether the Government propose to fill 
up these posts; 

(c) whether the Government have issued 
directives that the posts which have been lying 
vacant in Central Universities for more than 
one )'ear should be treated as abolished; 
and 

(d) if so, the details thereot? 

THE DEPUTY MINISTER IN THE MINIS-
TRY OF HUMAN RESOURCE DEVELOP-
MENT (DEPARTMENT OF EDUCATION 
AND DEPARTMENT OF CULTURE) 
(KUMARI SEUA): (a) The information is 
heine collected from the Central Univet:Sities 
and shall be laid on the lllble of the House. 
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(b) The Universities are autonomous and 
they have their own mechaJlisDl for filling up 
the posta. 

(c) and (d) The Ministry of Finance had 
issued i~ions to the effect that a post held 
in abeyance or remaining unfilled for a period 
0( one year or more, should be deemed to be 
abolished. as a means of achieving the objecti·..e 
0( 10% cut in posts. However to ensure that the 
above economy does not effect the functioning 
0( universities adversely the Government have 
since clarified that the 10% cut will not be 
applicable to teaching and research posts in 
academic inlilitutions. It would also not be 
applicable to plan posts during the current 
plan. 

Pmatiaation of Rallwa)'S 

3113. SHRI JANARDAN MISRA: Will the 
Minister of RAILWAYS be pleased to state: 

(a) whether the Government propose to 
privatise some sectors of the Railways: 

(b) if so, the details thereof: 
(c) whether there is resentment among the 

employees as a result thereof: 
(d) if so. whether the Government are con-

sidering to change its decision in this 
regard; and 

(e) if not, the reasons therefor? 

mE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI K. C. LEN-
KA) : (a) Yes. Sir. 

(b) As per the latest catering policy, new 
catering units/services will be managed by 
reputed/professional caterers selected after 
following the prescribed procedure and 
guidelines. Ho_ver. the existing departmental 
caterina units would continue as such. 

(c) to (e) Do not arise. 

(English) 
Navoda)1l Vid)1llayas 

3114. SHRI UDAYSINGRAO GAlK-
WAD : Will the Minister of HUMAN RE-
SOURCE DEVELOPMENT be pleased to 
state: 

(a) whether some of the Navodaya Vidya-
layas have been closed during the last three 
years ; 

(b) if so, the details thereof State-wise: 
and 

(c) the reasons therefor? 

THE DEPUTY MINISTER IN THE MINIS-
TRY OF HUMAN RESOURCE DEVELOP-
MENT (DEPARTMENT OF EDUCATION 
AND DEPARTMENT OF CULTURE) 
(KUMARI SEUA): (a) No. Sir. 

(b) and (c) Do not arise. 

(Duns/ation) 

3115. SHRI DAU DAYAL JOSHI: Will the 
Minister of RAILWAYS be pleased to state: 

(a) the amount spent of the development of 
main railway stations in Raja~than during the 
last three years ; 

(b) the amount proposed to be spent thereon 
during the Eiahth Five Year Plan: 

(c) the names of stations including Kota 
Railway station proposed to be modernised and 
expanded: 

(d) whether any norms for the modernisa-
tion of stations and the computerisation of 
reservation of tickets have been fIXed: and 

(e) if 110, whether Kota station also falls 
under the above norms? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRf K. C. LEN-
KA) : (a) and (b) The information is given 
below: 

Year Amount spent 
(in lakh of Rs.) 

1990-91 141.41 
1991-92 66.96 

1992-93 71.07 1st year of 
VIII Plan 

Durina 1993-94. the second year of VIII Plan. 
Rs. 231.99 lakhs are proposed to be spent for 
modernisation of stations in the State of 
Rajasthan. 

In the remaining three years of the Eiahth 
Plan alIo. amount commensurate with the 
cwenll avaUability of funds will be spent for 
modernisation of stations in Rajasthan. 

(c) Udaipur. Bharatpur. Ajruer, Reawer. 
Jaipur. Baran and Anja. No modernisation 
'Mlrb are proposed at Kota for the present 

(d) Yes. Sir. 
(e) Kola station has already been provided 

with all the necessary facilities as per norms. As 
reaards passenaer resevations. the existing work 
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load at Kota does nOl Wafrdnt its computerisa-
tion. at present. 

DIred Tre_ ,._ Gaadhi Nagar II) Melrl),.,liIan 
Cities 

3116. SHRI RATiLAL KALlDAS VAR-
MA: wm the Minister of RAILWAYS be 
pleased to state: 

(a) whether the Government propose to 
introduce direct train st'rvices from Gandhi 
Nagar in Gujarat 10 other metropolitan 
cities: 

(b) if so, the details thereof and the time by 
\\bich these services are likely to be started: 
and 

(c) if not. the reasons therefor ~ 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI K. C. LEN-
KA) : (a) No, Sir. 

(b) Does not arise. 
(c) Lack of traffic justification. 

(English] 

Shcly Centre of Ipou 

3ll7. SHRI BHUPINDER SINGH 
HOODA: wm the Minister of HUMAN 
RESOURCE DEVELOPMENT be pleased 
to state: 

(a) Whether Indira Gandhi National Open 
University has taken a decision to open its 
Study Centre in all the four Central Iails in 
Tihar, Delhi; 

(b) if so, the details of the courses proposed 
to be introduced for prison inmates and staff 
members: 

(c) whether any campaign for illiterate 
prisoners is' likely to be launched: 

(d) if so, the details thereof: 
(e) whether any training facilities in voca-

tional skills are likely to be provided: and 

11IE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT & 
FORESTS (SHRI KAMAL NATH): (a) and 

(I) if so, the details thereof'! 

THE DEPlITY MINISTER IN THE MINIS-
TRY OF HUMAN RESOURCE DEVELOP-
MENT ( DEPARTMENT OF EDUCAUON 
AND DEPARTMENT OF CULTURE) 
(KUMARI SEUA) : (a) According to informa-
tion furnished by Indira Gandhi National 
Open University it has agreed in principle to 
establish one regular Study Centre in Tihar Jail 
premises for the benefit of inmates and staff of 
all the four jails in Tihar on a proposal received 
from the Inspector General (prisons) Central 
Jail. Tibar, Delhi. The process of establishing a 
study Centre has been initiated. 

(b) The following programmes are intro-
duced for prison inmates and staff mem-
bers : 

(I) Bachelor's Degree in Ans (B. A) 

(2) Bachelor's Degret' in Commerce (B. 
Com.) 

(3) Preparatory Programme for Bachelor's 
Degree for those who have no formal 
qualiftcations (BPP). 

~c) to (I) IGNOU has no such proposal 
under consideration. 

(Duns/alion J 

"eo.,Iaiats Against Cl'lIIftIt Unks" 

3118. SHRI BHEEM SINGH PATEL}' 
DR. LAXMlNARAYAN • 
PANDEY 

Will the Minister of ENVIRONMENT AND 
FORESTS be pleased to state: 

(a) whether the Government have received 
complaints that the Cement industries are caus-
ing pollution at lalVe scale: 

(b) if so, the details thereof. Statewise: 
and 

(c) the effective steps taken by the Govern-
ment in this reprd? 

(b) Yel, Sir. The units against whom com-
plaints have been received include the 
following: 

(i) Allam 
(it) ADdhra Pradesh 

Cement Corporation of India. Bokajan. 
Cement Corporation of India, Adi1abad. 

(iii) Bihar H. M. P. <.:ement. Khaillri. 
(iv) Gujarat Balaram Cements, Palampur. 
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(v) Madhya Pradesh V"t1tram-cement, IChor 
Cement Corporation of India, Nayapon. 
Cement Corporation of India, Mandhar. 
Balqhat Cement Private Limited, BalaghaL 
Associated ~ment Companies, Kymore, Diamond 
Cement, Damoh. 

(vi) Rajasthan 

(vii) 18mil Nadu 
(viii) Uttar Pradesh 

J. K. Cement, Chittaurgam. 
Udaipur Cement, Udaipur. 
Aryaloor Cement Works. Aryaloor. 
U. P. State Cement Corporation at Dalla & Chunar. 

(c) Steps laten by Government to control 
pollution are: 

(i) Cement industries have been directed to 
comply with the standards within a 
time frame. 

(ii) Loans are made available at low interest 
rates to industries. including cement for 
setting up pollution control devices, 
throuah the World Bank assisted Indus-
trial Pollution Control Project. 

(iii) Environmental guidelines have been 
evolved for siting and operation of 
industries. 

MPlluia& out of CFCs" 

3119. SHRI RAMESHWAR PATIDAR: 
Will the Minister of ENVIRONMENT AND 
FORESTS be pleased to state: 

(a> whether the progress in regard to the 
mitigation of ozone depleting substances has 
been made salisfactoril y: 

(b) if so, the details thereof; 
(c) if not, the reasons therefor; 
(d) the number of proposals received by the 

Government for the financing of the .scheme to 
be prepared for gradually reducing the use of 
chloroflurocarbons (CFCs); and 

(el the action taken by the Governme!lt in 
this regard? 

TIlE MINISTER OF STATE OF TIlE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI KAMAL NATII): (a) Yes, 
Sir. 

(b) India acceded to the Montreal Protocol 
on 19-6-1992 and it came into force on 17-9-
1992. As per the Protocol. the consumption of 
Ozone Deplelina Substances (ODS) by the end 
o(year 1999iatDbe brought down to the average 
annual level of consumption for the period 1995 
to 1997. The COIIIUmption of ODS is to be 
phued out by the year 2010 except for essential 
UJeI. In May. 1991. before India's accession to 
the Montreal Protocol. the Government of 

India CODIIiIuted a 1iIaIt Force for formulatina 
lb.e National StratecY for phuina out ODS. 1'wo 
Seminars _ also held in January and March, 
1993 to apprile the industry of the implications 
0( lb.e Protocol. The first National Worbhop 
for preparation of the Country Programme for 
phue out of ODS was held in July. 1993. The 
!IeCOnd Worbhop is scheduled in August, 1993. 
and the Country Programme is expectc.d to be 
finalised in September. 1993. Ministry has con-
stituted a Steerin& Committee for supervisina 
implementation of the provisions of the Mon-
treal Protocol 

(c) The q1Jellion does not arile. 
(d) and (e) Five proposals _re submitted to 

lb.e Montreal Protocol Executive Committee, 
qiclt approved them for fundina in its meetina 
held in June. 1993.41 other proposals have been 
received and are beina processed. 

I&tIIUIaI 
Nipllia ...... ......_ ad M,.ore 

3120. SHRIMATI CHANDRA PRABHA-
URS : Will the Minister of RAILWAYS be 
pleased to state : 

<a) whether there is any proposal to in~ 
duce a nieht train betW\!en Banaalore-Mysore-
Ball&alore; 

(b) if so, the details thereof; and 
<c) if not, the reasons therefor? 

TIlE MINISTER OF STATE IN TIlE 
MINISTRY OF RAILWAYS (SHRI K. C. 
LENKA) : <a) and (b) It has been decided to 
introduce an ovemiaht p8S8ell&er train betW\!en 
Mysore and Ball&alore and vice-versa. 

(c) Does not arise. 
Coas.lladwe _ .. idees 

3121. sliRI TEJ NARAYAN SINGH: Wtll 
the Minister Qf RAILWAYS be pleased to 
Slale: 

<a) whether the Government have recently 
reconstituted Divisional Railway Users Con-
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sultative Committees and Zonal Railway Users 
Consultative Committees: 

(b) if so, the details thereof; 

(c) if not, by when those committees are 
likely to be set up; 

(d) whether there is any proposal to include 
Government servants also, who are social 
IlWIrkers in these committees; and 

(e) if so, the details thereof and if not, the 
reasons therefor? 

TIlE MINISTER OF STATE IN TIlE 
MINISTRY OF RAII..WAYS (SHRI K. c. 
LENKA): (a) and (b) The Divisional/Zonal 
Railway Users Consultative Committees were 
constituted in 1992 for a two-year-term from 1-
4-92 and 1-5-92 respectively and these are 
already functioning. 

(c) Does not arise. 

(d) and (e) the instructions already provide 
for represenlftion of concerned State 
Govemments who can nominate their 
emplo)"!eS al their respresentative. There is no 
proposal to enlarge the scope. 

fJranslationJ 

ApicIIIhare Tn. Committees 
3122. SHRI CHETAN P. S. CHAUHAN: 

Will the Minister of AGRICULTIJRE be 
pleased to state : 

(a) whether the Government propose to 
establish Agriculture Trade Committees in 
Statea with the objective ofincreasing the export 
of agricultural products: 

(b) if so, the salient featurea thereof: 

(c) the time by which these committees are 
likely to be esta~lished: and 

(d) the extent to which the export of 
agricultural products ia likely to be increased aa 
a resuh thereof? 

TIlE MINISTER OF STATE IN THE 
MINISTRY OF NON-CONVENTIONAL 
ENERGY AND THE MINISTER OF STATE 
IN THE MINISTRY OF AG RICULTIJRE 
(SHRI S. KRISHNA KUMAR): (a) No, Sir. 

(b) to (d) in view of the (a) above, queations 
do IlO( arise. 

AftiIaItI_ of KenJlleDe Oil at F. P. S. 
3123. SHRI SHYAM BIHARI MISRA: Will 

the Miniater of CIVIL SUPPLIES, CON-
SUMERAFFAIRS AND PUBLIC DISTRIBU-
TION be pleased to state: 

(a) whether the Government are treating 
Fair Price Shops shopkeepers as non-profit 
occupation; and 

(b) if so, the mealures beine taken by the 
Government to increase the availability of 
Kerosene with F. P. S. and make it a 
profitable occupation? 

TIlE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPLIES. CON-
SUMERAFFAIRS AND PUBLIC DISTRIBU-
TION AND MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI 
KAMALUDDIN AHMED): (a) No. Sir. 

(b) Doea not arise 

Lou for Supr Mill 

3124. SHRI ASHT BHUJA PRASAD 
SHUKLA: Will the Minister of FOOD be 
pleased to state : 

(a) whether the Union Government have 
received any proposal seeking sanction of loan 
for the expansion of Khalilabad (U. P.) 
Sugar Mill; 

(b) if so, the details thereof: 

(c) Whether proposals seeking loan from the 
financial institutions fOI" expansion of the mill 
have also been received and if so. the details 
thereof; and 

(d) the time by which the Government and 
the financial institutions are likely to provide 
these loans? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FOOD (SHRI KALP NATH 
RAI): (a) Yea, Sir. 

(b) The total project cost has been estimated 
at RI. 28.78 crores. But of thia, the sugar factory 
haa requested for a loan of RI. 15 crores from 
the Suaar Development Fund. 

(c) As per the apprlsal report of the Indus-
trial Reconstruction Bank of India, the financ-
ing a,reed to by the financial institutions would 
be as under: 
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(Rs. in lakhs) fDrmslationJ 

Industrial Reconstroction Bank of 270 

India 
Industrial Development Bank of 250 

India 
Industrial Finance Corporation of llO 
India 
The Industrial Credit & Investment 100 
Corporation of India Ltd. 
Bank/Other Financial Institutions 80 

(d) The application of the undertaking for 
IIfIInt of loan from the Sugar Development 
Fund is beina examined by the Government 
and a decision is likely to be taken shortly. As 
reprds loan disbursement by financial 
institutions, there is no inormation with the 
Government as to when the loan would be 
released by them. They have stipulated certain 
conditions and the loan is likely to be released 
by them after the conditions stipulated by them 
have been fulfilled to their satisfaction. 

fEngli8h/ 

Ower-llrl. _r Ib,jahmundry (A. P.) 
3125. DR. K. V. R. CHOWDARY: Will the 

Minister of RAILWAYS be pleased to state: 

(a) the progress made so far in constroction 
of railway over-bridge across the river Godavari 
near Rajahmundry in Andhra Pradesh: 

(b) the estimated cost of the project and the 

expenditure incurred thereon so far: and 

(c) the time by which it is likely to be 
completed? 

TIlE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI K. c. 
LENKA): (a) 58.25%. 

(b) The sanctioned estimated cost of the 
work is Rs. 48.06 crores. Expenditure upto end 
of June '93 was Rs. 38.16 crores. 

(c) The work is expected to be completed by 
Dec. '95. 

EmiroDme .... Degradatioa by Miailll Wow 

3126. SHRI DEVl BUX SINGH} 
DR. RAMESH CHAND 
TOMAR : Will 
SHRIMATI BHAVNA 
CHIKHUA 

the Minister of ENVIRONMENT AND 
FORESTS be pleased to state: 

(a) whether the Government are aware that 
heavy damage to the environment is being 
caused by the mining works being carried out is 
several parts of the country; 

(b) if so, whether the Government have for-
mulated or propose to formulate any scheme to 
save environment from pollution created by 
these minina works; 

(c) if so, the details thereof: and 

(d) if not. the steps taken by the Government 
to check environmental degradation caused by 
the minina works? 

TIlE MINISTER OF STATE OF TIlE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI KAMAL NATII): (a) to 
(c) Mining works do cause environmental 
damaae unless proper environmental action 
plans are intearated into the mining activity. 

Central Government have issued guidelines 
for inteeratina environmental concerns with 
exploitation of mineral resources. Notifications 
under Section 3(2) (v) of Enviromental Protec-
tion Ad, 1986 have been issued for regulatina 
minina activites in ecologically sensitive areas 
such as Doon Valley and Aravallies. As a part of 
National Conservation Strate,y and Policy 
Statement on Environment and Development 
(June 1992) several actions have been identified, 
'IlIbich need to be taken by the concerned agen-
cies to prevent and mitigate adverse environ-
mental consequences in mining and quarryina 
operations. The amended Mining and Minerals 
Regulation and Development Act. 1986 makes 
it mandatory for the project proponents to 
incorporate Environmental Management Plan 
as an inteeraJ part of Minina Plan. National 
Mineral Policy has been amended to ensure 
lUltainable development of mineral resources 
In hannony with environment. Mineral conser-
wtion and Development Rules have laid down 
specific guidelines Crom environmental angle. 
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Standards haw been prescribed for ambient air 
quality as well as liquid effiuents from 

,minina operations. 

(d) Does not arise. 

EIIpty JQdowas I. States 
3127. SHRI VD...ASRAO NAGNATIlRAO 

GUNDEWAR: Will the Minister of FOOD be 
pleased to state: 

(a) the names of the States where godowns 
haw been lying empty since January. 1993 and 
the reasons therefor. 

(b) whether the Government have for-
mulated any policy in regard to storage of 
1Oodgraina; 

(c) if 10. the details thereof and the time by 
-.bich fOlJdpaina are likely to be stored 
there; and 

(d) if not, the reasons therefor? 

TIlE MINISTER OF STATE OF THE 
MINISTRY OF FOOD (SHRl KALP NATH 
RAI) : (a> There is no State where godoWIlli of 
Food Corporation of India (FCI) have been 
lying empty since January. 1993. A statement 

showing State-wise storage capacity and stock 
oCfoodgraina as on 1-1-1993.1-4-93 and 1-7-93 is 
anneed. 

(b) to (d) Food Corporation of India is the 
main agency which provides the storage 
capacity for foodgrains. Besides constructing its 
own godowns, it hires storage capacity from 
other sources such as Central Warehousing Cor 
poration, State Warehousing Corporations. 
State Governments and Private parties. The 
main functions of Central Warehousing Cor-
poration and State Warehousing Corporations 
are storage of agricultural produce, fertilizers 
and certain other commodities. The storage 
facilities at TalukaIBlock/Village level are pro-
vided by the Co-operatives under the purview of 
the Ministry of Agriculture and the State 
Governments. The Government are alive to the 
need of co-ordination in management of 
storage requirements of Public Sector at par-
ticular locations and have set up a Central 
Storaae Committee at the Centre and State 
Level Coordination Committees in the States to 
ensure that there is no overlapping or duplica-
tion of construction efforts at the same place by 
different agencies. 

STATEMENT 

sate_t 1IIIowiar; total storage capacity and stoeb .. ith Food Corporation OflDdia as on 1-1-1993,1-4-
1993 aad 1-7-1993. 

(In lakb lODDeS) 

sa. StaR/U.ioa 1-1-1993 1-4-1993 1-7-1993 
No. Territor)' 

------------------------ ------------
Capacity Stocks Capacity Stocks Capacity Stocks 

1 1 3 4 5 6 7 8 

1. A_dial Pradesh 0.15 0.01 0.15 0.03 0.15 0.03 

1. AaAraPra .... 15.34 6.47 18.18 13.07 10.19 16.87 

3. AlIa. 1.80 1.41 1.77 1.51 1.78 1.67 

~ BlUr 6.01 1.90 5.84 1.89 5.85 3.14 

5. GeIl 0.16 0.04 0.16 0.07 0.18 0.14 

6- GtIIjanl 8.10 3.94 8.37 4.77 9.41 7.85 
7. III..,... 14.76 7..50 14.00 4.13 14.34 10.83 

8. Himadlal Pradesb 0.14 0.16 0.15 0.17 0.15 0.16 

9. J .... " lCulunir 0.91 0.39 0.91 0.47 0.91 0.61 

10. KanaIab 3.31 1.73 3.39 1.81 3.74 3.86 

n. KenIa 5.39 1.44 5.39 ~16 5.38 4.76 
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1 2 '3 

11. Madhya Pradesb 10.50 
13. Ma ....... btn 14.99 
14. Manl,. 0.13 
15. Megbalaya 0.21 
16. Mizor ... 0.13 
17. N ....... d 0.18 
18. Ori_ 3.70 
19. Punjab 51.05 
20. lbJ .. tlum 8.28 
21. Slkldm 0.08 
11. TamilNadu 6.85 
13. Trlpun 0.36 
14. Uu.r Pradesb 21.85 
25. West Bengal 12.71 
16. Clumdlgub 0.711 
17. Delbi 3.96 
18. Pondicberry 0.41 

TOTAL 195.55 

{Englishf 
Auistance for Protection of Wild Animals 

3128. SHRI K. MURALEEDHARAN: Will 
the Minister of ENVIRONMENT AND 
FORESTS be pleased to state the amount 
provided/proposed to be provided to the State 
Governments under different schemes for the 
protection and preservation of wildlife during 
1993-94. State-wise? 

mE MINISTER OF STATE IN mE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI KAMAL NATH): The 
amounts provided under various Central Plan 
Schemes. which are meant for the preservation 
and protection ofwildlife and its habitat. for the 
year 1993-94 to be released to the·State Govts. on 
the basis of their proposals are as follows : 

S1. Name of the Scheme Allocation 
No. (Rs. in 

lakhs) 
1. Development of National 

Parks and Sanctuaries 1100 
2. Project Elephant 500 
3. Eco-development in and 

around protected areas 480 

4 '5 ," ,) "1 0 

5.21 10.53 8.01 11.33 10.69 
4.16 14.96 6.84 15.18 10.48 
0.05 0.13 0.08 0.13 0.03 
0.07 0.21 0.06 0.21 0.09 
0.02 0.13 0.03 0.13 0.01 
0.03 0.18 0.05 0.18 0.07 
1.88 3.82 3.53 3.82 3.13 

45.54 48.61 37.45 53.84 48.32 
1.93 8.16 4.04 11.08 9.20 
0.05 0.08 0.05 0.07 0.03 
1.10 7.17 2.79 7.12 2.61 
0.12 0.36 0.16 0.37 0.08 

10.16 22.77 13.45 35.43 30.18 
5.11 12.77 6.41 12.33 5.96 
0.80 0.111 0.77 0.68 0.52 
1.94 3.96 2.32 3.81 2.42 
0.12 0.41 0.12 0.41 0.30 

105.38 194.59 120.36 220.51 174.44 

4. Project Tiger 750 
5. Beneficiary Oriented Schemes 

100 
6. Wet lands 150 
7. Mangroves 150 
8. Biosphere Reserves 300 
9. Biodiversity 50 

Ext_Iota of New Delbi-Sambalpur Express 

3129. SHRI RAMA KRISHNA 
KONATHALA: Will the Minister of RAIL-
WAYS be pleased to Slale : 

(a) whether representations have been 
received to extend New Delhi-Sambalpur 
Express up to VlSakhapatnam: and 

(b) if so, the reaction of the Government 
thereto? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI K. C. 
LENKA) : (a) Representations have been 
received to extend 8301/8302 Hazarat 
Nizamuddin-Sambalpur Hirakud Express up 
to Visakhapalnam. 

(b) Examined but nol found to be commer-
cially justified at presenl. 
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[Duns/anon J 

CueeDadoD of Iaclore-Malwa Express 

3130. SHRIMATI SUMITRA MAHA-
JAN: wm the Minister of RAILWAYS be 
pleased to state : 

(a) whether the Government are contem-
plating to discontinue the New Delhi-
Indore-Malwa Express: and 

(b) if so, the reasons therefor? 

TIlE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRl K. C. 
LENKA): (a) No, Sir. 

(b) Does not arise. 

Darph of Sheikh Salim Cbisbti 

3131. SHRI VISHWANATH SHASTRI: 
Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether the Archaeological Survey of 
India has conducted any survey for conserva-
tion works required at Dargah of Sheikh Salim 
Chishti and Fatehpur Sikri complex: 

(b) if so, the details thereof: and 
(c) the steps proposed to be taken in this 

reprd? 

THE DEPUTY MINISTR IN THE MINIS-
TRY OF HUMAN RESOURCE D~VELOP­
MENT (DEPARTMENT OF EDUCATION 
AND DEPARTMENT OF CULTURE) 
(KUMARl SEUA): (a) to (c) The conserva-
tion works are identified on the basis of the 
inspections carried out by the ofiicers of AS.I. 
The woOO included in the conservation 
programme of Fatehpur Sikri complex, which 
also includes the Dargah of Sheikh Salim 
Chishti during the current year (93-94) are listed 
in the Statement attached. 

STATEMENT 

1. Providina mlBslllg inlay pieces to 
Badashahi gate. 

2. Repairs to Baradan near Khush Mahal. 

3. Repairs to open compound of Mint 
House. 

4. Repairs to side Rampart of sweet water 
tank. 

S. Providina iron railing at the back of 
Khuabagh. 

6. Repairs to Baradari of Raja Todannal. 

7. Repairs to Hammam on east side of sweet 
water tank. 

8. Repairs to Dalan. south of sweet water 
tank. 

9. Face lift of excavated site. 

10. Repairs to Karwan sarai. 

11. Providinl iron Irill to Rang Mahal. 

12. Repairs to Road leadin& to Jodha Bai 
Palace and cazpark in' front of Buland 
Darwaza. 

13. Replacement of broken and damaged 
stone Chajjas of Dargah complex. 

14. Replacement ofbrolc.en marble Jalli inside 
Sheilc.h Salim Chishti Dargah. 

(Duns/alion J 

Dhru-Harda Railway Line (M. P.> 

3132. SHRI SUSHIL CHANDRA 
VARMA: Will the Minister of RAILWAYS be 
pleased to state : 

(a) whether there is any scheme to link 
Diwas railway station in Madhya Pradesh with 
Harda railway station by laying a new 
railway line: 

(b) whether any survey has been conducted 
in this reaard: and 

(c) if so, the details thereof and the estimated 
expenditure lilc.ely to be incurred on laying this 
railway line? 

TIlE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRl K. c. 
LENKA): (a> and (b) No. Sir. 

(c) Does not arise. 

Do_Un, of Goralc.bpur-Luckaow Railway 
Line 

3133. SHRI MOHAN SINGH (DEORlA): 
Will the Minister of RAILWAYS be pleased 
to state: 

(a) whether there is any proposal for doubl-
ina of railway line between Goralc.hpur and 
Luclc.now on North-Eastern Railway: 

(b) if so, the estimated cost thereof: and 
(c) when it is likely to be taken up for 

implementation? 
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TIlE MINSTER OF STATE IN TIlE MINIS-
TRY OF RAILWAYS (SHRI 1(. C. 
LENKA): (a) to (c) Lucknow-Barabanki is 
already a double line section. Remaining 
portion will be considered for doubling when 
operationally justified. subject to availability 
of resources. 

[English I 

Wodshop on Disaster Management 

3134. SHRI ARVIND TULSIDRAM 
KAMBLE: Will the Minister of AGRICUL-
TIJRE be pleased to state : 

(a) whether the Indian Institute of Public 
Administration has oll!anised a Workshop on 
Disaster Mall88ement in New Delhi recently; 

(b) if so. the salient features of the views of 
experts on natural disaster and ways to tackle 
them; and 

(c) the reaction of the Government in this 
reprd ? 

TIlE MINISTER OF STATE IN TIlE 
MINISTRY OF AGRICULTURE (SHRI 
ARVIND NETAM): (a) Yes. Sir. 

(b) and (c) Recommendations of the 
Worbhop are awaited. 

[1ion.JIation} 

PrIce of Apiculludl Products 

3135. SHRI SIDBU SOREN: WJ.!I the 
Minister of AGRICULTURE be pleased to 
stale : 

(a) whether according to the review made by 
the Food and Aericultural Organisation during 
1992-93. the prices of agricultural products in 
developing countrieS have declined drastically 
in comparison to developed countries; . 

(b) if so. whether the Gowl11mc.>nt have 
taken any steps to increase the export of 
agricultural products and to decrease its 
import;, 

S1. Commodity 
No. 

1. Rice 

2. Wheat 

(c) if so. the details thereof, year-wise; 
alld 

(d) the taIJet filled by the Government to 
increase the export of agricultural products in 
rite current year? 

TIlE MINISTER OF STATE IN TIlE 
MINISTRY OF AGRICULTURE (SHRI 
ARVIND NETAM): (a) According to FAO 
Quarterly Bulletin on Statistics, Vol. VI. 1993 
and Current World Food Situation. April. 1993. 
there was a downward trend in world agri-
cultural prices for a number of commodities. 
The relative decline in price in the developing 
countries was more as compared to 
developed countries. 

(b) In the Export Import Policy 1992-97 
special attention is being paid to the growth of 
exports in the agricultural sector. The establish-
ment of Export Oriented Units (EOUs) in this 
sector is specially encouraged. Units engaged in 
agriculture. floriculture. horticulture. etc. can 
now avail of the benefits of duty-free imports 
even if they export only 50% of their production. 
They can sell the remaining 50% in the domestic 
market as saainst the limit of 25% for the non-
agricultural sector. The definition of ~capital 
goods" under the Policy has been expanded to 
include capital goods used in agriculture and 
allied activities. so that units engaged in this 
sector can avail of the Export Promotion 
Capital Goods (EPCG) Scheme for importing 
rlteir equipment at a concessional rate of duty. 
Furthermore, certain inputs and materials 
required by the agricultural sector. such as 
edible wax for waxing fresh fruits and 
vegetables, grape guard paper. dipping oil for 
treatment of grapes etc. have been removed 
from the neaative list of imports so that they can 
now be freely imported without a licence. It is 
not envisaged to import any of the agricultural 
items except where such imports are absolutely 
unawidable in view of the serious shortages in 
the domestic market or where such imports are 
considered helpful for augmenting exports. 

(c) The export of major agricultural and 
allied commodities since 1990-91 are as 
under:....,. 

1990-91 

461.57 
31.13 

1991-92 

754.98 
1~1.47 

(Rs. in Crores) 

1992-93 

971.93 
10.18 



139 SRAVANA 26, 1915 (SAKA) Written Answers 140 

1 2 "3 4- 5 

3. Other Cereals 2.77 6.74 10.14 

4. Tobacco 263.39 377.29 483.06 

5. Spices 233.94 370.40 368.81 
6. Cashew 441.90 668.45 745.13 
7. Sesam &. Niger Seed 91.34 101.19 116.20 
8. Groundnut 56.06 7.40 7.95 
9. Oil Meals 608.50 87127 1538.51 

10. Shellac 17.55 25.10 40.69 

11. Sugar and Molasses 37.57 144.23 325.09 
12 Honiculture Products 7.87 13.16 13.20 

13. Processed Fruits & Juices 60.40 88.38 124.26 
14. Misc. Processed Items 152.30 243.99 111.76 

15. Meat Preparations 139.84 230.52 257.04 
16. Fruits & Vegetables 213.25 348.96 361.44 

~oun:e: DGCI & S. Calcutta and ISGIEIC. New Delhi). 

A~ the production of indigenous raw cashew-
nuts in the country is not adequate to meet 
the requirements of processing industry in 
the country. cashew processor exponers are 
allowM to impon raw cashewnuts without 

SI. Item 
No. 

1. Wheat 
2. Rice 
3. Other Cereals 
4. Cereals Preparation 
5. Milk &. Cream 
6. Cashewnuts 
7. FruitslNuts (Ex. Cabhewnuts) 
8. Sugar 
9. Other Oilseeds 

10. Pulses 
11. Vqetable oil edible 

any licence. We have also been imponing rice 
to meet the international commitments and 
augmenting indigeneous production as also 
to prevent undue rise in foodgrains. 

(Rs. in Crores) 

Imports 

1990-91 1991-92 1992-93 

22.27 529.56 
39.19 10.94 43.86 
0.35 41.66 

120.49 129.66 13455 
3.66 0.07 44.12 

134.00 266.43 282.19 
106.09 10352 189.26 

9.29 0.50 0.42 
4.92 1051 15.92 

481.17 254.24 297.70 
325.79 240.08 165.05 
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(d) FoI'the )'e8l"1993-94. a tarpt of US S 22SS 
million has been fIXed for qril;:ultural 
exports. 

(EllglirIJ J 
" 
~ of Mill Powder .y N.D.D.B. 

3136. SHRI G. MADEGOWDA: Will the 
Minister of AGRla.JLTIJRE be pleased to 
state: 

(a) whether the Karnataka Milk Federation 
has nlquested the National Dairy Development 
Board to purchase 1500 tonnes of milk 
powder; 

(b) if so, the details thereof; 
(c) whether NODB has agreed to purchase 

milk powder from the Karnataka Milk Federa-
tion; and 

(d) if so, the rate at which the NODS has 
agreed to purchase milk powder '? 

TIlE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
ARVIND NETAM): (a) and (b) Yes. Sir. 
During March. 1993 the Kamataka Milk 
Federation has offered to supply 1500 tonnes of 
skim milk powder to the National Dairy 
Dew:lopment Board (NDDB) Pooling Scheme. 
Funher. the Karnataka Milk Federation has 
offered additional quantity of 1500 tonnes skim 
milk powder during June. 1993. However. due to 
certain modalities with respect to BIS Extra 
Grade Specifications and physical veriliclltion 
of the stock. the offer uf .Iune. 1993 has not 
been finalised. 

(e) Yes. Sir. 
(d) NDDB has agreed to purchase milk 

powder of DIS &tra qrade Speciftcations at 
Rs. 52.000 per tonne. 

3137. SHRIMATI SUSEELA GOPALAN: 
Will the Minister of RAILWAYS he pleased 
10 stale: 

(a) .the ClXtentto which the constlltctioll work 
ol the model RailWay Station in Trivandrum 
has propased; 

(b) whether this work has been slowed down 
for the last one -year: and 

(c) If so, the time by which the .construction 
of the model Railway Station is likely 10 be 
completed? 

TIlE MINISTER OF STATE IN TIlE 
MINISTRY OF RAD...WAYS (SHRI K. C. 
LENKA): (a) to (c) All the works taken up 
under the Model Station Scheme at Triwndrum 
Centl'lll have lince been completed. 

"IastIt_ of hID ud Moist ~ 
r-ta. Jorilat" 

3138. SHRI UDD1IAB BARMAN: Will 
the Minister of ENVIRONMENT AND 
FORESTS be pleased to state : 

(a) the date on which the Institute of Rain 
and Moist Deciduous Forest, Jamal was llet up 
and the objectives thereof; 

(b) the achievements of the Institute durina 
the last three -years; and 

(c) the financial assistance provided by the 
Government to the Institute during each of the 
last three years? 

TIlE MINISTER OF STATE IN TIll. 
MINISTRY OF ENVIRONMENT AND 
FOREST (SHRI KAMAI_ NAlll): (a) The 
Institute of Rain and Moist Deciduous Forest 
(lRMDF), Jorhat was established vide Ministry 
of Environment and Forests Order No. 4-10187-
RT dated 13-4-1988. The primary aim of the 
Institute is to c..-ry OUJ research on ecology. 
regeneration. tending and management of 
forests in the North-Eastern States and Sillim. 
and containment of shifting cultivation. 

(b) The achievements of the Institute during 
the last three )'ears include studies on 
m)'COnbizal asaoc:iation of forest tree species of 
the moist zone. monitorina in the nurseries and 
field for incidence of patholoaical diseases. 
studies on tbe leaf spot diseases. micro and 
macro propllplion of lwo bamboo species. 
namely-Dendrocalamus hamiltonii and Bam-
busa tulda, nutrient cyclina in different forest 
stands. soc:io«onomic rehabilitation of shift-
ina cultiwtion in ftve villages and demonstra-
tion of qroforestry in the same number of 
villages in Jorhat district. 

(c) The fman.cial assistance provideJ by the 
Go~ment to the Institute duriDl each of the 
last three yeus is as under: 

1990-91 
1991-92 
1992-93 

(Rs. in Lakhs) 

25.68 
31.49 

37.51 
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(IransJationJ 

KaJwa-TlHbhe Railway tioe 

3140. SHRIMATI PRATlBHA DEVISINGH 
PATEL: Will the Minister of RAILWAYS be 
pleased to state: 

(a) whether the construction work of Kalwa-
Thrbhe railway line in Bombay has been 
completed; 

(b) if so, whether there is a S(.·heme to start 
local trains on it; 

(c) if so. the details thereof: and 
(d) if not. the reason.~ therefor and the status 

of the project at present 0 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRl K. c. 
LENKA): (a) Yes. Sir. 

(b) No. Sir. 
(c) Does not arise. 
(d) Kalwa-Thrbhe is a single line goods sid-

ing constructed at thl' request and cost of 
ODCO and Maharashtra Go\'emlllt>nt. Any 
expenditure required for converting th is goods 
siding into a commuter line has to bt> borne by 
the CIDCO and Maharashtra Govcmm('nt. No 
proposal to this effect has bl'en receiYed 
from them. 

[English} 

JlecnIitment in NAFED 

3141. SHRl HARIN PATHAK: Will the 
Minister of AGRlCULTIJRE be pleased to 
state: 

(a) whether it is a fact that the Chainllan of 
N,AFED has appointed certain people in 
NAFED without any norms and rules in spite 
of the fact that there is ban 011 recruitment hy 
the Government; and 

(b) if so. the action proposed 10 be taken by 
Government in the alleged irregularities? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRlCULl"LRE (SHRl 
ARVIND NETAM): (a) and (b) NAFED is an 
autonomous organisation registered as a co-
operative society under the Multi State Co-
operative Societies Acl. 1984. It is neither a 
public sector organisation nor an attached or 
subordinate office on wh ich ban on recruitment 
by the Government would apply. NAFED has 
made appointments in accordance with its ree-

ruitment rules to rueet the business and 
functional needs. 

Co-operatiYe Movement in Animal H_andry 

3142. DR KRUPASINDHU BHOI: Will 
the Minister of AGRlCULTIJRE be pleased 
to state: 

(a) whether the Government have a pro-
posal to intensify Co-operative Movement in 
the various sector of Animal lIubandry: and 

(b) if so, the details thereof" 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRl 
ARVIND NETAM): (a) and (b) Yes. Sir. 
Expansion of co-operative system to cover 
sheep. piggery and poultry development will be 
taken up during the 81h Plan. 

Rail Unk to Imphal 

3143. PROF. M. KAMSON : Will the Minis-
ter of RAILWAYS bt, pll'<lscd In ,1atl': 

whether the Govemllll'nt han' received rep-
resentations in March. 1992 and March. )985 
lor extension of railway line up to Imphal in 
Manipur: 

(b) if so. whether Ih(,I~' is any proposal to 
lake action in this regard: 

(c) if so. the details th"rN,f: and 
(d) if not. the reasons therefor '.J 

THE MINISTER OF STATE IN TilE 
MINISTRY OF RAlI.WAYS (SIIRI K. c. 
LENKA): (a) Yes. Sir. 

(b) to (d) MIs RITES were l'ngage" for con-
ducting a feasibility stu"y for a Dl'W MG line 
between Diphu and Imphal via Karong. As per 
the Study Report rt'C('i\'ed in 1'l'lO. two rail 
~tions were studied by MIs RITES. i.e. (i) a 
new MG line from Dhansiri 10 Karong (123 
kms) and development of road network beyond 
Karong to Imphal and (ii) construction of a new 
MG rail link from Dhansiri right up to ImphaJ 
via Karong (190 kms). The cosl of the first 
option was e.imated at Rs. 681 crores and the 
second option at Rs. 833 croff'S at the then pre-
vailing price level. Both these options were 
found to be unremunerative. Due to high 
investment involved and also on account ruthe 
unremunerative natun' of the project. par-
ticularly when the Rllilways an' facing acute 
constraint of resources. th .. pmpIIsaJ ccmld not 
be processed for con8tlllL1ion. 
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NatioMl Credit FlUId fur Women 

3144. SHRI SANAT KUMAR MANDAL: 
Will the Minister of Ht.:MAN RESOURCE 
DEVELOPMENT be pl ... aseJ to state: 

(a) whether the recently established 
Rashtriya Mahila Knsh (National Credit Fund 
for Women) has since become operational: 

(b) if so, the corpus of this Koslt;· 
(c) the guidelines laid down for the 

lending policy; 
(d) the name of authority which will 

administer it; and 
(e) the role assigned to th ... Women's Social 

Organisations in the Slates to hdp th ... needy 
women? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HUMAN RESOURCE 
DEVELOPMENT DEPARTMENT OF 
WOMAN AND CHILD DEVELOPMENT 
(SHRIMATI BASAVARAJESWARl): (a) Yl's. 
Sir. 

(b) The Central (iun'l1l1l1Cnt has con-
tributed a corpus of Rs. 31.1)0 crOft'S during 
1992-93. 

(c) A statement is annCllN. 
(d) The Governing Buard of Ihe Kosh will 

administer the scheme. 
(e) Eligible organisations making 

applications to the Kosh will be considered for 
advancement of funds from the Kosh for on 
lending to borrowers. They may also provide 
suitable training for upgradation of skills of 
borrowers, if required. Thl-Y would monilor and 
recover the loans. 

STATEMENT 
The broad guideline, regarding the lending 

policy of the Rashtriya Mahila Kosh aft' as 
follows :-

(i) Primarily, the Kush willl'llll'nd loans 10 
eligible women bun'owl'rs through 
NGOs. State WOIll('n Dewlupml'"nt Cor· 
porations engagt'.i in th lili & credit 
activities would Ill' cligibll' as borrowing 
institutions wh"I\' l'ligible non· 
governmental organisatiolls are not 
operating and who would. in turn. on 
lend to eligible ",.,men in groups or 
114 individuals. 

(ii) A Loan Commil1t'l'. has bl .... n constituted 
consisting of 5 members orthe Gowrn· 

ing Board. The Committee's recommen· 
dations will be approved by the 
Chairperson. 

(iii) The size of the lending programme for 
the ~ar 1993-94 is to be Rs. 6.50 crores 
for short term loans and Rs. 1.50 crores 
for medium term loans. making a total of 
Rs. 8 crores. 

(iv) The maximum interest rate is to be 12% 
for the ultimate borrower and an interest 
spread of 4 per cent is to be given to Non· 
Governmental Organisations/Self Help 
Groups to meet their operational costs. 
The Kosh will provide up to half per cent 
of the loan amount to organisations 
sanctioned loans for skill upgrarlation of 
the borrowers. 

(v) Loans will be mainly given for a"'lUiring 
production assests!untlenaking illl:ome 
generation activities. 

(vi) The ceiling of income·for eligible poor 
women for Ihe purpose of eligibility of 
loans from the Kush is 10 be the p'0veny 
line parameters thed by Government 
of India. 

(vii) The borrowing inslilutions are required 
10 ensure timely recovery of loans rrom 
Ihe borrowers and make timely 
repayments 10 th,' Kosh. . 

(viii) Bigger Non-Govemmental Ol¥anisa-
lions are expectt'd to mak .. elTons to 
cover new areas for f'ncouraging thrift 
and credit groups. 

FinaaciaJ Performanre of W .... lrrn Railway 

3145. SURI RAM NAIK: Will Ihl' Minister 
of RAn.WAYS hr pkIHi{'~l lu SHill' : 

(a) the nel surplus of W('slt'rn Railway and 
Western Railway Suburban Sl'"Clinns separately 
.turing 1991-91 and 1q<j~·l)3: 

(b) Ihe operating ralio for suburban se~1ions 
(working expens.-s to gross earnings) during 
1991-91 and 1992-93: and 

(c) the cost of subsi.lit's pnwid,'d 10 subur· 
ban railway comnlUtt'r.' dUling Ihis period? 

TilE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SIIRI K C. 
LENKS): (a) The nt't surplus of Western 
RailwR)' and Western Railway SlIrbamRn Sec-
lion is as under:-
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(Rupees in Crores) 

1991-92 1992-93 

Net surplus of 414.52 611.00 
Western Railway (Provisional) 

Surplus of 24.91 68.24 
Suburban Section (Estimated) 

(b) The ratio of working expenses to gross 
earnings Cor Suburban Sections year-wise was 
USn. Cor 1991-92 and 67.65% (estimated) for 
1992-93. 
(~ The suburban commuters tra-w:lling on 

season tickets (monthly) enjoyed a concession 
of 54'" to 84'" in second class and 84% to 92% in 
fillt clus durina the years 1991-92 and 1992-
93. 

ICDS Projects 

3146. SHRI SYED SHAHABUDDIN :Will 
the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to refer to the 
replygi-w:n to Starred Question No. 780 on April 
n. 1993 and state : 

(a) the breat.-up of the sanctioned ICDS 
Projects. State-wise; 

(b) the break-up of reporting ICDS Projects 
u on March 31. 1993. State-wise; 

(c) the elti.mated number of children up to 
the aae of6 yean U on Mareh 31. 1993 and the 
perceJlta&e of children of this aae group served 
by the ICDS Projecta; 

(d) the total outlay during the Eighth Fiw 
Year Plan; and 

(e) the per capita expenditure. per 
beneflciary-child per year under the project and 
the percentqe of expenditure on payment of 
honoraria and wages and on the. nutrition 
material ? 

TIlE MINISTER OF STATE IN THE 
MINISTRY OF HUMAN RESOURCE 
DEVELOPMENT DEPARTMENT OF 
WOMAN AND CHILD DEVELOPMENT 
(SHRIMATI BASAVARAJESWARl): <a) and 
(b) The State-wise break-up of sanctioned and 
reponing ICDS Projects as on 31-3-93 is 
annexed as Itatement. 

(c) The total number of eligible children in 
the aae aroup up to 6 years as on 31-3-93 in the 
projects area of reporting projects aggregates to 
2.85 crores. And. appmximately 55% of these 
children are being provided with scrvi.:es under 
the ICDS Scheme. 

(d) The total outlay as approved during the 
Eighth Fiw Year Plan for the scheme including 
provision for World Bank Assisted lCDS Pr0-
jects, training ofICDS functionaries and Social 
Safety Net AdjuSlment Credit aggregates to as. 
1749.84 crores. 

(e) As per the schematic norm. the per capita 
annual expenditure per beneliciary-child and 
pregnant woman and nursing mother comes to 
as. 456. This per capita expenditure does nOI 
include expenditure incurred under program-
mes of other MiniSlries convt'rging on these 
benefICiaries through anganwadi Cf'nlres. 
About 66'11. and 33'" of Ihe total project cost is 
provided Cor nutrition & honorariumlwages 
respectiwly. 

STATEMENT 
Slate __ .dic:atill& State-wise IIUIIIber of ICDS Projeets IBDdiolled ucI reporting as 011 31-3-93 

State/U.T. Sanctioned ICDS Project Reporting Projects 

Central State Total Central State Total 
Sector Sector Sector Sector 

1 2 .3 4 S .. 7 

1. Andhra Pradelh 183 9 192 159 9 168 

2- Arunachal Pradesh 39 39 24 24 

3. Assam 68 68 55 55 

4. Bihar 296 296 204 204 

S. Goa II 11 II II 
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1 2 3 4 5 6 7 

6. Gufarat 122 15 137 100 I3 113 

7. Ha~na 52 48 100 43 44 87 

8. Himachal Pradesh 36 36 32 32 

9. Jammu & Kashmir 44 23 67 35 18 53 

10. Kamataka 137 30 167 )10 30 140 

II. Kerala 75 24 99 64 24 88 

12. Madhya Pradesh 266 266 212 212 

13. Maharashtra 206 206 155 ISS 

14. Manipur 27 27 20 20 

15. Meghalaya 30 30 26 26 

16. Mizoram 19 2 21 18 2 20 

17. Nagaland 26 26 23 23 

18. Orissa 218 218 174 174 

19. Punjab 65 65 59 59 

20. Rajasthan 136 17 153 95 13 108 

21. Sillim 4 4 4 4 

22. Tamail Nadu 111 III 1(17 107 

23. Tripura 19 19 18 18 

24. Uttar Pradesh 425 8 433 285 8 293 

25. West Bangal 215 17 232 161 16 177 

26. A & N Islands 4 4 3 3 

27. Otandigarh 2 2 2 2 

28. Delhi 26 2 28 25 2 27 

29. Dadra & Nagar Haveli 

30. Daman & Diu 2 2 2 2 

31. Labhadweep 

32. Pondicherry 5 5 5 5 

lbtal 2871 195 3066 2233 179 2412 

Ope .... Tillie of Tleket WiDdowl 
for half an hour break thret" times a day: 

(b) if lID, whether at most of the stations. win-
3147. SHRI JEEWAN SHARMA: Will the dOM remain open only for 15-20 minutes 

Minilter of RAILWAYS be please.! to state : before the departure of the tmin: and 
(a> whether the ticket windows at the railway (c) if lID, the reasons therefor and the steps 

stations are to remain open for 24 hours except proposed to be taken in this regard? 
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TilE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SIlRI K. C. 
LENKA): (a) to (c) AI large stations where the 
train services are frequent. the booking win-
dows remain open for 24 hours. At other 
~1ations. the booking "indows arc opened for 
passengers for one hour or less belim." the 
arrival of the train dl"pen<iing upon the local 
requirement. 

Expeaditare on Stuck'nls in IITs and lI"'b 
3148. SHRI PRlTHVlRAJ D. CIIAVAN: 

Will the Minb1er of HLMAN RESOURCE 
DEVELOPMENT bt" pleased to state: 

(a) the expenditure pef stud .. nt incurred in 
the Indian Institutes of Technology and the 
Indian Institutes of Managements: 

(b) the actual tuitiun fees charged from 
the students: 

(c) whether in view of the large differential 
between the two, the Government propose to 
review the fee structure and to introduce the 
concept of educational loans: and 

(d) if so. the details thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HL'MAN RESOURCE 
DEVELOPMENT (DEPARTMENT OF 
EDUCATION AND DEPARTMENT OF 
CULTIJRE) (KUMARI SEUA): (a) The 
average expenditure per student as estimated by 
lIT Directors in a recent analysis is Rs. 52.()OO/-. 
Rs. 77,rxxl/- and Rs. 98.000/- for UG. PG and 
Ph. D. programmes respectively. [n [IMs. such 
expenditure varies between Rs. 55.000/- and 
RI. 1,07,000/-. 

(b) In UTs. the annual tuition fee charged 
from the students is Rs. 1.000/-. Rs. 1,500/- and 
Rs. 2,000/- for UG, PG and Ph. D. programmes 
respectively. In IIMs. this varies from Institute 
to Institute and is in the range of Rs. 6.000/- and 
Rs. 10,500/-. 

(c) and (d) The fee structure in IITs is 
mliewed by the Council of the Indian Institutes 
0( Technology. The Commercial Banks are 
already providing need based finance under the 
educational loans ache Ole. 

w- Study Cl.'R'11!1 

3149. SHRI SANDIPAN BHAGWAN 
THORAT: wm the Minister of HUMAN 
RESOURCE' DEVELOPMENT be pleased 
to state: 

(a) whether the Unin'rsity Grants Commis-
sion had set up a Review COlllmittee to <'"amine 
the functioning of women's Studies centres 
and Cells; 

(b) if so, whether tht" Committe., has submit-
ted its report; 

(c) details of its main obst'rvations and 
recommendations: and 

(d) the action taken/proposed to be taken 
thereon? 

THE DEPUTY MINISTER IN THE MINIS-
TRY OF HUMAN RESOURCE DEVEWP-
MENT (DEPARTMENT OF EDUCATION 
AND DEPARTMENT OF CULTlJRE) 
(KUMARI SEUA): (a) and (b) Yes. Sir. 

(c) and (d) The salient features of the recom-
mendations made by the Review Committee are 
indicated below:-

1. To make the scheme viable and 
maximally effective. instead of having a 
large number of Women's Studies Cen-
tres, it may be restricted to 10-15. taking 
care to cover all the regions of the 
country. 

2. The selection of these Centres should be 
based on the recommendations of a 
specially constituted expert Committee. 

3. The commitment of the State Govern-
ment to take liver the responsibility 
should be obtained prior to sanction of 
the centre. 

4. The University should give its commit-
ment to provide tht" required infrastruc-
tural and other support. 

S. The Centre should have a core faculty of 
one Director (Professor scale), two Assis-
tant Directors (Reader's scale) and three 
project oflkers (Lecturer's scale). These 
shOUld be provided in phases after per-
formance appraisal. 

6. All f8QJlty positions should be on a con-
tract basis. 

7. There should be an Advisory Committee 
which should include State GOVl"rn-
ment Officers. 

8. There should be continuolls monitoring 
and performance evaluation. 

9. The UGC should provide funding for 
startiDl a journal to disseminate the 

/' findings of the Women's Studies 
f~ 
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projects. 

10. The Cells set up in the colleges haw not 
proved very suc':,'ssful and th .. se may 
be discontinued. 

The ():ommittee has furthe .. n-.:ommendt'd 
that 8 women's studies c<'ntrt's whose pt'rfor-
manee 1· found to be ·satisfactory may be 
allowed to continue and strengthl"ned fUlther. 5 
other centres may be gh't'n a lease of life till the 
end of 1994 and their performance reviewt'd for 
taking a decision about theif furturt' con-
tinuance. There are 9 wumen's .:entrt's which 
the Review Committee hllve not ht't'n IIbll" to 
visit. A decision aboutthl"ir futllre continuan.:e 
can be taken only after vi.,its to these centres 
are completed. 

The recommendations made by th .. Re\iew 
Committee will be considert'd by the UUC 
Standing Committee on Women's Studies and 
appropriate action on th,' mali" .. ",ill be taken 
by the Commission k .. "ping in d('w the 
availability of .financial .. <,sourn's. 

-New trains from Howrah 

3150. DR. ASIM BALA: Will the Minister 
of RAILWAYS be pleas~d to state: 

(a) whether there is any proposaltu stan new 
trains from Howrah: and 

(b) if so, the details th'>rI"of"! 

TIlE MINISTER Or STATE IN THE 
MINISTRY OF RAlLWAYS (SHRI K. C. 
LENKA): (a) and (b) Introdu.:tion of new 
trains is a continuous process subject to cum-
mercial justification, operational feasibilit} and 
availability of resources. Thert' is nu proposal at 
present to start new trains fwm Howrah. 

New Supr Mills in Maharashtra 

3151. SHRI ANNA JOSHI : Will the Minis-
ter of FOOD be pleas<'d to state: 

(a) whether the Guvernment propose 10, 
extendtterm loans through the Central Finan-
dallnstitutions, to new Sugar units to be set up 
in Maharashtra. 

(b) if so. the details of linancial institutions 
which have been aslted to process the applica-
tions for term loans; and 

(c) the number of proposals .:onsidered by 
the.te institutions so far? 

THE MINISTER Or STATE OF THE 
MINISTRY OF FOOD (SHRI KAI.P NATH 
RAI): (a) The Financial Institut:ons art' 
themselves providing t<'rlll luans to nt'w sogar 
units based on their \'iability an,1 suhjet1 !o 
availability of funds. 

(b) and (c) Do not arise. 

Joint Entranee Enmination for liT, 

3152. SHRI MADAN LAL KHt:RANA: 
Will the Minister of HlJMAN RESOURCE 
DEVELOPMENT be pleased to statl" : 

(a) the percentage of students who qualilied 
in the Joint Entrance Examiniation. 1992 for 
IITs with Hindi as their medium of exa-
mination: 

(b) whether the percen1ag" of students who 
qualilied in the Joint Entrance Examinatiun. 
1993 for I1Ts with 1he same medium of 
examination has declined: and 

(c) if so. the reasons therefor ~ 

THE DEPUTY MINISTER IN THE MINIS-
TRY OF HUMAN RESOURCE DEVELOP-
MENT (DEPARTMENT OF EDUCATION 
AND DEPARTMENT OF CULTURES) 
(KUMARI SEUA): (a) to (c) The percentage 
of students who qualified JEE-n. opting Hindi 
as their medium of examination. is 1.62%. The 
pereentag~ of such students whu qualified JEE-
93 is 1,48%. No sp{'ciJic reasons can be 
attributed to this negligible decline in 
percentage. 

Protection of Sangai 

3153. SHRI BUOY KRISHNA HANOI-
QUE: Will the Minister of ENVIRONMENT 
AND FORESTS be pleased to state: 

(a) tht' States in whkh Sangai deer are 
found: 

(b) whether any census of Sangai deer has 
been made: 

(c) if so. the details tll .. reof: an,1 

(d) the steps taken by the GO\'l'mment to 
protect and preserve this endangered 
species ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI KAMAL NATH): (a) In 
India, Sanpi deer is found in the wild only in 
the State of Manipur. 
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(b) Yes. Sir. 

(c) The Census figures available are as 
nnder: 

Year Population 
1988 52 

1989 64 

1990 76 

(d) The steps taken to prote~1 th('se 
species include: 

(i) Sangai deer has b<,,'n induded in the list 
of highly protected animals under 
Schedule I of the Wild Life (PruteL1ion) 
Act. 1972. 

(ii) Sangai deer's natural habitat has been 
put under maximum protection by giv-
ing it the status of a National Park. 

Yoga in Schools 

3154. DR D. VENKATESWARA} 
RAO . WI! 
SHRI BOLLA RULU . 1 

RAMAIAH: 

Ihe Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether a centrally sponsored s.:h"1I1<' of 
Yoga in schools was formlllat .. d in April. 
1989; 

(b) if so, the main features of this scheme: 

(c) the extent to whkh this scheme has been 
introduced in the country particularly in 
Andhra Pradesh; and 

(d) the total assistance provided by the 
Union Gowmment 10 the State Governments 
for the purpose during 1992-93 and 1993-94. 
State-wise ? 

mE DEPUTY MINISTER TN THE 
MINISTRY OF HL'MAN RESOURCE 
DEVELOPMENT (DEPARTMENT OF 
EDUCATION AND DEPARTMENT OF 
aJLlURE) (KUMAR! SEllA): (a) and (b) A 
Centrally Sponsored Scheme fOT Introduction 
oC Yoga in Schools was formulated in April, 
1989. The scheme was revised in December, 
1992. Under the scheme financial assistance is 
provided to StateslUTs as well as Yoga 
Institutions of R!pUte for Teacher training 
including TA/DA to teacher trainees, upgrada-
lion of library facilities and constmction/ 

expansion of hostels for teacher trainees. In 
addition, Yoga Institutions of All India Charac-
ler will also be giwn financial assistance for 
maintenance as well as development expendi-
ture Cor promotion oCbasic research and/or for 
leacher trainill8 programmes in various aspects 
oC Yoga other than the therapeutical aspects. 

(c) Under the Scheme. financial assistance 
h.as been provided to 10 States/UTs and 3 
voluntry organisations in the country. The 
Government oC AndhTa Pradesh has been 
sanctioned Rs. 6,27.9511/- for implementing 
the scheme. 

(d) During 1992-93. the financial assistance 
provided to the State/l.!T Gowmments for the 
purpose is as follows: 

Jammu & Kashmir 
Kamataka 
Tamil Nadu 
Tripura 
Delhi 

Rs.I 3.1X1.OOO/-
Rs' 1.00.000/-
Rs. 1.65.000/-
Rs. 25.820/-
Rs. 1.69.000/-

During 1993-94. finandal assistance has not 
been sanctioned to any State Governments 
so far. 

Kharda-Bolangir Rail".) lint' 

3155. SHRI SARAT CHANDRA PAITA-
NAYAK: Will the Minister of RAILWAYS be 
pleased to state: 

(a) whether the Government of Orissa has 
submitted any representation/proposal for con-
struction of Khurda-Bulangir railway line: 

(b) if so, the details thereof: aM 

(c) the action proposed to be taken by the 
Union Gowmment for undertaking the con-
struction work of this line? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS) (SHRl K. c. 
LENKA): (a) Yes. Sir. 

(b) The State Govt. offered certain con-
cessions such as (i) Dovetailing some employ-
ment oriented' programme to contribute earth 
1MJrk for the line; (ii) Transfer of non-forest 
Govt. land free of cost. 

(c) The survey was got updated considering 
the effects of the above concessions and the pro-
posal has lince been sent to the Planning Com-
mission for their consideration. Further action 
will depend on approval of Planning Commis-
sion and availability of rescurees in the 
coming years. 
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Stations ia GIVant 

3156. SHRI N. J. RATHVA: Wlil the Minis-
ter of RAILWAYS be pleased to state: 

(a) the names of the big railway stations in 
Gujarat beini developed and expanded at 
present; 

(b) the station-wise expenditure likely to be 
incurred and the amount already spent thereon 
including Vadodara, Bharuch and Pan-
chmahal; and 

(c) the tsraet fIXed for the completion of work. 
at each of these stations? 

TIlE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI .K. C. 
LENKA): (a) to (c): The information is 
given below:-

Station Total Amount Target 
expen- already Date 
diture spent 
likely 
to be 

in-
QJrred 
(lakh 

of Rs.) 
-----------------------
Sural 68.42 34.35 31·3·1994 
Rajtot 32.03 15.79 30-6-1994 
Ahmedabad 31.78 9.00 30·6·1994 
Nanni 25.36 14.26 31·3·1994 
Bhavnlsar I7 .79 2.75 31·3·1994 
Vadodara 16.30 4.12 31·3·1994 
Ankleahwar 15.42 6.00 31·3·1994 
BhanlC:h 12.00 6.00 30-6-1994 
Mehllnl 4.21 1.72 31·3·1994 

Howewr, there is no slltion by the name of 

Panchmahal. 

1iaJa" c-,aex of FCI ia Garpoa 

3157. SHRI S. N. VEKARIA: Will the 
Minister of FOOD be pleased to alate: 

(a) the pn:wreu made 80 far in the conatrue-
lion 1IOIl of the trainina complex of the Food 

Corporation of India in Gurgaon and the name 
of the agency to which the construction work 
has been assigned; 

(b) the estimated cost thereof and the 
amount spent so far thereon; 

(c) the area of land purchased for the train· 
ing complex alongwith the date of its 
purchase; and 

(d) the reasons for slow pace of the construe· 
tion work. of the complex? 

THE MINISTER OF STATE OF TIlE 
MINISTRY OF FOOD (SHRI KALP NATH 
RAI): <a) The preliminary work of appoint· 
ment of consultants, preparation of designs, 
approval of the plans by the Haryana Urban 
Development Authority. the construction of 
compound wall and installation of tube-well 
have been completed. Tenders received for the 
constJ1ldion work of the Institute Building and 
Hoatel Block are under scrutiny. The work is 
likely to be assigned shortly. 

(b) The estimated cost for the entire project is 
Ri. 2,84,87,740/· and the expenditure incurred 
so far is Rs. 18,76,134/·. 

(c) A plot of land measuring live acres was 
taken on lease from the Haryana Urban 
Development Authority (HUDA) in Decem-
ber, 1986. 

(d) The delay is mainly due to the long drawn 
procedurea involvad in getting approval from 
various authorities and also owing to a large 
number of detailed working drawinas to be pre-
pared before inviting tenders. 

/Eng/WIJ 

3158. SHRI DHARMANNA MONDAYYA 
SADUL: wm the Minister of RAILWAYS be 
pleased to state: 

(a) wheCher propeas made in nprd to mod-
ernisation of railway atationa on all M;G and 
BG linea in zonal railways cowrina 
Maharuhtra State has not been adequate du ... 
ina 1991-92 and 1992-93; 

(b) if 10, the details thereof; and 

(c) the stationa proposed to be modemiaed 
durina the QJmmt year in that atate? 
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THE MINISTER OF STATE IN nlE 
MINISTRY OF RAILWAYS (SHRI K. C. 
1.ENICA): (a) The progreaa has been ad&-
quate. 

(b) Does not arise. 

(c) Bombay Central, Vuar, Andheri, Grant 
Road, Mahalakshmi, Mira Road, Goregaon, 
Chun:bpte, Vasai Road, Dahisar, Jogeshwari, 
Maroli, Matunaa Road, Malad, Borivli, Bandra, 
FlpbiDaloue Road, Kandivli, Rewral, Gondia, 
Amgaon. Bhandewadi, Kamptee, Bhandara 
Road, Mamnad and Solapur. 

...... IWhrIJ liall. from Gandbi-Dbam 
to Bill, 

3159. SHRI CHHl11JBHAI GAMIT: Will 
the Minister of RAILWAYS be plesed to 
state : 

(a) whether any survey has been conducted 
10 far for layina Broad-puge railway line from 
Gandhi-Dham to Bhuj city in Gujarat; 

(b) if so, the details thereof; 

(c) the c:8limated cost of the project; and 

(d) whentheconstructionwoIt. is likely to be 
1abn up? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI K. c. 
LENKA): (a) to (d) Railways have drawn up 
an Action Plan for progressive conversion of 
narrow/metre gauge lines into broad gauge. 
Linea required Ul'Jently on operational con-
sidaations are beina taken up in the first phase. 
Gandhidham-Bhuj will be considered for con-
wrsion in the next phase, subject to availability 
ollllSOUn:eI. 

fItva8lationJ 

IIIferdty .Ex,fta Between Db_waf and Naill. 

31(J(). DR. GUNWANT RAMBHAU 
SARODE : Will the Minister of RAILWAYS be 
pleued to Slate : 

(a) whether the Government propose to 
introduce intercity expreaa between Bhusawal 
and NaIik; 

(b) if 10, the detail. thereof; and 
(c) if not, the reasons thereCol'! 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI K. C. 
LENKA) : (a) No, Sir. 

(b) Does not arise. 
(c) Due to operational and resource COD-

straints. 

Letten from Members 

3161. SHRI KHELAN RAM JANGDE: 
Will the MinUter of RAILWAYS be pleased 
to state: 

(a) whether final replies are not being given 
for the letters received from Members of Parlia-
ment by this Ministry and its other offICeS: 

(b) if 10, the reaction of the Government 
thereto: 

(c) the number of letters received from the 
Members of Parliament from July 1, 1992 to 
March 30, 1993 and the number of letters for 
which fmal replies have not been given so 
Car: 

(d) whether the Government have fLXed res-
ponstbility of any officer in this reagard; 
and 

(e) if so, the details thereot'! 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI K. C. 
LENKA) : (a> to (e) Information is being 
collected and will be laid on the Table of 
the Sabha. 

SpeeiIII1leaaItment Drive In FCI 

3162. SHRI RAM NIHORE RAI: Will the 
Minister of FOOD be pleased to state: 

(a> whether the Food Corporation of India 
had advertised catesol')' I posts in August, 1992 
under special recruitment drive of the Prime 
Minister; 

(b) if so, whether the recruitment proceaa 
haa been completed and the appointment 
oniers have been issued to the selected 
oandidates: 

(c) if not, the reasons for the delay; and 
(d) the time by which all appointments are 

likely to be made? 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD (SHRI KALP NAni 
RAI): (a) res, Sir. 

(b) and (c) Out on8 cateaory I posts in 9 dis-
cipliuea advmi.Ied for filling up, in Auauat, 
1992, selection procesa has been completed in 
tapeCt 0( IS posts in 5 disciplines. Ho_r, the 
oli'el'l of appointment to the selected candida_ 
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apinst these 'Vacancies could not be issued due 
to _-receipt of prior verU1C8tion of character 
and antecedents reports from the Police 
IWthOrities. 

Due to IDon-availability of suitable can-
didates in 2 disciplines (7 'Vacancies), the vacan-
des are slated for re-advertisement. 

In regard to remaining 2 disciplines (16 van-
cancies), the recruitment process is in hand. 

(d) The offers of appointment to the selected 
candidates will be issued after receipt of Police 
verifications. The selection process in case of 2 
disciplines is likely to be completed shortly. 
Ha-ver, the selection in the two disciplines. 
'Miich are slated for re-advertisement, the 
selection/appointment depends upon the res-
ponse of suitable candidates. 

{»anslation/ 

Ga. eoa~nion of Bareilly-Katbgodam 
Railway line 

3163. SHRI SANTOSH KUMAR GANG-
WAR: Will the Minister of RAILWAYS be 
pleased to state : 

(a) whether the Government have decided to 
undl"rtab the gauge conversion of Bareilly-
Kathaodam railway line; 

(b) if so. the details thereof including 
estimated cost, funds allocated and time 
schedule fIXed for its completion; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI K. c. 
LENKA): (a) to (c) Railways have drawn up 
an Action Plan for progressive conversion Df 
narrow/metre guage lines into broad guage. 
Lines required ulJently on operational con-
siderations are being taken up in the first phase. 
Bareilly-Kathgodam will be considered for 
conversion in the next phase. subject to 
availability of resources. 

Foodgni_ PtodDdioD in Madhya Pradsh 

3164. SHRI BHEEM SINGH PATEL: Wtll 
the Minister of AGRICULTURE be pleased 
to state: 

(a) the total quantity of Coodgrains produced 
in Madhya Pradesh during 1992-93 and the 
talJets fIXed in this regard for the year 1993-
94; 

(b) whether the Government have for-
mulated any proaramme to increase the 

foodarains production in Madhya Pradesh; 
and 

(c) if so. the details thereot! 

THE MINISTER OF STATE IN 1HE 
MINISTRY OF AGRICUllURE (SHRI 
ARVIND NETAM): (a) The foodarains pr0-
duction is eatimated as 175.91 lakh tonnes in 
Madhya Pradesh during 1992-93 and a tarptoC 
179.11 lakh tonnes has been fIXed for the Jl'ar 
1993-94. 

(b) and (c) Yea, Sir. To supplement the efforta 
of State Gowrnments in increasing the produc-
tivity and production of foodarains, the 
Government of India is implementm, a num-
ber of crop production oriented proarammes in 
identified States of country including Madhya 
Pradesh viz. Intearated Proaramme for Rice 
Development, Special Foodgrains Production 
(Wheat), Special Foodgrains Production PrQ.. 
gramme (Maize and Millets) and National 
Pulses Development Project. Under these pro-
grammes. assistance is being provided to the 
farmers on the use of critical inputs like seed of 
improved varieties. herbicides. micro-nutrients, 
plant protection chemicals, plant protection 
equipments. improved farm implements etc. 
Besides, for quick transfer Qj improved crop 
production technolollY. demonstrations on Car-
mers fields are conducted and training is 
imparted 

/EnglUh/ 
Model Dairy 

3165. SHRIMATI CHANDRA PRABHA 
URS : Will the Minister of AGRICUL11JRE be 
pleased to state : 

(a) whether Mysore Dairy has been selected 
by the National Dairy Development Board for 
implementing various measures to make it a 
model dairy in the country; and 

(b) if so. the amount proposed to be spent in 
th is re&ard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
ARVIND NETAM) : (a) Yes, Madam. 

(b) There is no separate allocation of funds 
for Mysore Dairy. However. under Operation 
Flood m Proaramme National Dairy Develop-
ment Board (NODB) has approved investment 
of Ra. 372.18 lakh {or the Mysore District 
Cooperative Milk Producers Union Limited for 
development of Mysore milk-shed as a Model 
Project of which Mysore Dairy is a part. 



163 Wrinen AIISM!e7:f AUGUST 17. 1993 Wrinen Answers 164 

Losses ia Hiadustaa Ve&elable Oils 
Corporation 

• 3166. SHRI TEl NARAYA SINGH: Will 
the Minister of OVIL SUPPLIES. CON-
SUMERAFFAIRS AND PUBLIC DISTRIBU-
TION be pleased to state: 

(a) whether the Government have any pro-
posal to privatise the Hindustan Vegetable Oils 
Corporation Limited; 

(b) if so. the details th ereof: 
(c) whether the Hindustan Vegetable Oils 

Corporation Ltd., has been declared as a 
sick corporation; 

(d) if so. the reasons therefor: and 
(e) the extent of loss suffered by the Cor-

poration during 1990-91. 1991-92 and 1992-
931 

THE MINISTER OF STATE IN THE 
MINISTRY OF CML SUPPLIES. CON-
SUMER AFFAIRS & PUBLIC DISTRIBU-
TION AND MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI 
KAMALUDDIN AHMED) : (a) No. Sir. 

(b) Does not arise. 
(c) No, Sir. 
(d) Does not arise. 
(e) Tbe details of profitlloss incurred by 

Hindustan Vegetable Oils Corporation Ltd. 
during the years 1990-91. 1991-92 and 1992-93 
are as under:-

Year 

1990-91 
1991-92 
1992-93 

(provisional) 

Profitlloss 
(Rs. in crores) 

... 1.41 (profit) 
-4.57 (loss) 
-6.50 (loss) 

Express Train from 
Ne" Delhi to Visakhapatnam 

3167. DR K. V. R CHOWDARY } 
PROF. UMMAREDDY : 
VENKATES WARLU 

Will the Minister of RAILWAYS be pleased 
to state: 

(a) whether the Government have any pro-
posal to introduce a new superfast train bet-
ween New Delhi and Visakhapatnam to cover 
the major coastal districts of Andhra 
Pradesh; 

(b) if so. the details thereof; 
(c) the steps taken or proposed to be taken 

by the Government to improve the passenger 
facilities in the existing Nizamuddin-Visakha-
patnam Express; 

(d) if so. the details thereof; and 
(e) if not, the reasons therefor? 

THE MINISTER OF STATE IN TIlE 
MINISTRY OF RAD...WAYS (SHRI K. C. 
LENKA) : (a) There is no proposal at 
present. 

(b) Does not arise. 
(c) to (e) Amenities as per existing norms 

have been provided in Nizamuddin-Visakha-
patnam Express. Upgradation and improve-
ment of facilities/amenities for the passenger 
coaclles is a continuous process. 

New Technique in Storing System 

3168. SHRI ARVIND TULSHIRAM KAM-
RtE: Will the Minister of FOOD be pleased 
to state: 

(a) whether a seminar was organised in New 
Delhi in June. 1993 about the mew technique 
called Vacuum Processed StoragE' to keep 
Ihestored articles intact: and 

(b) if so. the follow up action Government 
propose to take to introduce this new technique 
in the storage system under the control of 
Government? 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD (SHRl KALP NATH 
RAI): (a) A seminar to c:reate awareness about 
Ihe Vacuum Process Storage (VPS) System was 
arranged by a Belgian Company callt"d 
Interprise-Brussels S. A in Nt"w Dt"lhi on 
9-6-1993. 

(b) The utillity of VPS System olTt"red by 
Interprise-Brussels S. A has been examined 
from the technical and financial angles. It has 
been found that this Systl'OJ is not economically 
and operationally viable under Indian con-
ditions at this stage. 

Genetic Enlineerlng ApprovaJ Committee 

3169. SHRIGEORGEFERNANDES: Will 
Ihe Minister of ENVIRONMENT AND 
FORESTS be pleased to statt" : 

(a) whether the GoVt"mment have cons-
tituted a Genetic Engineering APproval Com-
mittee for ensuring and encouraging the use of 
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environmentally safe recombinant technology 
in different sectors; 

(b) if so, whether the Committee is respon-
sible for examination of activities involving 
larae scale UJe of hazardous micro-organisms 
in research and industrial production; 

(c) if so, whether Committee has submitted 
its report; and 

(d) if so. the recommendations made by the 
Committee and the action taken by the Govern-
ment thereon? 

TIlE MINISTER OF STATE OF TIlE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI KAMAL NATH): (a> and 
(b) Yes. Sir. The Genetic Engineering 
Approval Committee constituted by the 
Government makes recommendations 
regarding: 

(i) approval of activities involving large-
scale use of hazardous micro-organisms 
and recombinants in research and indus-
trial production from the environmental 
angle; and 

(ii) Approval of proposals relating to the 
release of genetically engineered organisms 
and products into the environment includ-
ing experimental field trials. 

(c) The Committee meets from time to time 
and makes its recommendations on propo-
sals received. 

(d) The Committee has so far recommended 
four proposals which have been approved by 
lite Government as per details given below. 

I. Human Recombinant Interferon Alpha 2 
B (eye drops, cream and nassl pray) for 
import for clinical trial submitted by 
CIMMCO. New Delhi. 

2. Maxiren Rennet used in cheese making 
for Import for experimental trial by MIs 
Esdee Chemocrats. Bombay. 

3. Recombinant Human EI"}1hropoietin for 
import for clinical lrials by Hindustan 
Antibiotics. Bombay. 

4. Recombinant Human Gamma Interferon 
for import for clinical trial by Banaras 
Hindu University. Varanasi. 

"Pollution by Public Sector Units" 

3170. DR LAXMINARAYAN PAN-
DEY: Will the Minister of ENVIRONMENT 
AND FORESTS be pleased to state: 

(a> whether the Governmenl have received 
complaints in regard to violation of environ-

ment laws by various public sector units by not 
installina polluting control devices; 

(b) if so, the names thereof; and 
(c) the action taken by the Government in 

this regard ? 

TIlE MINISTER OF STATE OF TIlE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI KAMAL NATH): (a) and 
(b) Yes, Sir. The names of such units 
include: 

(i) Ratlam alcohol unit, Ratlam. M. P. 
(ii) Korba Thermal Power Plant, Madhya 

Pradesh State Electricity Board. Korba, 
M.P. 

(iii) Cement Corporation ofIndia, Mandhar. 
M.P. 

(iv) Cement Corporation of India, 
Nayaaaon, M. P. 

(v) Cement Corporation of India. Bou-
jan, Assam. 

(vi) Anpara Thermal Power Plant, Uttar 
Pradesh State Electricity Board. Anpara, 
U. P. 

(vii) Rourtela Steel Plant, Rourkela. 
Orissa. 

(viii) Thermal Power Plant. Rajasthan State 
Electricity Board, Kota. Rajasthan. 

(ix) Hindustan Copper Ltd.. Khetri, 
Rajasthan. 

(x) Hindustan Zinc Ltd, Vishakhapatnam. 
AP. 

(c) Action taken by the Government include 
the following: 

(i) Industries have been directed to comply 
with constant requirements of the State 
Pollution Control Boards within a time-
frame. 

(ii> Legal action has been taken against the 
defaulting units. 

[nuns/ation) 

o_tllid&e at KandIYH (80 .... y) 

3171. SHRIMATI PRATIBHA DEVI-
SINGH PATIL: Will the Minister of 
RAILWAYS be pleased to state: 

(a) whether the Governmeni have decided to 
construct an overbridge near Kandivli 
(Western Railway) in Bombay: 
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(b) if 80, the details thereof and the reasons 
for delay in this reprd; and 

<c) the time schedule fIXed for its 
completion? 

11IE MINISTER OF STATE IN 11IE 
MINISTRY OF RAll..WAYS (SHRI K. C. 
LENKA): <a) No. Sir. 

(b) and (c) Do not arise. 

(F.IrgIUh] 

NatioMl E¥ent of Theatre 

3172. SHRI GOPI NA11I GAJAPA11II: 
Will the Minister of HUMAN RESOURCe 
DEVELOPMENT be pleased to state: 

<a) whether the National Event of Theatre is 
being organised at Cuttack in Orissa during 
October this year; and 

(b) if 80, the Central assistance being 
provided to Orissa for the purpose ? 

11IE DEPUTY MINISTER IN THE MINIS-
TRY OF HUMAN RESOURCE DEVELOP-
MENT (DEPARTMENT OF EDUCATION 
AND DEPARTMENT OF aILTURE) 
KUMARI SEUA: (a) No. Sir. 

(b) Does not arise. 

Viral DIse_ in Poultry Flocks 

3173. SHRI SANAT KUMAR 
MANDAI.: Will the Minister of AGRICUL-
ruRE be pleased to state: 

<a) whether the outbreak of a deadly viral 
disease is decimating the poultry flocks across 
the country; and 

(b) if so. the steps being taken to control the 
infectious bursal disease (Gumboro)? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
ARVIND NETAM): (a) No. Sir; however. 
the outbreak of viral disease called Gumboro 
was reported in Namakkal and Warangal areas 
to Tamil Nadu and Andhra Pradesh, 
respectively. 

(b) A team of experts from Central and State 
Government including scientists from the 
Agricultural Universities Investigated the out-
break during June. 1993. On the recommen-
dations of the Committee, the State 
Government. have been requested to carry 
out: 

Proper vaccination following a standard 
vaccination schedule. 
Proper disposal of dead birds and 
maintenance of sanitation. 
Mass pUblicity through All India radio 
and local Doordarshan to make the 
farmers aware about the diseases. 
Improve the Disease Reporting 
System. 

MaIdI. Samakbya Project 

3174. SHRI SYED SHAHABUDDlN: Will 
the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

<a) the total expenditure incurred on Mahila 
Samakhya Project since its inception with 
State-wise break-up upto 31-3-93; 

(b) the amount allocated under the VIIth 
Five Year Plan and for 1993-94; and 

(c) the quantitative targets and achievements 
of the project for the VIIth Five Year Plan, target 
for 1993-94 and for the VIIIth Five Year 
Plan? 

THE DEPUTY MINISTER IN THE MINIS-
TRY OF HUMAN RESOURCE DEVELOP-
MENT (DEPARTMENT OF EDUCATION 
AND DEPARTMENT OF CULTURE) 
(KUMARI SElJA): (a) The total expenditure 
incurred on Mahila Samakhya Project upto 
31-3-1993 is as follows : 

-Mahila Samakhya 

Expenditure 
upto 3\-3-1993 

Society, Karnatab. Rs. 3,35.64,550/-
-Mahila Samakhya 

Society. Gujarat. Rs. 2, I 0,64,550/-
-Mahila Samakhya 

Society. Uttar Pradesh. Rs. 1,75.00,000/-
-Mahila Samakhya 

Society. Andhra Pradesh. Rs. 57,70,000/-

(b) During the VIIth Plan period, Mahila 
Samakhya project outlay for 1988-89 and 1989-
90 was Rs. 12 crores. The total outlay for 1993-94 
is Rs. 8. 80 crores. 

<c) During the VIIth Plan period ten districts 
in Kamataka, U. P. & Gujarat were covered by 
the project. The scheme has been approved to 
cover twenty districts in four States during the 
VlIIth Plan period. No targets have been set for 
1993-94. 
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Ia ..... tou lIy Panlllen 

3175. SHRI RAM NAlK: Will the Minister 
of ENVIRONMENT AND FORESTS be 
pleued to state: 

(a) wlmther the Government have received 
any report from the State Government of 
Meharashtra about the problems of frequent 
intrusions by the Panthen from the Sanjay 
Gandhi National Park, Borivali. Mumbai to the 
adjoinina residential areas of the city; 

(b) if 10, the details thereof; and 

(c) the action taken by the Government 
thereon. 

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI KAMAL NATH): (a) Yes. 
Sir. 

(b) The panthen stray out of the forest areas 
01 Sanjay Gandhi National Park mainly in 
Man:h of prey. auc:h as. stray docs. cats. pills. 
JOIltl etc.. which are available in plenty outside 
the forests and. in the pnx:esa. sometimes stray. 
towards human settlements. several of them 
being esubliahed on the encroached forest land 
itself. Sometimes these panthers get provoked 
and attack human beings. which at times results 
in the injury or death of the victim. During the 
~r 1991-92. three cases of human injury and 
during 1992-93. three cases Ofl088 of human life 
and nine cases of injury have been reported by 
the Chief Wildlife Warden. Government of 
Maharashtra. 

(c) The action taken by the Government to 
contain the menace of straying panthen 
include : 

(i) CODIIrUction ofboundry waH and analed 
iron fencina over the wlnerable stret-
ches around the Part. 

(ti) The State Government has been advised 
to increaae the fodder base for the 
development of herbivorous population 
and to set up a captive breedm, centre in 
the area forthe indiaenous species which 
can be easily reared and subsequently 
releued in wild to develop the prey base 
of leopard to reduce the straying. 

3176. DR. ASIM BAI.A: Will the Minister 
01 RAILWAYS be pleased to state : 

(a) whether the survey for gauge conversion 
of Nabadwip-Shantipur railway line has 
been completed; 

(b) if 10, the findings thereof alongwith the 
estimated cost of the project; 

(c) when this project is likely to be taken up 
for implementation; and 

, (d) if not. the progress made so far in the su .... 
vey work and the time by which it is likely 
to be completed? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI K.. C. 
LENKA): (a) Yes, Sir. 

(b) to (d) The Preliminary Engineering-cum-
Trafftc Surwy carried out in 1992-93 for this 
project revealed that the work of conversion of 
this .section (28 kIDs) would cost RI. 35 crores 
and would give a negative rate of return on 
account of the very low traffic potential of this 
section. In view of this. it has not been found 
possible to consider taking up this conversion 
project for the present. -

SDF Aastuee for S ... I'-_ ProIhIdIOll 

3177. SHRI ANNA JOSHI : Will the Mimi-
ter of FOOD be pleased to state: 

(a) whether the Government of Maha-
rashtra has requested the Union Government 
for maximum assistance from Sugar Develop-
ment Fund for the augmentation of its sugar-
cane production; 

(b) ifsa. the detail. of the proposals received 
by the Gowmment 10 far; 

(c) the number out of those cleared so far; 
and 

(d) the reasons for not clearina the remain-
iDa propoals? 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD (SHRI KALP NATH 
RAI): (a) and (b) Durinal993. Government of 
Maharashtra have forwarded six applications 
Cor arant ofloans from the Sugar Development 
Fund for lCbemea relating to development of 
qaN:aM In the fldOry areas. 

(c) and (d) Out of the aforesaid. loan has 
been sanctioned to one sugar factory and the 
~mainin& applications are in various stAles 
of procesliq. 
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VoIdll a. 
3178. DR. D. VENKATESWARA RAO }.' 

SHRI S. B. SIDNAL 
SHRI BOlLA BULU RAMAIAH 

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a> whether a new scheme for giving recogni-
lion to outstanding youth clubs has been 
introduced; 

(b) if so, the main purpose and features of 
Ihis scheme; 

(c> the number of youth clubs registered dur-
ina the last three years; and 

(d) the number of such clubs functioning at 
present in Andhra Pradesh? 

mE MINISTER OF STKfE IN THE 
MINISTRY OF HUMAN RESOURCE 
DEVELOPMENT (DEPARTMENT OF 
YOUTII AFFAIRS & SPORTS) AND MINIS-
TER OF STKfE IN THE MINISTRY OF 
PARLIAMENTARY (SHRI MUKUL WAs-
NIK): (a) Yea Sir. 

(b) The ac::heme hu been introduced in order 
10 encouraee powtb of youth clubs at the field 
le-vel and is implemented at the district, state 
and national Je"W!J. The district level winner is 
awarded Rs. 5,000/- whereas the state level win-
ner is awarded Rs. 20,000/-. A1 the national 
lewl, there are three awards ofRs. 1,00,000/-, Rs. 
so,OIlOI- and Ra 25,000/-. 

The awardee. are &elected on the basis of 
Iheir performauce in various specified acti-
vities. 

(c) and (d) The reeistration of youth c1uba is 
done locally under the Societies Reaistration 
Ad of the Sute coucemed and therefore this 
information is DOt readily available. 

3179. SHRI SARAT CHANDRA PAT-
TANAYAK: Will the Minister of AGRICUL-
nJlU! be pleued to state : 

Ca> whether the Government propose to live 
an impetua to foddercuhivation in the National 
Apic:u1tural Policy; 

(b) if 10, the details thel1lOf; and 

(c> the Itepa taDn or proposed to be tabn by 
Ihe GcMmment to develop 10Dd quality of fod-

der farma wi!h the feedback. of research done at 
Central GJ"8ISI.and Research Institute, Jbansi 
for the Ji\\!8loclt development? 

TIlE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
ARVIND NETAM): (a> Yes. Sir. 

(b) In the Draft Aariculture Policy Resolu-
lion prepared by the Govt. oflndia seeks to pro-
vide that qricultural development and research 
proarammes would be dovetailed to the 
challenae of encouraging effICient use of 
mallinalland and auamentation of Bio-mass 
production throuah agro and farm forestry. 

(c) The seed of high yielding varieties of 
forqe crops developed by Indian Grassland 
aud Fodder Research Institute, Jhansi are alIO 
being mUltiplied and utilised by the 7 Re,ional 
Stations for "Forage Production and Demon-
strations established at Hissar (Haryana), 
Hyderabad (Andhra Pradesh), Suralgarb 
(Rajasthan), Kalyani (West Bengal), Cahma (J 
& K), Alamadhi (Madras), Dhamrode (Gujarat) 
and one Central Fodder Seed Production Farm, 
established at Hesae$atta, Bangalore (Kar-
nataka) by the Govt. of India. 

M .... v... under RPDS 

3180. SHRI N. J. RATHVA: Will the Minis-
ter of CIVIL SUPPUES, CONSUMER 
AFFAIRS AND PUBUC DISTRlBunON be 
pleased to state : 

(a> whether the Government of Gujarat has 
demanded the rmancia! assistance for the 
purchase of Mobile vans under the Revamped 
Public Distribution System during 1991-92. 
1992-93; 

(b) if so, !he details of assistance provided by 
Ihe Union Government; 

(c) the total number of mobile vans 
purchased durina the period; 

(d) the financial assistance provided durinll 
1993-94 for this purpose; and 

(e) if nO!. the reasons therefor! 

TIlE MINISTER. OF STATE IN THE 
MINISTRY OF CIVIL SUPPUES, CON-
SUMERAFFAIRSAND PUBUC DISTRIBU-
nON AND MINISTER OF STKfE IN THE 
MINISTRY OF COMMERCE (SHRI 
KAMALUDDINAHMED) : (a) to (e) The Cen-
tra1 GovenuMat hu not received any request 
&om the Government ofGujarat seeking finan-
cial auistauce Cor purchase of mobile vans in 
1991-92, 1992-93 aDd 1993-94. 
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_... .... IIetwee AUedalwl aad 
.DeI1d 

3181. ~~CHHmJBHAI }": Will 
SHRI AMAR ROY-
PRAnHAN 
SHRI J1TENDRA NATII 
DAS 

!he Minister oC RAILWAYS be pleased to 
ute: 

(a) whether the Gowmment haw recently 
introduced various new Rajdhani Expresaes; 

(b) if 80, the details thereof; 
(c) whether there is any proposal to 

introduce Rajdham Express trains from New 
Delhi to Guwahati and Ahmedabad via 
Baroda-Mathura, in the near future; 

(d) if 80, the details thereof; and 

(e> if nOl, the reasons therefor'? 

TIlE MINISTER OF STATE IN TIlE 
MINISTRY OF RAILWAYS (SHRI K. C. 
LENKA): (a) Yel, Sir. 

(b) (i) Nizamuddin-SecunderabadlBanga-
lOll! Weekly Rajdhani Express 
introduced w.e.f. 1-11-1992.· 

(ii) Nizamuddin-Madras Weekly Raj-
dhani Express introduced w.e!. 
3-7-1993. 

(iii) New Delhi-Howrah Rajdhani 
Expreaa via Patna twice a _k w.e!. 
3-7-1993. 

(c) There is IlO such proposal at plI!Ient. 
(d) Does not arise. 
(e) Operational constraints and lack of 

_roes. 

AdaIt_te4 S.,..,. dlroalh Super Bazarl 
XeIIIIriya BhIUldar 

3182. SHRI JEEWAN SHARMA: Will the 
Minister of CIVIL SUPPUES, CONSUMER 
AFFAIRS AND PUBLIC DISTRIBUTION be 
pleased to refer to the reply gi~n on Feb. 23, 
1993 to Unstarred Question No. 131 and 
Slate : 

(a) the action taken on the samples found 
adulterated and misbranded by the Delhi 
Admini.ration; 

(b) the details oCthe items which were found 
adulterated and misbranded; 

(c) the number of samples lifted from the 
Super Bazar and the Kendriya &handar under 
the PlI!vention of Food Adulteration Act during 
each month of the last 12 months; 

(d) the number out of the total were found 
adulterated; and 

(e) the details of action taken thereon? 

TIlE MINISTER OF STATE IN TIlE 
MINISTRY OF CIVIL SUPPUES, CON-
SUMERAFFAIRS AND PUBUC DISTRIBU-
TION AND MINISTER OF STATE IN TIlE 
MINISTRY OF COMMERCE (SHRI 
KAMALUDDIN AHMED) : <a) Delhi 
Admin~ration has reported that in three cases 
of Adulteration, Court caleS haw been IDed 
spinst both Super Bazar & Kendriya Bhandar. 
One cale oC misbranding of Super Bazar has 
been dropped after inwstiaation. 

(b) In case of Super Bazar. Kali mirch whole 
was found adulterated and coconut cookies 
misbranded. In case of Kendriya Bhandar 
black pepper whole and Saunf whole were 
found adulterated 

(c) to (e) Delhi Admini~tion has reported 
that in the calendar year 1992 in the month of 
December. they lifted four samples from Super 
Bazar out of which one was found adulterated 
and one misbranded. During the same year, 
four samples were lifted from Kendriya Bhan-
dar. out of which two were found adulterated, 
During the calendar )'!:ar 1993 (up to May, 1993) 
four samples were lifted from Super Bazar out 
of which one was found adulterated and two 
misbranded. In respect of cases booked during 
1992, Court cases have been filed as reported in 
part (a) of the reply. In respect of Samples lifted 
durina 1993. Delhi Administration has reported 
that inwstiptions are in progress. 

3183. 

..... ntya Mahila Kosla 

SHRI ARVIND } 
TULSlURAM KAMBLE • 
SHRIMATI CHANDRA • 
PRABHA URS 

: Will 

the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a> whether a meeting of the Go~mina 
Body of Raahtriya Mahila Kosh was held in 
July. 1993; 
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(b) if so, the broad decisions arrived at with 
a view to help poor women in the unorganised 
sector for their self employment: and 

(c) the number of women expected to be 
covered under this Kosh during 1993-94 from 
each State? 

TIlE MINISTER OF STATE IN TIlE 
MINISTRY OF HllMAN RESOURCE 
DEVELOPMENT DEPARTMENT OF 
WOMEN AND CHILD DEVELOPMENT 
(SHRIMATI BASAVA RAJESWARI) : (a) 
Yes. Sir. 

(b) A statement is annexed. 
(c) Statewise allocations are not possible 

since lending operations of the Kosh are depen-
dent upon the applications received from 
various States. 

STATEMENT 

The Meeting mainly considered the lending 
policy. The broad decisions regarding the lend-
ing policy are as follows :-

(i) Primarily, the Kosh will extend loans 
to eligible women borrowers through 
NGOs. State Women Development 
Corporations engaged in thrift & credit 
activities would be eligible as borrow-
ing institutions where eligible non 
aovemmental organisations are not 
operating and who would, in tum, on 
lend to eligible women in groups or 
as individuals. 

(ii) A Loan Committee has been con-
stituted consisting of 5 members of the 
Governing Board. The Committee's 
recommendations will be appre; 
ved by the Chairperson. 

(in) The size of the lending programme for 
the year 1993-94 is to be Rs. 6.50 crores 
for short term loans and Rs. 1.50 crores 
for medium term loans, making a total 
of Rs. 8 crores. 

(iv) The maximum interest rate is to be 12% 
for the ultimate borrower and an 
interest spread of 4 per cent is to be 
given to Non-Govemmental Organi-
sations/SelfHelp Groups to meet their 
operational costs. The Kosh will pre; 
vide upto half per cent of the loan 
amount to organisations sanctioned 
Joans for still upgradation of the 
borrowers. 

(v) Loam will be mainly given for acquir-
ing production assets/undertatina 
income generation activities. 

(vi) The ceiling of income for eligible poor 
women for the purpose of eligibility of 
loam from the Kosh is to be the 
p<M!rty line parameters fixed by 
Gowmment of India. 

(vii) "be borrowing institutions are requir-
ed to ensure timely recovery of loans 
from the borrowers and make timely 
repayments to the Kosh. 

(viii) Biuer Non-Governmental Organi-
sations are expected to make efforts to 
cover new areas for encouraging thrift 
and credit groups. 

Sullsldy to Farmers 

3184. SHRI S. N. VEKARIA: Will thl" 
Minister of AGRICULTURE be pleased to 
state: 

(a) whether there has been decline in the 
subsidy given to farmers on fertilizers and seeds 
during 1992-93 and 1993-94; 

(b) if so, the details thereof; 
(c) the extend to which the agricultural pro-

duction has been affected as a result thereof: 
and 

(d) the steps taken by the Government to 
compensate the loss? 

TIlE MINISTER OF STATE IN THE 
MINISTRY OF AGRICtJLTIJRE (SHRI 
ARVIND NETAM): (a) and (b) No subsidy is 
given to the farmers on Seeds. In Fertilizer. Rs. 
340 crores during 1992-93 and Rs. 756 crores 
during 1993-94 have been provided for sale of 
decontrolled phosphatic and potassic fertilizers 
with concession to the farmers. 

(c) and (d) Though there is decline in the 
consumption of decontrolled phosphatic and 
potassic fertilizers, it is not likely to have an 
immediate adverse impact on foodgrain pro--
duct ion in the country. The concession pro-
vided for the sale of decontrolled fertilizers is 
expected to increase their off take and improve 
the balanced use of the required crop 
nutrients. 

Representation of Mloorities in 
Railway Recruitment Boards 

3185. SHRI SYED SHAHABUD-
DIN: Will the Minister of RAILWAYS be 
pleased to state: 
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(a) the locations of Railway Recruitment 
Boards in the country with their composi-
tion; 

(b) whether the minorities are represented 
on every ~ard, if so. the name of the membel1l 
belonaing to a minority community: 

(c) the recruitment made by the Boards. 
Board-wise and cadre-wise during 1992-93; 
and 

(d) the number of recruits belongina to the 
minorities included in the recruitment/ 
selection panels? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI K. c. 
LENKA): (a> Railway Recruitment Boards 
are located at the following 19 places :-

(I) Bhopal (2) Calcutta (3) Patna 
(4) Maida (5) Allahabad (6) Chandigarh 
(7) Jammu & Srinagar (8) Muzaffarpur 
(9) Gorakhpur (10) Guwahati (II) Madras 
(12) Bangalore (13) Trivandrum 
(14) Secunderabad (15) Ranchi 
(16) Bhubaneshwar (17) Bombay 
(IS) Ahmedabad (19) Ajmer. 

Generally Railway Recruitment Boards 
consist of a Chairman. a Member Secretary. 
supported by an Asst!. Secretary and some 
ministerial staff. All the posts of Member 
Secretaries are not being operated for reasons of 
economy etc. 

(b) Minorities are I\ot represented on all the 
Boards. Ho\\-ever. non-official members from 
minority and SCJST communities are there on 
Interview Committee of different Railway Re-
cruitment Boards. 

The following Railway Recruitment Boards 
are manned by members of minority 
communities at the level of Chairman and/or 
Member Secretaries :-

(i) Shri 1. Toppo. 
Chairman, 
Railway Recruitment Board. 
Calcutta. 

(ii) Dr. M. Z. Alam. 
Chairman, 
Railway Recruitment Board, 
Patna. 

(iii) Shri R K. Samuel 
Member Secretary. 
Railway Recruitment Board. 
Patna. 

(iv) Shri Mirza Abdul Rashid. 
Chairman, 
Railway Recruitment Board, 
Jammu & Srinagar. 

(v) Shri B. Baqridan 
Member Secretary. 
Railway Recruitment Board, 
Gorakhpur. 

(vi) Shri 1. Hanedak., 
Member Secretary. 
Railway Recruitment Board, 
Guwahati 

(c) and (d) Information is being collected 
and will be placed on the Table of the 
Sabha. 

SoyUeao Oil Production 

3186. DR ASlM BALA 
SHRI RATILAL KAUDAS 
VARMA 

}: 
Will the Minister of ClVlL SUPPliES. CON-
SUMERAFFAIRS AND PUBliC DlSTRIBU-
nON be pleased to state: 

(a) the production of Soyabean oil during 
the last thn:e years, year-wise: and 

(b) the steps proposed to be taken by the 
Government to increase the production of 
Soyabean oil indigenously to save foreign 
exchange? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPliES. 
CONSUMER AFFAIRS AND PUBliC DIS-
TRIBUTION AND THE MINISTER OF 
STATE IN THE MINISTRY OF COMMERCE 
(SHRI KAMALUDDIN AHMED): <a> the 
production of Soyabean oil Juring the last three 
Oil-years (Nov.-Oct.) is as under :-

Oil-year 
(Nov. to Oct.) 

1990-91 

1991-92 
1992-93 

Production 
(Lakh MIS) 

3.75 

3.49 
4.93 <Estimated I 

(b) Some of the steps taken by the G0\1. I'~ 

increase the production of Soyabean oil and 10 
save foreign exchange are as under:-



179 SRAVANA 26, 1915 (S.4KA) Written AIrswen 180 

(1) 1Wo Centrally Sponsored Schemes; 
namely National Oilseeds Development 
Projects (NODP) and Oilseeds ProduC-
tion Thrust Projects (OPTP) which were 
operating till 1989-90 have been merged 
during 199G-91 into a single scheme 
namely Oilseeds Production 
Proeramme (OPP). This scheme 
provides necessary assistance to the 
States for production and distribution of 
quality seeds. plant protection measures 
including supply of plant protection 
chemicals and equipments and oraa-
nising demonstration of advanced 
technolOlY. with particular reference to 
mu_aId. groundnut. soyabean and 
sunflower. 

(2) Settina up of a Technology Mission on 
Oilaeeds established in May, 1986 for 
hamelliDa the best of production. 
Processin& and management techno-
logies. 

(3) Intensif"lCIItion of research efforts for 
incruaina the production of oilseeds. 

(4) Increasina areas under non-traditional 
oilseedl crops like soyabean and sun-
flo __ and exploitation of oiIseeds of 
tree aDd forest origin. rice bran etc. 

(5) Settina up of necessary processing and 
in&astnJctural facilities to keep pace 
with the production programme of 
oilseedl. 

(6) Better incentive to producers through 
fIXation of minimum support prices of 
major oilseeds. 

(7) Identification of equipments for moder-
nisation of processing units. custom duty 
conceuion on imports of certain 
equipment.s. 

(8) Funding research and development 
programmes undertaken by various 
Institutions for fuller exploitation of oil 
from oil bearing materials. 

Train between hoe and Ahmedabad 

3187. SHRI ANNA JOSHI: Will the 
Minister of RAILWAYS be pleased to state : 

(a) whether there is a long standing demand 
for .. rting a regular passenger train between 
Pune and Ahmedabad: 

(b) if so, the reasons for not introducing 
such a train; and 

(c) the action being taken by the Govern-
ment in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI .K. C. 
LENKA): There have been demands in this 
reaard. 

(b) and (c) Pune-Bombay and Bombay-
Ahmedabad are well connected by fast intercity 
trains :which are considered adequate to cater to 
Ihe traffic. Besides. there are operational & 
relOlJrce constraints in introducing a new train 
on this section. 

F_atto. or Cartel by Milk Contractors 

3188. SHRI SHASHl PRAKASH: Will the 
Minister of AGRiCULnJRE be pleased to 
state: 

(a) 'Whether milk contractors have formed 
cartel in the supply of milk to Delhi Milk 
Scheme for the year 1993; 

(b) if so, the details thereof; and 
(c) the steps taken or proposed to be taken 

by the Government in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRiCULnJRE (SHRI 
ARVIND NETAM>: (a) to (c) Complaints 
haw been received regarding the formation of 
cartel by the contractors in the supply of milk to 
the Delhi Milk Scheme for the year 1993. The 
complaints are under investigation by the 
Director General ofInvestigation and Registra-
tion 'Who have already initiated investigation in 
this regard. 

R8Jdha0i Express 

3189. SHRI MULLAPPALLY RAMA-
CHANDRAN : . Will the Minister of RAIL-
WAYS be pleased to state: 

(a) 'Whether the Gowrnment have taken a 
decision to introduce a Rajdhani Express bet-
ween New Delhi and Trivandrum; 

(b) if so, the reasons for. not introducing 
such a train so far: and 

(c) the time by which it is likely to be 
introduced ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI .K. C. 
LENKA): (a) to (c) No, Sir. There is. 
however. a proposal in this regard and action as 
found feasible will be taken. 

Rail Bus 

3190. SHRI SANAT KUMAR MANDAL: 
Will the Minister of RAILWAYS be pleased 
to state: 
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(a) the pnIIIUS made 80 far in the desianina 
aud development of the Rail Bus; 

(b) the eIlimated cost of each such Bus and 
ill carryina capacity; 

(c> the IllIImberofsuch Buses proposed to be 
8alui.red for each zone; and 

(d) the time by which this Rail Bus is likely 
to become operational for carrying oClpasa-
enaer traffic? 

TIlE MINISTER OF STATE IN TIlE 
MINISTRY OF RAD..WAYS (SHRI K. C. 
LENKA): (a> The desians of Rail Buses haw 
been finalised. Orders have been placed Cor DO 
Rail Buse. and tenders are about to be opened 
for MG Rail Buses. 

(b) The cost of DO Rail Bus is Rs. 293 lakhs 
each and the cost ofMG Rail Bus is estimated 
to be RI. 2S lakhs each. The carrying capacity of 
BG Rail Bus is 76 seats and MG 60 seats. 

(c) Five DO and five MG Rail Buses are 
beina procured initially. Rolling Stock is pro-
cured for the entire system and not for any par-
ticular zone. These will be used wherever 
most suitable. 

(d) The time by which Rail Dus will be 
operational depends on results of trials. 

fIlyJnslationj 

na-te of Foodgrains in Uttar Pradesb 
3191. SHRI ARJUN SINGH YADAV }. 

SHRI HARt KEWAL PRASAD • 
Will the Minister of FOOD be pleas~ to 
state : 

(a) Whether damage of foodgrains has been 
reported in Uttar Pradesh during the year 1992-
93; 

(b) if so. the details thereof: and 
(c) the quantity of foodarains damaged in 

Uttar Pradesh each year during the last 
three years? 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD (SHRI KALPNATH 
RAI): (a> Yes. Sir. 

(b) A quantity of 339 M. T. (Provisional) of 
fooeJaraillll has been reported as damaged .dur-
iDa 1992-93. 

(c) The details of foodgrains quantities 
damaaed durina the last three years are as 
under: 

"r Quantity of Quantity "-Ie on 
foodarains damaaed averqe 
limed (Mn stock 
(Lakh Ml) holdina 

1990-91 16.30 1189 0.07 
1991-92 12.15 1327 O.ll 
1992-93 10.57 339 0.03 

(P) 

/EttllUltJ 
SDF F •• for s.,... Ullita 

3192. SHRI V. SOBHANADREESWARA 
RAO : Will the Minister of FOOD be 
pleued to state : 

(a> whether the Gowmment of Andhra 
Pradesh has requested the Union Government 
to saru:tion funds from sugar dewlopment fund 
for lestructuring of Dobbilli and· Seethana-
pram lUIar units in A P.; 

(b) if so. the details thereof: 
(c) the amount sanctioned and released till 

date; and 
(d) the likely date by which the entire 

amount is likely to be disbursed? 

TIlE MINISTER OF STATE OF THE 
MINISTRY OF FOOD (SHRI KALPNATH 
RAl): (a) and (b) Yes, Sir. Mis. Nizam Sugar 
Factory Ltd. Andhra Pradesh had applied Cor a 
loan of Rs. 1060 lakhs from the Sugar Develop-
ment Fund Cor rehabilitation of their unit at 
Bobbili-Seethanaaaram; 

(c) The SUjar Undertaking has been 
sanctioned SDF loan of Rs. 789.44 lakhs. from 
the Sugar Development Fund for moder-
nisatiOn/rehabilitation. out of this. RI. 690.76 
lakhs has already been released to the 
undertaking. 

(d) Stepa to disburse the balance amount 
will be takenup afterthe completion onegal for-
malities. like creation of second charge for 
additional amount, submission of utilisation 
certifICate in respect of the earlier SDF 
instalments. etc., by the sugar undertaking. 

.... pndam Project 
3193. SHRI V. SODHANADREESWARA 

RAO: Will the Minister of ENVIRONMENT 
AND FORESTS be pleased to state: 

(a) whether the Rarnagundam Thermal 
Power Station Extension Scheme has been 
cleared by his Ministry; 
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(b) if so, the details thereof; and 
(c) if not, the reasons therefor? 

TIlE MINISTER OF STATE OF TIlE 
MDaSTRY OF ~RONMENT AND 
FORESTS (SHRI KAMAL NATH): (a) No, 
Sir. 

(b) Does not arise. 
(c) The Appraisal Committee has visited the 

project site and after discussion with the project 
authority sought information and clarifications, 
necessary for the environmental appraisal of 
the project. These are yet to be furnished by the 
Project Authority. 

Sriramsagar Project, Sfagl'-U 

3194. SHRI R SURENDER REDDY; Will 
the Minister of ENVIRONMENT & FORESTS 
be pleased to state: 

(a) whether the Sriramsager Project Stage-II 
has been cleared by his MinistI)~ 

(b) if so, the details thereof: and 
(c) if not, the reasons therefor? 

TIlE MINISTER OF STATE OF TIlE 
MDaSTRY OF ENVIRONMENT & 
FORESTS (SHRI KAMAL NATH): (a) to (c) 
The Sriramsagar Projecl Stage-II of Andhra 
Pradesh has not been received for environ-
mental clearance so far. However, a proposal 
for diversion of 87.60 ha. of forest land under 
the Forest (Conservation) Act. 1980 for the 
Sriramsagar Project was received from the 
Government of Andhra Pradesh and was 
examined. Essential details which were lacking, 
\\ere sought from the State Government in May, 
1987. These are still awaited. 

Tamlak-DiPa Railway Line 
3195. SHRI SATYA GOPAL MISRA: Will 

the Minister of RAILWAYS be pleased to 
state : 

(a) whether the construction work of 
1lunluk-Digha railway line is behind the 
schedule; 

(b) if so, the details of the progress made so 
rar and the reasons therefor; and 

(c) the steps proposed to be taken to expedite 
the work on this project? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI K. c. 
LENKA): (a) No, Sir. 

(b) and (c) Progress upto 4/93 was 16%. Work 
is being progressed as per a vailability of 
resources. 

liaiD lletweeD New Delhi ud J_mD 
3196. SHRI R SURENDER REDDY: Will 

the Minister of RAILWAYS be pleased to 
Slate: 

(a) whether the Government propose to 
introduce a triweekly express train bet\Wen 
Delhi and Jammu Tawi: and 

(b) if so, the time by which it is likely to 
be introduced? 

THE MINISTER OF STATE IN THE 
MDaSTRY OF RAILWAYS (SHRI K. c. 
LENKA): (a) and (b) The train has already 
been introduced in July '93 Time Table. 

EmplO)'lHDt ill Agriculture Sector 
3197. SHRI BOLA BULLI RAMAIAH 

DR D. VENKATESWARA RAO }: 
Wlll the Minister of AGRICULTURE be 
pleased to state: 

(a) the aalient features of the study conduc-
ted by International Commission for Peace and 
Food on the employment potential in India: 

(b) whether the Government have examined 
the report of the said commission; and 

(c) if so, the steps taken or proposed to be 
taken by the Government on the recommen-
dations of the International Commission for 
Peace and Food ? 

TIlE MINISTER OF STATE IN THE 
MDaSTRY OF AGRICULTURE (SHRI 
ARVIND NETAM): (a) The study conducted 
by the International Commission for Peace and 
Food on employment potential in India inter-
alia indicated the need for an additional 100 
million new jobs by the tum of the century. The 
study envisaged a strategy of creating employ-
ment through intensive agriculture. agro-
industries and agro-exports. 

(b) and (c) Government have substantially 
niised the Central sector outlays for agriculture 
and rural development programmes during 8th 
plan. Generation of employmt>nt to achieve 
near full employment by tht" tum oflhe century 
is one of the major objectives of 81h Plan. New 
policy initiatives also aim at promoting agro-
processing and agricultural exports. 

Gowrnment have also decided to set up 
small Fanners' Agri Business Consortium 
(SFAC) to catalyse agro-industrial growth to 
organise technology transfer and inpui-supply 
and to promote production. processing. market-
ing and export of agricultural products. 
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Comlttee on Pesticides 
3198. DR R MALLU: Will the Minister of 

AGRICULTIJRE be pleased to state: 
(a) the main recommendations made by the 

S. N. Banerjee Committee on Pesticides: 
(b) whether Government have examined the 

recommendations made by the Committee: 
and 

(c) if so, the steps taken or proposed to be 
taken by the Government on the recommen-
dations made by the Committee? 

THE MINISTER OF STATE IN THE 
MINISTRY OF NON-CONVENTIONAL 
ENERGY SOURCE AND THE MINISTER 
OF STATE IN THE MINISTRY OF AGRI-
CULTIJRE (SHRI S. KRISHN KUMAR): (a) 
The main recommendations are given in 
statement-I. 

(b) Yes. Sir. 
(c) In all, the Expert Committee reviewed 31 

pesticides and submitted its report to the 
Government. Details of steps taken by the 
Government are given in Statement-II. 

STATEMENT I 
Maio Recommendations of tbe Expert Committee OB 31 Pesticide. ReYiewed lIy II 

S. No. 
1 

Name of Insecticide 
2. 

1. Benzene Hexachloride (BHC) 

2. Captafol 

3. Captan 
4. Chlorbenzilate 

5. Dibromochloro Propane (IDCP) 
6. Dichloro diphenyl trichloroethane 

(DDn 

7. Dieldrin 

8. Ethylene Dibromide 

9. Penta chloro nitro benzene (PCNB) 

10. Sodium cyanide 

11. Toxaphene 

12. Aldrin 

13. Chlordane dna 
14. Heptachlor 

Main Recommendations 
3 

Restricted at its present level of use. Imposition of 
restriction on the use of BHC on vegetable, fruit. 
oilseed crops and preservation of food grains. 
Foliar application not allowed may be used as a 
seed dresser. 
No restriction. 
To be banned for use in agriculture. Can be impor-
ted by Government/Semi-Government Organi-
zations for controlling mites of honey bees. 
To be banned in view of toxic nature. 
Banned in Agriculture. The use of DDT in public 
health programme should continue to the tune of 
10,000 MT per annum. 
Restricted the use only by Plant Protection Adviser 
to the Government of India for Locust Control. 
Allowed for use by Government/Government 
Undertaking as a fumigant. 
To be banned due to reponed hazards associated 
with its use. 
Allowed only for fumigation of cotton bales by the 
Plant Protection Adviser to the Go"ernment of 
India. 
To be banned due to its poor performance and 
associated hazards. 
Due to its proven termitidde properties and safety 
in use at low dosages may be retained for certain 
specific purposes as indicated abm'e. But it shall 
not be used directly 011 food. fodder crops and 
vegetables or directly mixed with foodgrains for 
preservation. 
Taking into consideration the toxicity. limited use, 
efficacy, cost and availability of alternates. it was 
decided by the Committee that use of Chlordane 
and Heptachlor should be banned. 
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1 2. 

15. Aldicarb 

16. Aluminium Phosphide 

17. Carbaryl 

18. 2.4-D 

19. Dicofol 

20. Dimelhoate 

21. Endosulfan 

22. ~ 

23. Methyl Parathion 

24. Paraquat 

25. Nicotine sulphate 

26. pcp 

n. Phenyl Mercury A..:etate (PMA) 

28. Phorate 
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The use pf Aldicarb be restricted to coDtlOl the 
Polden Nematodes of potatoes in Nilairi Hills; 
import in small quantities be continued and Min. 
try of Health be approached to delete the reaidue 
limit of Aldicarb on chewina tobacco. 
The presently registered formulation sold and used 
by the Government or Government Undertakin& 
or Pest Control operator whose expertise is 
approved by PPA Efforts be made for development 
of n_ safer pacu,m,. 

Not to be sprayed on crops durina fl~ stqe. 
Import and manufactultl be coDlinued. 
Department of Chemical & PI!tJo.chemical may 
examine in detail some 2. 4-D samples for ensur-
ing that it is not--contamina~ with TODT. 
Studies on Dicofol residues in food be tabn up by 
l C. A R. etc. 
Long terms studies on toxicological parameteD be 
undertaken by basic manufacturer to find out 
mutagenicity etc. 

Studies on Endosulfan relating to residue in food 
be continued. To overcome the problem of misuse 
of Endosulfan for fISh killing and water pollution 
intensive awareness proaramme among farmers 
throuah extension education by the State Exten-
sion functionaries and other concerned orga-
nisations be taken up. 
Formulation generating smoke for indoor use 
should be banned. 

It should not be sprayed un crops during flowerina 
stage as it is highly toxic to honey bees (Polli-
nators). 
Manufacturer of paraquat dimethyl sulphate be 
banned to make the ComlUlations more saCe. apart 
Crom emethic which is being added addition oC 
0.1% WN + Pyridine bases' which has repelling 
praperty be done by the manufacturers. 
Its use in the country be banned whereas it could 
continue to be produced for export. 
The use of this weedicide be banned as it involves 
health hazards to human beings etc. 
Its domestic use be banned and production for 
Export be continued. 
To ensure safety and quality parameters, the 
facilities available with the manufactureD should 
be certified by the Factory InspectOD and Lice'Rs-
ing authorities of the State by carryiua out joint 
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S.No. Name of InseCticide 

29. Nitrofan 

30. Zinc Phosphide 

31. TetradiCon 
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Main Recommendations 

inspections. 
Phorate technical should be made available only 

to units which are equipped with risk free techno-
logy to produce encapsulated granules. 
Its import/manufacture and use be banned due to 
potential danger of carcinogenicity etc. 
Extension efforts be intensified to educate the users 
on the safety precautions to be obserwd while 
handling and use of the rodenticide. 
The use oftetradifon may be restricted only for use 
on tea crop. Other uses already followed by the 
Registration Committee may be cancelled. 

STATEMENT II 
Statement of 31 Pesticides Reviewed by Banerjee Committee and tbe Ste .. taken thereof by the 

Government 

S. No. Name of Pesticide Reviewed Steps taken 
~ ________ -=2~ ________________________ ~~ _____________ _ 

1. DDT 

2. BHC 

3. Aldrin 
4. bieldrin 

5. Chlordane 
6. Heptachlor 
7. EDB 

8. Chlorbenzilate 

9. Bibromo-Chloropropanl' 
10. Toxaphene 
II. Soxium Cyanide 

12. Pentachloro nitrobenzene 
13. Captan 

Banned in Aariculture. The use of DDT for the 
public health programme to the tune of 10,000 MT 
per annum except in case of major outbreak of 
epidemic be restricted. 
The use ofBHC on vegetables, fruits, oilseed crops 
and preservation of food grains is banned. 
Banned w. e. f. 1-1-1994. 
Only to be used by the Plant Protection Adviser to 
the Government of India for locust controL 
Banned. 
Banned. 
Allowed for use by Government/Government 
Undertakines and Pest Control Operators as a 
fumigant whose expertise is approved by PPA and 
by qualified users having been trained by the 
Department of Food, Government of India. 
Banned Cor use in agriculture. Can be imported by 
GovernmentlSemi Government Organisations for 
controlling mites of honey bees. 
Banned. 
Banned. 
Allowed only for fumigation of cotlon bales by the 
Plant Protection AdviSl'r to the Government of 
India. 
Banned. 
No restriction 
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14. Captafol 

15. 2.4-D 
16. Aldicarb 
17. Carbaryl 
18. Dicofol 
19. Dimethoate 
20. Endosulfan 
21. Lindans 
22. Methyl Parathion 

23. Nitrofen 
24. Paraquat 
25. Nicotine Sulphate 

26. PCP 
27. Phorate 
28. PMA 

29. Tetradifon 
30. Zinc Phosphide 
31. Aluminium Phosphide 

TraveUing in Reserved Compartments 

3199. SHRI RAJNATH SONKAR SHAS-
TRI: Will the Minister of RAILWAYS be 
pleased to state: 

(a) whether commuters tra"elling without 
proper reservation (including tnose on the wait-
list) are now liable to pay ten times penalty on 
normal fare in all the reserved categories: 

(b) if so, the reasons therefor: 
(c) the number of wait-listed passengers 

found travelling in the trains during the last six 
months and total amount of penalty realised 
from them: 

(d) whether commllters in "hose favour 
emergency quota was released were also subjec-
ted 10 penalty in case the commuters consisted 
of a family of three/four and Ihe berths released 
were just two. holding a combined ticket: 

(e) if so. the reasons therefor: and 
(0 whether there is any proposal to simplify 

the procedure in this regard to "nSlIre com-
muter convenience ? 

.3 

Foliar application not allowed. May be used as a 
seed dresser. 
Present approved usage to be continued. 
Present approved usage to be continued. 
Present approved usage to be continued. 
Present approved usage to be continued. 
Present approved usage to be continued. • Present approved usage to be continued. 
Smoke generating indoor use is banned. 
Use is permitted only on those crops where honey 
bees are not acting as a pollinators. 
Banned. 
Paraquat-di-methyl sulpnate is banned. 
Can be produced only for Export purpose. Use in 
India is banned. 
Banned. 
Present approved usage to be continued. 
Can be produced only for Export purpose. Use in 
India is banned. 
Banned. 
Present approved usage to be continued. 
Present approved usage to be continued. 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI K. c. 
LENKA) : (a) No. Sir 

(b) Does not arise. 
(c) No separate statistics are iaintained in 

respect of wait-listed passengers detected 
travelling in reserved compartments. 

(d) to (0 The emergency quota is extremely 
limited. As such. accommodation out of this 
quota cannot always be given to the extent 
requested. especially in cases of group of 3 or 4. 
Wlienever accommodation on combined ticket. 
lesser than that requested is allotted out of 
emergency quota the passenger is required to 
get his ticket split before the commencement of 
journey and obtain refund for the passengers 
not provided confirmed reservation. If the 
passengers not having continned reservation 
board the train, they are adjusted subject to 
availability of room failing which they are 
detrained at the next stopping station without 
realising any penalty charges. 

Railways have taken these steps to ensure 
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that lema distance sleeper class passengers aet 
mquiBite quality of service. 

{Translation} 

ProtectIoa. of 1"1,1 Mahal from EmiroDmeDtai 
PolIutioD 

3200. SHRI BHAGWAN SHANKAR 
RAWAT: wm the Minister of ENVIRON-
MENT AND FORESTS be pleased to state: 

(a) whether the Government constituted 
any committee on for its protection of Taj 
Mahal from environmental pollution; 

(b) if so, the details thereof; 
(c) whether the committee has evolved any 

action plan to control environmental pollution 
near'Illj Mahal area after discussing the issue in 
Delhi recently; 

(d) if so, the details thereof; 
(e) whether the Government have also 

received representations from Members of 
Parliament in this regard; 

(f) if so, the details thereof; and 
(a) the action taken thereof? 

THE MINISTER OF STATE OF TIlE 
MINISTRY OF ENVIRONMENT & 
FORESTS (SHRI KAMAL NATH): (a) to 
(c) A project was awarded to the National 
Environmental Research Institute (NEERI). 
Nagpur in 1992-93 to assess thl pollution load 
in the existing Agra-Mathura Trapezium region 
to determine its impact on the Taj Mahal and to 
redefine the coordinates of the Trapezi~w if 
warranted. No Committee has b.een constituted 

on the need to protect historical monuments in 
the area, particularly the Taj Mahal. 

(a) The steps taken by the Government to 
protect Taj Mahal from pollution include the 
following :-

(i) A trapezium surrounding the Ta.; 
Mahal has been demarcated. No new 
polluting industry is allowed to be set 
up in this area. 

(ii) There is a ban on the use of furnace oil 
and diesel generators in industries in 
Agra. The foundries are not permitted 
to operate during winter nights. 

(iii) A continuous sulphur dioxide moni-
toring station has been maintained at 
the Taj Mahal from January, 1981 to 
obtain the trend of sulphur dioxide 
and oxides of nitrogen concentrations 
in the ambient air. 

(iv) The Mathura Refinery is continuously 
monitoring the ambient air quality at 
Mathura and its adjacent areas since 
the inception of the refinery. 

(v) Two coal based thermal poweT plants 
in Agra had been closed down in 
1981. 

(vi) Agra Railway Station Yard has been 
dieselised. 

(vii) A network of ambient air quality 
moni-
toring stations has been set up and 
operated in Agra by the Uttar Pradesh 
Pollution Control Board. 

in this regard. NEERI submitted its report in ..... _ 
July, 1993 and this was discussed in a meeting (viii) Emission standards have been pres-

enDed under the environment (protec-
tion) Act, 1986. on 19th July, 1993. 

Cd) An Air Environment Management plan 
has been evolved. This plan would include 
minimising the impact of different polluting 
80Urces in the identified receptors, particularly 
the Taj Mahal, increase in the use of LPG to 
reduce pollution from domestic coal burning 
and the development of green belt in and 
around the 'Illj Mahal. The industries would be 
encouraged to change process technologies to 
build in pollution control in their production 
system including the switch over to gas from 
coal. lhIffic would be stopped at a point about 3 
Km. from the Taj Mahal and battery operated 
buses would be arranged from this point. 

(e) and (0 Yes. Sir. Several complaints have 
been received from the Members of Parliament 

(a) Ambient air quality standards have 
been evolved. 

(x) Industries have been asked to comply 
with the consent requirements of the 
State Pollution Control Boards to keep 
the emissions within the stipulated 
limits. 

(xi) Legal action is taken against the 
defaulting units. 

(xii) Gross and mass emission standards 
for all vehicles hav8-,__been notified 
under Motor Vehicles" Rules, 1989. :, 

(xiii) Public awarenesS campaigns have 

been launched. 
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(English) 

Central Iustitute for Research on Cotton 
Technology 

3201. SHRI ANNAJOSm : Will the Minis-
ler of AGRICULTURE be pleased to state: 

(a) when Central Institute for Research on 
Cotton TechnolofY was set up and what is the 
total amount spent on it out of budgetary aHoca-
lion for Indian Council for Aaricultural 
Research during the last three years; 

(b) the percentage of the total expenditure 
of the Institute spent on research work during 
!he last three years; 

(c) the details of the research work under-
taken by the Institute, which helped in increas-
ing the production rate of Cotton; 

(d) whether aovemmellt have formulated 
any action plan to provide the advantages of 
!hese new techniques and research work to the 
Cotton producers; and 

(e> if so. the details thereof? 

TIlE MINISTER OF STATE IN THE 
MINISTRY OF NON-CONVENTIONAL 
ENERGY SOURCE. THE MINISTER OF 
STATE IN TIlE MINISTRY OF AGRICUL-
TI.JRE : (SHRI S. KRISHAN KUMAR) : (a) Sir. 
!he Institute was established in January 1924 by 
erstwhile Indian Central CottJ.!n Committee 
(ICCe) in the name of CottOn Technol~ical 
Research Laboratory. After the abolition of 
[CCC. it came under the direct administrative 
control of Indian Council of Aaricultural 
Research with effect from April 1. 1966. The 
Laboratory was renamed as Central Institute 
for Research on Cotton Technology with effect 
l'rom April!. 1991. The total amount spent on it 
durina the last three years (l~91 to 1992-93) 
has been Rs. 573.52 laths. 

(b) About 63 '" of the total expenditure has 
been spent on research work during the last 
!hree years. 

(c) This Institute does not undertake TO-
search work for increasing the production on 
productivity of cotton. 

(d) and (e) Do not arise. 

NatiouaJ Andlem In SdaooIa 

3202. SHRI R SURENDER REDDY: Will 
the Minister of HUMAN RESOURCE DEVE-
lOPMENT be pleased to state: 

·(a) whether the Union Government'have 
issllel any directives to State Govemm~~~ 

regarding singing of National Anthem in 
Schools; 

(b) if so, the details thereof; 
(c) whether the Government haWl received 

reports reaarding discontinuation of the collec-
tive singing of National Anthem every day 
in schools; 

(d) if so, the details thereof; and 
(e) the steps taken by the Government in this 

regard especially in Kendriya and Navodaya 
Vuiyalayas? 

THE DEPUTY MINISTER IN THE MINIS-
TRY OF HUMAN RESOURCE DEVELOP-
MENT (DEPARTMENT OF EDUCATION 
AND DEPARTMENT OF CULTURE) 
(KUMARI SEUA) : (a) and (b) : Orders reprd-
ing community singing of National Anthem in 
allllChools of the country have been issued from 
time to time. In October. 1991. the Minister of 
Human Resource Development addressed all 
the Chief Ministers and Lt. Governors to issue 
necessary directives for singing of National 
Anthem in schools. 

(c) No specific reports regarding non-imple-
mentation of October 1991 instructions relating 
to National Anthem have been received so far 
from any State/UT. 

(d) Does not arise. 
(e) The policy of the Government on the 

singing ofNationa! Anthem has been that there 
should be. community singing of the National 
Anthem in all Schools including Kendriya 
Vidyalayas and Navodaya Vidyalayas every 
day. 

p;anslation) . 

Complimentary Card ~ 
3203. SHRI MOHAN SINGH (DEORlAI..): 

Wlll the Minister of RAILWAYS be pleased 
to state: 

<a) the number of complimentary card 
passes issued durina the last three months; 
and 

(b) the criterion for issuing these free 
trawl passea? 

THE MINISTEB. OF STATE IN THE 
MINISTRY OF RAILWAYS <SHRI K. C. 
LENKA) : <a> Fifty Complimentary Card 
Passea have been issued from 1st May to 31st 

. ~y.1993. 
(b) Such Card Passe. are &ranted by the 

Ministry of Railways to eminent persons, 
olpllisations devOled.lO_ social. cultural, scien-
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tific, literary. sports and educational activities of 
all India character etc. baaed on the euidelines, 
justifICation and merits of each case. 

Toilet Fadltties ill Tn_ o. Ga,...KluI and Gaya-
Fa .. Sedioaa 

3204. SHRI UPBNDRA NATH VERMA: 
Will the Minister of RAILWAYS be pleased 
to state: 

<a) whether the facilities of toilets in 
pauenaer trains runnina between Gaya-Kiul. 
Gaya-Patna and Gaya-Dehri-on-Sone sections 
in Bihar haw been discontinued; and 

(b) if so. the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS <SHRI Ie. C. 
LENKA): <a) Yes, Sir. 

(b) It is not considered necessary to provide 
toilet facilities on suburban trains and short dis-
tance trains catering to commuter traffic with 
limited runs. 

RemuueratM Price of Rille 
3205. SHRI RAJENDRA KUMAR 

SHARMA: Will the Minister of AGRICUL-
TURE be pleased to state : 

<a) whether the farmers haw to suffer finan-
cial loss due to Export of rice during the last 
year; and 

(b) if so. the decision taken by the Govern-
ment to pay reasonable price to the farmers of 
their crops in the future? 

rilE MINISTER OF STATE IN THE 
MINISTRY OF NON-CONVENTIONAL 
ENERGY SOURCE AND THE MINISTER 
OF STATE IN THE MINISTRY OF AGRI-
CULTURE (SHRI S. KRlSHAN KUMAR): 
(a) No, Sir. 

(b) Government haw always raised Mini-
mum Support price of Paddy on the basis of the 
recommendations made by the Commission on 
Aaricultural Costs and Prices <CACP). For the 
ensuina Season (Kharif 1993-94). Minimum 
Support Prices for Coarse. semifine and fine 
varieties of Paddy have been increased by Rs. 
40. 50 and 60 per quintal respectively. 

"T_fer of Forat Lands to AJIrieuIlure 
DepartmeDtS" 

3206. SHRI BHEEM SINGH PATEL: Will 
the Minister of ENVIRONMENT AND 
FORESTS be pleased to state: 

(a) whether the Government propose to 
'transfer cultivable tree-less forest lands to 

Revenue or Agriculture Departments par-
ticularly in Madhya Pradesh; and 

(b) if so. the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI KAMAL NATH) : (a) and (b) 
There is no proposal under consideration to 
transfer cultivable tree-less forest lands to 
Revenue/Agriculture Department. However. 
detailed guidelines have been issued in respect 
of encroachments taen place on forest land As 
per these guidelines. encroachments taken 
place on forest land prior to 25-10.1980 are eligi-
ble for consideration for regularisation subject 
to fulffiment of certain criteria. In accordance 
with these auidelines diversion of 1.03 lakh ha. 
forest land has been approved in Madhya 
Pradesh under the Forest (Conservation) Act. 
1980 for regularisation of encroachments in 
favour of eligible encroachers, 

lEngIish/ 

Price of Supr 

3207. SHRI SANAT KUMAR MANDAL : 
wm the Minister of FOOD be pleased to 
state : 

(a) whether the price of Sugar has started 
goina up before demand picks up during the 
coming featival seasons; and 

(b) if so. the action which Government has 
taken or propose to take to meet this challenge 
and ensure not only the observance of existing 
norms regu1aJilag extension and reduction in 
Ihe monthly quota but also to increase the 'levy' 
quota for the festi~season ? 

THE MINISTER OF- STATE OF THE 
MINISTRY OF FOOD (SHRI KALP NATH 
RAI): (a) 'the wholesale price index of sugar 
which was 2023 for May. 93 has declined to 
198.9 as on 24th July. 93. 

(b) The quantum of monthly freesale quota 
lOr internal consumption is decided having 
regard to production. availability of stocks, 
R:quirement, price trends. availability of other 
~ina agents like gur and khandsari etc. 
and to ensure adequate realisation to the sugar 
factories to enable them to pay remunerative 
cane price to the farmers. The monthly freesale 
quota is regulated accordingly. 

The State Governments have been requested 
10 strictly enforce the various regulatory orders 
pertainina to supr dealers in respect of stock 

,e 
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holdina limf1s. turnover of stocks by traders 
within the prescnbed time limit, sale of sugar by 
one wholesaler to another wholesaler etc. They 
ha~ also been requested to carry out periodical 
surprise raids to check unlawful trade 
practices. 

Under the present policy of partial control 
levy sugar to most of the States/UTs is made on 
uniform normS of ensuring minimum 425 gms. 
per capita monthly availability for the projected 
population as on l-IG-I986. These norms are 
effecti~ from 1-2-1987. Gowrnment has also 
al101lWld an ad-hoc increase of 5% in the mon-
thly levy allocations of all States/UTs, with 
effect from August, 1991. To meet the additional 
requirement of sugar for various festivals. 
~mment also allocates about one lakh' 
tonne of levy sugar as festival quota to States! 
Ufs ~ryyear. kcordingly, for the year 1993, a 
quantity of 84,638.0 tonnes has been released as 
l"estival quota upto October, 1993. The balance 
quantity of 15362.0 tonnes will be released dur-
ing the remaining months of No~mber and 
December, 1993. 

'Gop Project Directorate' 

32011. SHRI BUOY KRISHNA HANDI-
QUE: Will the Minister of ENVIRONMENt 
AND FORESTS be pleased to Slate: 

(a) whether attention of the Gowrnment has 
been drawn to the study conducted by the 
National Institute of Public Finance and Policy 
(NIPFP) for the Ganga Project Directorate; 

(b) if so. the main recommendations of the 
study; and 

(c) the reaction of the Government 
theme? 

TIlE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI ~KAMAL NATH): (a) to (c) 

~ Sir. The main .cenclusiolll of the study was 
that water was piU:ed far too cheaply in India to 
prompt industries into conservation or 
recycliq. 

Based on this recommendation, the cess rates 
h~ been revised by about three times w.e.f. 
26th January, 1992. Further. action has been 
initiated to increase these rates commensurate 
with the cost of treatment of polluted water. 

Resenatioa Policy ia Edueatioaal Institutions 

3209. SHRI RAM VILAS PASWAN 
SHRI CHNEDI PASWAN 
SHRI MAHESH KANODIA J: 

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state : 

(a) v.hether the Reservation Policy of the 
~mment is adhered to by all the Educa-
tional Institutions, including Engineerina and 
Technical Institutions; 

(b) if not, the steps being taken in this 
regard? 

THE DEPUTY MINISTER IN THE MINIS-
TRY OF HUMAN RESOURCE DEVELOP-
MENT (DEPARTMENT OF EDUCATION 
AND DEPARTMENT OF CULTURE) 
(KUMARI SEUA): (a) and (b) The Kendriya 
VJ.dyalayas and the Navodaya Vidyalayas 
follow the reservation policy of the Govern-
ment. The universities are advised by the UGC 
10 adhere to the reservation policy of the 
Government. Howe~r the universities being 
autonomous, they ha~ their own decision mak-
ing mechanism and the reservation in some 
universities has not been to the extent that is 
required under the Government policy on reser-
vations. The matter is reviewed from time to 
time for appropriate remedial action. In central 
technical education institutions seats are reser-
ved in accordance with the reservation 
policy. 

Desilation Programme 

3210. SHRI SUDHIR SAWANT: Will the 
Minister of AGRICULTURE be pleased to 
state : 

(a) v.hether any desilation programme is 
being undertaken with the Europeall Economic 
Community aid in Ratnagiri and Sindhu-
dura distActs; 

(b) if so, the details thereof; and 

(c) the advantages likely to be derived by the 
said programme? 

TIlE MINISTER OF STATE IN THE 
MINISTRY OF· AGRICUlTURE (SHRI 
ARVIND NETAM): (a) No, Sir. 

(b) and (c) Do not arise. 
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U.N. Report on HRD 

3211. SHRI CHITTA BASU : Will the Minis-
ter oC IfiJMAN RESOURCE DEVELOP-
MENT be pleased to state: 

(a) whether the Government have since 
made a study oCthe U.N. Report on the Human 
Resource Development, 1993 prepared by Dr. 
Mehbul-ul-Hoque; 

(b) if so, the reaction of the Government 
!hereto; and 

(c) the steps proposed to be taken by the 
Government in the matter? 

THE DEPUTY MINISTER IN THE MINIS-
TRY OF IfiJMAN RESOURCE DEVELOP-
MENT (DEPARTMENT OF EDUCATION 
AND DEPARTMENT OF CULTURE) 
(K1JMARI SEUA): (a) to (c) Information is 
being collected and will be placed on the Table 
of the House .. 

Reocwatioo of Polytechnic Colleges of Madhya 
Pradesh 

3212. SHRI SHIVRAJ SINGH CHAU-
HAN: wm the Minister of HUMAN RE-
SOURCE DEVELOPMENT be pleased to state 
!he total amount received as the World Bank 
assistance, spent on modernisation. building 
construction, laboratories. hostels, construction 
of accommodation for employees of poly-
!echnic colleges of Madhya Pradesh during the 
last three years? 

THE DEPUTY MINISTER IN THE MINIS-
TRY OF IfiJMAN RESOURCE DEVEl.OP-
MENT (DEPARTMENT OF EDUCATION 
AND DEPARTMENT OF CULTURE) 
(K1JMARI SEUA): The total project cost for 
Madhya Pradesh from World Bank assistance 
is Rs. 1001294 million. The amount spent till 
31-3-93 on civil works (which includes construc-
tion of instructional buildings, laboratories, 
woruhops, hostels and staff quarters) is 
R.~. 8.407 million and on modernisation <which 
includes laboratory equipment, furniture, 
books and vehicles) is Rs. 10.714 millior 

Sugar Co-operatil'e 

3213. SHRI PIUS TIRKEY: Will the Minis-
ter of FOOD be pleased to state: 

<a) whether some of the sugar mills in c0-
operative sector in Maharashtra have been 
incurring losses over the past four years and are 
I~kely to be closed down; 

(b) iC so, the details and the reasons 
!hereCor: 

(c) the number of employees to be left unem-
ployed due to their closure; and 

(d) the extent of loss likely to be suffered as a 
result thereof and the remedial steps taken to 
make them profitable? 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD (SHRI KALP NATH 
RAI) : (a> to (d> The Central Government does 
not maintain profit and loss accounts in respect 
of sugar mills. Hence, it is not possible to give 
details about the losses, likelihood of closure, 
etc. of the co-operative sector sugar mills in 
Maharashtra. 

As regards the steps taken to make the sugar 
industry profitable, Government announced a 
new sugar policy on 16th February, 1993 which 
will improve their financial viability. Further, 
!he control on molasses has been removed with 
effect from 10th June, 1993. In addition to this, 
financial assistance is also being made avail-
able to sugar factories from the Sugar Develop-
ment Fund (SDF) for undertaking rehabili-
tation, modernisation, cane development, etc. 
on soft terms, subject to their fulfIlling the con-
ditions laid down. 

fIransiationJ 

Use of Atomic Eaergy in Agriculture Sector 

3214. SHRI PRABHU DAYAL KATHE-
RIA: wm the Minister of AGRICULTURE be 
pleased to state : 

<a) whether any action plan is being intro-
duced by the Government to use atomic evergy 
at large scale in agriculture sector in order to 
increase its production; 

(b) if so, the details thereof; 

(c) the progress made so rar in this 
regard; and 

(d) the names and the details of the institutes 
engaged in the research work regarding use of 
atomic energy in the agriculture sector? 

THE MINISTER OF STATE IN THE 
MINISTRY OF NON-CONVENTIONAL 
ENERGY SOURCE AND THE MINISTER 
OF STATE IN THE MINISTRY OF AGRI-
CULnJRE (SHRI S. KRISHAN KUMAR> : (a> 
to (c) Sir, the ICAR Institutes and State 
Agricultural Universities are involved in har-
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nessing Atomic Energy in agriculture. They are 
collaborating with national and international 
~encies for promoting use of Atomic EneIgY in 
the field of agriculture. Atomic EneIgY is being 
used for studying nutrient transformation. 
devising better soil-fertiliser-water management 
practices and for prolonging shelf life of pro-
cessed fISh products. In Animal Sciences it is 
being used for radio-immuno assays, tracers for 
minerals and for vaccine production. Several 
mutants including commercial cultivars have 
been developed in important crop such as 
v.beat, rice, cotton, sugarcane and pulses using 
Atomic Enetgy. 

(d) The Nuclear Research Laboratory at the 
Indian Agricultural Research Institute, New 
Delhi provides national facilities for training in 
research methodologies in the use of Atomic 
Energy in agriculture to scientists from allover 
the country. The agriculture division of Bhaba 
Atomic Research Centre, Bombay also provides 
supply of isotopic materials and training 
facilities. The other institutes engaged in 
research work regarding the use of Atomic 
Energy in agricultural sector are : 

(i) Central Marine Fisheries Research 
Institute, Cochin; (ii) Central Institute of 
Fresh Water Aquaculture, Kausalyaganga 
(Orissa); (iii) Central Institute of Brae-
kishwater Aquaculture. Madras: (iv) Cen-
tral Institute of Fisheries Education. 
Bombay; (v) Central Institute of Fisheries 
Technology, Cochin; (vi) Central Inland 
Capture Fisheries Research Institute, 
Barrackpore; (vii) Indian Veterinary Re-
search Institute, Izatnagar (U.P.) and 
(viii) National Dairy Research Institute. 
Kamal. 

LiakiDg of Bhhrari witb Delhi-Ahmedabad R1y. 
route 

3215. SHRI GIRDHARI LAL BHAR-
GAVA: wm the Minister of RAILWAYS be 
pleased to state: 

(a) v.bether the Government propose to lay 
a new broad gauge railway line to link Rhiwari 
(Rajasthan) with Jaipur-Delhi-Ahmedabad 
broad gauge line; 

(b) if so, the details thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI K. C. LEN-
KA): (a) No, Sir, 

(b) Does not arise. 

(c) Cotistraint of resources. 

/English] 

Eeologleally safe tourism activities 

3216. SHRI BUOY KRISHNA HANDI-
QUE: wm the Minister of ENVIRONMENT 
AND FORESTS be pleased to state: 

(a) whether the Government are aware of 
the damaging effects of the pressure of tourism 
activities in many ecologically fragile areas; 

(b) if so, the effective steps taken or proposed 
to be taken by the Government in this 
regard; and 

(c) the reaction of the tourists thereto? 

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI KAMAL NATH): (a) Yes, 
Sir. 

(b) The Government in its policy document 
on environment and development has stipu-
lated restrictions on indiscriminate growth of 
tourism and strict regulations of the tourist 
activities in sensitive and ecologically fragile 
areas. Guidelines and conditions in this regard 
are stipUlated by the concerned organisations in 
the State/Centte while promoting tourism in 
these areas. Brochures containing "do's and 
don'ts" are also provided to the tourists by the 
organising agencies or concerned "orities. 

(c) The reaction of the toun. to follow 
these guidelines is generally encoura';'ng. 

NOlI-formal Education Centres 

3217. DR. D. VENKATESWARA RAO } 
SHRIMATI VASUNDHARA RAJE • 
SHRI S. B. SIDNAL • 

Wlll the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) the number of non-formal education 
centres sanctioned by the Government during 
each of the last three years; 

(b) the number out of those which have been 
set up, State-wise; 

(c) whether the Government have teceived 
requests from the State Governments to 
increase the non-formal education centres; 



205 Wnlten Amwen AUGUST 17, 1993 rVn'nm Anl'wrrs 206 

Cd) if so, the details thereof: 

(e) whether the Government propose to sct 
up additional centres of non-fonnal education 
during Eighth Plan: and 

(I) if so, tht details of centres proposed to be 
set up, State-wise? 

TIlE DEPUTY MINISTER IN THE MINIS-
TRY OF mJMAN RESOURCE DEVELOP-
MENT, DEPARTMENT OF EDUCAUON 
AND DEPARTMENT OF CULTURE 
(KUMARI SUUA): (a) TIle number of NFE 
centres sanctioned during 1990-91. 1991-92. and 
1992-93 are 270186. 272241 and 243652 
respectively. 

(b) A statement is attached. 

(cI and (d) The Slate Governments of 
Rajasthan and Andhra Pradesh hm'e requested 
for 7100 and 10000 additional NFE cl"nlres 
respectively. 

(e) and (0 The revised scheme ofNFE pro-
vides forthe consolidation nfthe existing num-
ber of NFE centres rather than expansion by 
way of sanctioning additional ones. 

The revised scheme enhances not only the 
central share but also the State/UT share. 
Depending upon the status of the implcmt>nta-
tion of the scheme in a StalelUT. their 
capability to provide additional resources for 
the enhanced StateIUT share and availability ,,{ 
adequate funds in the Central Plan. such 
requests can be considen'<i after the States!l;Ts 
make finandal commitment till' th .. existing 
number of cenl.res. 

STATEMENT 
State-wi~e number of existing NI'E centres as per 

latest 8~ailable information 

S. State/llT No. of NFE 
No. Cf'ntr~s 

1. Andhra Pmdesh 27440 

2. Assam 141lb.1 

3. Bihar 5170'i 

4. Jammu and Kashmir :!liO 

5. Madhya Pradesh 34735 

6. Orissa 19728 

7. Uttar Pradesh 62320 

8. Rajasthan 1147\) 

9. West Bengal 960 

10. 

11. 
12. 

13. 

14. 

15. 

16. 

17. 
18. 
19. 
20. 
21. 

Chandigarh 
Dadm & Nagar Haveli 

D"lhi 
Gujarnt 
Haryana 
Himachal Pradt"sh 
Kamataka 
Kerala 
Maharashtra 
Manipur 
Mizoram 
Tamil Nadu 

TOTAL 

100 

375 
3850 

685 

350 
22S 
1:i0 

1400 
2'-;00 

200 
](){)(j 

235526 

Study on "". I ,o.cl Rise 

3218. SHRI SARAT CHANDRA PAT-
TANAYAK: Wi:] the Minister of ENVIRON-
MENT AND FORFSTS be pleased to state: 

(a) whethc" the Gmiermnent have conduc-
ted any study on s~a level rise; 

(b) if so. thl' details and the fiudings 
thereof: and 

(e) the etT('t1~ mddl" by the. Government in 
this regard? 

THE MINISTER OF STATE OF THE 
lvflNISTRY OF ENVIRONMENT AND 
FORESTS (SHRI KAMAL NATIn: (a) ):es. 
Sir. 

(b) and (el A.1 All India Co-ordinated 
Research Project for studying the J ,);pal:! (,1' Sea 
l.('vel Rise due to Green House Ei(C·c: along 
Indian Coast and Islands ",'as support,·,1 t,y thIS 
Ministry through the inmh'('tllen( of ten 
Institutions. The obje('!i\'cs of tht' st"Jy inter-
alia indude: 

Sea I('vel trend il'1,11ysis: 

Inundations of land areas: 

Frequl'm:y of storn' SU'l!I'S: 

Coastai erosion/agjii'edation and th .. ir 
effects 011 co-astal \\ah';l"'\\n).~:h:.'a,;,_'hes~ 

SociO-t'co nom ic i n:p acts 

The study involves the field nW3surements: 
dat~ ~oHection; sea level dtunges (Iuni. the 
o~s"""'e,1 data available over !hl" past' and 
anl.idpate.i projections for the futurl' basing un 
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Ihe expected green house was emisions from all 
Ihe countries. The initial results have indicated 
Ihe likely inundation of some coastal stretches. 
However, these studies are of a preliminary 
nature and need to be corroborated after pre-
paring detailed contour maps of the coastal 
stretches, verification of data gathered. No 
definite conclusions can be drawn at this 
stage. 

Amendment to CPA 

3219. SHRI K. M. MATHEW: Will the 
Minister of CIVIL SlJPPUES. CONSUMER. 
AFFAIRS AND PUBUC DISTRIBUTION be 
pleased to state: 

(a) whether the Government propose to set 
up District Consumer Courts in an the distril'ls 
of the State: 

(b) if so. the time-frame thereof; 

(c) whether the Government propose to ask 
Ihe States to consider consumer protection on a 
priority basis; and 

(d) if so. the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SlJPPUES. CON-
SUMERAFFAIRS AND PUBUC'DISTRIBU-
nON AND MINlSl'ER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI 
KAMALUDDIN AHMED): (a) and (b) The 
Consumer Protection Act. 1986 envisages set-
tirig . up alleast one Consumer Disputes Red-
ressal Forum (District Forum) in a District. As 
per information available, 452 District forums 
are functioning in the country. In addition. 
prior approval has been conveyed to States of 
Arunachal Pradesh, Pujab and Orissa for set-
ting up 1.2 and 14 District Forums respectively 

Sl.No. 

1. 

2 

Name of factory 

Mis. Shri Chalthan Vibhag 
Khand Udyog Sahakari MUlldli Ltd .. 
Chalthan. District Su rat 

The Sahakari Khand Udyog 
Mandli Ltd_ 

.·Gandevi, 
"Via-Bilimora. 
D~rict Bulsar 

.... 

in Ihe newly created districts. 

(c) and (d) The Central Government has 
already requested the State (lOl'l!rnments to 
accord high priority to corum mer protection 
programme. They ha,,'e been asled to orgauise 
seminars, 'Mlrkshops. exhibiti ons: to print 
publicity material in the field of consumer pro-
tection; to observe consumer day .:>n 15th March 
in a benefiting manner, to streng" !I en the voln n-
tary consumer organisations to undertake 
"'Ilrious activities in the field of r. onSUnlt"r pro-
tection; to strengthen the redre ssal agencies 
envisaged in the Consumer Protection Act, 1986 
at the State and district level ele. 

/IhznslationJ 

Capacity of Sugar Mills in GuJarat 

3220. SHRI N. J. RATHVA: Willihe Minis-
ter of FOOD be pleased to state: 

(a) the number of sugar mills in Gujarat to 
v.hom permission has been given to increase 
Iheir capacity during 1992-93: 

(b) the number of sugar mills out of them 
v.hich have increased their capacity: and 

(c) if not, the reasons therefor? 

TIlE MINISTER OF STATE OF THE 
MINISTRY OF FOOD (SHRI KALP NATH 
RAJ): (a) and (b) No Letter ofIntent has been 
issued during the sugar year 1992-93 (O<..'1ober-
September) to sugar mills in Gujarat for 
increasing their capacity. 

(c) The followina two applications 11lIve 
been received for grant of Letters of Intent for 
effecting substantial expansion in the existing 
units in Gujarat :-

Expansion (TCD) 

From To 

5000 8500 

3500 SlIOO 
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Certain infonnation has been called for from 
the Government of Gujarat on the receipt of 
which the matter 'Mluld be examined further. 

Production of' Sugar Mills 

3221. D~ ClllNTA MOHAN 'l.. 
SHRI NH1SH KUMAR j. 

Will the Minister of RAI1LWAYS be pleased 
to state: 

(a) whether attention of the' Government has 
been drawn to the news-item ,:aptioned 'Sugar 
export becoming unprofitable: '. appearing in 
'Financial Expres:s' dated 25th June, 1993: 

(b) if so, whether the selling price of Sugar in 
the World market is less as compared to the pre-
scribed expenditure incurred on production of 
Sugar in the Conntry: 

(c) if so, whether international sale price of 
Sugar is not profitable in spite of dedine in pro-
duction of Suga1: in the World during the last 
few year,; 

(d) if so. the rea(;tion of the Guvernment 
thereon: 

(e) whether the Government propo"(' to set 
up more sugar mills iu near future to t'xport 
sligar at profitable rates: and 

(f! whether the Government pmpose to illl'-
mulate an action plan to adopt measlIres to 
reduce the C(l~t of production of sligar in th ~ 
counlry before ~etting up new sugar mills ~ 

TIlE MINISTER OF STATE OF THE 
MINISTRY OF FOOD (SIlRI KALP NATH 
RAI): (a) Yes, Sir. 

(b) Under the present policy of pat1ial con-
trol. 8 specified percentage of sugar product'd 
by the sugar factories is procured as levy sugar 
and the balance is released to the f8L'tories fur 
sale in the open market. Thl" notified ex-factory 
price of levy sugar is based on the Statutory 
Minimum Prime (SMP) of sugJrcane as 
announced by the Government. whereas in 
actual practice, the sugar factories .Ire requiIl'd 
to pay much higher cane prices as ud,ised by 
the State Governments. or as pro\;(kd in sugar-
cane (Control) Order. In view of this. the cost uf 
production of sugar differs from factory to fac-
tory and thus, it is not possible to compare Ihe 
selling price of sugar in the world market with 
the cost of production. 

(c) and (d) In general, the export of sugar to 
General Currency Area by the exporting agency 

is being undertaken at a loss, which is homed 
by the sugar factories themselves. 

(e) The Government proposes to issue fresh 
Letters of Intent for the establishment of new 
sugar factories in order to increase the level of 
sugar production in the country, not only to 
meet the internal requirements, but also to 
export, and thereby earn valuable foreign 
exc\lange. 

(0 Government has already announ~ the 
standard specifications for the establishment of 
new sugar factories of 2500 Tonnes of Cane per 
Day crushing capacity with a view to ensure 
attainment of elliciency norms thereby reduc-
ing ihe cost of production. 
/English] 

Rail Network in N. E. States (Rood damage) 

3222. SHRI RABY RAY: Will the Minister 
of RAILWAYS be pleased to state: 

(a) whether railway link of North Eastern 
States with the rest of India remained cut off 
dlle to S('VCff' flood situation in North Bengal 
during the fuurth week of July. 1993: 

lb) if so, the details thereof: and 
(c) the steps taken by the Government to res-

tore the damaged railway lines~ 

TI-IE MINISTFR OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRl K. C. LEN-
KA) : (a) Yes. Sir. 

(b) Approximately 5 kms. of track and .. 
t>ridges or. BG section and 8 killS. of track and 
II bridges on MG section of Alipurduar Divi-
sion of N. F. RJy. were damaged. 

(c) Restoration work has be-I"ll undertaken 
on war footing by mobilising mell and 
materials even from other railways. 

Disruption of Railway Tnffi~ due to Floods 

3223. MAJ. GEN. (RETD.) BIruwAN 1 
CHANDRA KHANDt:RI 
SHRI MANAVENDRA SHAH : 
SHRI BHVPINDER SINGH 
HOODA 

Will the Minister of RAILWAYS be pleased It' 
SIn I.e : 

(a) whether passenger and freight tramc has 
been in total disarray in Northern India during 
the recent rains; 

(b) wbether this disruption has also alTt'cled 
Ihe movetnent of troops and supplies to them in 
Punjab an,d Kashmir valley: 



2li Woitten Ans .... rrs SRAVANA 26, 1915 (SAKA) Wrinen Answers 212 

(c) whether any Military specials were ~us­
pended. if so, the details thereof; 

(d) the locations of vanous disroption in 
Railway Traffic and duration for which each of 
these locations remained disruptt'd: 

(e) whether disrutpions had taen place in 
these areas during earlier monsoons also; 

(I) if so, the details theR'of and the loss sul~ 
fered by the Railways as D re'sult thereof: 

(g) whether the Railways ha,j maJc a'.y 
arrangments for transportation of the stranded 
passengers. if so, the details thereof; 

(h) whether the Government !-tave taen any 
long-term measures to eliminate' the recUrrillg 
such problems; 

(i) if so, details thereof; and 
(j) if not, the reasons therefor'! 

TIlE MINISTER OF STATE IN no" 
MINISTRY OF RAILWAYS (SHRl K. C. LEN· 
KA): (a) to 0) The infoml,uic.Il is bdng .::(,l:,:<'-
ted and wi!! be :;'1.1 or. the Tabie uf the 
Sabha. 

3224 SHRI HARIN PATHAK: Will the 
Minister of RAILWAYS be pleased to state' 

(a) 'whether there is considerabil' incrt'a,e In 

passenger and goods trallic in HalJi~ 

section; 
(b) if so, whether the Railway> propose to 

increase railway service there: and 
(c) if so, the details thereof! 

TIlE MINISTER 0"- STAfE IN TIll 
MINISTRY OF RAILWAYS (SHRI K. C. LEN· 
KA) : (a) While the goods tranic nriginating 
from or terminating at H"ldia 1'011 served by 
Haldia section has increased the p:lssenger 
trallic ha> shown a declining trend. 

(b) and (c) Railways 311' making increased 
input~ oflocomoti\'c, and wago", in the ~ecti(,a 
10 carry the incrt'lcental goud~ tW1Tic. Nu 
additional ser.ices is :il present r"quired for 
passenger uafiic:. 

{Trails/arion! 

Sugar MiU~ in Mahara\htra 

3225. SHRJMATI PRATIBHA DEVSINGII 
PATIL. Will th~ Minister of FOOD be pleased 
to state: 

(8) whether prhate se(.10r h:.s been permit-

ted 10 set up sugar mills in Maharashtra despite 
the fact that cooperative sector has also submit-
ted applications for the same: 

(h) if so, the reasons therefor; 
(c) Ihe number of applications from Maha-

rdshtra whieh are under consideration of the 
GO\'emment as on June I, 1993: and 

(d) the decision Government propose to 
take in this regard? 

THt: MINISTER OF STATE OF TIlE 
MINiSTRY OF FOOD (SHRI KALP NATH 
P_-\I~ : (a) and (b) No, Sir. 

(c) The number of applications under con-
sl.1erarion of the Government for setting up of 
n~w sugar factories in Maharashtra was 225 as 
on .Tune 1, 1993. 

(d) tellers of Intent for setting up of new 
"~lgar factories are issued by the Minisll), of 
Industry on the basis of the recommendations 
of the screening Committee/Licensing Commit· 
tee keeping in view the financial and technical 
'1;;e,ility of the project and the Licensing 
Policy guidelines. 

{Eng!l~~hl 

Financilll Assistance for Sports Activities 

3226. SHRI SL'RAJBHANV SOLANKIJ 
SHRl KRISHAN DUTT • 
SUl..TANPlj'RI • 
SHRI TIlAYlL JOHN 
ANJALOSE 

Wil' the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state' 

(a) the detai:s uf proposals n~i;CiveJ from 
various Stale Governments for de\,dopment of 
sports and infrastructure for .-port. in the States. 
Slate-wist'; 

(b) the reaction of the Gnvemmen: to ea.:h 
of the proposais received: and 

(e) the amount allneated. Scheme-wise. to 
each State therefoI1 

TIlE MJNISTER OF STATE IN THE 
MINISTRY OF HUMAN RESOURCE DEVE-
LOPMENT (DEPARTMENT OF YOUfH 
AFFAIRS AND SPORTS) AND MINISTER 
OF STATE IN TIlE MINISTRY OF PAR-
l.IAMENTARY AFFAIRS (SHRI MUKUL 
WASNIK): (a) and (b) Statt'-wise dt·tnils of 
proposals received during tht' last 3 years under 
the Scheme of 'Grants for Creation of Sports 
Infrastructure' and the action takf'n all such 
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proposals have been enumerated in Statemt"nt-
1. 

during the last 3 years and current liuanei,,1 
year till datc (13-8-93) und,'!" the afuresaid 
Scheme has been indit.:ated in Slat~ment-II. (c) State-wise Central assistance sanctiollt'd 

S.No. State/lIT 

2 

I. Andhra Pradesh 
2. Arunachal Pradesh 
3. Assam 
4. Bihar 
5. Gujarat 

6. Goa 
7. Haryana 
8. Himachal Pradesh 
9. lammu & Kashmir 

10. Kamatau 

11. Kerala 
12 Madhya Pradesh 
13. Maharashtra 

14. Manipur 
15. Mizoram 
16. Meghalaya 
17. Nagaland 
18. Orissa 
19. Punjab 
20. Rajasthan 
21. Sikkim 
22. Tamil Nadu 
23. Tripura 
24. Uttar Prad,,,h 
25, West Beng;': 
26. Andaman & Nicobar Islands 
27. Chandigarh 
28. Daman & Diu 
29. Delhi 
30. Dadra & Nagar Haveli 
31. Lakshadweep 
32. Pondicherry 

STATlMENT 1 

No. of propusab received 
from 1991}.Ql Ilnward, till 

date (l3-~-93) 

No. of 
Play-
lields 

3 

2 

3 

10 

12 
57 
.n 

]. 

91 

" 

n 
60 

311 

No of No. of 
Sla,li" Swimming 

pools. mi.«e. 
elc. 

4 

4 

2 

5 
4 

2 

22 

'l 
16 
28 

.5 

2. 
2 
') 

~ 

46 
4 

1111 

2 

J 
5 

2. 

JI 

No. of proposals sanctioned 
for Centutl ",,,btanc,' 

2. pla}fields and 2. ;taJia 
I stadium 
NIL 
2 stadia 
4 pluylit:'ld,. j sUldia& I s\II;mming 
pool 
I sta,lium 
1.,taJium 
1,1Udillll1 
1 slIldium 
7 playfields. 7 stadia and I swim-
ming pOlll 
2 rla}fieids & 2. stadia 
6 stadia and 2 s\II;mming pools 
24 playfields. 5 stadia aud 2 swim-
ming pools 
NIL 
NIL 
NIL 
NIL 
21 playlie1ds and 2. ,India 
J stadium 
1 stadium 
NIL 
4 stadia and I pla)field. 
NIL 
4 stadia anJ I swimming pool 
2 !'.tadia 
NIL 
NIL 
NIL 
I Stadium 
Nil. 
NIL 
NIL 

Note :-Proposals other than those sanctioned art· at various stag('s of consideration. 
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STATF.MENT n 
Central Assistance sanctioned under thr Schrme for Grants of Creation of Sports Infrastructure 

S.No. State!UT 

2 

I. Andhra Pradesh 
2. Arunachal Pradesh 
3. Assam 
4. Bihar 
5. Goa 
6. Gujarat 
7. Haryana 
8. Himachal Pradesh 
9. Jammu and Kashmir 

10. Kamataka 
11. Kerala 
12. Madhya Pradesh 
13. Maharashtra 
14. Manipur 
15 Meghalaya 
16. Mizoram 
17. Nagaland 
18. Orissa 
19. Punjab 
20. Rajasthan 

21. SiU;.im 
22. Tamil Nadu 
23. Tripura 
24. t;na r F n1l1esh 
25. West Bengal 
26. Andaman & Nicobar Islands 
27. Chandigarh 
28. Dadar and Nagar Haveli 
29. Daman & Diu 
30. Delhi 
31. Lakshadweep 
32. Pondicherry 

/I'mnMationJ 

TOTAL 

I SC/ST Employees in Minish,)' 

3227. SHRI KRiSHAN D1.:T1' St:LTAN-
PURl: Will the Minister of CIVIL SlJPPLIES, 
CONSUMER AFFAIRS AND PUBLIC DIS-
TRIBUTION be pleased to refer to the reply 
given on March 2. 1993 to Unstarred Question 
No. 1246 and state: 

(a) whether the information has since 
been collected; 

(b) if so, the details thereof; 
(c) if not, the reasons for the delay; and 

1990-91 

3 

70.00.1Xl0 
8.59.350 

69.43,000 
1.95.000 

950.708 

28.56.400 
19.8X3 

1.00.50.1100 
12.20.479 

8.~90 

2.85.50(1 
5.00.fXlO 
:!.88.940 

IX.41.9011 
21.95.730 

15.00.(KI{I 
4().')b20(l 

iL:iO.!MI(l 

19.32.521 

1991-92 

4 

38.50.000 

10.00.000 

52.00.000 
26.77.lXlU 
12.82.900 

37.R7.5(H) 
2.7~.(K)() 

65.25.(IlK) 
36.44.401 

'l(J.25.0110 
23.llU.OOO 

1.19.25'(lOll 

:'.16511.549 
5.IIO.IKlO 

7456.lKI{l 
XII.OI p;(J 

X511.!XlII 

1992-93 

5 

13,00.000 

4.50.000 

20.00.000 
52.62.758 
4.99.000 

37.250 

20.02:5"00 
17.19.250 
44.10,000 

1.17.37.443 

1950.01.' 
51.7J.nS 
4.17.250 

5,93,257 
1.33.32.525 

41.15542 

30.8!X1 

19.69.2IK) 

1993-94 

6 

21.50.000 

34.50.000 
10.00.000 

20.78.000 
22's0.1X1O 

6.79,500 
9.41.500 

13.73.OClU 

45.000 

4.95.1I00 

4.50.000 
40.l8.5I1() 

1 750.()OO 

5U.lIOn 

4.35.44.201 8.99.50,lJO() 5,70.00,000 2.07.30,50U 

(d) the time by \\itich it is likely to be 
received? 

THE MINISTER OF STATE IN TIlE 
MINISTRY OF CIVIL SUPPLIES. CON-
SUMERAFFAIRS AND PUBLIC DISTRIBU-
TION AND MINISTER OF STATE IN TilE 
MINISTRY OF COMMERCE (SIIRI 
KAMALUDDIN AHMED): (a) to (d) The 
reply given on March 2, 1993 to Unstam'd 
Question No. 1246 was treated as assurance by 
the Ministry of Parliamentary Alrair~. The 
aforesaid assurance has since been fulfilled on 
25th May, 1993. A copy of the Implementation 
Report is annexed as Statement. 



217 Written Answers AUGUST 17. 1993 Wriltl"ll .-I" ..... ",s 218 

STATEMENT 
Millistry orChil Supplies. Consumer Affairs and Public Ilislrihulion 

Question No. 
& Datc 

Unst3rred Question 
No. 1246 dated 2nd 
Man:h.I993, byShri 
N. D. Rathv3. 

Subject 

FILLING UP OF VACANT POSTS 
OF SCs/STs. 
A~killl! 
(a) TIle numbt'!"ofrt,served post, of 
SCs/STs val'ant in Ihi.' Mini'iry as 
on 31st De<:cmber. 1992. cale-
gorywise: alld 
(b) thestepstakenorpropos<,dtoht' 
taken 10 fiHup these posts? 

STATEMENT I 

Proll1ise rnadt! 

(a)& (b) 
TIlt.'" infurJl1.a· 
tion is being 
collected ,m.l 
will he laid nIl 
Ihe Tahl.. nf 
Ihe HOllst·. 

Wh .. n l. Rl'marks 
1I0w fullillco1 

(a) & (b) 
A sl "t('tnl'nt 
;;. JlIa"h["d 

MINISTRY OF CIVIL SUPPLIES, CONSUMER AFFAIRS AND PUBLIC DISTRlIlC110]'.; 

Stalement sh_lng the lotal number of Resrncd Posts of Scheduled Ca..trs and Scheduled lribes lying 
Vacanl in thl' Minisley a~ on 3 lsI December. 1992 

S. Cadre 
No. 

I. CSS 

2. CSS 

3. CESS 

4. 

5. 

6. 

7. 

Part (a) 

Name of the Posl 

Assistant 

Upper Division Clerk 
Lower Division 

Steno Grade 'c' 
Steno Grade 'D' 

Translator (Mudia) 

Steno Grade III 

Lower Division Clerk 

Meteorological 
Assistant 

Part (b) 

Group No. ,,[,acat"""" 
as on 31-12-19'12 
SC ST Total 

G 'oup'B' 4 

Group 'C 3 4 
Group 'C' :2 I } 

Group'R" _. 4 
Group 'C' 3 4 

Group 'C 

Group 'C 

Group'C 

Group 'B' 2 

Remarks 

One \'ucancy tilied by appoint-
ing as SC candidate. Aclion for 
tilling up th" n."u:Hming va.:an-
des Un,il'f prOCl"SS. 

Vacancies repol1ed to DOl' & 
Trl1. Nominations awaited. 

NomilHltion of ST can.1idates 
for I 'J9t) not received. Nomina-
lions for SC for 1991 rect'ived. 
No r~'ponS(' from the candi-
dates. 
This post ha~ been id"ntifit>d 
for surrender. 
This post has been idl·ntifi .. d 
for surrender. 
This post has been identified 
fur surrender. 
Against the poSl reserved lor 
ST one candidate Shri Basan! 
Pawan Surin was sdected by 
the UPSc. Shri Surin has not 
furnished his aC~"eptance or 
otherwise in response to the 
offer of appointment made to 
him. On the advice of the 
UPSC 3 fresh offer of appoint-
ment has since been issued to 
him on 11-3-1993. .'. 
Against the post reServed for 
SC, requisition has since been 
sent 10 UPSC who have already 
advertised the post. 
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EMU Trains to neighbouring tow'os of Delhi 

3228. SHRI NARAIN SINGH CHAU-
DHARY: Will the Minister of RAILWAYS he 
pleased to state: 

(a) whether the Government propos" to 
introduce fast speed (EMU) trains to the towns 
surrounding Delhi by electrifying the railway 
lines thereing keeping in view heavy population 
congestion in Delhi: 

(b) if so. the measures being tak .. n in this 
regard and the details of the projects thereof: 
and 

(c) if not, the reasons thl'refor? 

THE MINISTER OF ST,'\TE IN THE 
MINISTRY OF RAILWAYS (SHRI K. C. LEN-
KA): (a) There is no such propnsal at 
present 

(b) Does not arise. 

(c) The introduction of EMU trains to new 
towns would require massive im'cstment for 
electrification. aquisition of new F.Mll mus. 

etc. which the Indian Railways are not in a 
position to make at present. due to cons-
traint of resources. 

/EnglishJ 

{ Agricultural projects in Madhya Pradesh 

3229. SHRI MAHENDRA KUMAR 
SINGH THAKUR: Will the Minister of 
AGRICULTURE ::'e pleased to state: 

(a) the assistance provided by the World 
Bank for Agricultural Projects in Madhya 
Pradesh during the last there years: and 

(b) the progress made t~' far underthese pro-
jects in Madhya Pradesh during the above 
period? 

THE MINISTER OF STATE IN THE 
MINISTRY OF NON-CONVENTIONAL 
ENERGY SOURCE AND THE MINISTER 
OF STATE IN THE MINISTRY OF AGRI-
CULTURE (SHRI S. KRISHAN KUMAR) . (a) 
and (b) The following projects received World 
Bank assistance in the State. 

Name of the Project Amoun' of aid provided by 
the World Bank during the 

Progres~ made 

last there years. . 

1. National Agricultural 
Extension (project-I closed 
on 31-3-93) 

(Rs. in lakIts) 
938.47 The Project completion r<>port is 

under preparation by the World 
Bank. 

2 Pilot project for Watershed 
Development in Rainfed 
Areas. 

648.00 The watersheds benelitted under 
the project arc Paruanala. Par-
valia, Nazirabad, Shampur 
Kolans. 

Beaefit of Ex.eise Duty to Consumers 

3230. SHRI BOLLA BULLI RAMAIAJI ). 
SHRI S. B. SIDNAL ). 

Will the Minister of CIVIL SUPPLIES. CON-
SUMERAFFAIRS AND PUBLIC DISTRIBU-
TION be pleased to state: 

(a) whether the Government are aware that 
the industries have refused to pass on tLl the 
consumers the benefit of excise relief: 

(b) if so, whether he has taken up the matter 
with the Finance Ministry in this regard: 

(c) if so. the main outcome of the discussion 
held with the Finance Ministry; and 

(d) the concrete steps being taken against 
those who have not passed the relief the 
consumers? 
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THE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPLIES, CON-
SUMERAFFAIRS AND PUBLIC DISTRIBU-
TION AND MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHlU 
KAMALUDbIN AHMED): (a) to (d) The 
walter was taken up with the Ministry of 
Finance and on their advice the Bureau of 
Industrial Costs and Prices have been requested 
to conduct a quick study of the prices oflO com-
monly used consumer items and to give a report 
within two months, The study report is 
awaited. 

{Iranslarion! 

CanceDation of Trains in North-Eastern 
Railway 

3231. SHRI JANARDAN MISRA: Will the 
Minister of RAILWAYS be pleased to state : 

(a) the number of trains passing through 
Sitapur Junction in North-Eastern railway 
v.bich have been cancelled during the last one 
-year, and 

(b) the reasons for their cancellation? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRl K. c. 
LENKA): (a) and (b) 3 pairs have been con-
celled due to poor patronage and provision of 
alternative services. Besides. trains on::nmhwal-
Sitapur section have been suspended due to 
Gauge conversion. 

Passenger train from Silapur 10 Luclmm' 

3232. SHRl JANARDAN MISRA: Will the 
Minister of RAILWAYS be pleased to state: 

(a) whether Government propose to intro-
duce any passenger train between Sitapur and 
Lucknow and vice-versa; 

(b) if so, the details thereof; and 

(c) if not, whether Government have made 
any alternate arrangell¥nts for the passengers 
coming from railway stations in rural areas? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRl K. c. 
LENKA) : (a) There is no such proposal at 
present. 

(b) Does not arise 

(c) Existing services are considered ade-
quate for the present level of traffic. 

Rotten' Fooclgralns in Godoll'DS of FCI 

3233. SHRI JANARDAN MISRA }: 
SHRI CHETAN P. S. CHAUHAN' 

Will the Minister of .FOOD be pleased to 
state : 

(a) whether rotten foodgrains were found in 
the godowns of the Food Corporation of India 
located on Haryann-Delhi border; 

'(b) if so, the details thereof; 

(c) whether the Government have conduc-
ted any inquiry into the matter; 

(d) if so, the outcome thereof; and 

(e) the remedial steps taken to save the 
foodgrains from being rotten ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD (SHRl KALP NATH 
RAI) : (a) Foodgrains are not allowd to 
become rotten in FCI's godowns. However, 
some stocks of foodgrains get damaged due to 
stray water leakages through asbestos roofs 
etc. 

(b) During 1992-93 a quantityof249.8IOMT 
of foodgrains was reported to be damaged in the 
FCl godowns of Delhi region due to stray rain 
water leakage through asbestos roof. 

(c) and (d) FCI has an established pro-
cedure of visiting FCr godowns periodically 
and verifying the quality of foodgrains stored. 
Based on their observations, remedial actions 
are taken. 

(e) Stocks stored in FCI godownsJCAP 
storage are subject to regular inspection and 
given treatment whenever required for control 
of insect and other pest infestations. 

Increase In sugar price 

3234. SHRl RAM NIHORE RAI : Wtll the 
Minister of FOOD be pleased to state: 

(a) whether due to heavy releases for export 
in favour of sugar industry, the price of sugar is 
likely to increase further: 

(b) if so, the quantity of sugar released for 
export durina the calender year 1993; 

(c) whether sugar prnduction during the 
current season has declined and if so, the num-
ber of factories who have stopped cane crushing 
during the current season as on April 20, 
1993; 
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(d) whether the Uttar Predesh State Sugar 
Corporation has requested to grant additional 
free sale releases for payment of cane arrears to 
farmers; and 

(e) if so. the action taken on the request'" 
the Uttar Pradesh Supr Corporation? 

TIlE MINISTER OF STATE OF TIlE 
MINISTRY OF FOOD (SHRI KALP NATH 
RAI): (a) and (b) No. Sir. During the calender 
year 1993. as on 17-7-1993, a quantity of 4.14 
1akh tonnes as commercial and preferential 
quota and 0.37 lakh tonnes as levy sugar to 
Nepal has been released for export. 

(c) Yes. Sir. According to available informa-
tion, as on 20-4-1993. 212 sugar mills had 
stopped crushing out of 393 sugar mills which 
had woJi:ed during the current season. 

(d) and (e) A quantity of 20.710 tonnes has 
been released in last few months as additional 
free sale sugar to various sugar mills of the Uttar 
Pradesh State Sugar Corporation keeping in 
view the fmancial constraints being faced by 
them in DlIlkina payment to the growers. 

) Sapr Factories in Gujarat 
3235. SHRI CHANDRESH PATEL }: 

SHRI KASmRAM RANA 
Will the Minister of FOOD be pleased to 
state : 

(a) the ~mber sugar factories set up in 
Gujarat during the last thee years and the 
locations thereof; 

• (b) the quantity of sugar produced in each of 
the factories during 1991-92 and 1992-93 till date 
and the value thereof; and 

{c:) the number of registered sugar mills at 
pn:sent in Gujarat? 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD (SHRI KALP NATH 
RAI): (a) No new sugar factory has gone into 
production in Gujarat during the last three 
sugar seasons viz. 1989-90. 1990-91 and 1991-
92. 

(b) A statement showing the quantity of 
sugar produced in each of the factories in 
Gujarat State during 1991-92 and 1992-93 
seasons and approximate value thereof is given 
in the attached statement. 

(c) There are 26 licensed sugar mills at pre-
sent in Gujarat State. 

STATEMENT 

Statement Showing Factory-wise Quantity of Sugar Produced and Approximate Value thereof for the 
Sapr Seasons 1991-92 and 1992-93 in respect of Sugar Factories in G.qarat State 

1991-92 Season 1992-93 Season 

SI. Name of the Mill Production Value of Production Value of 
No. of sugar sugar of sugar sugar 

(fonnes) (Rs. in (fonnes) (Rs. in 
crores) crores) 

2 3 4 5 6 

1. Bardoli 144507 98.05 '128724 103.42 
2 Madhi 91608 62.16 116636 93.70 
3. Chalthan 95204 64.59 105046 8439 
4. Sayan 86446 58.85 81465 65.45 
S. Mahuva 53963 36.64 61654 49.53 
6. Paniari 26789 20.76 36566 33.41 
7. Gandevi 54176 36.83 76709 61.63 
8. Maroli 39187 26.59 41958 33.71 
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t 2- 3 tt IS 6 

9. Valsad 5«>72 38.62 49657 39.89 

10. Vataria 2M963 22.45 25634 23.42 

11. Kodina~' 34789 24.33 16071 13.13 

12 Una 9350 6.53 Did not work 

13. Thlala 22947 16.17 7537 6.16 

14. Pal:j 8598 6.02 2639 2.15 

15. Riva Did not wod 570 6.46 

NOTE :-The value of the sugar produced by the sugar factories has been worked out with reference to 
notified levy price for S-30 grade as indicated in Schedule I of the levy price notification and 
the free sale realisation as reported by the factories for 1991-92 and 1992-93 seasons. 

Blackmarbting of Ken-ne in U. P. 

3236. SHRI SWAMI SURESHA-
NAND: wm the Minister of CIVlL SUP-
PUES, CONSUMER AFFAIRS AND PUB-
liC DISTRIBUTION be pleased to state: 

(a) the number of raids conducted during 
the last three years in Uttar Pradesh to check the 
blackmadeting of Kerosene; 

(b) the number of cases registered so far; 
and 

(c) the action taken up, proposed to be taken 
by the Government in this regard? 

THE MINISTER OF STATE IN TIlE 
MINISTRY OF CML SUPPUES, CON-
SUMERAFFAIRS AND PUBUC DISTRIBU-
TION AND MINISTER OF STKfE IN TIlE 
MINISTRY OF COMMERCE (SHRI 
KAMALUDDIN AHMED); (a) to (c) The 
information is being obtained and will be 
placed on the lllble of the House. 

l Production of Sugar 

3238. SHRI TEJ NARAYAN SINGH: Will 
the Minister of FOOD be pleased to state: 

(a) the annual production of sugar in the 
sugarcane producing States in the country, 
state-wise and the percentage of shortfalls in the 
installed capacity; 

(b) whether the percentage of shortfall in the 
sugar production is attributed to the restrictions 
on the movement of sugarcane from one area of 
a state to another and by diversion of sugarcane 
to Khandsari units; 

(c) whether the Government propose to 
remove the restrictions on the movement of 
suaarcane; 

(d) if so, the steps taken in this direction; 
and 

(e) the strategy formulated by the Govern-
ment to boost sugar production in the country 
and to reduce dependence on imports? 

THE MINISTER OF STATE IN TIlE 
MINISTRY OF FOOD (SHRl KALP NATH 
RAl): (a) The required information is given in 
the statement attached. 

(b) The powers available under the Sugar-
cane (Control) Order. 1966 for regulating the 
distnbution and movement of sugarcane have 
been delegated to the State Governments. The 
State Governments are thus empowered to 
invoke these powers to safetuard the interests of 
the growers as well as the millers in their States. 
However. the shortfall in sugar production dur-
ing the current 1992-93 season has been 
primarily due to the reduction in area and pro-
duction of sugarcane on account of climatic fac-
tors and diversion to other ('rops and also due to 
the diversion of available cane to gur and 
khandsari sectors. 

(c) and (d) Central Government have not 
imposed any restrictions on the movement 
of sugarcane. 

(e) The Government have initiated the 
following measures to improve the level of 
sugar production in the country: 

(i) Additional production of sugar factories 
during the period 1st January. 1993 to 
30th April, 1993 over the corresponding 
period during 1991-92 season, would be 
entitled to 80% freesaJe quota, as against 
the normal 60%. 
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(ii) Factories undertaking sugar production 
during the late crushing period, i.e. 1st 
May to 311t July, 1993, would be entitled 
to higher freesale quota of 72%, as 
against normal 60%. . 

(iii) The Statutory Minimum Price (SMP) of 
sugarcane for the current 1992-93 season 
has been increased to Rs. 31 per quintal, 
linked to a basic recovery of 8.5%, with 
proponionate premium for every 0.1% 
increase in recovery above that level. An 
advance announcement of Statutory 
Minimum Price·ofRs. 32.50 per quintal, 
linked to a basic recovery of 8.5% has 
been made for 1993-94 season. 

(iv) The' ratio of levy to freesale sugar has 
been revised to 40: 60 for 1992-93 
season. as against 45 : 55 earlier. 

(v) The Incentive Scheme for new sugar fac-
tories and expansion projects has been 
suitably revised. 

(vI) Announcement of early crushing incen-
tives to sugar factories in the form of 
higher freesale quota at 72% as against 
the normal entitlement of 60%, for the 
production to be achieved during the 
period 1-10-93 to 15-11-93. 

(vii) Finance Ministry/Reserve Bank have 
been requested to provide need based 
credit to the sugar industry during the 
next 1993-94 season. 

(viiI) State Governments have been requested 
to ensure prompt clearance of cane price 
dues to the farmers by the sugar 
factories. 

(ix) Enhancement of loan component for 
grant of financial assistance from the 
Sugar Development Fund for KT Weirs 
and lift irrigation schemes. 

STATEMENT 

State_t showlag the state-wise installed capacity as on 15-7-1993 in terms of annual sugar production, 
act ... upr productioa duriag 1992-93 season upto 22-7-1993 (provisional) and percentage of shortfall in 

production in terms of instaled capacity 

Sl.No. State 

2 

1. Punjab 

2. Haryana 

3. Rajasthan 

4. Uttar Pradesh 

5. Madhya Pradesh 

6. Gujarat 

7. Maharashtra 

8. Bihar 

9. Assam 

10. Orissa 

11. West Bengal 

12 Nagaland 

Installed capacity 

3 

4.503 

3.562 

0232 

26.542 

0.765 

6.96 

34.0917 

3.609 

0.184 

0.427 

0.066 

0.064 

(Figures in lakh tonnes) 

Production during 
1992-93 season upto 
22-7-93 (provisional) 

4 

4269 

3.564 

0243 

27.984 

0.570 

7.402 

33.614 

3.175 

0.072 

0333 

0.008 

0.027 

Percentage of 
shortfall in produc-
tion in terms of 

installed capacity 

5 

(-) 520 

(-) 25.49 

(-) 1.40 

(-) 12.03 

(-) 60.87 

(-) 22.01 

(-) 82.88 

(-) 57.81 
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1 2 l ~ 5 

13. Andhra Pradesh 6.3805 5.3760 (-) 15.74 

14. Kamataka 8.3682 7.9632 (-) 4.84 

IS. 18mil Nadu 11.221 9.681 (-) 13.72 

16. Pondicherry 0.383 0.441 

17. Kerala 0.170 0.041 (-) 75.88 

18. Goa 0.093 0.135 

107.6214 104.8982 (-) 2.53 

foDtribatioa of Foadgrainl to Central Pool by 
( States 

3239. SHRI TEl NARAYAN SINGH: Will 
the Minister of FOOD be pleased to state: 

farmers; and 

(a) the ftgures relating to states contribution 
to the Central Pool. in the procurement of rice, 
wheatandpalm-oil fortheyears 1996-91,1991-92 
and 1992-93, state-wise: and 

(b) the annual ftgures of distribution of rice, 
wheat and palm-oil separately to the States from 
the Central Pool for the above period. state-
wise? 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD (SHRI KALP NATH 
RAI): (a) A statement showing state-wise 
quantities of rice and wheat procured forCentral 
Poe! during khariflrabi matiteting seasons 1996-
91. 1991-92 and 1992-93 is attached. (Statement 
n. 

No stock of palm-oil in Central Pool is main-
tained by Food Corporation oflndia and as such 
question of contribution of palm-oil by States 
does not arise. 

(b) Astatement giving requisite information 
is attached (Statement m. 

STATEMENT 

State_t showing Statewise Procurement of Rice (including Paddy in terms of Rice) and Wheat (auordiag 
to marketing seuoa) for Central Pool 

StatelUnion 
Territories 

Andhra Pradesh 
Arunachal Pradesh 
Assam 
Bihar 

1996-91 

3335 
Neg. 

7 

Rice 

1991-92 1992-93* 

2261 
Neg. 

6 

tb(l) 
(2) 
(3) 
(4) 
(5) 
(6) 
(7) 

3296 
Neg. 

9 

1996-91 

COOO Tonnes) 

Wheat 

1991-92 1992-93* 
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Haryana 1063 919 909 2595 1834 1372 
Himachal Pradesh 
Kamataka 146 115 112 
Kerala 
Madhya Pradesh 631 404 688 Neg_ Neg_ 
Maharashtra 23 52 69 
Orissa 214 266 379 
Punjab 4821 4249 4905 6749 5543 4489 
Rajasthan 28 20 21 135 7 22 
Uttar Pradesh 1347 831 1186 1583 368 497 
WestBenaal 103 79 168 
AN.Island 
Chandiaarh 21 24 30 2 
Delhi 6 5 5 
Foudicherry 5 5 6 

All INDIA 11750 9336 11783 11065 7752 6380 

MarUUna Season: October-September Nea.-BeJow 500 Tonnes 
(Rice) Marketina Season: April-March 

• - Position as on 13-8-1993 (Wheat) 

STATEMENT II 

SCatemeat lhowing offtlke of Rice and Wheat (PDS) during 1990-91. 1991-92 and 1992-93 from Central 
Pool by States/Union Territories 

(In '000 tonnes) 

.81. RICE WHEAT 
No. StateslUnion Territories 

1990-91 1991-92 1992-93 1990-91 1991-92 1992-93 

2 3 4 5 6 7 8 

1. Andhra Pradesh 1398-4 2097 -8 1745 -9 127 -5 141-2 124-3 
2 Arunachal Pradesh 87 -0 87 -8 94-6 7-4 6-8 6-7 
3_ Assam 394-5 432- 8 423 -I 210-3 262-6 210-7 
4_ Bihar 26-2 95-5 129-4 429-1 535 -0 522-0 
S. Goa 45-0 50-4 52-6 27-2 34-8 22-3 
6. Gujarat 264-6 318-6 286 -I 633 -5 743-2 654-6 
7. Haryana 18-0 22-6 18 -5 76-9 179-5 84-4 
8. Himachal Pradesh 56-5 73-3 12-5 80-1 115 ·1 113 ·7 
9_ Jammu Ik. Kashmir 199-2 249-8 200·2 79-5 129·6 114 ·9 

10. Kamataka 524-3 600-4 732-6 340-4 445-6 289-1 
11_ Kerala 1536- 2 1790·0 1778 -0 244- 8 332-0 257-9 
12 Madhya Pradesh 166· 5 255-6 311-4 293-3 364-5 454·2 
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1 ~ 3 .tt Ii Q 7 IS 
13. Maharashtra 542·7 648·8 715·8 1131·4 1380· 8 1058 ·2 
14. Manipur 58·0 71·3 70'8 29·0 30·3 28·6 
15. Meghalaya 107 ·7 112·9 116·3 25·3 29·3 22·6 
16. Mizoram 90·7 84·3 103 ·2 13·3 14·6 12 ·4 
17. Nagaland 107 ·1 137·8 75 ·2 65·0 71·5 6·5 
18. Orissa 175 ·0 268·8 237 ·4 264·6 269·3 217 ·9 
19. Punjab 2·7 6·1 6·2 38·0 97 ·8 26·7 
20. Rajasthan 12·9 24·6 17 ·4 632·4 819· 8 822·0 
21. Sikkim 30·1 37 ·6 35·8 6·5 4·5 3·0 
22. Tamil Nadu 715·7 957 ·6 773 ·4 172· 8 225·9 174·9 
23. Tripura 133 ·0 157 ·0 153 ·6 17 ·6 14·4 12·3 
24. Uttar Pradesh 238·3 356·2 324·2 414·0 667·4 534·1 

-25. West Bengal 579·7 704·9 494·2 914·1 862·7 711·3 
26. A & N. Islands 10·9 14·9 18 ·4 4·8 7'6 8·5 
27. Chandigarh 3·9 4·7 3·2 19·5 19·4 14· 8 
28. D. & N. Haveli 1·9 0·3 0·1 0·2 Neg. 0·2 
~. Daman & Diu 1·5 1 ·1 1·4 0·6 0·5 0·7 
30. Delhi 164·1 178 ·5 158 ·6 616·6 737 ·4 706· 8 
31. Lakshadweep 4·1 4·7 3·5 Neg. Neg. Neg. 
32. Pondicherry 3·9 3·4 4·4 1·4 Neg. 0·1 

Total (States/Union Territories) 7701·} 9860 ·1 9158·0 6917 ·1 8543 ·1 7216·7 

Note: Figures as per financial ~ar April-March. 

ATATEMENT III 
Statement sbowlnlliftilll (offtake) of Palm-oil by Slates/UTs during last three years 1990-91, 1991-92 

and 1992-93 

(Figures in MTs) 

S1.No. Stales Quantity of Palm-oil lifted 

} 990-91 1991-92 1992-93 (P)* 

2 3 4 5 

1. Andhra Pradesh 9875 8837 6351 
2. Arunachal Pradesh 82 97 50 
3. Assam 600 290 50 
4. Bihar 3662 1630 50 
5. Goa 1703 1496 194 
6. Gujarat 18797 9105 2000 
7. Haryana 2566 1507 39 
8. Himachal Pradesh 3709 2623 398 
9. Jammu & Kashmir 2298 932 

10. Kamataka 9200 8718 3449 
11. Kerala 8566 7374 4755 
12. Madhya Pradesh 9761 1651 
13. Maharashtra 23705 13482 2422 
14. Manipur 700 906 20 
15. Meahalaya 998 668 6 
16. Mizoram 711 799 200 
17. Nagaland 1780 1451 100 
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1 2. 

18. Orissa 
19. Punjab 
20. Rajasthan 
21. Sillim 
22- Tamil Nadu 
23. Tripura 
24. Uttar Pradesh 
25. West Bengal 
26. A & N Islands 
27. Chandigarh 
28. D &NHaveli 
29. Delhi 
30. Daman 
31. Diu 
32. Lakshadwcep 
33. Pondicherry 

Total 

P-ProvisionaL 
*-Upto the month of June. 1993. 

3 
6485 
3358 
2898 
422 

12724 
1752 
4587 

18501 
600 
484 
235 

7324 
195 
170 
165 

1396 

160009 

4 

6499 
1134 
834 
380 

3678 
395 
578 

2800 
663 
123 
250 

5029 
250 
200 
230 

1082 

85691 

s 

205 
3159 

573 
105 

50 
1177 

51 
50 

220 
659 

26333 

Figures as per oil Year November-October. 

/1t-ans/aJion} 
Complaints against P.D.S. in U.P. 

3240. SHRl KESHRI LAL: Will the 
Minister of CML SUPPLIES. CONSUMER 
AFFAIRS AND PUBLIC DISTRIBUTION be 
pleased to state : 

(a) the number of complaints received by 
Government from Uttar Pradesh during the last 
one year regarding quality of goods supplies 
through the shops opened under the Public 
Thstnbution System; 

(b) the action taken by the Government 
thereon: 

(c) whether the Government propose to set-
up a separate agency for the quick redressal of 
the grievances expressed in these complaints; 

(d) if so, the details thereof; and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CML SUPPLIES. CON-
SUMERAFFAIRS AND PUBLIC DISTRIBU-
TION AND THE MINISTER OF STATE IN 
THE MINISTRY OF COMMERCE (SHRI 
KAMALUDDIN AHMED) : (a) to (e) The 
Central Government has not received any com-
plaint from the Government of Uttar Pradesh 

during the last one year in regard to quality of 
goods supplied under the Public Distribution 
System. Consumer complaints regarding 
quality of commodities supplied from the fair 
price shops are attended to by the State 
Governments at various levels of the adminis-
tration. For effective and quick redressal of con-
sumer grievances regarding the PDS. such 
redressal should be available at the local level. 
It is neither feasible nor desirable to deal with 
such grievances in a centralised manner by the 
Central and the State Governments. There is no 
proposal to set up any separate agency to deal 
with consumer grievances related to PDS. The 
existing machinery at the District. Sub-division, 
Tehsil and Block levels is considered adequate 
for this purpose. The State Governments have 
been advised to set up Vigilance Committees of 
consumers at village/fair price shop level for 
monitoring the supply and distribution of com-
modities through the PDS to the consumers. 

DeYelopment of Animal Husbandry 

3241. SHRI VlLASRAO NAGNATHRAO 
GUNDEWAR : Will the Minister of AGRI-
CULTURE be pleased to state : 

(a) the amount of foreign assistance made 
available to states for the development of 
Animal Husbandry and Dairying during last 
two years; 
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(b) whether foreian assistance for the 
development of Animal Husbandry and Dairy-
ina is likely to be made available to States for 
1993-94; and 

(c) if 10, the details thereof? 

THE MINISTER OF STATE IN TIlE 
MINISTRY OF AGRICULTURE (SHRI 
ARVIND NETAM) : (a) to (c) The infonna-
tion is beina collected and will be placed in 
the Sabha. 

{English! 

Sanceet Natak Akademi 

3242. SHRl DATTATRAYA BANnARU : 
Wtll the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to refer to the 
reply given to Unstarred Question No. 3292 on 
April 17, 1985 and state : 

(a) whether the agenda and minutes of 
meetings of the Sangeet Natak Akademi are 
being prepared bilingually; 

(b) if 10, the details thereof; and 

(c) if not. the time by which it is proposed to 
be done? 

THE DEPUTYMINlSTER IN THEMINI8-
TRY OF HUMAN RESOURCE DEVELOP-
MENT (DEPARTMENT OF EDUCATION 
AND DEPARTMENT OF CULTURE) 
(KUMAR! SEUA): (a) No. Sir. 

(b) Does not arise. 

(c) Efforts will be made to record the 
minutes of the General Council of Sangeet 
Natak Altademi bilingually. 

Import of Palmolein 

3243. SHRl K. MURALEEDHARAN : Will 
the Minister of CIVIL SUPPliES, CON-
SUMERAFFAIRS AND PUBliC DISTRIBU-
TION be pleased to state : 

(a) the estimated quantity of Palmoleins 
imported during 1993-94; 

(b) whether the imported quantity is suffi-
cient to meet the domestic requirement; and 

(c) if not, the further steps taken in this 
regard? 

THE MINISTER OF'" STATE IN THE 
MINISTRY OF CIVIL SUPPUES, CON-
SUMERAFFAIRS AND PUBliC DISTRIBU-
TION AND MINISTER OF STATE IN TIlE 

MINISTRY OF COMMERCE (SHRl 
KAMALUDDIN AHMED) : (a) to (c) Though 
the availability of edible oils at present is satil-
factory, the Government can think of imports of 
palmolein oil if the availability is found to 
be imidequate in the remaining months ofl993-
94. 

GodoWDS fOl' Foodgrai ... 

3244. SHRl RAM PUJAN PATEL l: Will 
SHRl MOHAN RAWALE J 

the Minister of FOOD be pleased to state: 

(a) the total capacity of godowns, for storage 
of food grains of the Food Corporation of India 
and Central Warehouse Corporation allover 
the Country; 

(b) the total capacity being utilised and the 
details of the capacity remain idle; 

(c) the reasons for which the capacity 
remain idle; 

(d) whether the Government propose to 
establish more godowns/warehouses under 
these corporations; and 

(d) if so, the expenditure likely to be 
incurred thereon and the additional capacity 
likely to be created? 

THE MINISTER OF STATE OF TIlE 
MINISTRY OF FOOD (SHRl KALP NATIl 
RAl): (a) and (b) The total capacity of 
godowns for storage of foodgrains of the 
Food Corporation of India and Central 
Warehousing Corporation as on 1-6-1993 was as 
follows :-

Capacity 
(in lakh 
tonnes) 

Food Corporation 213.30· 
of India 
Central Warehous- 66.32@ 
ing Corporation 

Percentage 
utili~tion 

80.4 

82.0 

• Includes a capacity of 18.29 lakh tonnes 
hired from ewc 

@ Central Warehousing Corporation's 
capacity is utilised for storage of foodgrains 
as _11 as other commodities. 
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(c) Certain c:apac:itiea of FCI remain idle oti 
ac:c:ount of low lewl of procurement; industrial 
relations problems; natunil hazards like flood/ 
rain which make rail/road transportation 
impouible. Some of the capacities of GWC are 
'V8C8Dl due to non-aw.ilability of stoc:b from 
bulk depositors and loc:al producers. 

(d) and (e) FCI and ewc propose to con-
.ruet additional c:apacltyof 10 lakh tonnes and 
125 lakh tonnes with an outlay of Rs. 120 c:rores 
and Rs. 151 c:rores respectively during Eighth 
Five Year plan (1992-97). 

{»rmslationJ 

Baa OD Food Items 

3245. SHRI RAM PUJAN PATEL: Will the 
Minister or FOOD be pleased to state: 

<a) whether the Government propose to lid 
the ban imposed on the food items in the c:aun-
try; and 

(b) if so. the details thereof? 

TIlE MINISTER. OF STATE OF TIlE 
MINISTRY OF FOOD (SHlU KAl.P NATH 
RAJ): (a) and (b) According to the present 
policy of the Central Government, the entire 
c:ountry is tnlIlted as a sinale food zone for inter-
state movement of food&rains (wheat. paddy. 
levy free ric:e. c:oarsearains and pulses) .. on 
26-3-93. all the State Gowmmentl/Union 
Territory Administrations were informed of this 
national policy of treating the entire country as 
a sinale food zone. They were re9uested to 
ensure that there were no impediments in the 
mowment of Coodarains. They were also 
adviled to remove statutory restrictive pro-
visions which may be impeding the inter-state 
and intra-state movement of foodgrains by 
amdina formal propoaals to Government oC 
India for obtaining prior concurrence under the 
Essential Commodities Act, 1955. 

{EnglUhJ 

s.pr Zo_ ID .M.baruhtra 

3246. SHRIMA11 SURYAKANTA 
PATIL: Will the Minister oCFOOD be pleased 
to state: 

(a) whether the Union Government haw 
tabn any decision on the Maharashtra's 
demand for dividing the State into three zones 
fOr the purpose oC fwng price of levy sugar; 

(b) if so. when the demand "WaS made by the 
Government of.Maharashtra; and 

(c) the time by whicli decision in this regard 
is likely to be taken. 

TIlE MINISTER OF STATE OF THE 
MINISTRY OF FOOD (SHRI KALP NATH 
RAI): (a) to (c) The issue oC dividing 
Maharashtra State in to three zones Cor the pur-
pose oC fIXing the ex-factory price oC levy sugar 
has been referred to the Bureau of Industrial 
Costs and Prices (BICP). who have been asked 
to undertake a fresh investiaation into the cost 
structure of the sugar industry for the sugar 
)'ears 1993-94 to 1995-96. A decision in this 
regard would be taken on the basis of the 
recommendations of the Bureau of Industrial 
Costs and Prices, as and when received. 

Variety of Crops. 

3247. SHRI GOPI NATH GAJAPATHI· 
Will the Minister of AGRICL'LTURE be 
pleased to state: 

<a) whether the Indian Agriculture ReseaT'Ch 
Institute have identified twenty Cou r ~"llrieties 
of crops; 

(b) if so. the details thereof; 

(c) whether Indian Council of Agricultural 
Research has taken steps Cor the popularisation 
ol these ·w.rietie8; and 

(d) if so. the details thereof? 

TIlE MINISTER OF STATE IN THE 
MINISTRY OF NON-C0NVEN110NAL 
ENERGY SOURCE AND THE MINISTER 
OF STATE IN TIlE MINISTRY OF 
AGRICULlURE <SHRI S. KRISHAN 
ICIJMAR): (a) Yea. Sir. The Indian 
Aaric:ultural Resean:h Institute have identified! 
released 25 varieties oC different field crops. 

(b) Theile include 4 of Wheat. 7 of Rice. 5 oC 
Barley, 2 elli:b of Chickpea and Piaeonpea and 
1 each oC Bajra, Soqhum. Lentil. Cowpea 
and Pea. 

(c) Yel, Sir. 

(d) The seeds haw been made available to 
the Carmen throup the IICled counter as also 
throuah traDlfer of technology programmes of 
the Indian Apicultural Research Institute. 

Exam_do_ eonducted II, UGC 

3249. SHRI TEJNARAYAN SINGH: Will 
the Minister of HUMAN RESOURCE DEVE-
LOPMENT be pleased to state : 
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(a> the number ol'euminationa conducted variOUl State Govemmenl8 dunna the last 3 
by UniwsnityGrants CollllDiuion for the selec- )'IIIIIrs :-
tion ofteachen for appointment in Universities 
duriDa each of the last three years? 

(b) the number of candidates appeared ana 
declared aUtcessful in each of the abow 
mminationll, Uniwrsity-wise; 

(c> whether the Government propose to dis-
continue this l)'IteDl of examinations; and 

(d) if so, the reasons therefor? 

TIlE DEPUlYMINISTER IN TIlE MINIS-
TRY OF HUMAN RESOURCE DEVELOP-
MENT (DEPARTMENT OF EDUCAllON 
AND DEPARTMENT OF CUlTURE) 
(KUMARI SEUA): (a> According to the 
information furnished by UGC, the Commis-
sion conducted 5 tests for Junior Research 
Fellowship and Eligibility Cor Lecturersh ip 
during 1~91, 1991-92 and 1992-93, i.e. on 
20-1-1991,17-7-1991,22-12-1991,21-6-1992 and 
10-1-1993 in Humanities and, Social Science, 
includinl Languages. UGC has liven aeer&-
ditation to the following number of tests Cor 
eligibility Cor Lecturership conducted by 

State 

Andhra Pradesh 
Arunachal Pradesh 
Punjab 
Rajasthan 
Sitkim 

No. oC test(s) 
conducted -

2 

(b) Statements each showina the number 
01 candidates appeared and declared succesaful 
in each oC the abow examinations and the 
number oC candidates declared qualified 
(accordin& to the uniwrsity oC their post-
&raduate m:amination) in the UGC test Cor JRF 
and Eligibility for I..ecturership are given in the 
attached Statement I and II respectively. 

(c) No, Sir. 
(d) Does not ariae. 

STATEMENT I 

Slatemeat of EDmiaalloa-wise namber of studea .. appeared and qualified Ia UGC test for JIllIior 
laarch Fellowaldpa and EJiaibUity for Lecturership Ia Humanities and SodaI Sc:ieaces ladudlaa 

LaBJUa ... 

Examination Number of students Number of students 
appeared qualified 

20th January, 1991 25596 22S4 
7th July, 1991 16676 1448 
22nd December, 1991 20713 1761 
21st June, 1992 21262 1530 
10th January. 1993 19141 1338 

STATEMENT II 

Namller of c..diclatea declared qualified (Aeeordilla to tbe UaiYersity of their ..... -padtWe 
Euminatloll) Ia the UGC-test ror JIlF 01: EligIIIUity for Lecturenhi, (Humanities 01: Soda! SdeneeI 

(including Lop .... ahjeeta» ElWIIiaatio .. 

81. Uniwrsily Jan., 91 July. 91 Dec., 91 June, 92 Jan. 93 
No. 

1. .Aara 6 II 13 8 8 
2. Univ. oC Agr. Sciel1ce.~ Hebbal 
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SI. University Jan., 91 July, 91 Dec, 91 June, 92 Jan .• 93 
No. 

3. Univ. of Agr. Sciences Dhar 1 
4. Nmer 19 10 7 7 15 

5. Aiagappa 4 2 6 3 6 

6. Aligarh 20 17 24 16 10 

7. Allahabad 109 96 80 57 60 

8. Amravati 2 3 3 6 

9. Andhra 24 13 32 13 15 

10. Andhra Pradesh Agriculture 3 4 
1), Anna 4 

12. Annamalai 15 9 17 8 I3 
13. Avinashilingam lust. Home Sc. I 4 2 3 

14. Avadh 5 6 7 2 

15. AP. Singh 2 31 2 2 
16. Banaras Hindu 40 31 36 35 24 

17. Banasthali Vidyapith 1 3 3 6 
18. Bangalore 27 12 18 14 12 

19. Barakatulla h 6 5 3 4 2 

20. Barhampur 6 5 7 9 

21. Bhagalpur 14 10 12 1 4 

22. Bharathiar 8 6 9 6 10 

23. Bharathidasan 6 7 13 14 11 

24. Bhavnagar J I 

25. Bihar 12 11 6 8 

26. Birla Inst. of Technology 
27. Bombay 30 10 15 18 

28. Bundelkhand 3 3 2 1 
29. Burdwan 3 4 3 

30. Calcutta 53 31 26 35 32 
31. Calicut 36 27 38 40 25 

32. C.1.E. & F.L. 1 1 3 3 2 
33. Cochin 4 4 5 3 
34. Dayalbagh Edu. INST. 3 4 4 2 3 
35. Delhi 268 111 166 160 108 
36. Devi Ahilya 6 8 _; 5 9 
37. Dibrugath 1 2 I 

38. Dr. H.S. Gaur 1 8 3 7 5 

39. Gandiaram Rural INST. 4 7 5 1 3 
40. Gauhati 16 3 7 3 5 

41. Goa 4 5 3 
42. Gorakhpur 13 13 9 9 10 

43. Govind Ballabh Pant Agri. 1 2 
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Sl. University Jan., 91 July, 91 Dec. 91 June, 92 Jan., 93 
No. 

-------
44. Gujarat 2 2 

45. Gujltrat Vidyapith 
46. Gulbarp 3 5 5 
47. Guru Ghasidas 2 2 
48. Gurulrula Kangri 4 1 I 
49. Guru Nanak Dev 45 17 J4 17 14 
50. Haryana Agr. 2 
51. Hemvati Nandan Bahuguna 8 3 3 ~ 

52. Himachal Pradesh 18 10 11 16 10 
53. Hydel'Bbad 45 28 57 39 39 
54. IARI. 2 

55. Il.T. Bombay 
56. Il.T. New Delhi 
57. Il.T. Kharagpur 
58. Indian School of Mines 
59. Indira Gandhi National Open 
60. Indira Kala Sangi! 7 6 2 

61. International Inst. for Pep. 2 

62. Jadhavpur 18 12 12 15 6 

63. Jamia Millia Islamia 9 10 9 5 9 

64. Jammu 3 5 7 9 2 

65. Jawaharlal Nehru Krishi 
66. Jawaharlal Nehru 194 96 174 136 117 

67. Jiwaji 19 12 17 14 13 

68. Jodhpur 19 6 9 10 6 

69. Kakatiya 4 2 2 3 

70. Kalyani 5 2 2 2 

71. K. S. Darbhanga 2 4 

72. Kanpur 17 11 7 4 8 

73. Karnataka 12 6 6 2 8 
74. Kashi Vidyapith 6 4 2 4 4 

75. Kashmir 3 5 2 2 2 

76. Kerala 55 40 48 40 31 

77. Kerala Agri. 1 
78. Kota Open 2 
79. Kumllun 5 5 4 
80. Kuvempu I 4 3 2 I 

81. Kurukshetra 22 25 24 16 17 

82. L. N. Mithila 10 8 8 8 7 

83. Lucknow 105 16 18 19 31 
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SL l1DiwnltJ Jan.. 91 July. 91 Dec~ 91 June, 92 Jan.. 93 No. 

84. Madras 105 58 78 74 67 
85. Madurai Kamraj 29 33 45 28 14 

86.Mapdh 5 7 4 7 4 
87. M. S. Baroda 26 13 27 16 9 

88. Maharshi Dayanand 17 11 5 7 5 

89. Mahatma Gandhi 28 26 28 22 30 

90. Manaalore 12 8 3 4 6 

91. Maniptlf 3 

92. Marathwada 6 11 9 18 8 

93. MarathWada Krishi 
94. Meerut 16 10 14 6 10 

95. Mohanlal Sukhadia' 7 5 5 6 7 

96. Mother Thresa Woman 2 

97. Mymm 23 16 11 20 9 

98. Naprjuna 22 9 11 6 5 

99. Nqpur 15 8 5 6 11 

100. National MUBeIlm Inst. of Hist. 1 

101. North Benaal 4 2 4 4 6 

102 .. North But Hill 7 8 16 15 6 

103. Oamania 60 31 38 2S 27 
104. Panjab 109 50 58 54 3:1 

lOS. Palna 35 27 22 30 33 

106. Pondic:herry 7 5 11 9 5 

107. Poona JS 15 26 30 19 

lOB. Punjab Aari. 2 1 

109. Punjabi 29 2S 28 2S 19 

110. Punjabrao Krilhi 
111. Poorvanchal 2 2 2 3 2 

112. Rabindra Bhatti 3 
113. Rajasthan 83 63 56 54 52 

114. Rajasthan AarL 1 2 
115. Rajasthan Vtdyapith 1 1 

116. llaDchi 24 15 4 9 2 
117. Rani nUl"lavati 2 6 4 2 
U8. Rashtriya Sanskrit Vidya 4 4 9 5 3 
119. Ravilhankar 6 12 5 6 I 
120. Rohilthand 6 9 8 7 5 
121. RlioWe 
122. Sambalpur 5 5 7 12 8 
l23. Sampurnanand Sanskrit 4 8 4 7 2 
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~o. Uniwraity Jan .. 91 July, 91 Dec, 91 June, 92 Jan.. 93 

124. Sardar Patel 2 , 
125. Saurashtra 3 3 2 2 
126. School of Plan & Architecture I 

127. Shivaji 10 5 16 9 9 
128. Shri JapnnBth Sanskrit 1 2 

129. Shri Lal Bahadur Shastri Ras, I 
130. S.N.D.T.Women 6 4 6 S 
131. Shri KrishnadevBraya 5 I 4 3 
132. Sri Padmavati Mabila 3 2 I 
133. Shri Satya Sai Inst. of High. 

L 
134. Sri Venkataswara 16 7 6 2 7 

135. Thmil 
136. Thmil Nadu Agr. 2 
137. Tala Inst. of Social Sciences 14 2 II 7 3 

138. Telugu 3 

139. Tripura 
140. Utkal 56 43 42 54 45 

141. Vtdyal8gar 3 2 4 
142. Vlkl'8m 1 4 2 

143. V18VB Bharati 12 2 I 8 
144. Jain Vishwa Bharati 3 

145. Manonmaniam Sundaranar 4 
Univ. 

146. Others 8 10 3 14 9 

147. University name not available 40 24 48 4 36 
----

Total 2254 

New Proan_e for PrIm • .,. Edueation 

3250. SHRI GEORGE FERNANDES: 
Will the Mini.er of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether a New Programme for Primary 
Education is being lauc:hed in educationally 
backward districts; 

(b) if so, whether the scheme is also being 
launched where the total literacy campaigns 
bB1/tl been successful. leading to an increased 
demand for primary education; 

(c) if so. the details thereof? 

1448 1761 1530 1338 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HUMAN RESOURCE 
DEVELOPMENT DEPARTMENT OF EDU-
CATION AND (DEPARTMENT OF CUL-
TURE) (K.UMARI SElJA): (a) The Distric:t 
Primary Education Programme C01/tlTS districts 
\\bich are educationally backward where 
female literacy rates are below the national 
a~raae· 

(b) Yes, Sir. 

(c) The main ~teaY for Universalisation 
of Elementary Education, enunciated in the 
Programme of Action. 1992, envisaaes adop-
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lion of diaaure8ated target setting and decen-
1lalised plauniIJ&. The District Primary 
Education Prosramme (DPEP) seeks to 
operationalise this strategy through district 
specific and population specific projects. The 
aim of DPEP is the reconstruction of primary 
education as a whole in selected districts I 
UlStead of piecemeal implementation of 
lIilhemes. 

Stocks with FCI Depots 

32.51. SHRIMATI VASUNDHARA RAJE: 
Will 'ihe Minister of FOOD be pleased to 
Slate : 

<a) whether there have been several instan-
ces of nil. stocks of wheat and rice in many 
depots ot the Food Corporation of India; 

(b) if SIl, the reasons therefor; 
(c) the S\ePs taken to ensure timely move-

ment of stocks to different depots by FCl; 
and 

(d) the details thereof? 

TIlE MINISTER OF STATE IN THE 
MINISTRY OF FOOD (SHRI }(ALP NATH 
RAI): (a) and (b) No, Sir. The stock position 
in any FCI operative depot is never nil. At 
limes, there may be depletion of stocks in cer-
tain depots temporarily due to movement or 
operational constraints etc. However, adequate 
IlOCks are maintained in nearby other depots 
ol the district from where the supplies are 
maintained. 

Certain depots, which are found unstorage 
1IUOrthy or are identified for dehiring. are not 
filled up with stocks. Some times certain 
depots become in operative due to Indu.rial. 
Relation Problem (due to labour-strike) also. 
Till the time, such Industrial Relation Pr0-
blems are reaolved the Corporation maintains 
supplies from alternate depots. 

(c) and (d) (i) A regular monthly move-
ment plan is drawn to move stocks to different 
depots from surPlus states to consuming 
Slates. 

(it) Movement is made by rail as . also by 
road, wherever necessary. 

(iii) To North Eastern States, movement is 
JaOrted by riverine route through barges dur-
ina the period April to October to the extent 
_ter level is adequate for such movement 

Eradi .... tloa of Rinderpest Diseue 

3252. SHRIMATI VASUNDHARA RAJE: 
Will the Minister of AGRICULTURE be 
pleased to sta~: 

(a) whether Government have taken steps 
for the eradication of Rinderpest disease from 
the cOuntry; 

{b) if so, the result of various programmes 
implemented to achieve the above objective so 
far; 

(c) whether a large number of animals. have 
died during last three years as a result of the 
outbreak of rinderpest; and 

(d) if so, the steps taken to hnplement the 
programmes more effectively with a \oiew to 
eradicate the disease? 

TIlE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
ARVIND NETAM): (a) Yes, Sir. 

Ch) No. Sir. 

(c) and (d) A programme for systematic 
control of rinderpest disease was initiated dur-
ing the Second Plan and was continued with 
different strategies and components, As a 
result of past efforts. the number of deaths due 
to the disease has come down from a level of 
over 31.000 during the Second Plan Period to 
4110 deaths during the Seventh Plan Period. A 
National Project for Rinderpest Eradication. 
inter alia through strengthening of veterinary 
services. has been launched with EEC assis-
tance during 1992 at a total base cost of Rs. 
261 crores over a period of six years. Advan-
tage of experience of other countries and 
newer technologies have been made use of in 
developing this project. 

(Dunsladon I 

lit ...... J>.ts iD Schools 

3253. SHRI KALKA DAS: Will the Minis-
ter ol HUMAN RESOURCE DEVEI..DP-
MENT be pleased to state: 

(tI) whether a lillie number of posts of 
teachers re8e1"Wd for Scheduled c.astes! 
Scheduled Tribes are lying vacant in Govern-
ment 8ch60ls of Delhi Administration; 

(b) if so. the details thereof and since when 
these posts are lying vacant; 

(1:) the time by which these vacant posts are 
likely to be IDled up; 
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(d) whether some posts have been fdled up 
from general categories against the reserved 
quota; and 

(e) if 80. the reasons therefor? 

TIlE nEPUTY MINISTER IN THE 
MINISTRY OF HUMAN RESOURCE 
DEVELOPMENT (DEPARlMENf OF 
EDUCATION AND DEPARlMENf OF 
CUUlJRE) (KUMARI SElJA): (a) to 
(e) According to the information furnished by 
the Delhi Administration the number of 
vacant posts reserved for SC/ST at present are 
about Sew:n Hundred. Action for ftIling up of 
about 606 pOSIS has' already been completed by 
Delhi Administration. For ftIling up the 
remaining posts, Delhi Administration has 
already initiated action through manna adver-
tisements, Employment Exchange and 
through Staff Selection Commission. 

The vacancies of teachers continue to arise 
from time to time due to retirement, 
resignations, bifurcation of schools, creation of 
po$t5 etc. Therefore, the occurrence and ftlling 
up DC vacancies is a continuous process for 
Miich no specific time limit can be ftxed. 

[English] 

"Nawatha Dam" 

3254. DR GUNWANT RAMBHAU 
SARODE: Will the Minister of ENVIRON-
MENT AND FORESTS be pleased to 
state: 

(a) whether Nawatha Dam on Tapi river is 
pending in his Ministry of clearance; 

(b) if so, the reasons for the delay; and 
(c) the steps taken by the Government to 

clear the project earlY? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI KAMAL NATH): (a) The 
Nawatha Dam on Thpi river has not so far 
been received Cor environmental or forestry 
clearance. 

(b) and (c) Do not arise. 

[1hlrtslation] 

Allocations for Wresding 

3255. SHRI SHIBU SOREN: Will the 
Minister of HUMAN RESOURCE DEVE-
LOPMENT be pleased to state: 

(a) the amount allocated and the amount 
actually spent on promotion of wrestling dur-
ing the period 1990-91, 1991-92 and 1992-93, 
State-wise; and 

(b) whether the Government propose to 
increase the allocation under this head and if 
so, the details thereof? 

TIlE MINISTER OF STATE IN TIlE 
MINISTRY OF HUMAN RESOURCE 
DEVELOPMENT (DEPARTMENT OF 
YOUTH AFFAIRS & SPORTS) AND MINIS. 
TER OF STATE IN TIlE MINISTRY OF 
PARLIAMENTARY AFFAIRS (SHRI 
MUKUL WASNIK): (a) Funds for promo-
tion of sports are not allocated by Department 
of Youth Affairs and Sports discipline-wise or 
State-wise. Following expenditure was in-
curred on Wrestling during the period in 
question:-

Year 

1990-91 

1991-92 
1992-93 

Amount spent 
(in Rupees) 

12,00.130 
18,81,306 
31,78,708 

The above expenditure does not include the 
amount spent on infrastructure/equipment 
support as well as expenditure on education 
and training of boys in the adopted schools 
and other specialised schemes of Sports 
Authority of India. 

(b) The future allocations shall be det~­
mined as per long term development plans 
being prepared Cor the development oC the 
sport in consultation with the Wrestling 
Federation of India. 

[English) 

Boml-Virar Local TrairJs 

3256. SHRI RAM NAIK: Will the-Minister 
of RAILWAYS be pleased to state: 

(a) the details of new trains introduced or 
proposed to be introduced by Western Railway 
during 1993 on the suburban section of 
Mumbai (Bombay); 

(b) whether there is a constant demand 
from the commuters to introduce Borivli-Virar 
local trains on this section; and 
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(c) if so, the action taken/proposed to be 
taken in this regard? 

TIlE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI K. c. 
LENKA): (a) to (c) To meet the demand of 
the commuters 3 additional EMU trains on 
Western Railway suburban section i. e. 1 pair 
on Churchgate-Borivli-Churchgate section 
and 1 train on Borivli-Andheri section and 3 
pairs of DMU trains i. e. I pair on Bandra 
Terminus-Dahanu Road and 2 pairs on Virar-
Dahanu Road have been introduced from 
July' 93 Time Table. Besides, 10 suburban 
trains have also been extended and added on 
Borivli-Virar section. 

/Il"anslation] 

Railway Projects in GiQarat 
3257. SHRI CHlflTUBHAI GAMIT) 

DR A K. PATEL j: Will 

the Minister of RAILWAYS be pleased to 
state: 

(a) the details of proposals received by his 
Ministry Crom the Government of Gujarat for 
setting up of railway projects in Gujarat during 
the last three years; 

(b) the action taken on each of the proposals 
and the reasons Cor non-clearance of 
projects, if any; 

(c) the details oC the improvement and 
expansion work of rail services undertaken by 
the Government in Gujarat during the last three 
years, year-wise; and 

(d) the details regarding railway projects 
approved for Gujarat during 1992-93 and 1993-
94 including estimated cost, funds allocated 
year-wise and progress made so far, project-
wise? 

TIlE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI K. c. 
LENKA): (a) and (b): Proposals have been 
received for construction of following new 
railway lines :-

(1) Kapadvatij-Modasa, 
(ii) Godhra-Dahod-Indore. 

(iii) Vadodara-Indore via Chotta Udepur, 
(iv) Bhavnagar-Tarapur, 
(v) Bhachau-Khavda. and 
(vi) Bhachau-Bharodia. 

Besides, proposals have also been received 
for conversion of Delhi-Ahmedabad, Rajkot-
Veraval, Surendranagar-Bhavnagar. 
Wankaner-Navlakhi. Gandhidham-Bhuj and 
Pratapnagar-Chhota Udepur and extending it 
to Indore. 

Godhra-Dahod-Indore line was sanctioned 
in 1989-90 and work is in progress on Dewas-
Maksi section. Nadiad-Kapadvanj-Modasa is 
also a sanctioned work out of which Nadiad-
Kapadvanj Gauge conversion has been com-
pleted. The work on Kapadvanj-Modasa New 
Line project is frozen due to constraint of 
resources. The other new line proposals would 
have to wait till the resource position 
improves. 

Delhi-Ahmedabad Gauge conversion project 
is an on-going work. RaJ"kot-Veraval is included 
in the first phase of the Action Plan drawn up 
by Railways for Gauge conversion. Gauge con-
version of Surendranagar-Bhavnagar. 
Wankaner-Navlakhi, Gandhidham-Bhuj and 
Pratapnagar-Chhota Udepur would be con-
sidered in the next phase of Action Plan, subject 
to availability of resources. 

(c) The work of development of direct B. G. 
rail route from Viramgam to Jodhpur-Gauge 
conversionlNewline from Bhildi to Viramgam 
at an anticipated cost of Rs. 155.66 crores was 
included in the Railway Budget for 1990-91. 
Conversion of Ahmedabad-Mahesana has 
been included in the first phase of Action Plan 
and is likely to be completed during the 8th 
Plan itself. Conversion of Nadiad-Kapadvanj 
NG section into BG was completed in 1992-
93. 

(d) Conversion of Ahmedabad-Marwar-
Phulera at an anticipated cost of Rs. 280 crores 
with an allocation of Rs. IS crores during the 
current year has been included in the Railway 
Budget for 1993-94. 

/English] 
Atlack on Mnltinational Seed Company in 

Karnataka 
3258. SHRI GURUDAS KAMAT : Will the 

Minister of AGRICULTIJRE be pleased <0 

state: 
(a) whether there were attacks on upcoming 

Multinational Cargill Seeds India Limited in 
the State of Karnataka; 

(b) i1 so, the details thereof and reasons 
therefor; and 

(c) the steps taken by the Govemment in this 
reganl') 
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THE MINISTER OF STATE IN THE 
MINISTRY OF NON-CONVENTIONAL 
ENERGY SOURCE AND THE MINISTER 
OF STATE IN THE MINISTRY OF AGRI-
CULTURE (SHRI S. KRISHNA KUMAR) : (a) 
and (b) Farmers of the Karnataka Rajya Ryotha 
Sangha have reportedly attacked and damaged 
part of the buildings ofM/s. Cargill Seed India 
Pvt. Ltd.. (Dellary) in protest against mul-
tinational companies in the Seed sector. 

(c) Necessary steps have been taken by the 
State Government to strengthen security 
arrangements. 

12.00 brs. 
fI'ranslation! 

SHRI B. L SHARMA PREM (East Delhi) : 
Mr. Speaker. Sir, crares of people of this country 
have been insulted by the display of such 
posters in Ayodhya. (Interruptions) 

MR SPEAKER: I would like to thank you all 
for helping me daily to end the Zero Hour 
\\hithin half-an-hour's time. According to our 
agreement. the Members sitting in the front 
benches will raise less number of issues and one 
Member will raise only one issue and he has to 
complete it within half-an-hour. I think that 
Shri Acharya should be given the first oppor-
tunity today. 

Acharya ji regarding the privilege issue raised 
by you, I woulil like to tell you that the con-
cerned newspaper has sent me a letter asking 
for an unconditional apology therein. 
[English! 

SHRI BASUDEB ACHARIA (Bankura): 
Not only apology but they should publish it cor-
rectly on the front page ............ (InterruJr 
tions) .......... Sir. my photograph has appeared in 
the Illustrated Weekly among those members 
\\ho defected from Janata Dal. (A). In this the 
photograph is mine but the name is Anadi 
Charan Das. There is another photograph of 
Shri P. M. Sayeed but the name is Suraj 
MandaI. 
fI'ransiation! 

MR SPEAKER: We are correcting them. 
[English! 

SHRI BASUDEB ACHARlA: They should 
publish it on the front page of the news 
paper. 
fI'ransiation! 

MR Sl'EAKER : It has brought fame as well 
as defame. Now please sit down. 

(Interruptions) 

SHRI RAJVEER SINGH (Aonla): Mr. 
Speaker. Sir. a lot of Haj pilgrims from our 
country go to Mecca. A Haj Committee has also 
been formed by the Government for their 
facility. It was decided that this Haj Committee 
in consultation with the Government there. 
will provide lodging and other facilities to 
these pilgrims. But the Chairman of the Haj 
Committee went there and negotiated with 
some private agency for providing lodging 
facilities etc. But the lodging provided to the 
pilgrims was quite far from the worship place. 
The concerned Minister of the Government 
there called the Chairman of the Committee 
and asked him how he had directly done all 
these things and the Minister wanted also to 
punish the Chairman for that. After tendering 
apologies, he was allowed to come back. After 
coming back he resigned from the Chair-
manship of the Haj Committee. Several 
Members of Parliament who were in this Com-
mittee have also resigned. I have all the facts 
with me and I am saying this on the basis of 
these facts. 

Mr. Speaker. Sir. there has been a bungling of 
Rs. 8 crares in this incident. All these funds were 
collected from the pilgrims for lodging and air 
tickets. but the air tickets were provided to them 
on the increased rates. The poor Haj pilgrims 
manage money with great difficulty for this 
pilgrimage but they are exploited even in the 
name of religion. 

I would like to demand from the Government 
that a CBI investigation should be made into 
this issue and the guilty should be giw:n 
stringent punishments. 

SHRI RAJNATH SONKAR SHASTRI 
(Saidpur) : Mr. Speaker. Sir. I am greateful to 
you for giving me an opportunity to speak. 
Recently. there were some unfortunate inci-
dents in the country. Some Members of Parlia-
ment here ........ .(Interroprions) 
[English} 

MR SPEAKER: This will go off the 
record. 
fI'ransiation! 

SHRI RAJNAnI SONKAR SHASTRI: 
Some people went to the South Avenue and 
tried to bribe ilie Members. A chaotic situation 
occurred and those people were arrested by the 
police. Lateron some reporters also reached 
there, interviewed those persons and a video 
film of the incident was also made. This news 
appeared in all the newspapers of the 
country ............. .(lnterrortions) 
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MR. SPEAKER: No. not in the newspapers. 
You should own full responsibility of what }'Ou 
are saying. 

SHRI RAJNATH SONKAR SHASTRI: I am 
saying it with full responsibility and this has 
appeared in all the newspapers of the 
country. 

MR. SPEAKER: Do not refer the news-
papers. Are }'Ou saying it on your own 
responsibility '! 

SHRI RAJNATH SONKAR SHASTRI: This 
has appeared in all the newspapers of the coun-
try. The cabin news of the Daily Diary News 
Agency had also made a video cassette of 
this incident 
/English) 

MR. SPEAKER: You cannot bring those 
things to the House without my permission. 
{IransJation} 

SHRI RAJNATH SONKAR SHASTRI: I am 
presenting this cassette to you. The news agency 
also included this cassette in their news pro-
gramme. but it was late ron censored. 
/English} 

MR SPEAKER: You understand that you 
cannot bring those things without my permis-
sion to the House. 
fI;ansJation} 

SHRI CHANDRAJEETYADAV: This is not 
right 

SHRI RAJNATH SONKAR SHASTRI: 
By censoring this cassette. the Government has 
given a blow to democracy and the freedom of 
the news agency. The Government should give 
a statement regarding the fact whether the 
newspapers of our country will remain free and 
our democracy will remain protected after such 
censors? Please direct the Minister of 
Parliamentary Affairs to give a statement in this 
regard stating his reaction and the steps to be 
taken by him in the matter. 

MR SPEAKER: Please take your seat now 
as you have finished. 

SHRI B. L. SHARMA 'PREM' : Mr. Speaker, 
Sir, it has come out in all the newspapers today 
that in Ayodhya a poster has been displayed by 
the organiser of SAHMAT. Shri Shabhnam 
Hashmi, which says .......... .(Interruptions) 

MR SPEAKER: I would like to request you 
that some facts are related with our sentiments 
and if something has been done outside, it 
should not be referred to here like this. 

(Interruptions) 

SHRI B. L SHARMA 'PREM' : He is being 
protected by Shri Arjun Singh and he has 
said that they have given lakhs of rupees 
for the programme organised by SAHMAT. 
(lnterrupt;otu) 

(English) 
SHRI B. L. SHARMA PREM: Shabhnam 

must be arrested immediately. 
fI'ranslation} 

He has said that Sita was sister of Ram and 
Ram was shown as a devotee and the son of 
Ram .......• .(Interruptions) Shabhanam must be 
arrested immediately. Shri Arjun Singh is 
sitting here and he has said that he has given 
lakhs of rupees. Is he being protected by the 
Government also? This money belonges to the 
Government and not to the Congress Party. 

(Interruptions) 
fEnglish] 

SHRI BASUDEB ACHARAIA (Bankura): 
There are different versions of Ramayana 
. ..... .(Interruptions) 

SHRI B. L. SHARMA PREM : You do not 
believe in Ram. You believe in Stalin and 
Lenin ..... .(Interruptions) 

fI'ranslation] 

THE MINISTER OF HUMAM RE-
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): Mr Speaker, Sir, the excitement and 
objection of the hon. Member may be right. But 
it should be kept in mind that this organisation 
expressed the views of a few persons in the 
exhibits organised at Ayodhya and at several 
other places. I do not want to go in the historical 
context of this issue and about its source. It may 
be a different issue ......... .(Interruptions) ....... Please 
listen to me. 

SHRI RAJVEER SINGH: A death-warrant 
had been issued against Salman Rushidie due 
to such blasphemy and he has still been trying 
to save his life since then. Such blasphermous 
Ihings are being said here about Lord Rama 
also. (Interruptions) 

SHRI CHINMAYANAND SWAMI 
(Badaun): These statements are baseless. We 
want to know the source of such statement. We 
will not tolerate the arbitrary behaviour of any 
particular individual. Rama is the symbol of 
our faith and they are trying to distort it... ..... 

MR SPEAKER: This will not go on 
record. 
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SHRI CHINMAYANAND SWAMI :-
SHRI ARJUN SINGH: Mr Speaker, Sir, 

please cool down Swamiji. Sir, it is not 
necessary that we should agree with those 
statements. I 'M)uld like to tell you that I am 
also not agreeing with them. But I would like 
10 make it clear to those who are trying to 
monopolize. Ayodhya and had tried to play 
with the conscience of the entire country that 
those cultural people had tried to break that 
communal frenzy. I 'M)uld like to appreciate 
them for it. You people are only disturbed as to 
how they went there and what did that do there. 
'Interruptions) If the Hon. Speaker gives permis-
sion. The tape-recording of the entire pro-
gramme can be brought here so that the hon. 
Members may be able to listen. They have only 
presented the cultural, social and religious 
sentiments of the entire coutry before the people 
and that is the only way to bring communal 
harmony in the country. It is necessary to pre-
serve and understand the cultural, political and 
religious heritage of our country. 

SHRI ATAL BlHARI VAJPAYEE (Luck-
now) : Mr. Speaker, Sir. I donot know the siege 
about which Shri Arjun Singh is talking. A few 
days ago a Som Yagna was performed in 
Ayodhya. I do not want to go into the con-
troversy about the people at whose insistence 
the Yagna was organised. But the person who 
wanted to perform the yagna went to Ayodhya. 
He performed the yagna there. It is a different 
story that nobody came' there to participate in 
the yagna. I am not going to relate that story. 
The siege about which he is talking? A clear 
issue was raised here for which Shri Arjun 
Singh said that he was not agreeable to that. I 
would like to know from him about the issue 
that has become the centre of controversy 
in Ayodhya. 

SHRI ARJUN SING H: Who is responsible 
for that? 

SHRI ATAL BlHARI VAJPAYEE: You are 
responsible for it as you have made it a centre 
of controversy. 

SHRI ARJUN SING H: You are trying to 
convert the whole country into a battlefield 
and you want to implicate us in this siege. 
It will never happen and we are not going 
to be influenced by such provocation. 
anterruptions) 

-Not recorded. 

SHRI LAL K. ADVANI (Gandhi Nagar): 
His quarrel is with Shri Narasimha Rao and 
not with Alalji . 

SHRI ATAL BIHARI VAJPAYEE: Mr. 
Speaker, Sir, I said that Ayodhya has become 
the centre of controversy and he is asking now 
as to who is responsible for that. He admits 
that Ayodhya has become a centre of con-
troversy with which people's sentiments are 
attached. I have no objection to holding 
an exhibition or organising Sahmat's pro-
grammes there. I would like to clarify it. The 
artists, who were demanding freedom for 
organising programmes in Ayodhya prevented 
Sonal Mansingh from going to Washington for 
participating in VISion 2000. They criticised 
her. Freedom of artists does not mean freedom 
of artists from a specific field. 

Organisation of programmes there is not 
objectionable. It was stopped by district 
officials first. The State Administration 
advised not to organise such programmes 
there, but Shri Arjun Singh put his pressure 
and took people there to organize the pro-
grammes. He himself went there. I have no 
objection to all this Shri Arjun Singh can go 
and so I am. 

Mr. Speaker, Sir, the question is about the 
exhibition. An exhibition was held there. Now 
he says that he was not agreeable to the poster. 
In the poster displayed there Sita was shown 
10 be the sister of Ram .... #nterruptions) 

(English) 

SHRI NIRMAL KANTI CHATTERJEE: 
That is from Jatak... 

(7ranslation) 

SHRI ATAL BlHARI VAJPAYEE: I know 
that, but what was the need and rationale for 
showing all these Jataks in Ayodhya. It is also 
a historical fact that a Ram temple was 
demolished there in the past. If such an 
exhibition is shown there. what will be its con-
sequences. That is wh)' you are not exhibiting 
it. In the same way structure recently 
demolished was not exhibited which could 
have provoked people's sentiments the 
organisers of the exhibition should have taken 
care and Shri Arjun Singh should have told 
that the posters displayed in the exhibition 
were wrong and these should not have been 
displayed. if he does not say so, it will 
tantamount to dereliction of duty on his part. 
Rs. 2S lakh have been given to lift the siege 
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which was not in existence. I would like to say 
Ihat the sparks you have emitted will prove to 
~ disastrous. 

SHR! ARJUN SINGH: Mr. Speaker. Sir. I 
hold Shri Vajpayee in high esteems. I said 
clearly that I do not fully agree with this part 
of the exhibition. (Interruptions) Please just 
listen. there was a cultural programme also 
along with that exhibition. 

(English) 

... and I must say, hon. Speaker. Sir. that we 
should be grateful to the cultural community 
of this country that they have lifted the siege 
on the conscience of this nation which was 
forced by these people who wanted to com-
munalise the entire country. who wanted to 
gain political advantage out of an act which is 
not only against the interests of this country 
but it is against all religions. against all canons 
of behaviour. This is the reward that they 
wanted to seek. That siege has been lifted. 
qnterruptions) 

SHRI SOMNATII CHAITERJEE (BoI-
pur): Mr. Speaker. Sir. 

MR SPEAKER: Please do not continue 
because there are others to speak. 

(Interruptions) 

SHRI SOMNATII CHAITERJEE: Sir. 
nobody has the monopoly of wisdom and 
patriotism in this country. 

MR SPEAKER: It is not necessary that _ 
should prolong it on this point. 

(interruptions) 

SHR! SOMNATII CHAITERJEE: Sir. this 
is an issue which is agitating the people of this 
country. I want to convey the gratitude of the 
people of India to those people who had gone 
there-these cultural artists and litterateurs 
who had taken up the cause of the secularism 
in this country and are fighting this poison. 
this menace with all their might We must 
commend them; we must support them and 
give them all the encouragement they need. 
(Interruptions) • 

MR SPEAKER: Only Shri Handique's 
statement will go on record. 

SHRI BUOY KRISHNA HANDlQUE 
(Jomat): Mr. Speaker. Sir. an uilY incident 

• Not recorded 

which is not only a slur on our society but the 
whole nation. .. .(Interruptions) 

SHRI SOMNATII CHAITERJEE: Sir. this 
is an attempt to impose hegemony that they 
will not be allowed to do. They want to impose 
a particular type of fonnulation which is 
not correct 

MR SPEAKER: May I request the Hon. 
Members not to prolong this? I think 
whatever was to be said had been said on the 
noor of the House. (Interruptions) 

SHRI BUOY KRISHNA HANDIQUE : Sir. 
( have been asked to speak. 

MR SPEAKER: I will allow you after 
Shri Advaniji. 
(Thlnslation) 

SHRI LAL K. ADVANI (Gandhi Nagar): 
Mr. Speaker. Sir. it has been the tradition of 
this country not to impose any restrictions in 
Ihe field of art, literature and seminars. A few 
decades ago there had been no restrictions on 
even totally opposite views that hurt the 
feelings of others. Nothing of the sort will do. 
But nowadays the Government takes 
immediate action if anything has been said 
about a particular section of the society. 
During this discussion an hon. Member said a 
very relevant point. If the Government had a 
different viewspoint on it. (Interruptions) I 
would like to say that the charge levelled 
against secularism in our country and the 
danger apprehended in secularism is due to 
Ihese double standards which will not pull on 
for a long you all are responsible for that 

(English) 

SHR! NIRMAI. KANTI CHAITERJEE 
(Dumdum): What is the relevant thing in 
Ihis? (Interruptions) 

SHR! LOKANATII CHOUDHURY (Jagat-
singhpur) : Shri Advani has been the incarna-
tion of double standards. (Interruptions) 

SHR! TARIT BARAN TOPDAR (Barrack-
pore): You are inciting the people against 
the minorities. 
(Thlnslation) 

SHRI RAM NAiK (Bombay North): It is 
not Calcutta that you can do whatever you 
like. (Interruptions) 
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(Engli8hJ 

MR. SPEAKER: Shri Ram Naik, please 
resume )'Our seat. 

(Interruptions) 

MR. SPEAKER: Please sit down now 
Please take your seats. 

(Interruptions) 

MR. SPEAKER: You must sit down first. 
What are you doing? This is not correct. Mr. 
lbpdar,-when I say, 'Mr. Topdar', you know 
the meaning of my saying. 'Mr. Topdar'-hon. 
Members are quite capable of putting forth 
their points of view in a very forcible and con-
vincing manner. Let them do it. Now, what is 
the point in just having the talk across the 
table? Please don't do that. 

(Interruptions) 

SHRI LAL K. ADVANI: Sir, I was making 
a very brief point to add to what Shri 
Vajpayeeji has already said, namely, that this 
issue of secularism also, one of the things that 
are really polluting it, disturbing it, is the 
approach of double standards. You cannot 
have double standards about this poster and a 
different standard about Salman Rushdie's 
book. After all, Salman Rushdie's book hurts 
the sentiments of some sections. I can say that 
[ differ with it, but this Government went to 
the extent of banning it without even reading 
it, and on the other hand in this case ... .(ln-
terruptions) without even reading it, that is what 
the official spokesman said. The ofI'lCi.al 
spokesman said that the book haa not arrived, 
but the portions that we have seen. _ think 
that they are objectionable. Therefore, _ 
ban ned this book. It is the only democratic 
country in the "WOrld, mind JUU. in which this 
book was banned. I disapprove of the book, 
but at the same time you have one standard 
for that and another standard for Sahmat and 
that Sahmat which publishes this objection-
able poster about which a referance has been 
made, is given the Government grant. 

{Translation) 

On the one hand the Government gi yes them 
grant and on the other it gives them protection. 
This double standard will not be allowe.l. There 
is resentment among the people against it. 

{English) 

SHRI ARJUN SINGH: I hope honourable 
Advaniji understands what th.. meaning of 

'double standard' is. AJvaniji. you were in 
Ayodhya on 6th December. What were you 
doin!; about the double stan.lard? 
(Intemlptions) 

MR SPEAKER: Our outer limit is 12.30 
p. m. 

(lntermprions) 

SHRI P. C. THOMAS (Muvallupuzha): 
Don't join with them. (Interruptions). you have 
joined with them even for No confidence 
motion. (Interruptions) 

MR SPEAKER: Please. Why do you have a 
cross talk like that? 

(lntemlptions) 

{Translation} 

SHRI NITISH KLMAR (Barb) : Mr. 
Speaker, Sir, all people of this country have 
been given the right to expression under the 
Constitution. Whatever views you have. you can 
express them according 10 the Constitution. 
Therefore, whether you are a political worker. a 
L'Ultural artist or a writer. you are free to express 
)'Our views. So far as the question of secularism 
is concern, it has been made clear in the con-
stitution that OUt, i. a Secular State and there is 
no dispute about it. Though. there can be .lis-
pute over the definition of Secularism and it will 
remain because there are diflerent i.leologies 
exist in this country. lust now discussion was 
held on the controversial Poster. so I would like 
to know as to how we would fight these fun-
damentalist forces. Would we fight fundamen-
talism by raising another fundamental forces or 
by performing somyagya ry We have to think 
over it. 

A discussion was held on the controversial 
Poster. I would like to quote Dr. Ram Manohar 
Lohia here. No one can doubt his secularism if 
anyone do so, it would be his own fault and not 
of Dr. Lohia's thoughts. He accepted that Ram, 
Klishan and Shiva have a very important place 
in our country and faith of crores of people is 
connected with them. They have different 
aspects of there personalities. DilTerent people 
get different kinds of inspirations from their 
personalities. That is why he has mentioned 
about Ramayana melas in his life time. Today's 
discussion is about a poster on Jalak Katha. The 
question is that some people believe in latak 
Katha and some do nol But the point is that the 
faith of crores of people is connected with it. We 
may believe it or may not believe it: We may be 
a theist or we may be an atheist: we may .:on-
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sider Rama a human being or may consider 
him a Lord: there can be dispute over it. We can 
denied the existence of Rama. but sentiments of 
crores of people are connected "'ith Rama and 
they believe that Sita was the wilt- of Rama and 
Rama fought baule "'ith Ravana. I do not know 
as to how they have strengthened secularism by 
this act. Therefore. as Shri Arjun Singh has said 
that he is not agree with it. I also would likl' to 
AAy categorically that I alll disagree "ith su,h 
type of posters. This t}P" of posters will not help 
in creating healthy atmosphere il~ this muntry. 
They may have good intention of strengthening 
secularism in the country but ultimately such 
acts would strengthen timdamental forces who 
claim monopoly on Rama that whatever they 
say about Rama is correct. Therefore. [ would 
like to request the organisation like 'Sahamat" to 
avoid such things. If we really want to promote 
secularism in the country. we should expose 
their misdeeds and expose their attempt to use 
religion for political gains. In addition to that 
we should also give proper delinition and 
explanation of seCUlarism. (internlptiuns) 

SHRl CHANDRA SIlEKHAR (Ballia): Mr. 
Speaker. Sir, Atalji ha~ raised this issue and I 
think there should have been a categorical reply 
that as far as religious harmony is concerned 
the thinkers and other arti,1s have done a great 
job. They deserve appre<.:iation. but putting such 
posters in a disputed place like Ayodhya where 
many people have lost Iheir lives. was not good 
in any way. They may be gr<>at thinkers 
philosophers or artist of repute. but the work 
done by them no IiIlay was in national interest. 
Had the hon. Minister said all this the whole 
matter would have ended there itself. 

It is unfortunate that we rais,'d unnel'essary 
matters just to outcompet .. each other and 
through this debate in th .. Lok ~ahha the whole 
issue reaches every hook and .:unwI of the 
country. It is unfortun"tt> for the (:llt!Iltry that 
the situation further deteriorate, W" want 
freedom of expression. but we haw 1](1 right to 
hurt the feelings of olhers. 'Ibat po,t",r was 
improper and unforgiveable and th~ Govern-
ment should have banned it (/lIleml(lriuflj) 

{English} 

SHRlMATI MALIN I BHA'ITACHARYA 
(Jadaupur): Mr. Speaker. Sir. please' allow me 
for a minute. I have s,'en the exhibition. 

MR. SPEAKER: SUlllnalhji has already 
spoken. 

pronslation) 

SHRl SURYA NARAYAN YADAV 
(Saharasa): Mr. Speaker, Sir, Sant Kabir was 
born in this country and he was the most 
secular man. He was trusted by Hindus, 
Muslims. Sikhs and Christians alike. When he 
was leaving for heavenly abode he also said that 
once he had also visited Ayodhya. And a Math 
has been constructed there alier his name. Peo-
ple have faith in religion. You all are learned 
people and you know th at no one is prepared to 
believe that Sita was the sister ofRama. Sita was 
the wife of Ram a and she will remain the wife of 
Rama. Sant Kabir has said it and the entire 
country believe so. Therefore. whatever you 
have said. is wrong and I cannot agree to il. 
(Interruptions) 

MR. SPEAKER: How many persons will 
speak on the same subject? Same things are 
being repeated. There are other issues also in on 
which you can speak. 

SHRl SURYA NARAYAN YADAV: What 
will happen to this country if some people do 
politics in the name of Rama and some by pro-
jecting Sita as sister of Rama. Whether it is 
Advaniji, or Vajpayeeji. Arjun Singh or. 
Narasimha Raoji, I would request them to stop 
such things. Like National Front. they should 
also move in a particular direction in a 
secular manner. 

fEnglishl 

SlIR! SOMNATH CHATTERJEE: I am 
not sa)ing about purantls or oth,'mise of thaI 
controversial document. 

Iberc are differences of opinion. Let us not 
emphasise on that. What we want is that the real 
message of that function th('re. the light against 
('ommunalism. the fight against fundamen-
lalism for which the cultural people. artists. 
literators and others haw taken part to give the 
message to the people of this country thaI the 
fundamentalism should not be allowed to "lVer-
take this country. should not be diluted. 

In politics. we should nol bring in religion. 
That is the real mt'ssage of that fllm:tion. That 
should not be diluted. Today the issue has been 
raised only with a view to dilute that message 
which has been given to the people orthis coun-
try. This has been done with that motive. 'Ibat is 
why. I say there are diff"l'l'nces of opinion. My 
hon. friends are entitled til object and I 1'("1)<"ct 
lheirobjections. their feelings. But that does not 
mean that the real plllpllse or thaI lill1.:tioll 
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should be ignored or .houl<1 be diluted. That is 
ollr message to the people of thi, ,·ountl')". 

I hope Parliament also will give that message 
to the people. 

rrralls/ation/, 
SIIRI RABI RAY (Kmdrapada): Mr. 

Speaker. Sir. it would have been bl,lter had Shri 
Ariun Singh. Atalji and Ad van iji ,.poken 
,illlultnncousl)' on the i"ue which has be{;ome 
wntro\'ersial today. Abollt 5-6 months ago I 
had gone to attend a function and li.'iten to ser-
mons delivered by some saints. If you listen to 
the story of Kamb Ralllayana written ill Tamil. 
you will lind it dilTerent from the Ramayana. of 
NOl1h India or East India. If does nullllean that 
Ihere is some misgivinr in th .. Ramayann of 
North India Or East India or in Kamh 
Ramayana. Similarly tlll'r" is dilTercnt kind of 
Mahabharat in Indonesia. What I mean to say 
is that the organi.er~ of the programme were 
intellectuals ofhigh order. wmmon people like 
II.' cannot oppose them. I agree ..... ith Shri Arjun 
Singh that the poster shown could generate mis-
understanding among the Illral peopl .... It is not 
good for national unity. The ... ntire House 
believes in a pluralistic sodet). W ... swear in the 
name of the Constitutiou aad that is .... by we all 
believe in a pluralisti.: ",,;iet)". Shri Advani. 
Atalji and all Congress If>aders also believe in it. 
[ would like to request mth folded hands that 
we should send such message to the country 
which could strengthen the foundation of 
pluralistic society. We should make a self intros-
pection for this. The entire House shouid 
unanimously raise its voice against the efforts 
being made for narrowing down the scope of 
nationalism. 

SHRI TARA CHAND KHANDELWAL : Sir. 
some Members are allowed to make such a long 
speech whereas we are not even allowed to raise 
some important matters. 

MR SPEAKER: You can raise thf>m 
tomorrow. 

SHRI TARA CHAND KHANDELWAL: I 
"ill nol be here in the House tomorrow and wiII 
sit on a fast. (Interruptions) 

(Englishl 
SHRI BUOY KRISHNA HANDIQUE: An 

ugly incident wnich is a big slur on the whole 
nation occurred on 13th August in a DTC bus 

when an African girl fWIIl Kenya "as assaulted 
and molested by a group of boys. 

MR SPEAKER: No. 11 is going OUI of pro-
pOition. Government will ccltainly take adion 
against the culprits. It has ink rnational 
implications when we discuss it on the noor of 
the House. 

SHRI BUOY KRISHNA HANDlQl;E: The 
point is the girl and the boys belong to the 
same College. 

MR SPEAKER: It " guing out of pro-
portion. 

SIIRi BUOY KRISHNA llANDlQL'E: No 
a~'1ion has been tak.en eilher by the Police or by 
the College authoritie,. Our society and the 
Government have failed tll protect the dignily of 
the girl. 

MR SPEAKER' will allow you 
tomorrow. 

SHRl SOMNATH CHAITERJEE . Today is 
the date. Today election to the Rajya Sabha are 
being held in West Bengal where only members 
of Legislative Assembly are the voters. For the 
lirst time. in this country. afte~ almost 50 years 
of our constitutional functioning. live observers 
have been appointed for the Coundl of States 
election and the Election Commissioner has 
.,aid that until he gives Lkarann' there will be 
no counting and until he give, further 
dearance. there will be no dedaration of 
results ..... (Expunged as onlered by the Chair) ..... 
Are the MLAs going tll rig th ... electiun there 
inside the Assembly building '! Is this the ...... dy 
everybody will be insult,'d in this ..:ountry? 
MLAs and the Governmenl are being insulted. 
This is being done by the Chief Election Com-
1l1issioner in this countr)" and this GUh:'TIlUll?llt 
is sitling light. This is high time that one must 
wake up·· ...... How can he'? 1 his is a ..:)t>ar 
retlec1ion on the Memhers of the Legislative 
A.~sembly. Five observers for ant' ell>..:tiun. 
Raj)"a Sabha elel'rion are rhere. Hu.' if ,'\"er 
happened in the past? This is nllthing but an 
insult and a rel1ection. I stum!'l) 0PP"'" and I 
want the Government 10 re.pond to Ihis. 

•• Expunged as orden.'" by tilt' Chair. 
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12-42 Hn. 

PAPERS LAID ON THE TABLE 
Explanatory Statemellt giving reasons 
for immediate legislation by the Preven-
tion of illicit traffic ill Narcotic Drugs and 
Psychotropic Substances (Amendment) 

Ordinance, 1993 

!English} 

THE MINISTER OF STATE IN THE MINIS-
TRY OF FINANCE (SHRI M. V. CHAN-
DRASHEKHARAMURTHY) : I beg to lay on 
the Table an explanatory statement (Hindi and 
English versions) giving reasons for immediate 
legislation by the Prevention oflllicit Trame in 
Narcotic Dmgs and Psychotropic Substances 
(Amendment) Ordinance. 1993. /Placed in lib-
rory. See No. II 4319/93j. 

Em'ironment (Protection) Second Amendment 
Rule:. 1993 

THE MINISTER OF STATE IN THE MINIS-
TRY OF AGRICULn.;RE (SHRI ARVIND 
NETAM) : I beg to lay on the Table a copy of 
the Environment (Protection) Second Amend-
ment Rules. 1993 (Hindi lind English versions) 
published in Notification No. G.S.R. 411(E) in 
GazetteofIndiadatedthe 19th May. 1993 under 
section 26 of the Environment (Protection) Act. 
1986. /Placed in library See No. L.:r 4320193j. 

Madhya Pradesh (Milk anti Milk Produm) control 
order. 1993 

THE MINISTER OF STATE IN THE MINIS-
TRY OF AGRiCULTIJRE (SHRI ARVIND 
NETAM) : I beg to lay on the Table a .:opy of 
the Madhya Pradesh (Milk and Produ.:ts) Con-
trol Order. 1993 (Hindi and English ""rsions) 
published in Notification No. S. O. 589(E) in 
Gazette of India dated the 3rd August. 1993 
under sub-section (6) of section 3 of the Essen-
tial Commodities Act. 1955. {Placed in Library. 
See No. L.:r 4321/93j. 

Infant Mille Substitutes. Feeding Hollies alld Infant 
FOods Rule. 1993 

THE MINISTER OF STATE IN THE MINIS-
TRY OF lRJM.AN RESOURCE DEVELOP-
MENT (DEPARTMENT OF WOMEN AND 
CHILD DEVELOPMENT) (SHRlMATI 
BASAVA RAJESWARI) : I beg to lay on the 
Table a copy of the Infant Milk Substitutes, 
Feeding Bonles and Infant Foods (Regulation 
of Production. Supply and Distribution) Rules. 

19334 (Hindi and English versions) published 
in Notification No. G.S.R. 528(E) in Gazette of 
India dated the 31st July. 1993 under sub-
section (3) of section 26 of the Infant Milk Sub-
stitutes. Feeding Bottles and Infant Foods 
(Regulation of Production. Supply and Dis-
tribution) Act, 1992. /Placed in Library. See No. 
II 4322193) 
Annual Report and Review on the working of the 

Indian Council of Social Science 

Rneardl. New Delhi. for the year 1991-92 

THE DEPUTY MINISTER IN THE MINIS-
TRY OF HUMAN RESOURCE DEVELOP-
MENT (DEPARTMENT OF EDUCATION 
AND DEPARTMENT OF CULTIJRE 
(KUMARI SEUA): I beg to lay on the 
Thble-

(I) (i) A copy of the Annual RePOl1 (Hindi 
and English versions) of the Indian 
Council of Social Science Re~earch. 
New Delhi. for the year 1991-92. 

(ii) A copy of the Annual Accounts 
(Hindi and English versions) of the 
Indian Council of Social Science 
Research. New Delhi. for the year 
1991-92. together with Audit Report 
thereon. 

(iii) A copy of the Review (Hindi and 
English versions) by the Government 
on the work.ing of the Indian Council 
of Social . Sdl"nce Research. New 
Delhi, for the year 1991-92. 

(2) Statement (Hindi and English versions) 
showing reasons for delay in laying the papers 
mentioned at (I) above. [Placed in Library. See 
No. L.:r 4323/93j. 

11-43 bR. 

MESSAGE FROM RAJYA SABHA 
[Englishl 

SECRETARY-GENERAL : I have to report 
the following messsage received from the 
Secretary-General of Rajya Sabha : 

"In accordance with the provisions of rule 
I II of the Rules of Procedure and Conduct 
of Business in the Rajya Sabha. I am direc-
led to enclose a copy of the Prevention of 
Illicit Traffic in Narcotic Drugs and Psy-
chotropic Substanccs (Amcndment) Bill. 
1993. which has been passed by the Rajya 
Sabha at its silling held on the 16th 
August, ] 993." 
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Narcotic drugs and 

Psychotropic substarrCt!S Bill 
12-43 1/1 

TlJe Prevention of Illicit Traffic in Nar-
cotic Drugs and Psychotropic Substances 

(Amendment) Bill-1993 

(As passed by Rajya Sabha) 
SECRETARY-GENERAL : Sir. I lay on the 

Thble the Prevention of Illicit traffic in Narcotic 
Drugs and Jls)ochotropic Substances (Amend-
ment) Bill, 1993. as passed by Rajya Sabha. 

11-44 hIS. 

STANDING COMMITTEE ON 
TRANSPORT AND TOURISM 

Second Report 
{English! 

SHRI PETER G. MARBANIANG 
(SlllLWNG) : I beg to lay on the Thble a copy 
(Hindi and Enelish versions) of the Second 
Report of the Department-Related Parliamen-
tary Standine Commi'nee on Transport and 
Tourism on Government Policy on Private Air 
Thxi Operation and matters connected there-
with. 

11-45 hIS. 

MATTERS UNDER RULE 377 
(I) Need to UIIdiou paufS under Accelerated 
Rural Water Sapply Programme OR the h .. is of 
the total ftIue of the assets uder the scheme. 

{English! 

DR VASANf NIWRUTTI PAWAR (Nasik) : 
Sir. under the accelerated Rural Water Supply 
Programme (RWSP). the Government allows 
10 per cent ofils annual outlay 10 be u..-d for the 
maintenance and repllirs. The provision for 
maintenance and repair of the "ater supply 
schemes must be- detemlined on the basis of the 
total value of :\he assets created under the 
RWSP and not as a ce-rtain percentage of the 
total annual pro,lision. Also. the expenditure on 
maintenance all,d repairs should be borne by 
(he Central Gov-emment. Maharashtra Govern-
ment and the 10l:al bodies. The Central Govern-
ment has infom led that the issue of increase in 
maintenance aud repair., grants is under con-
sideration and it will be resolved. in the current 
financial year .\993-94. I request the Central 

Government to take appropriate decision in the 
matter at the earliest. 

(II) Need to WIdioa addiliooaf funds .. wurkial 
capital and for purehase of raw materials for 

N.T.C. mills in Bombay. 

SHRI SHARAD DIG HE (Bombay North 
Central) : Sir. the N.T.C mills are making heavy 
losses due to poor utilisation of present produc-
tive capacity ranging between 8 per cent and 60 
per cent. In Bombay. the losses of N.T.C mills 
ere Rs. 47 ·63 crores in the year 199G-91; Rs. 
57·78 crores in 1991-92 and Rs. 158·83 emres 
in 1992-93. This is because of shortage of funds 
for purchase of raw-materials and working 
capital. 

At present, about 3000 workers in Bombay are 
paid idle wages in these N.T.C mills. 

I. therefore. urge upon the Minister of Textiles 
to sanction additional funds as working capital 
and for purchase of raw-materials for the N.T.C. 
mills in Bombay. 

(iH) Need 10 loot inlo reported large scale influx 
of ..... ud ammunition t"rough Gujarat. 

{lI-ansiation! 

SHRIMATI BHAVNA CIDKHUA 
(Junagam) : Mr. Speaker. Sir. according to 
newspaper reports a large quantity of explosive 
material and other lethal weapons have arrived 
in our country through Junagam. Porbander. 
Jamnagar waterways. It is believed that the 
Pakistan inteJlegence agency is involved in it 
which want to create disorder and communal 
disturbance in India. It is utilising the services 
of an Islamic agency based in India for this 
purpose. 

Therefore. I would like to request the Govern-
ment to inquire into these matters and keep 
close vigil on the border alongwith waterways of 
the country. 

0.) Need to proride more _ds to Stale Gowen-
_nt of Uttar Pradellh for proridlng relief to the 
people affected hy drought in ltadaun dillrid. 

SHRI CHINMAYANAND SWAMI 
(Badaun) : Mr. Speaker. Sir. Badaun district. 
\\bich comes under my Parliamentary Con-
stituency is a most backward district of the 
State. 85 per cent of its population depend on 
agriculture for their livelihood. This district has 
ISO kID. long border along Ganga river. There 
are many other small and bia rivers passing 
through this district. Every year it is affeded by 
Dood \\bich distroya the crops. This year the 
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diltric:t _ affec:ted by severe droUjhL The only 
aource of irription in this area is el'ectric 
rubewells run by Governmet and privately. The 
lIOppIy of electricity is so poor that it is not even 
lIOppIied for t1K> hours dally. Rabi crops _re 
damaaed by hailstorms and kharif crops _re 
det;tro~ because of severe drought and 
irregular po_r supply. 

Therefore. I Uqje the Government to provide 
adequate funds to the Government of Uttar 
Pradesh to ensure twelve hours power supply in 
Dadaun district and to provide relief to drought 
affected people. 

(y) Need to _ct P ...... ,.. iD Ma6ubui dis-
trict of IIibar with STD Hae. 

SHRI DEVENDllA PllASAD YADAV 
(Jhanjharpur) : Mr. Speaker. Sir. the construc· 
tion work of telecommunication tower in 
Phulparas block headquarters in Madhubani 
district of Bihar has been completed in March. 
1993 and necessary equipments have been 
installed there but STD senices are still being 
provided there throujlb code number of Jhan-
parpur aa a result ofwbich people ofPhulparas 
are Cacina lots of diffi<.:ulties in making SID 
calls. They do not get the line on time. SID code 
number has not been allotted to Phulparas 
so far. 

Therefore. I would request the Government 
to allot SID code number to Phulparas 
immediately and provide SID service to the 
people. 

(Yi) Need to .. action faads for die UPUeping of 
National Ifi&hwa)'l mDDiIIe throap Assam 

[En"i.rhl 
SHRI UDDHAB BARMAN (Darpeta) : The 

condition of the National Hiahways running 
through Alum is very bad. The work regarding 
the improvement of the National Highways and 
their maintenance ha\'e not been encourag-
ina· 

It is known that the total length covered by 
National Hiahways in the State is around 2030.7 
ldlometrel. These Hishways have to bear very 
heavy load of tratTtc because of the special 
aeoaraPhical location of the State. These 
H;,hwaya, to say the least. are the life line Cor 
the sis North Eastern States. For many of these 
Statea in the North Eastern region the road 
communication is virtually the only meanf for 
sunllCll communications. 

But the allotment of funds required every 
:year for repair works of the National Highways 
and also Cor works of orginal nature are very 
inadequate. The damages done by flood waters 
lire growing. But the Union GO\'ernment so far 
is nol responding to the growing needs. 

In view of the above, I urge upon the Central 
Government to release the requisite amounl of 
funds so that timely repair work on these 
Highways would be handled smoothly and 
quickly. 

(vii) Need to proride more finaocial alliswee to 
Haryana Gtnernment for proYiding relief 10 the 

)lC!ople affeeted lIy ftoods iD Bbiwani district 

(lron.rlation 1 
SlIR! JANGBIR SINGH (Bhiwani): Mr. 

Speaker. Sir. I would like to draw the attention 
of the Central Government towards the heavy 
damage caused in Haryana due to floods. There 
has been heavy loss of life and property this 
:year. The flood situation in the State is still \'ery 
grave. The Government has not taken any solid 
steps to tackle the situation. In the districts like 
Kurubhetra, Kaithal. Sirsa. Hissar. Bhiwani 
and Rohtak, the flood water had spread upto 
miles. AI a result thereof, standing crops worth 
crores of rupees were severely damaged. Ade-
quate efforts were not made to rescue the people 
and cattle marooned in flood water. The 
foodgrains in the villagers' houses had also got 
destroyed due to enterina of flood water there. 
The people have become affected with diseases 
like dysentery and jaundice due to drinking of 
dirty and contaminated water. 4 to 9 feet deep 
water is standing in village Charkhi under sub 
division Dadri of district Bhiwani. The villagers 
have left the village. The relief fund provided by 
the Central Government for the people of flood 
affected area. is inadequate. 

I would, therefore. request the Central 
Government that adequate financial assistance 
should be provided for clearance of the flood 
water. rahalVlitations of the displaced people. 
providing clean drinking water and medicines 
to the people in flood affected areas. 

(-rill) Need to protect the laterat. of "orten ClIP'" ....... factories iD Firoz.ad town of 
Uttar Pradelh. 

SHRI PRABHU DAYAL KATHERIA (Firo-
zabad) : Mr. Speaker. Sir. at present th~ are 
about 562 glall factories in Firozabad. Mostly 
child labourea and women work in those fae-
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tones. Even-though a strict law was enacted by 
the Government to stop "xploitation of .:hild 
lahourers. it has nut been .:he.:k"d lillly till no~. 
'Ole owners of the units li.r.:" the labourers to 
work for 12 hours instead of the i1xed pedud 01'8 
hours. I \would like to re'lliest th,' (iovrml1lt'nt 
that it should make arrangt'ment fur providing 
h'lll11hoots to the labourer, working in fronl of 
the hot lilrnaces and shoul,j pn'pare 11 ,iraft in 
.:onsuitation with the priva'" fa.:lOry owners. 
IInd,'r which they shoul,l h" pro\ ilk'd free ll1('di-
.:al aill. When hot glass is taken mil of fllnlH':,'. it 
i .• equivalent to hot iron. Earlier. Ih,'r,' had l: .... en 
inchlcnts in which the labour('rs di,'d as hoI 
glass fell on them. 

I would. therefore.lik,' til n'qlll'sl Illl' C('nlral 
Government that it sholiid take IH'c','SSilr)' steps 

14-0R hrs. 

J. <I K. Budget 

lor the welfare ofthese exploited and downtrod-
<len labourers. 

(English] 

M R. SPEAKER: The next item in the agenda 
B the Jammu and Kashmir Budget. I think Shri 
Khurana can speak on this after lunch other-
~(' there will be break in his speech . 

12-54 hrs. 
n,t! Lnk Sabha then at/joumedf"r l.unch lil/Nur-

teen of the Clock. 

11le Lnk Sab/", r<'-a,\,w",hled ,!/ier Lunch at ";ght minutes past Nuneen of Ihe CIOl.·k. 

(MR. D1:PITY SPFAKER in the Chair) 

JAMMU AND KASHMIR BUDGET-I993-94 
AND 

DEMANDS FOR GRANTS (JAMMU AND KASHMIR). 1993-94 
MR. DEPL'TY SPI'AKFR' nl" lI(1u,,, ,hall 

!lOW hIke up further di".:u,.ioll and \'oting on 
th,' D,'mands forCiran" (.I11mIl1U and Kashmirl 
lin 1993-94. The time 111:011"" ti.r this b two 
hours and the time taken i, two minut,·, hy Shti 
Mlldall Lal Khurana. Shd Mlldlln I al Khumna 
wus un his legs and hl~ will ~nntinll(" his 
'I,,'('(·h. 

TIn: MINISTER Or STArE IN THE 
MINISTRY OF m:MAN RESOURCE 
DEVELOPMENT (l)FPARTMENT OF 
YOt:TH AFFAIRS AND SPORTS) AND 
MINISTER OF STAn IN THE MINISTRY 
OF PARLlMENTARY AFFAIRS (SHRl 
Mt;Kt.:L BALKRlSIlNA WASNIK)' Sir. I 
have one requesttu mak.-. Y,·stl·nI;IY. ii' per the 
Rusiness Advisory ClIlI1mill('(' <led,iun. we 
\'~re supposed to sit till 7 o'dOl:k in the ,'vening. 
Rut. ultimately because uf SOIll" M,'mOers say-
ing that today we shuuld not sit and from 
tnmorrow onwards we ,huuld stal' silling late. 
we ~,I.i()urned early. I wuuld like to re'luest that 
today at least we should .:nnt inue the business 
hefore us minimum till 7 o'dock in the 
,'\-ening. 

SI-lRl SRlKANTA .lENA «'ullack): One 
IImendment Sir. The minimum should be 
maximum. 

MR. DEPUTYSPEAKFR: SOlllehowye~1er­
riay the House was nut in that mood: but today 
the House is in a I11UO" tu sit for long 
hours. 

SIlRl RAMESll (IIENNITIIALA (Kot-
tayam): What about th~ DepUI11llentai Com-
ll1itt!'es'! At 6 o'dock there is a lI1eetin~ of the 
Depllrtmental Committe(, on ('ummen.:e. That 
shuuld also be postpent'd. 

MR. DEPUIY SPE.6J<.ER: L"t liS tai .. it 
lip now. 

{rmll,'/ationj 
SHRI MADAN LA! KHURANA (SOLTH 

DELHI) : Mr. Dt-I'uty Speaker. Sir. I am grate-
till to yor for giving me the opportunity to start 
.liscuss on the third Jammu & Kashmir Budget. 
We had discussed this budget. including the 
supplementary Budget. six times but without 
any outcome. The suggestions gi\-cn by us are 
merely printed in th,' books and are not 
implemented. 

I would like to give two examples here. We 
have been malting a dl'mand for several years 
that until the pedi)lmance report of last year 
is gi~'en, this budget has no meaning. What 
was the amount allocatl'd during 1991-92 and 
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1992-93. The performance report tells about the 
Budget allocation. the items and the amount of 
allocation made under them, whether it was 
spent or not and if diverted, the reasons 
therefor. We do not get this information. We get 
perfornlance reports regarding the Budgets of 
the Centre or other states. But despite our 
repeated demands, we did not get the per-
formance report of Jammu & Kashmir, through 
which we could have known how much of the 
allocated amount has been spent. The Govern-
ment adopts the same casual policy towards the 
Budget as it adopts towards Kashmir. 

We saw a very surprising thing in the current 
Budget The total Budget is of Rs. 2800 crores 
and the deficit is Rs. 1240 crores. Nothing has 
been said about how this deficit will be 
recovered and from where funds will be taken. 
This is fraud because no one knows about it. If 
any state is in deficit. it has to take loan from the 
Reserve Bank of India. But the state of Jammu 
and Kashmir takes loan from J.K. Bank on an 
interest. of 20 per annum. Last year, it gave an 
interest of Rs. 250 crores to the Bank. This 
money. which should have been utilised for 
development works and for improving the 
situation of farmers is being paid by the State to 
the bank as interest. The Jammu Kashmir Bank 
should have provided this loan to the small 
industries and for the development of the State, 
hut it is being taken by the State. So. no develop-
ment is taking place in the State. 

This Budget also does not show the revenue 
earned on electricity and sales tax. So, a budget 
should be prepared in an honest and dis-
ciplined way. Nothing has been told as to how 
the deficit will be recovered and interest will be 
paid. It is not known how much recoveries 
made out of the total liabilities. 

We raised the issue of Laddakh also. Our 
team had gone there. The people there have a 
very small demand that butter should be freed 
from sales tax. The people of north-eastern 
states do not pay any sales tax, but this tax has 
been levied on the people ofLaddakh from this 
year. The traders there have business only for 3-
4 months, but they have been asked to pay lakhs 
of rupees as sales tix. Mr. Deputy Speaker, Sir. 
as I said earlier. the Government adopts a very 
casual policy towards Kashmir. I would like to 
give an example. 

Mr. Deputy Speaker, Sir. it was announced 
last ~ar that a Parliamentary Delegation will 
go to Jammu & Kashmir and Laddakh to review 
the situation there. After 9 months a delegation 

of 20 members went there on :nth and 28th of 
. October. Our Mullaji was also in the delegation. 
Althouah. they were informed two days in 
lldvance. they could stay in Jammy only for few 
hours and then went to Leh. So every thing is 
taken in a very casual way and as a result 
thereot; the situation in Kashmir is getting 
worse. 

The Minister of State in the Ministry of Home 
Affairs was very proudly saying that the 
terrorists in Kashmir V'dlley have become frus-
trated due to pressure from the security forces 
and the incident of 14th August. which took 
place in Dada district and in which 15 innocent 
persons were ltilled, was an act of frustration. It 
was also said that the Pakistani flag. which Was 
hoisted on 14th of August. was removed within 
one hour. So. this is your achievement. In fact 
the reality is that Pakistani flags are being dis-
played in the streets of Kashmir valley. 

'[be Government may have removed the flags 
llisplayed on the poles in the city. I would like to 
give another example. Every year. on 26th of 
January and 15th of August, Indian tricolour 
used to be hoisted at the stadium and at the Lal 
Chowk by BSF to prove that this territory is also 
ruled by our country. But they did not had the 
courage to hoist the Indian tricolour there this 
year. This is the present state of affairs in 
Kashmir. I would like to submit that the 
terrorists have not become frustated. but they 
have spread their activities in Doda. Kathua 
and Udhampur districts of Jammu also in the 
last two to three years. The terrorists have set up 
their training camps in these districts. The fact 
is that the Union Govemment has reached a 
blind alley. Either it never considered the 
seriousness of the situation or it is hiding the 
facts from the people of this country. It is 
surprising that even though the situation in 
Kashmir is &etting worse, the Government is 
not at all concerned. 

Mr. Deputy Speaker. Sir, the views about 
Kashmir change with the change of season. The 
main problem is that we are grouping in the 
dark. Like a pigeon. the Government simply 
closes its e~s after seeing these grave problems. 
The han. Minister has recently stated that 
today. Jammu & Kashmir is not only facing the 
problem of law and order. insurgency is also 
there. which is being propagated by some mis-
guided persons. If the disease has been 
diqnosed. it should be cured. .1. therefore. 
would like to submit that this issue should be 
considered very seriously. Are you taking it 
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seriously? I "Mmld like to know from the hon. 
Minister whether Kashmir is not apart of our 
country? None of the Prime Ministers. whether 
it is Shri V. P. Singh. Shri Chandra Shekhar, 
Shri Rajiv Gandhi or Shri Narsimha Rao, have 
ever visited the State of Jammu and Kashmir. If 
an incidenttaJc.es place in any other State. all go 
there. The country had four P.imc Ministers 
<luring the last few years. but no one ever tried to 
understand the situation of Kashmir by 
going there. 

The Government should adopt a dear cut 
policy towards Kashmir. A national policy 
~hould be framed. In our Puranas. the God is 
.Iescribed as "Neti-Neti" That means He is not 
Ihis, He is not that. He is many things al a lime, 
He is with qualities and lie is without qualities 
etc. The same' can be said about your Kashmir 
policy. Sometime you say elections will be held 
there. sometime you say these will not be held 
there: then, will be held when the situation 
improves or will be ht'ld in December if the 
atmosphere is congenial. When the situation 
improves? Therefore, please do not say 'Neti-
Neti' about Kashmir also. 

Mr. Deputy Speaker. Sir. whatever happened 
Ihere on 14th and 15th of August did not 
happen suddenly. I have the Delhi edition of 
newspapers of 12th of August. These national 
newspapers are 'Pionet'r' and 'Dainik Jagran'. 
The photographs on the front page of the 
Pioneer shows that the terrorists are doing 
rehearsal for 14th of August. They are holding a 
large banner in which it is wrilten-

"Bharat tere hatholl lllein woh lakir nahin 
hai, Kashmir tere lea aap ki jagir nahin hai. 
Arnbala Khalistaan ka, Kashmir Pakistan 
Ita, Crush India, Crush lndia-JKIF". 

By covering their faces, they parade in Srinagar 
and raise such sloaans and the Government 
.,a),s it does not know an)thing. The newspapers 
are aware of it and they take photographs also. I 
have several cUllings. lbis is the CUlling of the 
'Pioneer'. What I want to say is that although 
this news came out in the newspapers on 12th of 
AuguSl no step was takt"n by the Govemmentto 
prevent such things. This is the first time that 
pilgrims going to Amamath were lired at. The 
Government should have known about the 
situation prevailing there at that time. It was 
only said that a red alelt has been sounded. but 
whatever happened during the red alert has 
been mentioned here. For the last two and half 
years. such incidents are continuously taking 
place in Doda district. Another similar incident 

also took place on 14th of August. Two months 
ago. the Dak Bunglow and the Sheep Breeding 
Centre situated on the border near the Kathua 
district. were torched by the terrorists. The 
forests are infested with the terrorists. They for-
cibly took 300 sheeps from the shepherds. The 
.• hepherds made a request to the District Magis-
trate there in this regard. But he sent them a let-
ter replying that that area was very dangerous 
and so they should come through the Chamba 
district of Himachal Pradesh. The D. C. of 
Chamba region is sent a letter asking him to 
allow these shepherds to pass through this 
region. Then, on the 14th of August, passengers 
of a bus were asked to get down and were 
massacred in the samt" region. This makes it 
clear that that area is not ruled b), the State 
Government or the Union Government. but is 
ruled by the terrorists. What more e,idence do 
you want than the letter of the District Magis-
trate which states that the situation then! is not 
under the control of the Government? 

Mr. Deputy Speaker. Sir. several serious 
events have taken place there. One of our 
activists and the General Secretary of Doda dis-
trict. Shri Sontosh Thakur was openly gunned 
down. One week before his death. he had writ-
ten to the Deputy Commissioner expressing 
.Ianger to his life. Similarly. the General Sec-
retary or the Hindu Suraksha Samiti of Jammu 
& Kashmir, Shri Satish Bhandari was also mur-
Jered. but his murderers have not been 
apprehended till now. Several of the police 
posts in Doda district were attacked by the 
terrorists last year and arnIS were also looted 
from there. It is a mailer of great concem. One 
of the police post was attacked three times and 
all the weapons were looted. This is taking place 
in Doda. 1Wo months ago. a B. S. F. patrolling 
party was attacked by the terrorists on Doda-
Srinagar road in whkh 15-16 soldiers were 
killed and the same number of soldiers were 
injured. The hon. Home Minister was saying 
here yesterday that the security forces have 
increased pressure in the Kashmir valley, but I 
would like to wbmit th at the terrorists there 
have become bolder and had spread their 
activities in several places in Doda district 
under Jammu Region. I would like to know 
about the steps taken by the Government to 
check the terrorists and I would like to demand 
that the Government should take immediate 
action in this reprd. 

I would like to express a few things about 
""fugees also. "We say a lot about the observance 
nfhuman rights in other countries. but we have 
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never paid attpntion towards the two lind half 
181th refugees in our own country. who had to 
ll"ave their homes and hearths and are living a 
hellish liCe Cor the last four years. None of the 
Prime Ministers ever went there to <'nquin-
about their situation. Two families live in a 
single tent. They have bt-en ruined. Whe-n male 
and female members of both the families live in 
~ingle tent, how they can take bath etc. and go 
through their daily routine. They are being 
given Rs. 1000 per month. If then- are 5 
members in a family. it comes to Rs. 200/- rer 
person pet month. [ would like- to ask whether 
they can rent a house or bt-ar tftt"ir expe-nditure 
\\;th this money? 

The Minister of State in the Ministry of Home 
Affairs Shri Sayee<!. is silting here. He had went 
\\;th us and had promisf'd that he will again go 
there to review the situation du ring the 
Sl'ssion. 

[ lIW)uld lile to say that you should see their 
plight with your own eyes. 

10 per cent, families. i.e. 4500 families out of 
the total 45 thousand families in Jammu are liv-
ing in tattered tents. Their plight could be 
imagined in rainy season. Students. who took 
~xal1lination CroDI Kashmir University thref' 
~'Cars back has not yet got their results. They 
have already met you anll have- apprised of their 
l1ifficulties. They cannot appear in any competi-
tive examination and thus their career is being 
ruined. I urge upon the Government 10 pay 
attention towards their problems and help them 
in finding jobs. Traders movements has enten-d 
into the 10th week. The)" want 10 earn their 
livelihood honourably. The former Minister of 
State in the Ministcy of Home Affairs ~ad 
assured that bank loans will be made a"ailable 
10 persons who have left their property in 
Kashmir so that they may stand on their own 
Ii'e!. The bank loan which was assured to them 
in lieu of their property, has not been provided 
lill date. For this they have bef'n sitting on 
hunger strike and launching an agitation. You 
have promised to meet them. Their only fault is 
that they ha-we not raised the Pakistani flag 
while living in Kashmir. Had they been raisf'd 
Pakistal,li flag and raised slogans of Pakistani 
Zindabad they would have been living there 
comfortably but they were not prepared 10 do 
so. Is the act oC patriotism crime in this 
country? I would like to know whether the 
Government has any duty towards the people 
who have become reCugee in their own country. 
I WDuld like to know whether the Government 

has ever raised the issue of human rights in 
UN.D. Pakistan is talking of Human Rights 
loilay.then why our Government has nut raised 
the issue of Pakistan's undeclare,l war against 
India in UNO. Pakistan is providing training to 
terrorists as a result of which 2.5 lakh people 
have become refugee in their own country. 
Pakistan is responsiblt" for the violation of 
human rights an·l theTPfure our Government 
.hould raise this issue in UNO. 

I would like to say that the duuble standard, 
as also pointed out by Shri Advaniji should not 
be adopted in the country be"ause it "auses 
rl'sentment among the people. It is very good 
decision and we have no objection to it if the 
Government aives compensations to people 
whose houses were set on lire in sopore but it is 
nb.iC':liunable if no compensalion is paid to 
those people whose huuses were burnt in 
Sri nagar. Similarly you have promised to 
pllwide economic pal'kage for Kashmiri 
youths. We also want that each and every youth 
of the country should gl't employment. But why 
it is for Kashmiri youths only and not for the 
patriotic persons who have bl-,cOllll' unelll-
ployed for the last thel' years. I woul<i like to 
know from the Government that how long it 
will go on practising double standards in 
this country. 

Mr. Chairman, Sir. I would likl' tLllllake sollle 
suggestions in this regard withuut laking more 
time of the House. My lirst suggestion is that the 
Hon. Prime Ministe-r should convenl' a high 
level meeting of all the political parties fur fram-
ing a clearcut national policy regarding Jammu 
find Kashmir and before thi~ mel "ling the Hon. 
Prime Minister should visit Jammu and 
Kashmir for on the spot study of the situation. 
TIle third point is that the Govemll1el1l should 
change its ambigous polky towards Jammu and 
Kashmir in accordan.:" with the changing 
scenerio in the State. [ would like to say that the 
Government should present a White Paper in 
the House diKTibing the present and past situa-
tion in Jammu and Kashmir and the measures 
it is going to take for nonllalisation of the 
situation. 

My next suggestion is that the Government 
should male a categorical announcement that 
no elections will be held in the State before nor-
Illalisation of the situation. We. along\\ith the 
Home Minister, had gone to meet the Governor 
of the State. I would not like to discuss the treat-
Illent meted out then' but he ordered the 
paramilitary forces that elections should be 
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held in Jammu and Kashmir by December. 
1993. But when I met the Home Minister. Shri 
Otavan. here. he categorically stated that in 
present situation. holding elections in Jammu 
and K(lshmir is not in the interest of the 
country. The Home Minister of the country 
says. 

THE MlNISTRY OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI P. M. 
SAYEED): No, it is not correct. He has said 
that situation 4n Jammu and Kashmir is 
improving and elections will be held at earliest 
after normalisation. H... has not given any 
orders to the Army and paramilitary forces for 
holding election at the earliest. What you are 
sa};ng is not correct. 

SHRI MADAN LAL KHURANA: Mr. 
Sayeed. you can read his statement published in 
the next day 'Hindu' newspaper, in which he 
has said that he told all this while breifing the 
M. Ps. The new item report as if we had gone to 
meet our boss. Next day the news was released 
to newspapers, radio and T. V. and I my self had 
read this news item in 'Hindu' in which he said 
that he had ordered to hold elections in the 
State by December next. 

I would like to say one thing that Pakis~n 
should be warned against interfering in Jammu 
and Kashmir or it should be prepared to face 
consequences. In addition to the warning an 
action plan should also be formulated in 
th is regard. 

The Parliamentary Committee should be sent 
to Jammu and Kashmir to solve the problems of 
refugees. We have also visited Laddakh. The 
agreement made regarding Laddakh for setting 
up Autonomous Council should be implemen-
ted immediately. 

The Minister of Home Affairs who is sitting 
here. has promised to make statement on 
Kashmir. The Finance Minister will reply to the 
discussion on the budget and alongwith that 
Home Minister should also mak ... a statement 
on the conditions prevailing in the Stale. 

With these words I thank you for allowing Ole 
to speak. 

{English] 

MR DEPUTY SPEAKER: Mr. Sharad 
Diglte, as Mr. Indrajit Gupta wIIllled to go to 
.000111e Meeting, if you oblige. Mr. Indrajit Gupta 
lIlay speak now. 

SHRI INDRAJIT GUPTA (Midnapore): 
Thank you. Actually, I can speak a bit later if 
you want. The meeting is at 3.30 p.rn. Let Mr. 
Diglte speak now. 

14-37 hn. 

SHRI SHARAD DIGHE (Bombay North 
Central): Sir. both of us going to the same 
meeting. 

Mr. Deputy Speaker. Sir. the discussion on 
the Demands for Grants for Jammu and 
Kashmir for the year 1993-94 had already star-
ted. I 'WOuld like to take this opportunity to 
speak on the situation in Kashmir itself. Really 
speaking, this is an opportunity to speak on this 
subject because while passing the Demands for 
Jammu and Kashmir. we can express our views 
as far as the Government is concerned. 

Now, Sir, the only difficulty is that the 
Demands are put by the Finance Ministry and 
really speaking, the problem of Jammu and 
Kashmir is dealt with by the Home Ministry. So, 
whatever we shall say. though, it would be 
addressed to the Finance Ministry. really speak-
ing. it would be addressing. the Home Ministry 
itself. But, there would be no reply from the 
Home Ministry. The burden of meeting the 
criticism would fall on the Finance Minister. 

SHRI HANNAN MOLLAH (Uluberia) : Yes-
terday, Mr. Rajesh Pilot promised us that he 
wiil be here. listen to the debate and intervene. 
But, he is not here. 

SHRl SHARAD DIG HE : That would be 
gratifying, ifhe does so. Now, the time has come 
ooen we should seriously put an end to the pro-
blem of Jammu and Kashmir. We must 
seriously have ways allll means to come to that 
I,articular result because as far as the Constitu-
tion provides, now July 1994 will be the dead 
end so far as this proclamation is concerned. 
Therefore, we would like to see that day when 
proclamation comes to an end and popular 
Government is restored as far as this State is, 
concerned. But that depends upon the policy of 
the Government and the ways and means adop-
ted by the Government to achieve that 
objective. 

While discussing this demand. I would also 
like to see whether these demands have 
IInything to do with th... Government policy. 
Whether they reflect these signals which the 
Government is giving from time to time when 
these demands are being formulated and put 
before this House? That apart there are certain 
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Iianals si- by the Government from time to 
time. The last one was, of course. the speech of 
the hon. Prime Minister on the 15th of August 
1ibere he reiterated that Kashmir was an 
intecral pan of India and Pakistan should have 
no illusion on this count. So that should be, 
IUlly speakina. sufficient warning to the 
Ienoriata aDd militants that this Government 
means to have a policy by 1ibich the extremists 
and tenoriata will be dealt with seriously and 
WlI"Y severely. 

However. on a day before itself: unforwnately 
there wu a very serious incident where 16 pe0-
ple ftre killed by stopping a bus and asking the 
commuters to come down and then they were 
shot dead on the spot itself. On the next day also 
there are Iq)OI1S of the sporadic attacks by these 
militants. Therefore. the situation continues to 
be very serious, nobody can deny it. 

As rar as the Government policy is con-
cerned, as I said, there are sufficient signals, but 
this Budget also, in consonance with those 
sianals and the announcement and pronounce-
ment of the Government, should be seriously 
pursued as rar as the Jammu and Kashmir 
is concerned. 

We were very happy when the Governor was 
chanaed and Gen. K. V. Krishna Rao was pos-
ted in the State. That was also a warning to the 
militants and terrorists that very severe action 
will be taken as far as the militants are 
concerned. 

Now. Sir, the Centre's too proud strategy of 
pursuina the relentless drive against militants 
and pumpina in massive funds to repair the 
shattered economy of Kashmir valley no doubt 
appears to be yielding some results and there 
are repons that the people of Kashmir them-
selves are coming forward to meet the situation. 
I read the repons that at some places even the 
IIWlmen came forward to ftght with the terrorists 
and beat them when they were trying to lay the 
bombs or other explosives as Car those villagers 
are concerned. 

So it is a good sign that people are taking 
courage and trying to come up to meet the situa-
tion.That was our experience as far as Punjab is 
concerned. When people themselves came for-
ward to help the Government to meet the 
terrorist problem. Then the situation staned 
changing very rapidly. Here also there are some 
signa that people are taking courage not only to 
meet the terrorist challenge but now they are 
coming forward, as the repons go, to meet the 
Ministers to put their grievances before them. 

They are taking little courage as Car as the solu-
tion of this problem is concerned. 

But that indication should be taken advan-
tage of. More and more people's agitationa 
should be encouraged and wherever there are 
grievances when they come with the grievances, 
the Government should seriously foilow them 
and try to tackle them. 

I see that lOme attempts were being made to 
organise even cooperatives in these areas. Even 
the Governor had taken some initiative to 
orpnise ex-servicemen's ~tives and that 
is also a good sign. 

I am told, that now decisions are taken at 
hiah lewl meetin&s held at Delhi to evolve a 
pact of comprehensive measures to restore nor-
malcy in the tourist-ravaged State and, 
therefore. the four monitoring groups that were 
set up to wont on different sections of the 
States's economy are expected to go into the 
various aspects of reviving industrial units. 
Therefore. from this point of view, the Budget 
also should aiw some indication of implemen-
tation of these policies. 

I fmd. when I see this paper that is cin:ulated 
here - I think this is the only paper that is cir-
culated - that there is a List of Demands for 
Granl&-BudaetJammu and Kashmir 1993-94 to 
be submitted to the vote of the House. It is 
divided into two parts. The first part refers to the 
Vote on Account taken on the 29th of March. 
1993 and the other part refers to the amount of 
Demands that would be submitted to the vote of 
the House. Of course, the fIgUres are identical; 
they are common. I am told that this was for six 
months and the Demands which are being pre-
!lented to us are for the remaining six months. 
Therefore. the fIgUres are absolutely identical. 
There is no change at all. Therefore. I doubt 
whether any serious application of mind has 
been there as far as the appreciation of this 
Budget is concerned. Has it anything to do with 
the solution to the Jammu and Kashmir pro-
blem? Does it at all reflect the propo!led 
measures the Gowrnment wants to take for the 
solution of Jammu and Kashmir as far as the 
remedies are concerned'! 

For example, here I find that even though the 
Government policy pronouncement also is to 
pump in monies for industrial development, a 
comparatively low fIgUre has been provided for 
lnJustries and Commerce Departments. It is 
Rs. 15.57,35,000 as far as the first six months 
were concerned and a similar amount is pro-
vided for the next six months. 
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Now comparatiftly the Department of 
Industries and Commen:e has not found that 
priority. which it should haft found. consider-
ing the Go'Wmlment pronouncement as far as 
the encouraaement of industries is concerned. 
SimilarlY. I fmel that the main question in 
Jam~ and Kashmir would be tourism. 
lburism is the main - I should say - oa:upa-
tion as far as Kashmir is concerned and here 
also we find 'VIlr)' little provision as far as 
tourism is concerned. I find only Ra. 36.29.000 
for the fint six months. 

And the similar amount as far as these six 
months are concerned. Therefore. when we say 
that we haw lOt repronged attack for the solu-
tion as far as the State ofJammu and Kashmir is 
concerned. we do not exactly see reflection of 
that policy in the Budget itself. Therefore. I feel 
that this Budget is casually prepared. It has no 
relation to the solution of the problems of 
Jammu & Kashmir. Some figures are prepared 
and put before this House. Then I say that we 
should be committing a grave mistake if proper 
funds are not provided for the proper heads and 
we shall newr see that when the Jammu and 
Kashmir problem is solved and elections would 
be lIeld. 

Eftry time we say that elections would be 
declared as soon as the situation would 
improve. But what are we going to do and how 
do woe formulate our Budget to solve those pro-

• blems. that is not clear from the demands which 
are put before this House. Therefore, I would 
also request the Finance Ministry to apply its 
mind from this point of view and put before this 
House, as demanded by the opposition mem-
ber, the performance budget also. We must 
know. casually putting this paper before this 
House does not show, does not indicate 
anything as far as the Government policy is 
concerned. 

Therefore. even though we say that there are 
good indications in the pronouncement of the 
Government policy but the actual implementa-
tion depends upon the Budget, upon the money 
we spend as far as that State is concerned 
Therefore, I feel that at least next time the 
Finance Ministry will apply its mind from that 
point of view and formulate the Budget as far as 
Jammu and Kashmir is concerned. 

Thank )'00, Sir. 

SHRlIND'RAJIT GUPTA(Midnapore): Mr. 
Deputy Speaker. Sir. of course. we are discuss-

ina this IUbject within the constramts ofBudaet, 
the problem is actually not a financial one but.a 
political one. 

As f. as the financial provisions are c0n-
cerned. I do not haw much to say because this 
Idnd of Budget is really illusory in the sense that 
the massiw amounts which are having to be 
spent on aecurity are coming from the Central 
Government and obviously not reflected in ~e 
State's BudaeL 

We would like to have mow thoup how 
much is being spent in the last ~r. purely Cor 
security operations. even thouah it is provided 
by the Centre. I think the amount is aoina up. it 
is not going down. Recently. from what we are 
seeing everyday the security situation, I do nOt 
know how the Go'Wmlment aoes on saying 
every now and then that it is improving. it seems 
to me that it is getting worse. Recently. there has 
been. what appears to be a spurt in the activities 
of the militants or whatever you like to call them 
and some serious incidents haft taken place. 

As far as the financial point aoes, I haw only 
one point to make because I may forget it later 
on. I do not know if the GO\Iemment has paid 
any attention for some years now to the long 
demand of those refugees. I do not refer to the 
recent spurt of refugees but those who had to 
leave what is now Pakistan oa:upied part of 
Kashmir as long ago in 1947. 

They are stlll waiting for some kind of a settle-
ment to be given to them. They haw received 
neither compensation, nor rehabi1itatio~ JlOl" 
was any arrangement for settlement announ-
ced A delCJation on behalf of those refuaeea is 
at present again trying for the umpteenth time 
to get some &UCCOIlr from them. They ha-.e 
estimated their claim at a 'VIlr)' minimum mod-
est amount of Ra. 112 crore altoeether as CX)JJI-

pensation. rehabilitation and so on. But up to 
now they have not receiwd a single penny. So, I 
think when discussing this Budget the Gowna-
ment might also tell us something about how 
they propose to deal with the problems ofthe8e 
Pak.-DCalpied territories. It is IUch an old story. 
In fact. they came away in 1947. 

Now, as far as the other side of the question is 
concerned. I only want to draw the attention of 
the Government to the 'VIlr)' sinister.-whic:h 
is being played presently behind the scenes in 
which an attempt is being made to bring about 
another partition of Kashmir. purely on com-
munal linea. In this .. me is inwl_ - are 
inwl-ved I abould say - not only certain 
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interests which are speaking from this country, 
but I think my BJP friends also sometimes are 
adding fuel to the fire. 

For example. they are demanding at this criti-
cal juncture - they go on repeating - that this 
Article 370 should revoked. I am not one who 
Ibinks that Article 310 should be there forever 
and ewr, nor when Article 370 was introduced 
in the Constitution was it said that it was some-
tiftng permanent for all times to come. But is 
Ibis the time to raise this demand? That is a 
thing which will encourage the militants more 
than anylhing else to re-double their efforts. 

/Ilmslationj 
PROF. PREM DHUMAL (Hamirpur) : 

Today, Khuranaji. did not say this thing what 
you said. 

/Engli8hJ 
SHRI INDRAJIT GUPTA: He did not say. 

He misht have forgotten. But this is one of their 
permanent demands. What I am saying is, 
recently -I hope you have seen it - Mr. John. 
Mallot, U. S. Principal Deputy Secretary of 
State for South Asian Affairs, who came here, 
has said that a new settlement is necessa ry in 
Kashmir and that this settlement should take 
into account the views of both Muslims and 
non-Muslims in Kashmir. 

First of all, I would like to make it clear that in 
Kashmir there is a tbing called 'Kasbmiriat' 
which cuts across Hindus and Muslims. That is 
an entity of Kasbmiri people irrespective of the 
religion which they may be professing as 
Kashmiris. lbday, unfortunately, an idea is 
sought to be fostered that it is no longer posSIble 
for Hindus and Muslims to live together in 
Kashmir, because some refugees. of course 
unfortunately have had to come away from 
Kashmir' recently. Nobody has said tbat they 
~uld never go back. But I think conditions 
should be created in whicb they can go back. 
Otherwise, if a situation is sought to be 
engineered in which people believe tbat Hindus 
and Muslims can no longer live together in 
Kashmir it will be an end of all that old tradi-
tion and history of Kashmiriat. 

The Iaree number of Muslims. in Kasbmir, 
for example, the Muslims in KBrgil, Muslims in 
part of Laddakh are not taking part in this so-
called insulFRCY movement at all. They are 
part of the old Kashmiriat tradition. Now, the 
Americau - I would like my WP friends to 
IIOIe this and not to unwrittingly fall into this 

trap - Mr. Mallot has suggested, that the cease-
lire line, the old cease-fire line whicb is \pter on 
called the line of Actual Control divides 
Kashmaris from non-Kashmiri communities. 

15.00 hn. 

The idea is that the Muslim communities of 
tbe Valley - the Muslims of the Kargil part of 
Laddakh and the Muslim majority districts of 
Jammu. that is, Rajouri. Poonch and Doda -
should be bound together in a new Slate. This 
can only be done, as far as I understand it, on 
the basis of an appeal to Muslim fundamen-
talism. Only Muslim fundamentalism. if it 
makes headway, can bring together these dif-
ferent Muslim communities into one State, if 
you like to call it, or one region. But the formula, 
as it is being mooted. suggests the division oCthe 
State along communal lines afresh. Even Mr. 
Selig Harrison, who is a very well-known judge, 
who is supposed to be an expert on India, has 
suggested that as a first step towards tbe solu-
tion of the Kashmiri dispute, India would have 
to split the State, integrating most of Jammu 
and Laddakh with the Indian Union, by giving 
status of a new'State. in wh ich the Valley would 
be united with the sizeable Muslim pockets in 
Jammu and Laddakh. A new game is going on. 
It is a siniSlergame in order to furtber divide the 
people of Kashmir and split that whole State 
again into t'Ml different regions. seeking to 
polarise the politics of the State between 
Kashmiri Pandits, Jammu Hindus and the 
Buddbists of Laddakh on the one hand and the 
Muslims on the other. 

(SlIRl NT11SH KUMAR in the Chair) 

15.02 hn. 

lbere was a report in the Papers some time 
ago when an official delegation from Israel 
came here fOT the first timt'. They had a meeting 
with Mr. Advani and Mr. Advani is supposed to 
have suggested to the leader of the delegation, 
the Foreign "Minister of Israel, - or may be it is 
the Israelis who suggested it to Mr. Advani -
that why not you think of a solution in Kashmir 
along the lines tbat we had tried to do in tbe 
cooupied territory .... (Interruptions). 

PROF. PREM DHUMAL: Yoy are not sure 
whether it was the Isradi leader who said it or 
Advaniji said it, but you find it necessary to 
quote every time WP lor something. 

SHRI INDRAJIT GUPTA: There is no ques-
tion of ewry time. The point is., this was an illSUe 
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that was diJcuued. Ibat is. how to bring about a 
cha. in Ibe composition oflbe population in 
Kashmir - the demographic change. the 
phrase UJed was 'the demographic .. hange in 
Kashmir may help to bring about a solution of 
this problem which has been vexing us for so 
many ~'. Since one of the parties to the dis-
cussion was Israel. which, we know, has been 
carrying out demographic changes by force in 
the occupied territories of the former Palestine. 
it does acquire a very sinister significance. I do 
not know what Mr. Advani's response to this 
was. Whether he rejected it or whetherhe is will-
ing to discuss it further with them or discuss it 
some time here in the House, we would like to 
know because demographic change in kashmir 
is somethina very sinister. It means that the 
basis of Kashmiriat is sought to be destroyed in 
favour of a purely communal alignment of Hin-
dus and Muslims. which is nOl a safe thing 
at all. 

So. what I would like to say is that apart from 
this cut and dried financial accounting of the 
budget. and all that, the Government of India 
should tell us something about what is happen-
ing there now and what is our policy. I do not 
find any policy. Has the Government of India 
got any policy, apart from carrying out security 
operations and periodically saying that when 
the situation improves. if it improves. then _ 
will consider starting the democratic process in 
the Valley? But the point is that there are so 
many factors intervening. I think we should be 
very conscious of the conspiracy which is going 
on. The lunericans or at least a part of the 
Americans, seem to be again showing interest in 
Kashmir in a new way in which they would like 
to divide and split up that area. in a way in 
which they lMIuld make foreign intervention 
much easier. Therefore. I take this opportunity 
only of warning the Government that they 
should be sufl"tciently wide awake and vigillant 
ubout the moves which are going on behind the 
scene in which we find the Pakistani Govern-
ment is also involved. 

Pakistani Government also wants this area to 
be divided up further. A section of the 
Ameriums are involved - policy-makers -
and I do not know what my BlP friends want. 
They also miaht like that. This is the first time I 
regret to say - that the selective killing of Hin-
dus in Doda district by the militants has taken 
place. Previously Ibere was no selective killing 
of Hindus as it was being done some time ago in 
Punjab by the militants in Punjab. In Kaahmir 

it WR8 not like that. But now we suddenly fiod-
with the spurt of the terrorist activity - that 
there have been selective killing of the Hindus 
in Doda district. this is nearer to the border. 
Therefore. I feel that certain American policy-
makers plus the Pakistani Government plus 
some friends of the BJP - perhaps for other 
reasons because they Ibink of nothing except 
communal alignment ... 

PROF. PREM DHUMAl..: Not c.P.l.? 

SHRI INDRAJIT GUPTA: No, not the 
c.P.1. 

PROF. PREM DHlJMAL: You align with 
the ruling party at the appropriate time. 

(Interruptions). 

SHRI INDRAJIT GUPTA: They are tryina 
their utmoSl to divide up Kashmir saain. That 
was the previous thing. Now Ibey have come 
back to it again. That is what I am saying. But 
the Government of India does not seem to be 
awake to Ibis danger and vigilant enoup to 
forestall it by some counter move. They should 
tell us what they are trying to do; how Ibey pro-
pose to meet this new threat. It is not simply a 
question either of security forces or of providing 
some money for some constructive or develop-
ment works. That. of course, is necessary; no 
need to dwell on that. 

But in this present international scenario. 
where India's position has obviously become 
much more weak than before, we mould all 
realise that the chanae in the balance of fon:es 
in the IMIrld is such that no doubt India's p0si-
tion is much more weak than it used to be, ~ 
know that previoualy India was confident that 
whenever any move was made in the inter-
national fora against us using Kashmir aa a 
handle for that or brill8ing up the Kaahmir 
issue qainst India, certain forces UJed to stand 
with us, behind us. The Soviet Union - time 
and saain - in the Security Council and in Ibe 
United Nations firmly defended India's posi-
tion on Kashmir· and voted every move by the 
Americans or British or other _stem power to 
isolate us on this issue. Unfortunately now the 
situation haa changed oompletely. We are 
without that aupport. We are without that big 
super po~ supporting us on this issue of 
Kashmir. Therefore. our position is relatively 
much weaker than it used to be and taking 
advant.,e of Ibat - I have no doubt - that 
those people who consider Ibemselws to be Ibe 
only remainina super power in the world now, 
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namely the United States of America- with the 
support of Pakistan and I hope not with the sup-
port of the BJP will8lain try to intervene in this 
region for their own sinister motives and for 
that reason all these things which Mr. MallOl or 
Mr. Selig lIarrison and others are putting for-
ward these new theories and ideas of how to 
divide up Jammu and Kashmir again on 
Muslim and Hindu linf'.s is something which is 
very sinister. 

PROF. PREM DHUMAL: You have a 
BJ.P. phobia. 

SIIRI INDRAJIT GUPTA: I call upon the 
Government to study this malter much more 
seriously than they are doing and to come 
before the country with some strategic idea of 
how we propose to counter these threats and 
bow we propose to safeguard the integrity of 
Jammu and Kashmir. 

This is all I wanted to say on this occasion. I 
thank JOu very much. I hope the Government 
will pay some attention to what I have been say. 
ing. They may not respond to it just now; 
perbapa they will nOlo But they should at least 
give some thoulJht to this matter and later on 
when an opportunity permits during some 
debate on External Affairs and all that, I hope 
the Government will be in a position to throw 
some liaht On these moves and counter moves 
which are loina on-strategic moves in this 
reaion-which are sought to be done at the 
eqNmJe of India and India's sovereignty 
over Kashmir. 

1510 1m 

SHRI SYED SHAHABUDDIN (Kishan-
gan,;) : Mr. Chairman, I would like to tale this 
opportunity to condemn without any reser-
vation the massacre in Kishtwar in Dodo Dis-
tric:t. AI I have said in the House in the past no 
ciYiIued 80CietY can aa:epI terrorism or use 
1emJriIl methods as a means of resolving politi-
cal siIuation. ~, Sir, I also recall at this 
moment that there have been many a massacre 
in our country which have gone unnoticed. AI 
1hia ..,.,ar1C moment I recall the Hasbampura 
_ in 1987 in which a amup of ouryouna 
citizens were taken away in a police vehicle and 
taken 3O:tiIomeIrea away from their mohalla 
and that to death in cold blood and many a 
MiDilter IiUina on the masury Benches 
oppoaiIe have promised to me to look into it to 
find out the adprils and to punish them and 
ezprell their mDJOrSe. But I am sorry to say that 
lhe pmlmanIle of our country has lOne to a 

point where whether it is an act of atrocity by 
the terrorists or by the security forces, the citizen 
feels helpless before this ntign of blood and 
tears. Therefore. I appeal to the Government 
that whatever Mr. Pilot has promised in this 
House day before yerterday. they must fulfil. 
they must find out the culprits who have tried to 
give a new tum to the situation in Kashmir. 

Mr. Chairman. I listened to the Prime Minis-
ter's speech fmm the ramparts of the Red Fort 
on the ISth of August. I am sorry to say that his 
speech CftI8ted the impression in me that he has 
lost all touch with reality. He does not have any 
feel of the situation any more. Either he has 
turned blind to the situation or he has lost sen-
sitivitytowhat is happening at the.arass-roots in 
Kashmir. The Government with all their 
diverse expreaions from time to time give us a 
feeling that them are parallel policies beina 
conducted at various levels. The Governor has 
his own policy. the Minister of State has his own 
policy. the Home Minister has his own policy 
and perhaps the Prime Minister has his own 
policy and they really do not know where they 
CIDIIVI!I&e and meet or whether they converp at 
ail I lIOuld like to male a categorical asaertion 
on the floor of this House, Mr. Chairman, that 
this Cabinet headed by Prime Minister 
Narasimha R.ao has never discus-i the 
Kashmir question in the Cabinet. Newr. Is that 
not a malter of shame that the most serious 
national problem of the country has never been 
formally discussed in the Cabinet of this coun-
try? I am making a categorical assertion and I 
lIOuId like the Treasury Benches to contradict 
me if they can. That is a measure of insensitivity 
and inactivity and inaction of this IOwmment. 
I am not IDina 10 tell you my source, I do not 
want any Minister to lose his job. but I am tell-
ing it to JOU as a matter of fact. 

SHRI KARJYA MUNDA (Khunti): The 
Hon. Minister is present here. 

SHRI SYED SHAllABUDDlN: He has 
recently joined it and he is not aware of this 
matter. I am talkina of the earlier days. 

AN HON. MEMBER: He is not in the 
Cabinet (l1lU!nUptiOns) 

/Eng/WI} 
SHRI SYED SHAHABUDDIN: But he 

might be invited. 
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TIlE MINISTER OF STATE IN TIlE 
MINISTRY OF NON-CONVENTlONAL 
ENERGY SOURCES AND MINISTER OF 
STATE IN TIlE MINISTRY OF AGRlCUL-
111RE (SHRl S. KRISHAN KUMAR) : We are 
not su'pposed to discuss the details of dis-
cussions in the Cabinet but I would like to state 
that his statement is totally untrue .... 
(Interruptions). 

SHRl SYED SHAHABUDDlN: Sir. the 
government's statement shows. particularly the 
Prime Minister's statement. that the Govern-
ment has no long-term vision. no sense of direc-
tion, it lacks will and courage and ifl may say 
so, it perhaps lacks information. what to talk of 
wisdom. I cannot accuse this Government of 
wisdom, but at least it should have the 
necessary quantum of information. I do not 
think it has even the necessary quantum of 
information on which they can base a wise 
policy decision. 

Sir, the eround reality is this that the aliena-
lion of the Kashmiri people in the Valley has 
perhaps reached the point of no return. The 
area ofinsuraency, as has been pointed out. has 
gone beyond the geographical limits of the 
Valley and has spilled over into the other pans 
of the State. The ground reality is that there is 
virtually a political vacuum in which only there 
is arms clash and bullets are exchanged. There 
is no political activity of any sort. All the known 
political leaders of kashmir with great history 
behind them have all run away from Kashmir 
and they do not have the courage even to walk 
in the streets of the towns of Kashmir. That is 
the ground reality. And in this we are told from 
time to time that ~ propose to have elections'. I 
do not know what sort of elections are they 
going to have and _ are all toM. 'Look, how we 
have controlled Punjab? Yes, we had an elec-
tion of sorts. We had a nominal election' if you 
misht say so. But look how everybody has taken 
10 Beant Silllh. Somebody was projected, some-
body became the Chief Minister. I am told a 
gentleman who secured only 130 votes in his 
constituency is now adorning the Punjab 
Cabinet. But you might have created a sem-
blance of order in Punjab. but I have always 
maintained on the floor of the House that you 
must have the wisdom and sensitivity to see the 
difference tlet'Ren Kashmir and Punjab. The 
situations 8Ie not alike even in their broader 
framework. Punjab has no counterpart ofPOK. 
Punjab has no counterpart of an international 
or foreip claim. Pakistanis may have been 
intervenina and have intervened and like twiat-

ina our !aU wherever they can; but at least in 
punjab they have no claim. They do not occupy 
a part of Punjab. Therefore, the Punjab situa-
tion and the Kuhmir situation are toIally dif-
ferent. Punjab was De'Wn' an international 
question in any sense of the term, while 
Kashmir has become more and more inter-
nationalised with every passing dayparticulady 
with all the honor stories emanating from the 
Valley about the atrocities being committed 
thereby the security forces and the Gowm-
ment machinery. 

The whole world is looking at Kashmir and 
lIIitat is the greatest difference? When I go to 
Kashmir, they ask me : 'You say we are Indian 
citizens. but ,my you treat us like enemies? You 
say that Kashmir is a pan oflndia. Why do you 
111m it into a theatre of military operations? You 
say that _ 8Ie a democracy. Why do you sub-
mit us to military rule. army rule. police raj l' 
They ask me, Mr. Chairman, 'How many 
villages and towns have you burnt in Punjab? 
How many bazaes. how many shops and houses 
have you torched in Punjab? And yet you come 
10 us and say that _ should call ourselves 
Indian and swear by the Indian Constitution.' 
This is the question they ask. So. these are the 
major points of distinction. The nature of inter-
nal repression, the sort of measures that we have 
Iaken over a long period of years, the way _ 
have blotted our copy book in Kashmir. the way 
we rigged the elections and the way we threw out 
elected Government. I tell you. even the 
Mizoram and Nagaland insurgency cannot be 
compared to the insuJgency in Kashmir and 
therefore. _ have to apply our collective 
intelligence and wisdom to find the way out. 
They cannot merely say. 'Oh. we have suc-
ceeded in Mizoram and Nagaland and Punjab'. 
In Punjab we could establish a government of 
sorts and therefore, just hold a election. people 
will come to that government when the Govern-
ment has 10 much power of patronage, so much 
capacity for doing good or evil. 

And therefore people will come to them with 
their petitions and represen!ations and they will 
like to take advan!age of their so-called MLAs 
and 10 on. They think that peace will be 
established. I would caution the Government 
and I think there is a voice even within the 
Government which realises that premature 
elections will do more damage. more harm than 
!JOOd. it will not cany any conviction internally 
amona the people of Kashmir or externally in 
the wider 'WOdd. 
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Mr. Chairman. everyday when we open the 
newspapers, we see the daily toll that so many 
insurgenlS were killed and so many persons 
were 1til1ed. Sometimes. the terms are inter-
cha.able because nobody carries the mark 
lerrorist' on his forehead. On 1st August. the 
police. the security forces ran berserk into a 
houle in Srinaaar and killed a father. a mother 
and their 10 year old BOn and the first report 
was, they had killed three terrorists. I would like 
10 ask the Treasu ry Benches to recall as to what 
have they done in the last one year to pacify the 
people of Kashmir to give them a semblance of 
hope. How many Sopors do you need before 
you come to your senses? In Sopore. we were 
stirred. Was it in January? And a team of Minis-
ters was rushed and the Ministers made recom-
mendations. They even spoke to the Prime 
Minister and held a discussion with him and 
nothiD8 has been done. You announced a judi-
cial Commission of Inquiry and that Commis-
sion is yet to take off. I am told that the poor 
Judge in disgust is about to resign his Commis-
sion. This is the way you move and from Sopore 
you come to Khaneyar. 

Mr. Chairman. Sir. I remember the last inci-
dent in Khaneyar when I went to Kashmir and I 
spoke to the then Governor. The then 
Govemor-I am not revealiD8 any State 
secret-told me, "we had made some progress". 
And there was a Sopore at that time also and 13 
people were killed and in Khaneyar there was a 
firilll on a funeral procession and people were 
killed in Chhota Bazaar attha! time. there was a 
firina and innocent shopkeepers were killed. 
and he told me, MI am sorry Mr. Shahabuddin. 
but I must admit everytime one act of atrocity 
takes place, we go back to square one and 
whatever we have achieved is completely 
erased." And he was right. But we learnt noth-
ina. A year later. we have a Sopore on a much 
larger scale. on a arander scale as if the previous 
one was merely a dress rehearsal. By Govern-
ment counl. we tilled 52 people and we gutted. I 
donotltnow. how many hundreds of shops and 
houses and then you come to the latest 
Khaneyar in which once again. a place of 
lIOrship has been desecrated. TWo young men 
were killed right inside Khanqah-e-Moalla and 
the people allowed the blood to remain there for 
a week or 10 days and only recently it has been 
wuhed. Now, in this situation of continuina 
atrocities where do you see the light? Can we 
possibly see any light at the end of the tunnel? 
Do we propose to change the demography of 
Kashmir. not by inducting non Kashmiris into 
it. but by killina all the kashmiris ? Is that the 

final solution that you envisage? Are we anx-
ious just to keep hold of the territory of 
Kishmir? I do not see any sign. any change of 
heart or any change of tactics. 

Recently. you unified the operational com-
mand to make military control more effective. I 
thought the Army is far more disciplined and 
therefore. it will not only mean a more effective 
IXmtrol. but it will mean more discipline, less 
confrontation directly with the people. less kill-
ina of the innocent people and less atrocities. I 
am sorry to say iliat even after th is so'-called 
centralisation of the command, nothing seems 
10 have changed. We had the police revolt but I 
do not want to go into it. I know the atrocities 
are also beina committed by the insurgents and 
the militant elements. but for the Prime Minis-
ter of India to stand up and compare the 
atrocities committed b)' the security forces and 
the atrocities and the criminal acts committed 
by the criminals and insugents is. to my mind. 
an incredible piece of fiction which nobody will 
understand. 

There are criminals in every society. The 
mison d'l!I1r of a State is the rule of law. The 
State rules by law. The Slale has no option but 
awly the law that it makes. Whose duty is it to 
enforce the law? Yes. by all means. punish the 
culprits, punish the militants; identify them. No 
criminal act should be permitted. Criminal 
action must have retribution. Nobody will dis-
agree with that. But you cannot say. "No. no. we 
shan go on violating human rights, so long as 
terrorists violate human rights". This. nobody 
will buy. Forget the Amnesty International. 
FOIlet the Asia Watch. Forget everybody who is 
against you. Forget what Pakistan says. A com-
mon man with common sense will not accept 
that a Government will go down to that level 
comparina its acts with the acts of the criminal 
guys. That does not make any sense to me. One 
thina you must remember from the political 
anale. What is a loss for the terrorists is not 
necessarily a pin for the Government That is 
the situation. Yes, some terrorists do get a bad 
name. People are not happy with them. People 
may even denounce them. People may want to 
get rid of them. Primarily people want peace; 
people want order, people want development; 
people want democracy, people want a 
corruption-free administration; people want 
light and happiness. Therefore. people will be 
acainst terrorism and against insurgency. But 
you do not think. when they get disenchanted 
with the criminal activities of the insuraents. 
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they will be happy to live as the tal'Jet of ,our 
JIlllL No. They will not. This is the point you a~ 
missing. That is why, "yoU have lost "your way in 
Kashmir. That is why, you have come to the 
point ~e~ ,ou 'do not see any light at the end 
of the tunnel. 

1 ask at least dozen colleagues today, suppos-
ing we we~ to advise the Government, what 
shan we say. It is easy to criticise, I know. I am 
telling you, Look at Kashmir as a national feel-
ing, as a national problem. They are in power. 
We could have been there. And the whole 
House has to sit together and find a way, apply 
OUr collective intelligence and wisdom, iC 
Kashmir has to remain a part of our countrY. 
But their statements do not give me any hope. 
While you say, you are prepared to consult the 
\\bole range of national opinion, you are not 
going to move even one bit away from the 
narrow groove in which you have place 
yourself. 

I 1Mluld like to say one word about the 
Budgel I fully support Mr. M. L. Khurana's 
demand that when "you come to us with a 
demand, please tell us what you did with the 
money that we granted you lasl We know noth-
ing about it. You talk about development 
schemes. At least tell us about major projects 
and what progress "you have made. Where have 
you spent the money and what is the 
progress? 

1 am happy that some years back.. when we 
were in power, we changed the pattern of Cen-
tralloan to Kashmir. We made it 90% grant and 
10% loan. But I made a demand last year on the 
floor of the House that equity and justice 
demand that in order to reduce the credit bur-
den on Kashmir, You re-calculate it. 

iTransiation} 

SHRI MADAN LAL KHURANA, Now a 
days they take loan at the rate of 24 percent 
interest from the J & K Bank. 

SHRI SYED SAHABUDDIN : That is what I 
am saying. 

/English! 

I said, please re-calculate or convert all the 
loans that you gave in the past to the Jammu 
and Kashmir Government on 50 , 50 basis into 
90: 10 basis 0( grant and loan and re-calculate 
the intelest. Today, Kashmir like Assam and 
Bihar. is on the brink of a debt trap. Whatever 

the centre Jives is consumed lal'Jely in meeting 
repayment and service charge. 

So, please tell us about what have JlDU done 
about that gap. How are you going to meet this 
gap of Rs. 200 crorea? That is an essential ele-
ment in the Budaet. Otherwise, you can as well 
make it not RI. 2800 crores but RI. 28,000 crores, 
for all we knowlt is)lst a game of flaures, add: 
ina a zero. Unless you tell us what you did with 
the money, how the money was collected what 
_re the major items of expenditure. how do 
you propose to build and promote the basic 
economy of Jammu and Kashmir as a State and 
how do you propose to ftll the gap this year. the 
demand debate will remain on paper 
exercise. 

I am of the view that the State terrorism must 
stop. I am of the view that a dialogue must be 
established without anypre-conditions with the 
known, responsible, politically motivated 
Kashmiri elements. I have a feeling that we can 
sit across the table and convince them that in 
India they have a sort of liCe that they cannot 
have in an independence of State and they can-
not have future with Pakistan. I am sure we can 
convince them that independence is not a ,via-
ble proposition for the Valley oC Kashmir. I am 
sure we can convince them that this fulure and 
destiny lies in being a part of Indian Union. 

What happened in Ayodhya in December, 
1992 has cast a shadow-Mr. Madan Lal 
Khurana, please don't laugh-a deep shadow, 
over our relations with Kashmir, not only with 
Kashmir, but with all the fringe areas of the 
country, with all the marginalised people of the 
country. This is the threat of chauvinism, this 
threat of facism which the demolition sym-
bolised But I am not here to talk about that 
situation. I am here to make the point "Don't 
place any conditions on talks or make any con-
ditional of offer for dialogue," I am sure the pe0-
ple of Jammu and Kashmir want to breathe the 
air offreedom and some of them shall prefer to 
be a part of the Union oflndia. I would say,ou 
must compensate all the victims, whether they 
succumb reportedly to the Police bullets or to 
the bullets of the insul'Jents. They lost their lives 
because the government failed to fulm its 
primary responsibility of maintaining orderly 
life in the Valley. Therefore. let us apply a little 
balm. Let us give some compensation to 
_rybody whose next of k.in has lost his liCe, 
\\bo has lost his house, Who has lost his shop. 
And you must punish the culprits. Many a time. 
the Home Minister has made a statement. The 
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Prime Minister has made a statement. They 
said that no one shall escape punishment. I 
want to know from the Hon. Minister how 
many people have been punished during the 
last two or three years. We do not know. The 
Qllprits, whether they wear uniform or not, 
must be subjected to rule of law. 

We talk about the regionalisation of Kashmir. 
We have been talIting of it for a long time. But I 
would like to make one point. I would not like 
the Valley to be placed on a higher pedestal. I 
am one of those who prefer that if there is 
regionalisation, there has to be one Regional 
Council for Ladakh. one for Jammu and one for 
the Valley and the government of Jammu and 
Kashmir must be equally placed towards all. I 
wopld like the kashmir problem to be treated as 
a national problem and I make a humble sug-
gestion. I go a little beyond what Shri Madan 
La! Khurana has said. We have a Standing 
Commitlee of Home Affairs where we have the 
presence and participation of all political par-
ties. Let the Standing Committee have a Special 
Commitlee on kashmir which should be con-
tinuously in session and which should be con-
tinuously available with the highest possible 
representation of all the important political par-
ties in the country. Whenever it is opportune for 
the Prime Minister to exchange ideas with the 
leadelllofthe parties let them do so but, let there 
be an advisory body for the Government that 
before they decide on any crucial points, they 
take dJ.e opinion of this Commit1ee. 

I sugest that international pressure which is 
going up has one more aspect. Inderjitji pointed 
out one aspect. 

I would like to caution the government. The 
Americans have a plan. The Americans have a 
strategic plan of using Hindu India along with 
Christian Europe to fight the Islamic Crescent. 
Now, they have become the arbiters of the des-
tiny of the world. But, look at our neighbour-
hood. The Army has already become the arbiter 
of the political destiny of Pakistan. I would like 
to caution the government. You have to prepare 
)'OUrselfforthe day when Pakistan has elections 
behind it, because, then. you might face tremen-
dous, pressure on the question of Kashmir. 
lbday, there is a transitory Government. They 
cannOl do very much. But tomorrow. I am 
afraid, Mr. Chairman, when Pakistan has an 
elected Government but supported by the 
Army-in fact. keys lie in the hands of 1he 
Army-I do not knO\\ what course shall be 
adopted; I do not know how will they try to hot 
up the situation. Therelore. we do not have 

much time to lose. I think the time has come 
when the Government must discuss Kashmir 
on the one hand in the Cabinet and on the other 
hand outside with all the political parties and 
come to a clear-cut policy in which not force 
and coercion but love and compassion will play 
their role. 

SHRI HANNAN MOUAH (Uluberia) : Mr. 
Chairman, Sir, it is unfortunate that the Indian 
Parliament is taking the place of the State 
Assemblies in passing this Budget. We are 
doing what, in our democratic and federal sys-
tenl, the States should do. We are unfortunately 
performing the duty of the MLAs. Anyway, cer-
tain issues have been raised. I agree with my 
earlier speakers on the question of perfor-
mance. We are granting the fund but we do not 
know what is the fate of that fund. Recently we 
have seen it. We have granted crores of rupees 
for JRY in Kashmir. One omcer in Anantnag 
has sipboned Rs. 8 croft's. We all know that. It is 
a very famous story. When you were also with us 
in the team, we had seen the situation in 
Kashmir. I am talking of the non-perfomlance. 
We are granting indee-d for the non-
performance and because of that. there is no 
Performance Budget. That is very unfortunate. 
Without seeing the pel-formance. how can we 
grant nioney? It is a very complicated 
situation. 

Sir, I want to remind you that we together 
made some suggestions. Regarding economic 
aspects, certain issues have been raised here. I 
also want to know how much we are paying for 
keeping Kashmir as an integral part of our 
country. That has not been include-d in the 
Budgel But, at the same time, I would like to 
recall one thing. We all together tried to prevail 
upon the Prime Minister during last.October. 
What he did is also before us. We impressed 
upon him that the situation was very serious 
and we should not think of ele<.1ions. Even we 
said the talk of election also would send a very 
wrong message because earlier all the elections 
in Kashmir were rigged. The people of Kash mir 
have no faith in elections. In this critical situa-
tion, they will never ac...--ept the elections. They 
will think that it is another imposition of some 
favourite people over Kashmir. Because of that, 
they do nOl talk of elections. We came out of the 
meeting; But, within a week. the same talk of 
election started. Recently also. when we met the 
Governor, he also said that the government is 
preparing for the elections. But this is sending a 
very wrong message. We lell them not to talk of 
elections. It will take its own course:it will create 
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a situation. The election will take its own course. 
But nobody is there to listen to this. 

Secondly. we suggested to the Prime Minister 
to start the political process. We unanimously 
suggeste<!. that political leaders in Kashmir from 
Valley to Jammu should be brought to establish 
an all party advisory committee. it is a useless 
committee. nobody listens to them. They do not 
have any power. We told them to give them 
power. real power to advise. Let them do some 
~lIt based on their advice so that when they 
advise and things are done. then people will see 
their power and they will come to them. tell 
their problems and in that way. interaction will 
start between the political leaders and common 
people. In that way, political process will start. 
But instead of that political process. a few 
months back Shri Rajesh Pilot declared that 
such a powerful Advisory Committee would be 
constituted. But still that has not been done. On 
the other hand, they called all political leaders 
from Kashmir to Delhi. after our visit, and tried 
to see whether election was possible. They are 
going again and again in the same way. We 
suggested something unanimously and they did 
something else. They never listen to us. We, 
including Shri Ghulam Nabi Azad suggested 
unanimously on this. But there is nobody to 
listen to it. 

Thirdly, we suggested about tIle question of 
autonomy within the framework oflndian Con-
stitution and within the framework of the 
Jammu and Kashmir Constitution-how 'We 

can convince the people. how we can start the 
dialogue with the people. how we can dis-
tinguish people of Kashmir. a section of whom 
are criminals. a section of whom are anti-
nationals. But others are there with whom 'We 

can even start a dialogue and try to convince 
them. The question of autonomy must be the 
main agenda. On the basis of that only we can 
convince. But no effort is done on that also. 

Then we have seen that aboui 500 army 
personnel have been killed and about 8000 
common people have been killed. It is a situa-
tion of army versus common people. This is the 
most unfortunate situation and it cannot be 
allowed. I aaree with my earlier speakers that \\Ie 

can stop that How can these atrocities be 
stopped? One killing of an innocent person 
destroys and arrests all the achievements of 
earlier days. That is one major problem. When 
we meet the people. they always say that they 
are not treated as human beings. they are not 
treated as the countrymen. they are treated as 
enemies. Instead of criminals. anti-nationalS, 

terrorists. common people are treated as 
enemies. In the name of retaliation. in the name 
of cross-firing, all these things are happening. 
On that issue also, we said that cautious efforts 
should be made. But -we have not seen much on 
that also. 

We also suggested about an all-party meeting 
at the national level to try to reach at a con-
sensus. We also suggested a meeting with the 
Kashmir level political party leaders and to 
meet them, discuss with them and try to come to 
certain consensus. We request our BJP friends 
also that for the dire need, for the national 
interest, they should keep themsel ves away from 
certain of their old demands and try to reach at 
a certain minimum consensus. A message 
should go that the Indian nation. the Indian 
Parliament and the Indian political parties are 
all together with the minimum agreement and 
they want to solve the Kashmir problem. In that 
way. we can try to find out a consensus at the 
Kashmir level and at the national level, But till 
date, that is not there, We all suggested that 
priority should be given to it. You also were 
there, Mr. Chairman and you had also 
suggested that priority should be given. Where 
is the priority? You know, even the Cabinet has 
not met on this issue. Only a Cabinet Com-
mittee on Political Affairs had a small discus-
sion on Kashmir. as per my information. The 
Cabinet has not discussed this issue. This is 
the situation. 

Pakistan has given first priority to Kashmir 
whereas, our Cabinet cannot discuss what 
should be our first priority. This should be our 
first priority. This is the situation. We 
demanded in the meeting that Kashmir should 
get ftrst priority. But, what happened? We have 
not seen any such priority being given to it. We 
have suggested for the coordination of adminis-
tration between the police and they army, But, I 
do not mow, what is the s.ituation today? We 
also complained that our media has failed. 
Pakistan's media is doing false propaganda and 
is taking the people with it. But, -we are not in a 
position to counter even one per cent of 
Pakistan's propaaanda through our media. 
That is the situation today. How are they doing ? 
They are saying that we are killing the people, 
raping the women and that the Gow:mment is 
destroying beautiful places in various parts of 
Kashmir. Our propaganda machinery is nOt 
highlighting tha it is a false propaganda. 
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Even in the recent meeting. of the Human 
Rjgbts' Commission held at Geneva, there also, 
Pakistan and other countries were propagating 
apinst India. There is a huge propaganda 
apinst India. Our counter propaganda on the 
issues of Kashmir was not properly organized. 
~ failed both in the political forum and also in 
media. 

We also suggested for announcing an 
economic package. That also was not done pro-
perly. There were only some announcements 
here and there, This is the situation. We all 
unitedly suagested in last October to the Prime 
Minister but those suggestions were not 
implemented. We have seen only the change of 
Governors. the change of Chief Secretaries. But. 
there is no application of mind in the function-
ing of the Government. As he was saying 
Nirgun. Sagun. I do not know, what this 
Government is doing? They are not applying 
their minds while functioning. They suggested 
that we 'IlWluld go there to see other parts. And 
}'OIl know. after nine months, suddenly they 
remember that we should go there. just before 
the session. I objected to it and I also wrote to 
the Home Minister. This casual attitude shows 
how much importance we are giving to the pro-
blems of Kashmir. 

The second point which I want to make is 
that we are going in a particular way and our 
continui.ng with it will force Ladakh. Kargil and 
Jammu also to go in Kashmir way. That will be 
another new development and that should 
be stopped. 

We have visited and discussed with the 
people of Ladakh and Kargil regions. People in 
Ladakh said that there is no development of 
whatsoever nature, where is the money that we 
are giving and that massive discrimination is 
there amongst Ladakh, Kargil and Jammu 
regions. People are very frustrated. They feel 
Ihat injustice is being meted out to them and 
that the plan budget is coming down. The 
transport cost is tremendous there. We do not 
know about that here. One quintal of coal in the 
Ladakh region costs you Rs. 545. How can the 
poorpeople pay for it ? We do not provide them 
with free transport. One quintal of coal there 
costs)Ou Rs. 545. Why? It is because it is sent 
there by plane from here. . 

The schools are not there and if they are 
Ihere, there are no teachers; in hospitals. there 
are no docIora and the people are not recruited 
. in jobs. In the Kargil region. people said that 

they were with India and that they were not 
joining hands with the Kashmiri militants. 
Kashmiri Muslims. Even then. they are not 
being recruited in army. in paramilitary forces 
and in other forces. Why? It is because. they are 
under doubt. If this is the attitude towards the 
people. how can they have any confidence in 
the country and how can they feel that they are 
part of it? 

You will be surprised to know that the benefit 
of reservations for Scheduled Castes and 
Scheduled 1\ibes was extended to Kashmir. 
But, in Ladakh. Kargil and in other parts of that 
State, that benefit under Tribal Sub-plans and 
other programmes, they are not getting. This is 
the situation. 

Regarding education, as already mentioned 
by the Member here, there are no examinations 
being held there. especially for those migrants. 
'Mio are in Jammu. They !Ire not in a position to 
study. sit for the exams and get their results. You 
will be surprised to know that there are seven 
flights in a week to Ladakh region but, there is 
no flight to Kargil. The people in that region are 
demanding an airport for a long time. But. 
nobody is there to listen to them. In Kargil, 
there is no power. In the city, only for four 
hours. in the evening, they get some power. 
Otherwise. there is no power there. For 25 years 
one Suru project has been going on: but its 
completion is not in sight. This is the way they 
are working. We are granting money in this 
Budget; but Ihis is the situation there. 

Agriculture and industry is not there. So there 
is noth ing to say in that respect. Regarding 
language and culture of Ladakh and Kargil also 
they feel insecure. In Jammu they wanted the 
Dogri language to be included in the 8th 
Schedule: but nobody is there to listen to 
them. 

In Jammu the question of migrants and the 
old refu,ee problem is there as Comrade 
Indrajit Gupta mentioned. 1he new migrants 
are about two lakh people and they ate living 
like animals in tents. There is nobody to look 
after them. 

If we do not take adequate measures to solve 
these problems and try to build up some 
consensus in this country to deal with the 
Kashmir problem, we do not lmow what will 
happen tomorrow. 
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I would like to make a few suggestions on the 
lIoor of this House in this regard. Firstly. there 
should be a demarcation between militants who 
are anti-national forces and other sections of 
the militants with whom we can pursue and 
some sbrt of a dialogue can be opened. By this 
'WI! can try to solve the problem and keep 
Kashmir as an integral part of the country. Only 
announcements from the ramparts of the Red 
Fort will not solve the problem. We have to take 
concrete measures to keep Kashmir with 
India. 

There is another problem. People are coming 
crossina the actual line of control. But the 
Government is sayina that crossing of actual 
line of control has been reduced and from 
Pakistan terrorists are not coming and going. 
This is not correct. Our information is that it is 
increasing. We want to know the actual situa-
tion there. More militants are coming and going 
10 Pakistan. letting trained and are coming 
back. That is the serious situation there. We 
want to know 'the Government's information 
and how they are combating it. Some terrorists 
from Afghanistan are also coming to that 
area. 

About the political process, I would demand 
that political process should start; but not in the 
name of election because it will have damaging 
effect. A meeting at the national level of all 
political parties should be held immediately 
and leaders of the recoanized political parties in 
Kashmir al.so should be called in order to try 
and reach & consensus approach to solve the 
Kashmir problem. 

Shri Rajesh Pilot announced about the 
Advisory Council; but it has not yet been con-
stituted. It should be immediately constituted 
with the leaders of political parties of Kashmir 
and their advice should be given some weight. 
The Governor just calls meetinas but does not 
listen to their advice. This is the complaint. 
What is the Ule of the Advisory Council then? 
So a powerful Advisory Council should be 
there. so that the political process could be 
strengthened. There should be no talk of elec-
tions now. It will take time for the situation 
to improve. 

Reaardina the Kishtwar incidept. it is a 
lIhastly kil1iq. It is one of the most inhuman 
and bBJbaric: incidents. There is a conspiracy to 
divide and to inject a new t:ype of communal 
problem in J_mu. If the Hindu. from Dodha 
and Kiahtwar ... rt comma back. to J ... mu. then 
the communal problem will spru4 10 Jammu 

also. This is a very bad situation. That question 
also should be considered seriously to see how 
\Wl can solve the problem. 

The political problem should have a political 
solution. For that 'WI! need a comprehensive 
policy. a correct perspective. an unified 
understandina and a common approach. so 
that we can solve the problem of Kashmir. 
There is a new attempt of introducing a 
tnbalism into the Kashmir situation. as if 
Ladakh. KarJil, Jammu and Srinagar all should 
be divided on religious line. That is a big con-
spiracy within the framework. of our Constitu-
lion. Autonomy should be there; autonomous 
council can be formed for Ladalr.h, Karail. 
Jammu and Srinagar within the framework of 
the Jammu &. Kashmir Constitution and within 
the framework. of our Constitution. That can be 
done; and without that this problem cannot 
be solved. 

I will urge upon the Government Ihat the 
Government should start acting on the lines of 
Miat we have suggested nine months earlier 
and Miat \Wl are suggesting now, again. after 
visiting certain parts of the city. so that we can 
solve the Kashmir problem. Thank -you for 
giving me the time. 

/IiTInsiationJ 

SHRI SURYA NARAYAN YADAV 
(Saharasa): Mr. Chairman. Sir. with great dis-
tress I again rise to speak. on the Budget of 
Kashmir today. When the budget comes, 
everylime the Government says that elections 
lWuld be held but in reality they are not in a 
position to hold the elections in Kashmir. It is 
not good to make such t:ype of announcements 
time and again. This will undermine the credit 
of the Government with people. This budget is 
of Kashmir and it is being passed by the Lok 
Sabha. At the same time elections cannot be 
held. There is no co-ordination between these 
two prepOSitions. Therefore, _ are helpless to 
bring forward the Budget here and hold a dis-
cussion on it. I would like to mention two three 
points. Is the money spent in Kashmir which is 
provided throuah the Budget. I have a doubt. 
The people of Kashmir are terrified. then how 
they will spend the money. Nowadays tourists 
do not 10 there, So 'WI! have to make provision in 
the Budaet to increase their number. ~ allo-
cate at the rate of RI. 12/- Crores after every six 
months. A meagre amount of Rs. 24 crores 
annually does not have any effort on tourism of 
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Kashmir. We have seen about agriculture? 
What much funds have been allocated for it. 
They grow fruit which is very costly. The funds 
allocated for this is not sufficient. It does not 
meet their demands. This money can be spent 
for bringing peace in the region. The situation is 
deteriorating instead of showing any signs of 
improvement for the last four years. Earlier it 
was confined to Kashmir valley alone but now it 
has spread to districts and towns. The incidents 
take place as and when RajeSh Pilotji visited the 
area. Mr. Chairman. Sir, you were also a mem-
ber of the delegation that visited the area. When 
it was discussing with Rajesh Pilotji, I was also 
present. He implemented the suggestions. A 
meeting of all recognised parties of this country 
should be convened and discussion should be 
held with all the leaders. When Shri Rajesh 
Pilot visits the area, he makes a speech and 
comes back.. It no way solves the problem. Peo-
ple come to talk to you. Do they live in villages 
or towns. 

16.00 ...... 

(SHRI SHARAD DlGHE in the Chair} 

When _ come to know in newspapers that 
Pakistani flag _re hoisted there and after 
sometime they were withdrawn. It is a matter of 
shame for us that when we have entrusted 
Kashmir to our army and spend such colossal 
amount on it. it will be shameful if Pakistani 
Flag is hoisted there. The Government should 
resian and hand over power to some other 
agency to run the administration. I do not say 
that people should be massacred there but if 
anybody comes a forward then he should not be 
spared. Please take stringent action against 
them. I have said this thing many a time. Firm 
SIeps should be taken against those who do not 
have faith in dialogue or who do not want to 
undentand the language of dialogue. The 
Government takes strong action only when 
nlanY people have lost their lives. Government's 
action shows that there is no Government. 
There are only militants. If they kill people 
travelling in buses, the Government kills only 
10 extrimista. Peace can be established there 
throup dialope. I can say that the people of 
Kashmir should be given the right to pass their 

-own budget as it was done in Punjab. Please go 
to the people of Kashmir and talk. to them. 
Please talk. to different political parties. If they 
IIW:re not prepared to stop extremism. please 
tak.e "ringent action against them. 

Sir, Kashmiri refugees are coming here. Peo-
ple say that they are Pandits. They are 
Brahmins. No matter whether they are Pandits 
or they belong to some other caste. After all, 
they are refugees. The refugees who come from 
Kashmir, do not say that they want to live here 
in Delhi. They say that please maintain peace in 
Kashmir and they will go back. The Govern-
ment has promised many times that people. 
who came from Kashmir. will get loan. They 
will get employment. Did they get employment 
uptil now? You have given Rs.IOOOperfamily. I 
VIoUuld Iik.e to know whether it is possible to run 
a family with Rs. 1000 in a city like Delhi? This 
way you are asking the refugee to become 
t'.xtremists. If you do not mean that then it is 
your duty to arrange for their rehabilition until 
peace is restored in Kashmir. This has not been 
done. Today I repeat that you should make such 
arrangements for them. If you fail to do so then 
people will be misguided and indulge in 
wrong deeds. 

Mr. Chairman, Sir, I viewed on T. V. an inter-
view that some extremists were nabbed. They 
were saying that they were taken forcibly 
blindfolded and after reaching a certain place 
they removed their fold and threatened them to 
Jdll if they do not tum extremists. I want to ask. 
the Government if this is true. then what the 
Government is doing? Cannot it save them 
from becoming terrorists? Cannot you protect 
them? We have become so incompetent among 
the people of Kashmir Valley that we are not 
able to stop extremism even after deploying 
army there. Extramists are so daring that they 
get training from Pakistan and spread distur-
bance in this country. The Prime Minister and 
the Home Minister of this vast country cannot 
do anything in this regard. What could be more 
shameful than this? Balram Jakhar Sahib has 
come here. Earlier he was our Hon. Speakar. He 
delivers very good speeches and he is fond of 
travelling. I would like to tell him that he should 
visit Kashmir and can see the situation prevail-
ing there. Sir, you should visit Kashmir. It is 
possible that the situation could improve there 
after your visit. I would lik.e to submit that you 
must visit Kashmir once .... (Interruptions) 

THE MINISTER OF AGRICULTIJRE 
(SHRI BALRAM JAKHAR): I will definitely 
go there. 

SHRI SURYA NARAYAN yltPAV: Jakhar 
Sahib cannot take me with him. I will go there 
as per my convenience. 
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SHRI BALRAM JAKHAR: We are collea-
gues. We will ,0 there like brothers. What are 
)'Ou talking? 

SHRI SUllYANARAYAN YADAV: Do you 
have such a notion ... (Interruption) ... I would 
like to submit that in regllrd to Kashmir, 
-Miatever is said or discussed about it, will be 
less. For God's &ake you must do somethin, to 
give them relief. I would like to make some sug-
gestions but I have an appointment with the 
Han. Speaker at 4.00 PM. It is already 5 past 
four. Therefore, I conclude my speech here. I 
would like to add something while congratulat-
ing you. The Han. Finance Minister is sittin, 
here. Finance Ministerji, this time you have cut 
the budget for Jammu and Kashmir. Please 
increase it. The youths are unemployed. There 
are educated unemployed People. You should 
do the first job to give them employment. If you 
give them employmcnt and trained them 'then 
they will have courage to light against 
ext remists. they will be l'apable of fighting them 
back. Today the situation is that educated 
lInemployed persons h ave no means of 
livelihood and therefor ... th .. y are bound to 
become terrorist. With these words. 1 
conclude. 

PROF. PREM DHL"MAL: Mr. Chairman, 
Sir. the Budget of Jammu and Kashmir is being 
presented in the Parliament continuously for 
the last few years and today _ are making a 
discussion on it. The members who spoke prior 
to me stressed the point that the Parliament is 
doing this job which should have been done in 
the State Legislature there. 

Mr. Chairman. Sir. from the treasury 
benches. you had initiated this discussion by 
. .aying that when General Rao was appointed 
as the Governor of Kashmir. a warning was 
issued to the terrorists that a stri,,'! action was for 
Ihem in Slore but I feel that it went 
lInnoticed. 

If we go through the histol), of Jammu and 
Kashmir, we will come to know that the situa-

, lion in Kashmir worsened when General Rao 
hecame the Governor of the State for the first 
lime during the tenure of Farrooq Abdullah as 
the Chief Minister of the State. The situation 
deteriorated so much that General Rao had to 
he replaced and Shri Jagmohan came on the 
scene. I want to bring this fact on record that it 
was General Rao, who was once responsible for 
the failure of administration there and now 
"nee again due to him only. the situation is waf'" 

!lImin, there as a result of the statements bein, 
issued by him as well as his advisoD. One of 
their statements is that our B. S. F. is a low paid 
mercenary, its level is low. This is something 
very strange that the reign of Kashmir has again 
been entrusted to such people. 

Mr. Chairman. Sir, now we can discuss the 
Budget of Jammu and Kashmir over here. Every 
speaker spoken so far have stressed that a per-
formance budget should be there. What hap-
pened to the funds sanctioned previously. 
Nobody is there to k.eep a vigil whether the 
funds are being spent for the development 
works or it is being funded for the purchases of 
arsenals for the use of militants. Though pro-
viding Benami contracts. every State Legisla-
ture bas a budget session. like ours. It takes the 
whole session to discuss the budget but here we 
discuss the State budget within two hours, 
-Miich is a formality only in which we just put a 
stamp on it that it has been passed by the House 
and that is all. 

Mr. Chairman, Sir. I wauld like to draw the 
attention of the House towards the position of 
the Budget of Jammu and Kashmir. The deficit 
due to militancy prevailing in the State has 
increased this year to Rs. 1246 croces which was 
Rs. 1225 croces during the last year and the 
reasons responsible for it are given as such. 

/English} 

"Non-recovery of sales tax and other tariffs and 
the inability of the,·Govemment to resort to 
additional resource mobilisation in the Valley. 
besides an annual expenditure of over h 150 
crore on maintenance of security forces has 
resulted in a severe financial crisis in Jammu 
and Kashmir." 

{lranslarion] 

Not only this. the Jammu & Kashmir officials 
further say: 

/English] 

"Government suffered a loss of over Rs. 22S 
crore by way of non-recovery of sales tax and 
excise in the Kashmir Valley durin, the past 
three years". 

mans/ation} 

How this deficit will be covered. The Member, 
speakin, prior to me had also inquired about 
how the Government is going to oover this 
deficit, have any IIlI1IJl&ements been made in 
Ibis reprd? The law and order situation has 



315 J. cl K Budget SRAVANA 26. 1915 (SAKA) J. cl K Budget 316 

deteriorated to such an extent that one does not 
see any hope of any sort of improvement is it in 
the near further. Further he says:-

[English} 

"Excise tax on liquor and entertainment tax on 
cinema halls had been completely lost in the 
Valley since December 1989". 

fTrans/arion} 

And you will be surprised to know Mr. Chair-
man that about the nominal income in the form 
of Excise Duty recovered in Jammu and 
Kashmir. 

fEnglish} 
There was no excise collection in the Valley 
excepting 50 per cent of Rs. 6.5 crores paid by 
the Army and CSD on account of liquor 
sllPplies. 

fTransJarion} 

A sum of Rs. 6.5 crores has been earned as 
excise on the liquor supplied to the army. 
Besides. you neither earned any income from 
excise nor from entertainment tax through 
cinema halls. 

Every time. the fIgUres which we get here. 
gives this sort of feeling that you divide that 
amount by 2 and keep half of the amount for 
Ii rst 6 months and another half for the rest of 6 
months. I would like to know from the hon. 
Minister of Finance. whether it is possible that 
the same amount equivalent to the amount 
spent is first 6 months is also spent in another 6 
months period. Are we following a blind policy, 
are we preparing the Budget with blind eyes? 
Most of the Members, spoken prior to me 
enquired about your policy but you could not 
throw a light on it. I feel that you do not have a 
policy on Kashmir except on insur;:nce policy 
for the Ministers. 

[ do not want to mention the n~ '1e of our 
colleagues and leaders of opposition because 
they are very senior to me but I am helpless and 
[ am compelled to mention their names. Shri 
Indrajit has mentioned in his speech that India 
has always been an expert in preaching the 

. MJrld, likewise our Communist colleagues com-
plete their speeches by preaching B. J. P. people. 
He says that the situation there can be improved 
if B. 1. P. people do not talk about the Article 
370. [ want to make him remember that in this 
~ House when Shri Alai Bibari Vajpayee pro-
posed to withdraw the Article 370. at that time 

leave aside our leaders e.-en their leader Shri 
Sarjoo Pandey supported this proposal. If Oup-
taji wants, I can make him available the par-
ticular records, he supported the idea of 
removing the Article 370 as its provision was 
made for a little period. And when our B. 1. P. 
member reiterated, you started mentioning the 
statement of Jhon Mallo!, the intentions of 
America, Pakistan and B. 1. P .. I went to make it 
clear in the House that B.l. P. takes everything 
from the national point of view. We are not 
guided by Russia and China as you are. Before 
Independence they were guided by the British 
and after Independence during the period of 
emergency they were guided by the Congress. 
They keep on changing sides at best available 
opportunity. The B. 1. P. has an original think-
ing. We consider the national interest as sup-
reme. The friends. who want to preach us, 
should first go through the speeches of their 
leaders. 

Mr. Chairman, Sir. I also happened to be a 
member of a delegation. Some delegations were 
sponsored by the Government and some were 
sponsored by our party. Thereafter some recom-
mendations were announced, which also 
featured a politics economic package for 
Jammu and Kashmir which said: 

fEnglish} 

"The package finalised at a meeting 
attended by Senior Central and State 
Government officials. last Wednesday. 
envisages construction of roads. bridges 
and generation uf employment under a 
crash programme." 

{Irans/arion} 
Hon. Minister of Finance. when you give reply 
please furnish information about the crash pro-
gramme. I suspect that the programme has 
crashed even before its implementation. 

Further. it has been stated: 

[Englisnj 
''Tourism. the mainstay of State's economy. 

would be declared as Industry". 

I would like to know have you really declared it 
as an industry? 

"And, over 1200 Shikara owners could be 
rehabilitated in alternative vocations 
under special scheme." 

I would like to know what is the alternative 
vocation that you have found out for these 
Shikara owners. 



317 J. 4 K Budget AUGUST 17. 1993 J. 4 K Budget 318 

{Iranslalion/ 

There are many points with regard to Kashmir. 
Whenever we discuss the BUdget, it is less the 
discussion on Budget and more on the political 
situation ~fthe state. What is the prevailing law 
and order situation in the valley? We have been 
pointing out again and again that not only 
situation in Kashmir valley is changing, but.the 
proponion of the population of Dada distriCt 
adjacent to the valley is also being made distor-
ted; such a situation is being created deli-
berately. This situation has not emerged only 
today; it is being created for the last so many 
}'ears. A Parliamentary delegation which visited 
the valley three years ago had warned the 
Government in writing that the circumstances 
were changing there and that deliberate effons 
were beiIlll made to disbalance the proponion 
of the population. Some of the hon. Members 
pointed out that perhaps Israel had suggested 
that a little variation in the proponion of 
population might improve the situation, 
Though the State Government disliked the idea 
but the terrorists are trying to create such a 
situation panicularly in Doda district. 

Hindus have migrated from Kashmir either 
to Jammu or Delhi. If a similar situation arises 
in Doda district having about 45 per cent 
Hindus popUlation, there would cause a 
demographic chaIllle as has been pointed out 
by the hon. Member; It distorts the proportion 
of the population. 

I hail from Himachal Pradesh. When 
terroriSf,j were active in Punjab. this state had to 
suffer. Though it is a peace loving state; yet it 
being an adjacent state has to suffer. and now 
the terrorists of Jammu-Kashmir have also 
entered Chamba in Himachal Pradesh. The 
Government of Jammu and Kashmir has 
advised the people to diven their path because 
their cattle are not safe there. The law and order 
situation is not sound; they have been asked to 
seek the permission of DC of Chamba in 
this regard. 

Recently I had been to Saluni in Chamba dis-
trict. After 15 days of my visit I came to know 
that terrorists attacked a police station in the 
same area. The Government is of the view that 
the Kishtwad incident that took place on the 
14th was just an effort to diven the attention of 
the Government. As a result of this incident all 
are worried; but worry is not the solution of the 
problem. we will have to adopt a concrete policy 
in this reprd. Unless the terrorists get the 
impression that they are not going to be spared 

for their evil deed&, the situation cannot 
improve. Otherwise. the general tendency is that 
on one side the Government gives assurances of 
starting a political process to solve the terrorist 
problem but on the other hand it releases the 
terrorists who have been apprehended for their 
terrorist activities. I do agree thllt the situation 
really deteriorated in those days when daughter 
of Shri Mohammad Sayeed the ex-Minister of 
Home Affairs in the Central Government was 
kidnapped. I do also agree to it that _ also 
supponed the then Government Though there 
was no risk to her liCe, yet the terrorists were 
released to let her freed. This created an 
impression that the terrorists could do anythiIlll 
they could kidnap. black mail or kill anyone to 
whom they wish. The Vice Chanceller of a 
University was kidnapped and killed. But then 
the Government did not get ready to release any 
oC the terrorists. The General Manager of HMT 
was kidnapped and killed but the Government 
did not bother about his liCe. However. when the 
daughter of a Minister was kidnapped terrorists 
were released at once. It was the blunder com-
mitted durina the Janata Dal regime. The SIIIIIe 
thing is beina repeated by the Congress Party. 
Therefore. we want the Government to adopt a 
clear cut policy. The Government should take 
stringent action against the terrorists inwlved 
in any untoward incident While takiIIll actiIln, 
the Government should not make any distinc-
tion between the crimes whether it has been 
committed either against A or B. 

Before concludina my speech. I would like to 
talk about the refuaees. There are two categories 
of refugees the-refugees who came from Pakis-
tan in 1947 have no right to wte till today. My 
previous speakeR have talked about it exten-
sively. I would no more like to go into those 
details. The situation is Vl:rybad in J&K. Noth-
ing is proposed to be done for the people who 
have become refugees in a free oountry. The 
hon. Minister of Finance may give clariftcatioa 
in this regard while givina his reply on the 
BudJet 

/English} 

I would like to specifically know from )'Ou 
what are you ,oina to provide for the rehabilita-
tion of thoac refuaees who have been forced to 
leave their homes in the Valley and are now 
livina in Jammu or Delhi or anywhere else in 
India. There is no specific ananaement, no pro-
vision in the BudJet as far as I can see it 
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l11YBulatitmJ 

Secondly, there is not only the question oCthe 
result of the students of Jammu-Kashmir, the 
results of many students who go from other 
states to get education there and did their B. Ed. 
course, have not been declared so far. Three 
years have passed and they are still unable to 
know whether they have passed or not 

The Government should clearly state as to 
..mat provision has been made for the 
rehabilitation of the refugees. Unless the 
Government gives any clarifical ion in this 
regard, the Members 'WOn't be satisfied. It was 
said that the matter had not been taken up in 
the Cabinet, now the hon. Minister may at least 
please tell ..mat policy is proposed to be adop-
ted? The Government should not present the 
Budget in respect of J&Kjust for the sake of for-
mality. Next time there must be a performance 
budget. The details as to how the funds 
allocated have been used. may also be given. 
Regional inbalance should be removed. The 
Government should ensure that every region 
gets adequate grant. With these 'WOrds, I am 
grateful to you for the time given to me to 
speak. 

SHRI KAMESH CHENNITIIALA: We are 
discussing the Demands for Grants, 1993-94 of 
Jammu and Kashmir. Khuranaji, during the 
discussion, pointed out that the Government 
made no reference to the performance of the 
State Government during the previous year for 
..ma the last Budget had been passed. I do 
aaree with him. We have t'WO hours at our dis-
posal in the Parliament to discuss the Demands 
for Grants of a State. Alleast the .performance 
report of the previous year's budget must have 
been issued, so that we could know as to how 
Ibe funds allocated in this Budget in the pre-
WluS year were used, what the shortcomings 
aDd how can they be rectified. But the House 
has got only two hours to discuss the Budget of a 
State. I am confident that the hon. Minister 
would take up this matter while giving his 
reply. 

The problem of Jammu Kashmir is a serious 
problem which our country is facing. It has 
taken a serious shape for the last several years. 
It is a challenge to Ibe unity and integrity of our 
country, it is a question mark. How the prevail-
ing situation should be improved and con-
fidence be created in the people as also how the 
life of the people may be made prosperous. All 
Ibis aspects should be the issues of the discus-
sion on Demand for Grants. 

Detailed discussion has also taken place with 
regard to the incident of 14th August. Such 
incidents took place in Punjab earlier. But it is 
the first time that such a situation has arisen in 
Dada in ..mich the Bus passengers were forced 
to get down and _re fired upon. We will have to 
take the matter seriously, because it has been 
the first instance in Kashmir that people have 
been gunned down in the name of a caste or a 
religion. It is just the beginning. If the Govern-
ment does not take strict action in this regard 
the situation may deteriorate further. Therefore. 
I would urge upon the Government not to take 
the matter lightly and the incident should be 
viewed as a ftrst episode of the future story, 
so the Government should take stringent 
measures to solve the problem. 

Our colleagues discussed various aspects of 
the incident, all of us are aware of the Pakistan's 
involvement in it.Terrorists are being provided 
sophisticated weapons and training by Pakis-
tan. The statements made by the Government 
and the political leaders of Pakistan reveal their 
attitude. They are trying to separate Kashmir 
from India for getting political milege. What is 
the reason behind their logic to separate 
Kashmir from India? The simple reason is that 
Kashmir valley is inhabited by majority of 
muslims. 

We cannot accept this argument of Pakistan 
as ours is a secular State where people of 
various Castes and Communities are living 
together and being respected byeach other. Will 
USA and Europe be included in North-East of 
India on the plea that christians are in majority 
in that region; while speaking from the Red Fort 
on the 15th August, our Prime Minister has 
warned Pakistan for its activities and the coun-
try's policy towards Jammu and Kashmir was 
also clarified. We should take seriously the 
challenges posed by Pakistan on this issue. We 
cannot decide the issue on the basis of religion. 
so this argument of Pakistan can be held base-
less and irrelevent. 

As you all know that during Zero Hourtoo. I 
have raised the issue regarding the statement 
made by the acting Prime Minister of Pakistan 
that it has developed the technique of manufac-
turing the Atomic bomb. it is a challenge before 
the country. India should take this statement 
seriously. Various 1\ewspapers have published 
the !:tatement made by the acting Prime Minis-
ter, Benazir Bhutto that Pakistan is planning to 
drop atomic bomb on that part of India ..mel1~ 
defence exercises are going on. So in the present 
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conditions I ul'le upon the Government to 
adopt suitable measures in this regard. We have 
enough evidences that Pakistan is providing 
trainina. protection and weapons to terrorists. 
A10DgWith that it is trying to get passed a resolu-
tion again* the Indian Government on inter-
national forum as well as it is also trying to 
develop an anti-India opinion in the world with 
the help of other countries, so we should try our 
best to take precautionary measures to check 
the Pak anti-India activities. People from BJP 
and other political parties say that Kashmir 
problem could be solved in one day but it is not 
so. In this context, I would like to mention 
thetexample of Punjab ~ich has been a 
terrorist affected area. Now the Govt. is 
smoothly functioning there and it is the strength 
and desire of common people ~ich has 
enabled the Government to take action for 
formation of Government in Punjab. The 
functioning of this Government is being 
praised by people allover India. Mr. Shaha-
buddin says that Kashmir proplem is defferent 
but I would like to tell that Punjab terrorists 
were also getting support, protection and assis- . 
tance from other countries. Our Government 
has taken several steps to solve the problems of 
the people of Punjab and is trying its best to 
solve the future problems too. Similarly. the 
Government is trying to solve Kashmir problem 
in the same way as it has solved the Punjab 
problem with the help of common people. It 
cannot be solved in one day. The people of 
Jammu and Kashmir are hard workers. They 
are honest; but the attimde of officers and the 
prevailil1& corruption on all levels in the valley 
have hurled their feelings because the officials 
there are lootil1& the people in the name of pro-
gress. The feelings of the people of Kashmir also 
have been hurled due to demolition of Babri 
Masjid on the 6th December. 

Tou rism has also been affected by terrorism 
and several people have become unemployed. 
The problem of educated unemployment is 
increasing there. A number of people have lost 
their employment due to sharp fall in tourism. 
The Government have to think over this pl'O-
blem too. Corruption and loot have increased in 
the name of progress. The Administration has 
failed completely in every sphere, whether it is 
the problem of rehabilitation or any other pm-
blem. The pliaht of refueees is unthinkable. 
They are livill& in groups in the tents and 
several people are livill& in one tent. They have 
so many problems whic:hare not being solved 
by the concerned officers. Despite lodging thdr 

complaints with the Commissioner, they are not 
aetlill& ration in time. The offICers do tour those 
camps to have a look on the problems of these 
people but none of the problems is being solved. 
The Government should take every possible 
measure lor rehabilitation of Kashmiri re-
fugees. 

Sir, the terrorism waa earlier limited only up 
10 Kashmir Valley but now it is spreadiq in 
Loda. Anaspura and Poonch-Rajori areas. The 
Government should think over this. I would 
like to congratulate our security fon:es ~ich 
are working in lOch a diffic:ult condition and 
implementing the orders issued by the Govern-
ment Mr. Shahabuddin has raised the issue of 
Human Rights but neglected the difflCl1lt condi-
tion in ~ich our security forces are working 
there. He has completely ignored the problems 
being laced by these soldiers and their families. 
He has completely ignored the number of 
soldiers ~o are tilled there while performing 
their duty in that difficult situation. He has not 
spoken any word about the plight of their 
widows and families. 

So. I Ul'le upon all the political parties to 
think o'Yer the Kashmir problem collectively. 
This problem relates to the whole country and 
not to one political party. We should thint. over 
the solution of Kashmir problem. The Govern-
ment should convene a meetill& of all the politi-
cal parties to solve the problems of economic 
development, unemployment and rehabilita-
tiOIL I hope that the Government will tcy its best 
10 solve the Kashmir problem. I request all of 
)I0Il to work collectively for the solution of 
this problem. 

(EnglWtl 

SHRI YAIMA SINGH YUMNAM (Inner 
Manipur) : I rise to support the Demand 
although I do agree with some hon. Members 
~o have asked for the production of a perfor-
mance Budget aloDgWith the Demand. I am 
prepared to agree with them that it will be better 
for the Government if the Demand is placed 
alon&with the Pl!rformance Budget showing the 
amount spent in the last Jear. Still, I am pre-
pared to support the Demand. 

The Demand is for taking up programmes lor 
!he promotion of the welfare of the people Of the 
State of Jammu and Kashmir. It is a ,ood idea. 
So, we have 10 support it. But my query is 
whether the benefICiary will be benefited by the 
Demand. Are they happy in their State? Are we 
successful in winnil1& over those people who are 
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hostile to the Gow:mment? That question crops 
up in my mind and on that only I rise to express 
my views. 

AlthOUlh almost all the leaders have 
announc:ed that Jammu and Kashmir is an 
intqral part of the country. even though it is 
pronounced by the hon. Prime Minister on 
many occasions and even recently on the 15th 
AuJUst from the Red Fort, it is my impression, 
that the people think that something is missing. 
Something is missing from our side. That 
means some feeling of uncertainty in respect of 
Kashmir is in the minds ofthoae people who do 
not think as the leaders feel. 

So, this has to be taken care of. Otherwise, the 
public opinion would be very doubtful about 
the determination of this Government in restor-
ing a popular Government in Kashmir. 

Sir. it is my consideration that since indepen-
dence of this country. _ have been committing 
mistakes in respect of Kashmir. When the ques-
tion of annexation came up, there _re two 
opinions. One was led by Sardar Patelji, who 
wanted to deal with Kashmir in the style in 
v.hich he dealt with H)'derabad. But, Nehruji's 
decision has prevailed. So, since then, there has 
been a confrontation in respect of the affairs 
of Kashmir. 

Now, simply I would like to express my con-
sideration in respect of malting Kashmir an 
integral part of the country. Many bureaucratic 
oOicers who are posted in that State sometimes 
deal with the people as if they are masters: they 
dominate the people and they treat them as if 
they are in the occupied area That attitude must 
be changed. They must change their outlook 
and their 'approach. Even in our State, in the 
troubled areas, when President's Rule was 
imposed, practically officers run the Govern-
ment and with the bureaucratic attitude, they 
dealt with the people and their attitude was 
qainst the interests of the people. So, I would 
propose that when Postina officers to such 
troubled areas lib Jammu and Kashmir. we 
anut select otrlalrs who would treat the people 
with a peat _ of responsibility. 

The sooner the popular Ministry is restored 
in Kashmir. it will be better and it will be in the 
interests of the nation. 

With these words, I support the Demands. 

(16.44 Imurs) 

SHRI SOBHANADREESWARE RAO 
VADDE (VDAYAWADA) : Mr. Chairman, Sir, 
I rise.to support the Appropriation Bill moved 
by the Minister of State in the Ministry of 
Finance. 

With a heavy heart _ are doing this because 
this Parliament has been burdened with voting 
on the Demands for Grants in respect of 
Kashmir since quite a long time. Each and 
ewry time, __ re wishing that normalcy will 
be restored in Kashmir and Parliament will be 
relieved from this responsibility. Unfortunately, 
it is not happening. 

The situation is going from bad to worse. You 
are aware, Sir, that Kashmir was considered as 
one of the most attractive places in our country 
and, in fact, many newly wedded people used to 
go to Kashmir to have their honeymoon there. 
But things have completely changed, as a result 
of which the revenue that has been accruing to 
the State, is going down and down. The tourist 

• travel itself has almost come to a grinding halt. 
This also has a tremendous bearing on the 
financial condition of the people of Kashmir. 
Most of them are poor. In spite of the fact that 
the Government of India has been spending a 
lot of money for the State of Jammu and 
Kashmir, unfortunately, that money has been 
going into the pockets of the politicians or the 
bureaucrats. Not many of the common people 
of Kashmir derived the benfit. It is a fact. My 
only query to the Government is that is it not a 
fact that a considerable percentage of popula-
tion in Kashmir appears to have been alienated 
from the mainstream? Is it not a fact that a very 
large number of people are having grouse, dis-
content and angr.r against the Government of 
India? And Sir, this to happen in Kashmir is 
really most unfortunate because that great man, 
Sher-e-KashmirSheikh Abdullah, had played a 
very pivotal role in seeing that Kashmir con-
tinued to be a part ofIndia, apart from our great 
leaders Jawaharlal Nehru and Sardar Vallabh-
bhai Patel. We cannot belittle the stature 
of Sheikh Abdullah. He was the man who 
opposed Jinnah's two-nation theory. When 
Jinnah was touring Kashmir to lend support for 
that, it was Sheikh Abdullah who fought against 
that and who ultimately saw to it that Mr. 
Jinnah ~t out of Kashmir. In spite of that 
~y today a large number of people, especially 
the JOuth are acting in different way! Has the 
Govemment analysed the reasons? I only 
appeal to the Government to give a deep think-
ing to the reasons that are behind this aliena-
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tion of a laJIC number of people in 
Kuhmir. 

Several omISSIOns and commissions have 
taken,. place. Is it not as fact that Clany a time 
elections Mre rigged in KashmiJ1 Was oppor-
tunity given to the people to exercise their 
franchise freely and fairly? Except the elections 
that took place in the initial stage after Indepen-
dence and the election which was conducted 
vAten Morarjibhai was the Prime Minister of 
this country, almost at all other times the elec-
tions _re rigged. Is it not an unfortunate and 
ghastly mistake in bringing down the Govern-
ment of Mr. Farook Abdullah? There are 
several reasons. I ask the Government to give a 
deep thinking to this and only then by taking 
some steps. )'Ou can bring back normalcy in the 
State of Jammu and Kashmir. 

My humble submission to the Government is 
that they should constitute an all-party COlll-

mittee, giving representation to different impor-
tant groups, both in the Valley as well as in the 
Jammu area. 

Because of that the administration which is 
now under the direct reins of the Union 
G~vernment can pass on to the needy people. 
Sir, the tourism has come to !l grinding halt in 
Kashmir. What is the position of the people of 
Kashmir today, especially the poor? You have 
allocated very small amount for social welfare 
in your Appropriation Bill-only RI. 14 crores 
on revenue account and Rs. 7 crores on capital 
account. My suggestion to the Government is 
that there is a definite necessity to enhance the 
allocation under the head of social welfare. You 
must examine that and please help the poor 
people of Kashmir who, for no fault of theirs. 
are suffering. 

It is only because of this mindless headless 
acts of these millitants at the behest of our 
neighbour, Pakistan-that these innocent 
people, the farmers or . the small handicrafts 
people, the _a""rs and the workers. are suffer-
ing. I also appeal to the Government to have a 
dialogue with various groups in Kashmir 
inc1udina the militant groups also. There is 
nothing wrona in it. There were days when in 
the North East insuraency had taken place and 
there _re some lroups and some parties and 
some outfits who _re actually ftabting our 
Indian forces. Later Government thought it fit 
to ha"" a dialogue with them and they had been 
given power also. 

My only suggestion is to interact with dif-
ferent groups and ascertain the reasons behind 
this alienation and then kindly take suitable 
steps to restore normalcy which will ultimately 
lead to conduction of free and fairpoll in 
Kashmir which will relieve this Parliament of 
approving the Demands for Grants again 
and again. 

With these words I conclude my speech. 
Thank you. 

SHRI MOHAMMAD ALI ASHRAF FATMI 
(DARBHANGA) : Mr. Chairman. Sir. today 
the budget of Jammu and Kashmir is being dis-
cussed in the House and with a heavy heart I 
rise to speak in support of it. The reason being 
that not even a single M. P. from that State is in 
the House. I do not think that in a true manner 
_ can hold a discussion about Jammu and 
Kashmir unless the representatives of the State 
make tbeir suggestions and participate in the 
discussion. We can only know about the pre-
vailing situation of Kashmir. the issues for 
vAtich funds are lequired and the places vAtere 
welfare activities are to be carried. wht"n M. Ps 
from the state are also present in the House. 

Some time back. the Government set up a 
committee on Kashmir issue. I was also taken a 
member of the committee from my party. but 
not even a single meeting has taken place in last 
3-4 months since the constitution of the com-
mittee. This shows the seriousness of the 
Government to solve the Kashmir problem. 

Under the prevailing circumstances. leave 
aside the idea of selling up of new industries. 
even the existing industries are on the verge of 
closure. The educational institutions are also 
facing closure. The youth of Kashmir have 
joined colleges in different parts of the country. 
Hundreds of boys and girls are studying in 
remote areas like that of ours. Now, the point to 
see is whether the budget being passed here is 
utilized in a proper way or not. 

Under the prevailing circumstances the 
businessmen who deal in carpet export and 
other items are opening their otrteeS in Delhi 
and other places due to the terror of the 
millitants. They are unable to compete in the 
international market. which is causina loss of 
foreign exchange to the nation substantially. 

Just now, one of our friends was saying that 
since trouble started in the valley, no Prime 
Minister has e''eI" visited Kashmir. We do hear 
about the visits of the Home Minister some-
times by an aeroplane or a Helicopter. Some-



327 J. .I K Budget SRAVANA 26, 1915 (SAKA) J. & K. Budget 328 

times he organises a meeting in the Governor's 
House or in an army camp but no Home Minis-
ter dared 10 go to the common people. Some 
days ago Shri V. P. Singh wanted to visit 
Kashmir but he was not allowed. Why the 
Government does not allow the fornler Prime 
Minister to visit and meet the people of the 
State. Shri Rajesh Pilot must make a 'clarifica-
tion in this regard in his reply. 

Mr. Chairman, Sir. I have visited Kashmir a 
number of times. I vividly remember that when 
Farooq Abdula used to be Chief Minister there 
the common people had a great faith in him. 
Even the aged people used to give him father 
like respect. During 1975-76, I had gone there on 
a school-lOur. That time, I casually asked a buy 
returning from school as to what did he study. 
l!e told me that he studied Urdu. English and 
Mathematics. When I asked him whether he 
knew oethe poem, "Hindostan Hamara" or not. 
He sang that poem for me. Now there is a need 
10 go through the circumstances under which 
the youth of Kashmir have adopted the path 
of extremism. 

Mr. Chairman. Sir. whenever terrorism 
spreads its wings, it is the common people who 
suffer most. You can go through the list of the 
people died in Kashmir due to millitancy. 111e 
Vice Chancellor of Kashmir varsity was kill ... d. 
It was all due 10 the political game- played with 
Kashmir under which the election process 
could not take place in a proper manner. I want 
to submit that like Punjab a political process 
should also be initiated in Kashmir. Let it take 6 
months Or one year time but this is the only way 
through which Kashmir can be brought into the 
main stream. The people of the valley should be 
taken into confidence. 

Mr. Chairman. Sir. our colleagues were also 
present in Budapest. We successfully presented 
the position of our country but they have their 
thinking regarding violation of human rights in 
Kashmir and Punjab. You may not agree to it 
but the World thinks that youth are being 
massacred in Kashmir on a large scale. In my 
opinion. the Guvernment oflndia should take it 
seriously and start a large scale campaign in 
order to improve India's image on Kashmir. I 
do not think that the Government has so far 
done anything in this respect. A delegation of 
M Ps. should be sent and a campaign shuuld be 
initiated through our Embassies that we only 
oppose the people who create terrorism or sup-
port it. We do not oppose them who want to live 
peacefully in Kashmir. If it is not settled then it 

will come to the international forum. The day 
this issue goes out of our hands will be a very 

"ilnfortunate day for India. 

(17.00 hours) 

Our friend, Shri Khurana just told us that no 
arrangement has been made for providing 
accommodation to refugees from Kashmir. 
Some time ago, I had gone to Rajasthan. I saw 
them there also. I think that these refugees 
should be settled in Jammu only or at a safer 
place in Kashmir itself. The Govemment must 
rehabilitate them. 

Shri Khurana Ji was just now showing a 
newspaper in which it was reported that the 
mill it ants there are raising slogans in favour of 
Pakistan. There are three ideologies prevailing 
in Kashmir. The first type of people want to stay 
in India. the second type wants to join Pakistan 
but the people having third type of ideology 
want to have their own Kashmir. which is olT 
course a new trend. Belated action will 
deteriorate the situation there. Merely passing 
the budget cannot solve the problem. we need to 
take political initiatives in order to maintain its 
integrity with India. I would like to request the 
Government to take steps so as to improve the 
situation there. 

SHRI SYED MASUDAL HOSSAIN 
(MURSHIDABAD): Mr. Chairnlan. Sir. 
whenever the Government presents a budget. 
we do oppose it but under the prevailing cir-
cumstances it is very difficult for us to oppose it. 
On the contrary we ask the Government to raise 
the funds. Who is responsible for all this? The 
Government is in the habit of taking late 
decisions which affects the whole of country. 

The Ayodhya issue, which should have been 
settled during last 46 years is still hanging fire. 
Today, you can well see the happenings all over 
the country. When Pakistan invaded Kashmir. 
it was pulled back by the Hindus and Muslims 
alike. Then. Indian army came on the scene. At 
last half of the portion remained with India and 
another half lMmt to Pakistan. They named it 
~ Azad Kashmir," we called it Pak occupied 
Kashmir. A right step was not taken at the right 
time and as a result of that the situation wor-
sened. Late action always leads to such results. 
When religion is taken as the basis. it 
deteriorates the whole thing. We sawthe misuS(' 
of religion in Punjab. It wascritised. We unders-
tand the problem of Kashmir. This is not 
related with the Muslims only. We are also fac-
ing a demand for a separate Uttarkhand State. 
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The treatment meted out to them during yester 
years is a clear out come of the policies of the 
Government. The Government spent lavishly 
in Kashmir but it never tried to see as to how 
and oq what accounts it was being spent. Even 
today. 'it is under President's Rule. Nobody 
investigated into the misappropriation offunds. 
The Governor does not see to it whether the 
deserving persons are Getting financial assis-
tance there. Buses are not being plied on the 
road due to the fear of the terrorists. The 
Government supplies wheat from here but it 
does not reach there. Arms are supplied from 
Pakistan now. Even ration is being supplied 
from there. You will have to give it a thought. I 
have already asked this question as to what per-
centage of foodgrains has reached the valley 
and Ladakh? You will have to be vigilant about 
it. The local population does not support the 
terrorists. 

Kashmir has only one Industry i. e. tourism 
which is also almost closed. The locals are dis-
pleased with the terrorists. Some people are 
asssisting them under pressure. I have a dilTe-
rent opinion about terrorists. I think that the 
number of terrorists. as assessed by you is nol 
correct. There is a difference between the deter-
mination of terrorists of Punjab and Millitants 
of Kashmir. When you catch hold of a m illitam 
in Kashmir, you make him to make a statement 
on radio and television. They make their state-
ment and admit their 
17.09 hn. 

/Mr. Deputy Speaker in the Chair} 

mistakes. We will have to think whether they are 
actually terrorists or ordinary people. You force 
them to make statements on television as _11 as 
to face the terrorists. Shri Pilot. even after 47 
years of Independence it is happening under 
your nose. In order to control the situation. you 
will have to bring the army on the scene. When 
they feel that they have their own Government 
in power they start behaving arbitrarily. At pre-
sent the army, BSF and local police are there. 
We have some information about the local 
police. When you replaced Farooq Abdulla with 
Gul Mohammad Shalt. the latter instead of 
improvina the administration. created a lot of 
problem for the Centre. He got the Jamayte-
Islami people recruited into the police organisa-
tion. At present the police, the army and the 
BSF are there woddng without proper coor-
dination among them. This is adversely affect-
ing the situation. 

The Government claims that the situation is 
improving there. We also want the situation to 
improve and start a political process so that 
elections could be held. There is nobody in the 
House to represent Kashmir since last two elec-
tions. Therefore elections are very much needed 
there. But it requires a certain atmosphere for 
this purpose. It is learnt that certain efforts are 
being made to hold elections there but I think if 
elections are held it will be very unfortunate. 
People will be elected either on the basis of 
merely 4 to 5 per cent of votes or by capturing of 
the booths but they will not be elected properly. 
Every national party has a responsibility that 
instead of asking for an election they should 
stan a political process there. All party 
delegations go there but they do not visit the 
common people. By merely visiting the Dal 
Lake one cannot know how people are being 
exploited. They will have to go to villages and 
colonies there. 

The Minister for Agriculture has come. 
Today. nobody is there to purchase apples and 
other fruit from there. They are selling apples at 
the rate ofRs. 1.25 per kilogram and walnuts for 
Rs 3-4 per kilogram. How can they survive? The 
Government is not taking any action in this 
regard. The Government at least will have to 
provide them marketing facility for the local 
produce offruit. I n order to meet the shortage of 
food supply the Government will have to 
improve the supply line. The people of Kashmir 
are with you if the Government takes initiatives 
in this regard. Some people. under the fear of 
millitants. pretend that they are with terrorists 
but in fact they are not. 

This budget has been brought under such cir-
cumstances. I know that you cannot increase 
the allocations made therein as you have 
paucity of funds. but if you do not put a check 
on proper utilisation of funds then the situation 
will worsen. The World Bank had allocated 
funds for cleaning the Dal Lake. Does the 
Government know as to how much of it was 
spent and what happened to the rest of the 
amount. The Government does not bother for 
such petty things. The Governor runs the show 
by simply sitting in his house and there is -no 
coordination between the police and the 
army. 

At present, I have heard that through satelites 
one can know the exact places of fish in the sea 
and catch them easily. Is it not possible that, _ 
may adopt the same technique to catch hold of 
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Ihe terrorists to know about their camp sites and 
Ihe places where from Ihey are sneakina into 
India? No dOUbt. its a technical matter. but 
when we can use it for catching fish then we can 
also use it for nabbing terrorists. The Govern-
ment should do the needful in Ihis regard. 

One more point Ihat I would like to submit is 
about the displaced persons. This is the tradi-
tion in our country. On the one hand I have 
seen people in Meenakshipuram spending 
money on the conversion of SCs and STs and 
on Ihe other I have seen people belonging to 
upper castes begging on the roads in Calcutta. 
We spent crOTeS of rupees on rehabilitation of 
refugees from Bangladesh but we have done 
nolhing for one displaced bretheren from 
Kashmir. Everybody including the Members of 
B. J. P, our party and your party were vocal in 
Ihe House is support of Iheir Kashmiri 
brethern. but what steps are you going to take 
for Iheir settlement? The Government does not 
say as to what sort of relief and assistance. it 
intends to provide to Ihem. These people as well 
as the Members elected from there are angry on 
Ihis and you will have to bear their brunt. 

Mr. Deputy Speaker. Sir. wilh this warning I 
conclude and Ihank you for providing me an 
opportunity to speak. 

Dr. LAXMINARAYAN PANDEYA 
(MANDSAlJR) : Mr. Deputy Speaker. Sir. the 
budget of J & K is being discussed in the House 
but when Ihe Government does not have a fair 
intention. we cannot expect good policies from 
it. In Ihe absence of a good intention and a good 
policy we can never expect of good results. The 
persons running this Government neilher have 
clear policies nor clear intentions. Otherwise, 
Ihis case would not have become so much com-
plicated. Why the Government cannot deal it 
directly. Shri Khurana had raised the issue of 
Doda districl He had simply asked the Govern-
ment to put a check on the activities of the 
millitants. Why the Government cannot seal 
Ihe boarders from the side of Doda district? 
Why the Government cannot gear up its 
aecurity arrangements at Poonch-Rajouri bor-
der? The points where you have loosened your 
security arrangements, Ihe Pak trained milli-
tants sneaked into the country from there and 
you always have to cut a sorry figure. The peo-
ple of the valley also the people of Doda district 
haW! lost their confidence in the Government 
and 1 therefore. request you to take steps which 
may restore their confidence in the Govern-
ment as well as the Parliament of the country. 

The Government should try to inculcate such 
feelings amona them as if it is their saviour. 
OIherwise. they are developing just the opposite 
feeling. 

Sir, now I would like to speak on the Budget. 
Mr. Deputy Speaker. Sir. the Government has 
made a provision of Rs. 2800 crores in the 
Budget and shown a deficit of Rs. 1240 crores. 
Now. I fail to understand as to how the Govern-
ment is going to meet this deficit. Will the Cen-
tral Government meet this deficit and if not, 
who is going to bear it because unless you make 
some arranaements in this regard the budget. 
whatever amount it may have. is not going to 
ease the situation. Why Ihe Government is 
deceiving us. 

I have a report of the Auditor General for the 
year 1989-90 which speaks how the official 
funds were being misutilised in Kashmir. The 
Government claims that it is pumping a lot of 
funds into the valley. I want to know from the 
Government whether there is any machinery 
Ihere to monitor the utilisation of funds or 
not. 

It has to be ensured whether funds earmarked 
for providing employment to Ihe youths are 
being spent on them or not. The funds ear-
marked for the welfare of women are reaching 
Ihem or nOl Actually these funds are not reach-
ing the youths. women and the poors but the 
gangs of Pakistan supported terrorists. who are 
living at different places, manage to get the 
funds. That is why youths are feeling very disap-
pointed and they are saying that their poverty 
and hunger have not been eradicated. 

Sir. crures of rupees are being spent on them 
for providing foodgrains at cheap rates but even 
then the youths are not satisfied. They feel that 
Ihey are educated but Ihey are not having 
employment opportunities and that is why they 
should take rines in their hands. The Govern-
ment should take corrective steps. The Border 
Security Force has been posted there. Last year I 
went to Kishtwad, Bhadrawah and Doda dis-
tricts from 14 to 17 August. 1992. My friend 
Prem Dhumalji and Shri Khuranaji. who are 
in-charge of Jammu and Kashmir Cell. were 
also with me. We used to go there from time to 
time. We do not merely make speeches there but 
also make spot study of the prevailing situatiotl. 
On 14th August, Pakistan's flag was to be hois-
ted there and our Government was saying that 
efforts were beilll! made to prevent the situation. 
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The Government is still maldna efforts. It has 
been written on the walls that "Dharat tere 
hathon main wah lakeer nahin hai, Kashmir 
tere bap kijagir nahin hai". Slogans of Pakistan 
Zin~ad are raised there. Our Armed forces 
and pm militaIY forces remain silent spec-
tators. When _ di8cuss this matter with the 
oO"acWs, they .aid that they do not have order to 
open fue rust. The incidents of firing and bomb 
explosions took place at Kistv,;ad and on 15th 
Auaust firin& continued for 16 hours at Bhad-
rawad but no one was there to check it. When 
_ asked the officials for not preventing the 
incidents, they said that they do not have such 
orders. I( they are attacked only then they can 
counter-attack them otherwise they cannot 
attack ftrst to foil their bid. If this practice con-
tinues there. our forces will not be able to do 
anything good. The women and children are 
very much annoyed there. When we were com-
ing back on the morning of 15-16 August. they 
asu,d us not to move because our lives were also 
in danger. They said that if we moved from 
there. the terrorists would certainly attack on us. 
They asked ua to get them anns and they would 
themsel~s deal with the terrorists. And it hap-
pened there. When we reached Doda. two 
bombs exploded near a bridge and some people 
sustained injuries. We were fortunate to have 
crossed that spot just three minutes earlier. Shri 
Rajesh Pilot might has seen that the area above 
the Rest HOUle at Doda is a safe hideout for the 
jan&,jus or terrorists from where they can easily 
operate their activities in Doda. They are run-
nina a paralled government there and the 
Government is unable to do anything. 

it is all right that _ would sanction budget to 
run the ,overnment there. to improve the situa-
tion and to improve the plight of the people of 
Jammu and Kashmir and we would support 
)'OIl in this relard. But in the prevailing cir-
cumstances we cannot move there freely. 
Timely steps should be taken otherwise the 
situation would slip out of the hands. The 
Government officials were travelling with their 
arms in vehicles of Health department. So long 
as """ do not take strinaent measures. we cannot 
check the siruation. 1 would like to quote few 
linea from the 43rd pqe of the report of the 
Comptroller and Auditor General of lndia-
'"rhe aim ofRLEGP is to provide employment 
for 100 dsya in a year to atleast one member of 
each rural landless family and under this pro-
gramme priority is liven to women and persons 
belonaina to Scheduled Castes and Scheduled 
tribea. 1b _re dais. identity cards were to be 

issued to each rural landless family and the 
details of the employment provided under this 
scheme from time to time would be recorded in 
it.- The proaramme is total failure and the 
funds allocated for it are beina misused. RI. 60 
Iakh was sanctioned for this purpose but no 
1IoUd has been understood. The construction 
1IoUd of connectina • link road with Kistwad 
bridge has not 10 far been undertaken. Recently 
16 persons have been died in that area. The 
local people told us that a power house is being 
constructed there with foreign assistance. But 
the Go~mment is not able to provide proper 
security in that sensithoe area. I haw personally 
seen there that any person can move about 
Creely in that area. Similar is the siruation in 
Kistwad, Bhadrawad and Doda. Our Ex-Party 
President Or. Joshi had undertaken an KEkta_ 
Yatra" and had hoisted Indian flal at Lal 
ClOM on 26th January. The Government 
mi&ht have assisted him or opposed him but 
this bra~ act had certainlyencouraled the peo-
ple. Why the Government has not taken steps to 
maintain that spiril. Our Party leader and for-
mer Party President Dr. Shyama Prasad 
Mukherjee had said it much earlier that there 
could not be two symbols, two Pradhan and two 
Vidhan (LaWl) in this countIY. We all knowthat 
what haa been lost by our Party there, has not 
been lost by any other party. You should take 
timely steps. Our Bhartiya Janata Party workers 
are prepand to IIlIIb any sacrifICe for Jammu 
and Kashmir and for the countIY. You should 
lee the report of Comptroller and Auditor 
General as to how funds are beina misused 
there. 

People are very much terrorised. They do not 
want to 10 there. Doda area can be developed 
fiom tourist point of view. There are kesar beds 
in Dada. Bhadrawah and Kistwar districts. At 
one place they have been destroyed so -you 
mould now think as to how other kesar beds 
could be sal'ed. The Tourist places, ,mich can 
be developed there. should be developed. I haw: 
-visited those arQS thrice. There lin' many 
plaeea which can be developed as tourist places 
and that would help in protecting Jammu and 
Kashmir. It would aiw boost to other industries 
and people would get employment from it and 
they 'MHlld earn their livelihood. 

Just now our friend was sayina that industries 
are beina destro)'ed in Kashmir. In fact, carpet 
industIY. COltaJe industIY and other Central 
Industries are being destroyed there. If the 
General ManaaerofHMT can be killed, ifCen-
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tral or State employees cannot be provided pro-
per SC'CUrity. then what would be condition of 
industries. AJs I have said that we would support 
the budget but we would like to say that the pro-
mises made should be fulftlled so that every 
Indian could say that Kashmir is our crown and 
no one can dare to cast a hostile look at it. Pakis-
tani rulers say that Pakistan is incomplete 
'Without Pakistan. What they think. of them-
Belves.Indian people are bra"l."e and our A;;my is 
powerful and we are proud of them that our 
Army is always prepared to fRee any situation 
but }'Ou are not giving them orders. Without 
order they cannot do anything. 

People of Kashmir are facing certain 
problems. You should look into the problems 
of migrants. Kashmiri migrants whether they 
are livina in Jammu. Delhi. Rajasthan or in any 
other place are facina a lot of difficulties. Why 
they become migrants? They are citizens of this 
country and now they have become migrants in 
there own country. What can be more shameful 
than this? You should pay anention towards 
their problems. They are not getting admissions 
in educational institution and the educated 
people are not getting jobs. There are Dogra 
people in the State who have sacrificed their 
lives for Kashmir. They say that when Manipuri 
and other lanauages have been included in the 
8th Schedule of the Constitution. the Dogri 
lanauage should also be included. What 
diffICUlty the Government is facing in it? By 
doinaso. they will also be satisfied and theY"li\ill 
realise that the Government is also thinking 
about them and about the migrants. 

In the end I would like to say that the Govern-
ment should think about the happenings and 
sear up the intelligence machinery. Though you 
are getting informations from intelligence agen-
cies but they reach }'Ou late. Had you got infor-
mation on time the incident occurred in Rajouri 
and Srinaaar areas recently would have been 
prewnted. I would request the Government to 
take strona steps and we would support }'Ou. In 
the end I would like to say that Article 370. 
which is a dillcriminatory. should be abrogated. 
With these words I conclude. 

IEngli.fh) 

MR DEPUTY SPEAKER: TIle time allot-
ted for this subject was two hours. We have 
already taken three and a half hours. So let us 
finish it early. Now Dr. Kartikeswar Patra to 
speak. 

DR KARTIKESWAR PATRA (Balasore): 
Hon. Deputy Speaker Sir. 1 stand to support tbe 
Jammu and Kashmir Budget. Jammu and 
Kashmir is an integral part of our country. It is 
told that India is one from Kashmir to 
Kanyakumari. When we are discussing this 
subject here some very rei event suggestions 
have come from the hon. Members and the 
Government should consider tbem. 

Sir. one thing is that this House should echo 
the pronouncement of our hon. Prime Minister 
on our Independence Day last lime. We should 
unanimously condemn the attempt of Pakistan. 
the activities of Pakistani terrorists and tbe 
tenor of Pakistanis in this House. So that the 
entire country will feel unified in its strength. 
That should be there. History says that when 
.Britishers left India. they have played 'divide 
and rule' policy. \\'hen Lord Mountbanen was 
the last VICeroy ofIndia, at thaI time. they have 
SO\\-'ll the seed of apple of discord between India 
and Pakistan. This is the main root and the 
main cause; and it is going on and on. But. we 
should uproot this sort of seed of apple of dis-
cord and Pakistan should learn a lesson from 
India as to how differently India played its role. 
This should be there. Before that. we have to be 
united. All the leaders of all the parties of 
our country. India. should be united in their 
opinion. ill their action and in their thinking 
regarding the problems of Kashmir as to how 
the Kashmir problem should be dealt with 
because in point of defence. in point of integrity 
and in point of the country's democratic pro-
cr:ss, it is inseparable. the thought of separating 
Kashmir from India. 'which is very dangerous; 
and it should be dealt with seriously. Our hon. 
Prime Minister pronounced on that day and 
India should be united on this point. 

Before that. the suggestions have come as to 
how the people of Jammu & Kashmir will be 
properly dealt with. how they will be satisfied. 
how they will properly feel that they are citizens 
of India, etc. They should fight against the 
Pakistan and their activities; if it could not be 
done. then all our attempts would be a farce. 
Here. some bon. Members argued; I only want 
to say that the problems which were faced by 
wr Government in Punjab _re quite different. 
Now. according to the announcement in this 
House. our Government and hon. Prime Minis-
ter had succeeded in bringing in a democratic 
people's rule in Punjab. Similarly. the situation 
should be created. a congenial atmosphere 
should be created in Kashmir so that elections 
could be held safely and peacefully. It should be 
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there. For that, we have to think properly. It is 
not the fact that some say that it is not the result 
of this Government and that this Government 
was not able to properly handle the Kashmir 
situation. It is not a fact because it has been pro-
'\'ed in Punjab. The Government has properly 
handled the Punjab issue. Similarly, the 
Government is very serious. I am very thankful 
to our Ministers Sllri Pilotji and Shri Chavanji. 
They are properly dealing with the Kashmir 
issue. There are some suggestions made by our 
hon. Members. My suggestions are also there. 
First, border sealing should be there and the 
Government is taking steps fortha!. It should be 
properly scrutinised as to 'whether there is any 
flaw or any lacunae in it. The attitude of the 
citizellll should be mobilised to fight out with 
the terrorists. Through the process of Publ ic 
Relations Deparunent, every citizen of Jammu 
and Kashmir should feel patriotic. They should 
feel that India is t.'teir motherland. If this sort of 
feeling does not come, we cannot bring them 
into the national mainstream 

Our Department ofEdueation should also be 
in process in sueh a way that patriotic education 
should be there. EvelY child and every tcacher 
should have a patriotic sense of education. The 
economic stability of that valley should be 
brought back. Economic stability should be 
brought back means that the citizens. the 
educaled unemployed youth, should feel that 
they earn their livelihood properly. TIlat is what 
our Father of the Nation. Mahatma Gandhi 
told. Here a situation should be c:reate.1 inside 
or outside India so that everybody should fecl 
that Indili has secularism. so that India has 
unity among religions and languages. 

After 6th December. 1992. what happened 
there? It was continuing from Janata regime 
when it was told in the House that the daughter 
of ex-Home Minister was kidnapped. She was 
also returned back. at the cost of Government's 
security and dignity. But one thing is there. It is 
going on. Here everybody should feel thaI there 
should be some sort of package of action plan 
for this Valley. I thank Shri Rajesh Pilot. He has 
pronounced some package plan there. 

Finance Secretary, Shri 1. K. Khan, told that 
the growth of militancy had disrupted the 
collection of sales-tax in thevalJey in 1989-90. It 
has been arrested practical! y and collection of 
sales-tax and other taxes has been increased. 
Partially, collection h as been created there. 

Tourism should be declared as an industry. 
Over 1,200 Shikaro-ownen would be re-

habilitated in the alternative vocation under a 
special scheme. All these schemes have been 
declared by our hon. Pilot. 

Rural development should be taken up on a 
priority basis so that rural people feel that for 
them some sort of development works are being 
taken up. They will feel that Government is at 
their rescue. It has been declared that a new 
telephone exchange of 5,000-line capacity 
mJuld be installed. Dulhasti Hydroelectric pro-
ject of Rs. 2500 croreswill be there with French 
collaboration but the French people are very 
much afraid of militants and so, they have 
asked for security. Therefore, Government 
should come forward for providing security and 
strengthen the local indnstries. Now, how 
should we strengthen the local industries? For 
this. they have to open branches in districts and 
local industries which were closed should be 
reopened and refinanced. All the hon. Members 
are of the same opinion that employment 
opportunities shouid be created in the Vaney 
and for the same, some programme should be 
drawn. Our honourable Prime Minister de-
clared that working and poor ladies will be 
helped by the Government while depositing 
money. Similarly. there should some scheme for 
ladies and workers who are working in the field 
of mulberry cultivation. Mulberry cultivation 
should be restoredrin that Valley and required 
supervision and frequent monitoring should be 
made. Central Government should set up a 
high power committee consisting of leaders of 
parties to look after that work and Members of 
Parliament should also move in that Vall,,),. 
They should feel that we are watching the situa-
tion. More money should also be provided in 
the Budget, 

I conclude by thanking you for giving me an 
opportunity to speak. 

MR DEPlJTY SPEAKER: As per the list 
sent by the whips, },fr. Chhedi Paswan is the last 
speaker but subsequently. two more hon. 
Members have expressed their desire to speak.. 
If you agree. I can accommodate them also. 

[Translation} 

SHRl CHHEDI PASWAN (SASARAM): 
Mr. Deputy Speaker, Sir, I cannot oppose the 
demands for grants brought here for Jammu 
and Ka~hmir but reluctantly support it The 
main reason for my reluctance is that the 
Budget for Jammu and Kashmir should have 
been passed in Jammu and Kashmir but we are 
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pasaiDa it in Lot Saliba. It'MIuld be a matter of 
happineas foru. had the demoaatica1lyelected 
~ of the State 'MIuld ha"W! paued ita 
own budpc. 

Jammu and x-hmi .. is an inkpal part of 
IDdia but clue to the WI01I& policies of the 
Ceutnl Gowmment, tenoriam is spreadiq 
Ib_ which is a mauer of!put concern. I 'MIuld 
lib to mate diI'ec:t alleption spinet the 
Ceatnl Gowmmeut that at first it cmates 
pmblem ~ then uk all parties to extend 
IIJppOrt in bdiua out aolution to it Fo .. 
aample _en AbU Dal was in po1IIIe" in 
Punjab !hey promoted Bhindrawala to ,et 
political mil .. e but when be WIm1 out of their 
hands !hey .. ned aayina that be was a tenorist 
Similarly they top pled a democraticaJlyelected 
~ofFarooq.Abdullah in Jammu and 
ICuhmiI- and committed blunder by mating 
Gulam Mohammad as Chief Minister. From 
Ib_ time the aituation in Jammu and Kubmir 
arted llippiDapadually out of ou" oontrol and 
tenoriam. arted JIOWiDJ in the State. 

In die Budaet a provision of about 70-80 
1b0U88lld CIOI'e8 was made for the d~lopment 
of Kubmir but that was not utilised properly. 
'I1IcIm is 110 impro"W!meDt in the problem of 
electricity. No schools ha"W! been opened. No 
iDduatry has been Bet up and no roads and new 
bri4pa ha"W! been CODIlruc:ted th_. Thele 
ilnda haw either been utili.sed by the pel"8ODI 
..... in power 10 .. their own oomforts or 
awind1ed by Ibe middlemen. It is an old saying 
Ibat idle mind is a devil workshop. When a 
penon does not haw any wodt to do. be can go 
OIl a 'MODI path. It is said that muslims of that 
Ilate have become tenorists. Muslims are about 
98 pen:ent there. In Central services, they are 35 
percent The people 1IIho oonstitute2 per cent of 
Ibe population are holding 92 per cent Centl'8l 
Government posts. How fa.. it is justified'! 
Hindus _0 are 2 pe .. cent there. are ·holding 65 
per cent of ,azetted posts and 45 per cent of 
--..zeaed palla. When such type of 
aaomalia are th __ at the people of that 
Stale would do eICept ,oina for tenorum. Now 
Ibe Gowrnment is proclaiming aloud tbat 
poIiIical procell hu been started in Punjab and 
peICe bas been restored. Then why you bave not 
Ilaltecl political process in Jammu and 
1Calbmh'1 Why you are not sendiDi DGP Sbri 
om to hold election there? The people of 
Jammu and x-hmir are iaolated from national 
maimtream and democratic proc:eSI must be 
Il8ned there to briDa Ibem to the national 
maimt .... m. The youths have been mi.sJuided 

and enticed and allured for the traiuina- You 
IIhould oqanile oorner meetings to brina them 
to the D8tional mainabeam.. 

I 'MIuld lib to tDOw whether the allocations 
made ao far haw been spend on ~lopment 
1II01D or whether it has been swindled by the 
middlemen. Day by day the rewnue is decreaa-
iDa there. 1burisu are not aoinJ th_. The 
IIIp8ratiats forces mould be dealt with strongly. 
The hon. Prime MiDilte .. haa clearly said from 
Ibe reampart ofLal Qila that tenorists are beiDa 
tnined in Pakiatan. 

Dr. Man Mohan Singh was saying that 
Bombay bomb blasts haw caused a loss of RI. 
.sooo ClOre. If ~ bomb blast will caUIe RI. 
SolO ClOre to the nation then it 'MIUld be very 
danpmua for the country. Why do JOU not 
c:baUanae Pakistan for wax'! The entire public 
will be with you. 

I thank JOU for aivina me time to speak. 

fEn#UhJ 
SHIU OSCAR. FERNANDES (Udupi) : Mr. 

Deputy Speaker Sir. I may just take only one 
miDDte time and .. sin. on this subject, 
Mlen_ I haft Ipolrml, I have raiaed a point 
about the JOuth and students of Kashmir. 

Sir. today _ find that the students in 
ICuhmiI- are not able to prosecute their studies. 
Tbeyhaw alao been kDocking at the door of dif-
ferent coIl.. in ditTerent State for gettinJ 
admission. Otlr Minister oflntemal Security is 
here aDd our Minister of Revenue is also pre-
lent here. I feel WI: should make a study of the 
entire problem of the youlb and stUdents of 
Kashmir aDd draw up a proerammc for them. I 
IUJ8eIt that in all the colleges all ove .. the coun-
try. you may make a token provision for admis-
sion of these students, 10 that they get a feeling 
!hat they are a part of the country and that the 
people of the country are taking care of their 
problem. If_ can do this, it will create a lot of 
IOOd will. This is all that I haw to say. 
Thank JOU. 

IDr»uIotioIrJ 
esmu SANAT KUMAll MANDAL (Joy-

napr): Hon'ble Deputy Speaker. Sir. today-we 
are di.scussinJ the demands for ,rants for 
Jammu and .Kashmir. This discussion could 
haw taken place in the Jammu and Kashmir 
ibelf. Since th_ is no Assembly in the State the 
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IiMIIiaa -w not be held there. It is a matter 
r:l ..... tIlat _ are disc:uasina the demands Cor 
..... for Jammu and Kuhmir here in the 
Lot SabhL 

"1iaDalation 0{ the speech originally delivered 
in Benaali. 

Jammu and Kashmir is an important State of 
India. We have been aaking since lona that 
lllnorism is prevailina in the State and it is 
tatilll an alarmina tum day by day. AB a result. 
it is DOl possible to hold election in the State. 
The"" is lack oC sinc:erety and honesty on the 
part of the Government. There should be politi-
cal stability to hold election in the State. But. "We 

are IOITY to "y that the Government has failed 
10 create thecolllenial atmosphere.to hold elec-
tion in the State. The Centre talks of election but 
Ihere is no honest initiative on the part of the 
Government. Thus, the people of Kashmir are 
not able to panicipate in the election and they 
cannot Imld their I'q)resentatives here. So the 
demands for pants for Jammu and Kashmir 
are diIc:uued in this House. When we are dis-
aJUiq the appropriation Bill for Jammu and 
Kashmir. we rmd that there is no representative 
r:l the State Pl'lllllnt here. 

Today. we cannot but blame the Government 
for the aitualion. Had the Government been 
honeat and sincere in their approach. their 
policy towards Kuhmir. then we would not 
have dilCllssed demands Cor ,rants for Jammu 
and Kashmir here in the Lolt Sabha. We have to 
admit that the whole approach of the Govern-
ment towards the problem of the State was 
wrona re.Iultina in widespread terrorism. We 
cannot Coraet that terrorism has taken such an 
ualy dimension in the State that the people have 
become completely disillusioned about the 
administration. Thday. we find the misguided 
)'OUths have been aradually drawn towards 
terrorism. Jammu and Kashmir is the border 
State of India. The next neiahbour Pakistan is 
tatilll full advantaae 0{ the situation. The mis-
pided youths are lured and given training in 
Pakiatan. They have no proper pidance and 
Ihey are reIOl1illl to terrorist activities. Kashmir 
is now a 'VOlcano because oethe wrong policy of 
1he Government. The Government must see 
1hat the allocation for the State should 
be utiliZed properly. The Governmmt must 
DJODitor proper utilization 0{ the arants for 
Jammu and Kashmir. We feel that the Govern-
ment baa not paid adequate attention for the 
deveIopmeat 0{ Kashmir. Had the Government 

been aincen! in ita intention and approach for 
the development of Kashmir then the situation 
would have been completely different. The 
Government hu failed to imbibe the sense of 
belolllina to the mainstream. for the people 
of Kashmir. It hu not dischaIged ita duty 
sincerely for the overall development of the 
State. Had 1he Government paid adequate 
attention to the problems of the State. to the 
devDlopment of the educational facilities Cor the 
,uuths and provide them aood education, the 
people of Kashmir then would have felt the 
sense oC security. the sense 0{ belonging to the 
mailUllream.. Then they "WQuld not have lost 
faith in the Government. The:youths "WQUld not 
have aone astray and resoned to terrorism. 
Then the people oCKashmircould have an elec-
ted aovemment of their own. The -whole 
acenario "WQuld have been different there. 'l-bey 
could have Celt themselves to be the citizen of 
India. They could have Celt them..'lelves to be the 
pan and parcel of India. But, today they have 
IIIspicioua and apprehensions in their minds. 
They cannoc be blamed for this attitude. All 
along the Government hu been pursuing 
wrung policy regarding Kashmir. The respon-
ability and blame lie with the Government. 

Now we must try to create an atmosphere of 
faith 10 that the people of .Kashmir feel them-
selves to be the citizen of India. have the 
feelinp oC oneness. We must create favourable 
atmosphere to hold election so that the people 
can have their own elected Government. The 
allocation for education should be increased 
and the youths should be given chance and 
facility Cor proper education so that they can 
bcc:ome responsible citizen of the CIOuntry. They 
should be Jiven usurance that they belong 
to India. 

The Government should also reserve some 
responsible posts Cor the deserving people of 
K.i.shmir. The approach of the Government 
should be honest and sincere. Then only the 
people oC Kashmir will feel themselves to 
belona to India. 

Today. it is a malter of repel that the people 
of Kashmir cannot panicipate in the demands 
Co .. arants Cor their State. ThUs, I suppon this 
demands Cor arants with a heavy hean and con-
clude my speech. 
Thank )IOu. 

lLOO .... 
SHRI TEl NARAYAN SINGH (Buxar) : Mr. 

Deputy Speabr. Sir. the allocation made for 
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Kashmir in the Budget of Jammu & Kashmir is 
inadequate. It is necessary to generate employ-
ment in Kashmir today. so that ihe unemployed 
)'OUth are not misguided by the foreigners and 
taken to wrong path. So. the Government 
should generate maximum employment for the 
people there, which will engage them in work 
and will give them no time to think otherwise. I 
think that the Government is not considering in 
this direction and only thinks that it can control 
the situation through BSF and CRPF.I would 
like to submit that when the masses of the coun-
try are determined to raise their voice. they are 
not afraid oC guns and bullets. The people of 
Kashmir want employment and until they are 
provided that. they are not going to be afraid of 
pns and bullets. So. the Government should 
increase the amount of allocation made in the 
budget. Besides. we also have to consider 
another fact. At the time of partition of India 
and Pakistan, the muslims of Kashmir had not 
opted for Pakistan. They did not even say that 
they wanted a separate state. The Hindu King, 
Hari Singh had said that Kashmir would be an 
independent state. What are the reasons that 
those muslims, who did not go to Pakistan or 
demanded a separate state at that time are look-
ing towards Pakistan today! We should see our 
faults also. Only t'Ml per cent of Kashmiris are 
emplo)'lld in the Government jobs in Kashmir. 
It is not good that instead of Kashmiris, people 
of other states are provided employment in that 
state. The Government should recruit Kashmiri 
)'OUths for the posts available there.·so that they 
could consider this country as their own. But 
instead of doing so. they are being treated as 
enemies. Employment is being·provided to the 
people of other states. The Government should 
stop this practice. 

Secondly. whether it is Hindu religion, 
Muslim religion, Sikh religion or Christanity, 
they all hold a very important place in our 
country. The people have faith in their respec-
Iiw religions. The Constitution also provides 
protection to all the religions. Religion was the 
main reason behind the incident of 1984. We 
should have learnt a lesson from it that religion 
holds a very important place in this country and 
people can sacrifice their lives for it. Besides. we 
should also understand that all religions are 
equal There were sharp reactions in the coun-
try and outside also due to incident of 6th of 
December. What we are going to achieve by 
n:acting like this? There will be only loss oflives 
in our country as well as outside. Both the 
Hindus and the Muslims had sacrificed their 
IMs Cor the independence of this country. I do 

not think it will be good for the country to kill its 
citizens. Those who are bent upon instigating 
riots in this country. in the name of religion 
should change their views. Otherwise. how"'l'le 
can ensure that the country remains united. It 
can only remain united when the rights and the 
religions of all its citizens remain protected. If 
the religion of a person i~ not protected, he 
cannot live in peace. L therefore. would like to 
submit that both. the Congress Party and the 
BJP are equally responsible for the present 
situation in Kasilmir .... .(Intenuptions) ........... .If 
they have worsened the situation while remain-
ing in power ............ .(Interruption.v) .......... The BJP 
actively participated in the incident of 6th of 
December and the Congress supported it. they 
both were equally responsible for iL ............ .(In-
terruptions}.._ ..... So, I would like to demand from 
the Government that under the new scheme. 
factories should be set up LlJ.ere which will 
provide employment to Kashmiri youths. 
Arrangements should be made for providing 
loans to the poor farmers. so that they can do 
cultivation and at the same time. arrangements 
for self-employment should also be made for 
the youths. Maximum number of security forces 
should be deployed at the border, so that the 
terrorists from other countries do not enfiltrate 
and take the youths of our country to the path of 
terrorism. 

Sir. I would like to demand from the Govern-
ment that the amount allocated in the Budget 
should be increased, so that Kashmir ('.an be 
developed at the maximum. With these 
words, I conclude. 

/English) 

MR DEPtITY SPEAKER: There are 
already three hon. Members who want to speak. 
Now. Maj. Gen. (Retd.) Bhm'l'an Chandra 
Khanduri wants to speak for two minutes.1fyou 
do not have any objection, I can ask him to 
speak for two minutes. Today, we have to sit for 
a long time. 

MAJ. GEN. (RETD.) BHUWAN CHAN-
DRA KHANDURI (Garhwal): Mr. Deputy 
Speaktr. thank you very much for giving me 
this surprise opportunity to speak. I will try not 
to repeat vmat has been stated. I will raise the 
issue which I think would lead to the real 
causes. 

We have been taking about the budgetary 
provision Cor the State of Jammu and Kashmir. 
Apparently. everybody today is worried as to 
1rilat is happening in Jammu and Kashmir. 
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WIleR! h .. ve _landed'! Why have we landed '1 
What is the future of Jammu and Kashmir. is 
the main concern '1 Evecybody. I am sure, all 
sections of the House and the entire Nation 
wants tM problem to be resolved peacefully. 
The situation in Jammu and Kashmir is to be 
normalised. But I think we will not be able to 
succeed unless _ truthfully and honestly 
understand and realise why have they landed in 
the situation in which they have landed 
today. 

Unless _ are honest with ourselves, unless 
_ do not find Caulu "ith the action in the past, 
_ will not be able to find any reasonable solu-
tion. My perception is that the trouble that is 
created in Jammu and Kashmir today is of OUT 

own doing; that it is the creation of political 
joking that went on. It is the result of 
disenchantment of the people with the political 
system that was being manipulated for indi-
vidual political game. We need not go into the 
details. But we know how things were becoming 
abnormal. People started rigging in the election 
on a large scale. People _re not allowed to 
vote; they were not allowed even to exercise 
franchise properly. Then )'Ou wanted to join 
with one party at the cost of others to make 
.-nnebody the Chief Minister, who was favour-
able to a particular party. 

In addition to that. rempant corruption went 
on there. This is the thing which people minded 
and slowly the feeling' of alienation started 
for these reasons. There was no talk at that point 
of time about the independence or joining 
Pakistan; it was a small number of people who 
_re doing this sort of a talk. But it is our own 
acts of omission and commission and mainly 
the political manupulation that went on which 
'WOrsened the situation. Unless we realise this 
truth, unless _ want to correct that situation. 
_ are not going to succeed. In my opinion -
must understand and realise that. 

UnJOrtunately, today, similar things are 
happening. We are talking of individual politi-
cal benefiu rather than national benefiU. We 
want to manipulate things in the manner that if 
elections are held. which party will come to 
~. I 'WOUld lib to put across to the 
hon. Membeno on the other side that how does it 
matter if in a particular State-one State out of 
10 many State&-the Congress Party does not 
'Come into power'1 For your information. if 
Dr. Farooq Abdullah is not the Chief Minister 
there, how does this matter? There are so many 
dher States. IT you are true to the nation. if)'Ou 

go by the nationalistic feelings, then. after some 
time, your turn will also come there. Heaven is 
not aoina to raU if the Conaress Party does not 
come into power in Jammu and Kashmir. But 
the whole intention has been to grab power and 
this has been the root cause of the problem. 

There was a Governor who was working satis-
factorily, militants were getting under control. 
people _re feeling happy, corrup.ion was 
being eliminated and then suddenly some 
political jockeying. you removed that 
Governor. 

Now th~ is a Governor in whose earlier 
tenure resolutions were being sent to the UNO 
on various issues. You now sent back the same 
Governor. What do)'Ou expect from a person 
\\bo was !'Csporunble for allowing c0m-
munalism and disharmony? Now you sent the 
same Governor. How does it work? You have 
put an advisor to the Governor who was one of 
the signatories to the Resolution sent to UNO. 
What sort of message an! )'Ou conveying to the 
people '1 You want to have an advisor who was a 
partY to the memorandum against the Gowrn-
ment oflndia to the UNO. You have an advisol 
to Governor who says that BSF is a low grade 
mercenary force. What sort of message are 
}'OU giving '1 

Then there is information, right or wrong I do 
not know. that the Governor has stated, ul haw 
ordered the security forces not to retaliate 
spins! terroristB.ft IT this sort of messaees are 
going on then you are not lOing to succeed. 

Now I 'WOUld lib to repeat here that Our 
partY MPs had gone to Doda from 6th to 8th 
May 1993.3 days _ spent there and met people 
there. On rerurn.1 had sent a letter to the Home 
Minister pointing out that not only from our 
party but from all parties people in Doda 
distrid had complained about the partisan 
attitude of district administration. You can call 
Congressmen from there, the District President. 
the office bearers and ask them what they haw 
to say, what they want to say. We had met them 
and then sent the Report. 

I had sent this Report to the Uome Minister. 
It is a 4-S page Report and some suggestions 
have been made. But nothing has been done. 
Same things are repeatedly happening even 
now. We had said that there is a District Magis-
trate, who has established links with terrorists. 
who has lOt relations there. The DM was still 
not beiDa changed. 
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It ia not that I am sayiq all this, Con,ress 
party people are also sa)'ina similar things. 
There was a requirement that ex-anny persons 
people should be p"W!n automatic _apons. 
IJb in Punjab there has been an organised a 
Im:e of the ex-servicemen. There are 10,000 ex-
aerric«Den in Dada district. They want 
automatic _apons. They do not want anythina 
elae. They say, they do not e"W!n want pay. They 
_nt arms and ammunition and they would 
look after the terrorists. I do not know why this 
IOJt of thiDa ia not beina implemented. Then 
there hu been a lona outstanding demand and 
it ia not a prelent one. It was there durina the 
earlier Gowmment'. time that there should be 
a Cantonment in Bhadrawar, but nothina has 
been done. Nobody wants to do theae things. 
How do you Gpect theBe problems to be solved 
UDleIa you want to sort out the basic issues 1 

I do not undentand this attitude. That is why 
I ..,. that the intentions of the Gowrnment, 
intentions olthe party in power whether now or 
earlier, are not truthful from the national point 
of "View and that ia our trouble. 

I can only reqUd now to the hon. Home 
Minialer who ia an ex-aerviceman. that if the 
pmblema, now under his lIlidance, are not 
reaol'ftId, then it would be wry difficult in 
future. He undenlands the Services side as he 
baa been an ex-aerriceman. The communica-
tion with aervicea is much easier now. The 
intentiona can be understood but you should 
inpmw your basic intentions. You say that -
want thia problem to be solwd in national 
intereIt, not in party interest, but giw no out-
..m iDdicationa of this. 

Next, it has been repeated here that there are 
ICaahmiri Hinclu. sutrerina. I do not ace any 
reason chat ju. because they are Hindua. You 
want to ipore them so that somebody elae docs 
not .. allDOJ'ld. Ia this how )'OU are ,aiDa to 
aolw the problem in this country? Why do }'Ou 
not treat them as human bcina 1 Never mind, if 
he ia a Mnslim. a Sikh, a Hindu or a Chrillian. 
BJQbody. You treat them in same manner and I 
am _ people 'Whether this aide or that side, 
they may talk anythilll here but in the heart of 
beam they will know that you are doina a riaht 
th~JlIIIion4I __ . ..Never mind, let us let 
_thia partypolitica. Let us talk of the nation. 
Ifl am doiDa wmna 01" my party ia doiDa wrona. 
that cIoeI not juatity that )'OU a1ao do the wrona 
thiDa? Why do not )'Ou do the riPt thiDa? 

I h8d 0-. earlier in the No-amf"Jdence 
MatioD Debate, said Conanu has ,ot a record 
ol4S]IUl'&. they are the people _0 claim all the 

time that they brouIht Independence to this 
country, so their responsibility should be much 
more than anybody else's. You ate alIo quite an 
old party and }'Ou talk of all sort of thinas. You 
are bla:niDa BJP Cor all the ills. why do not }'Ou 
all aort the thinas out on this iuue 1 

lnaeead oCtryilll to blame each otheron these 
National issues let us try to find a conaensus or 
Rational apeement on such issues. We may talk 
here anythiDa Cor what is ,aiDa to be published 
in the newspapers and all that. But let us sit 
toaether and evolw a system. 

I am told that when the Pope is elected all the 
CaJdinals are put in a room and they are not 
allo1Ved to come out till they decide and wIlite 
smoke comes out oC the chimney. They remain 
Col" one, two or thtee days till there is an 
unanimous decision on the election oCthe Pope. 
Let us not try to score points on national issues 
like this concemiDa the people. Let us decide 
collectiwly toaether. Let them not say that it is 
the decision of party A or party B. Let there be a 
collective decision. I am lUre that theae thin&s 
can be done if there is a will and a special lead 
baa to be taken by the Gowmment which is 
pc:I'IIm'. They ate the one who haw to tell the 
people that they want to tab them into con-
fidence, that they want to do what is aood in the 
national interests. I am lUte that when national 
intenllla lib Jammu and Kashmir ate inwlwd 
the opiniona cannot be different. 

I would DOl lib to speak too much. I would 
requell the hon. Miniller to kindly once alain 
to JO throup my RePort. I haw sent him also 
a copy. But I think he was too busy to see . 
NothiI!I has happened. I haw made some 
1'CCOD1IIlendations in this Report. I haw also 
included one point in the Report. There was a 
lBDt1eman at Doda 'Who was sa)'ina that his liCe 
was in dalllCl" and wanted to be protected. He 
was killed after _ days. 

Thia loose talk about the Corces, _ether it ia 
1I1e BSP or the lTBF. -sa to be stopped. They 
are 'WOItiDa in wry difticult conditions and it is 
not fair _ people to talk about them and paa 
)Jct,a.nt on them lib, that, that they are low 
arade IIImleIlUiea. It ia not Cairo It ia not only 
clemoriliaiua. but it speab wry poorly oC the 
perIOD 'Who made IUCb commenta.I would lib 
10 referto the CYenta that occuned in .KiJhtwar. I 
am qain 1ibly 10 10 there. I would lib to 10. I 
would lfbto ..,.pardcularly about the DMthat 
certain people haw been complainm,. The 
hon. MiniIler may find out from hia own 
IllUrceI, from hia party soun:es. Theyha~ alao 
been complainiDa that he was not the richt 
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penon to be there. Why can the Government 
not leud some enerptic fresh lAS officer with 
JOOCl c:mdentiala there who can do some impar-
tial wort. there? 
Themf~, I would like to conclude by saying 

that my request to the House and particularly to 
the people on the other side is that we should try 
and resolve the Jammu and Kashmir problem 
on a national basis and not treating it as a party 
issue as everybody has been saying. The 
Government may lr.indly talte some positive 
concrete steps to iudicate to the people on this 
subject that they really mean business in this 
matter. They should talr.e the Opposition 
leaders into confidence aud accept their 
views. 

{I'ransIationJ 
THE MINISTER. OF STATE IN THE 

MINISTRY OF HOME AFFAIRS (SH'R.I 
RAJESH PILOl): Mr. Deputy Speaker, Sir for 
the last two and a halfhour I was listening to the 
sentiments expressed by my hon. colleagues. I 
wanted to reach here earlier from 'Rajasthan, 
but could not do so due to some reason. The 
officers have apprised me of all the views 
expressed by the hon. Members. 

Kashmir has gone through a very difficult 
period from 1989 to 1993. I have said it in both 
the Houses of Parliament that Kashmir pro-
blem is not concerned with the ruling party 
only, but it is a national problem and all should 
try to solve it. Shri Khanduri was saying that 
C\ocryone's sentiments should be respected. On 
behalf of the Congress Party, I would like to 
submit that we shOUld not remain disintegrated. 
When Congress Party was in power in Kashmir 
arul Shri Mir Quasim was the Chief Minister, it 
was agreed to hand over the power to Shri 
Shaikh Abdullah for the sake of peace and 
unity. When the Assam-Accord was done, there 
was our Government in State and Mizoram was 
also governed by our party. But whenever we 
saw that a state will be in peace with our politi-
cal sacrifice, we sacrificed. We took all 
necessary steps in that regard. 

SllR! SYED MASUDAL HOSAIN: Why 
Shri G. M. Shah was brought in and how Shri 
Farooq Abdullah was removed? 

SHR! RAJESH PILOT: I am coming on iL 
Let me reply to one question. This is not the 
time to say how it happened and who did 
it? 

SHRI SYED MASUDAL HOSAIN: Please 
say that this is not the time to consider it. ~ 

have to go furwant aud should leave the past 
behind. Aa:ept )'Our faulL 

SHRI RAffiSH PILOT: Kashmir has gone 
through a period of crisis during the last four 
and a half year. In 1990, when I was not a 
member. I had met Devilalji 80Ule v.here. Just 
before that. Late Shri 'Rajiv Gaudhi and he had 
visited Kashmir. He was very much distlnbed. 
He uttered that only God knowa v.hether 
Kashmir would remain a part of IDdia or DOL 
These were his words. He was very doubtful in 
this regard. May be at the House of Muftiji, I 
ha4 asked him and he told that they had gone to 
the Centaure Hotel there and had ta1lr.ed with 
the waiters. There he got this feeling. Such 
sentiments were there in 1990 itself. What the 
opposition is saying now, the Congressmen 
were of the same opinion, when they were in 
opposition. They also used to say that such 
thinas are happening there. The period from the 
last of 1989 to 1993 has been very critical. The 
situation has wonened as _11 as improved 
also. If this incident. in which 16 persons were 
killed, had not talr.en place, I would have 
claimed that a positive approach is going on. 
Strinaent action was being talr.en against the 
militants. It is not so that I am trying to malr.e 
claims for any side. I always had an inclination 
towanis that area. So, I had always visited 
that area since I became the Minister of 
Communications in 1991. From my visits at that 
time and the recent times. I could myself feel 
that there has been some improvement and the 
feeling of alienation among the people had 
been removed. When I used to visit the Slate in 
1991. the otTtcials had to collect people so that. I 
could talk to them. Now-a-days, people come by 
themseives. I had visited the State four-fIve 
days ago. People talked with me by stopping my 
vehicle on the roads. I felt that there is a change 
in the situation. But I would like to make it clear 
that the feeling of alienation is still there in a 
section of people and they are supporting the 
militants. We should not have this misconcep-
tion that the people have become totally against 
the militants. But they are supporting only due 
to the fear of gun. Four and a half year has 
passed. Earlier, the people there were afraid to 
face the T. V. Cameras. They used to cover their 
faces with hand or with paper. But the situation 
has changed today. Now they openly talk about 
the situation. 

It is regretful that such an incident took place 
in Kashmir recently and the militants tried to 
give it a communal touch. This has taken place 
in Kashmir for ·the fiut time. Shri Chan.1ra 
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Shethar has riahtly said that the tum taken by 
this incident is more painful. The Government 
is taking concrete action in this regard. I would 
lite to assure the House that alertness is being 
maintained, but )'OU should understand the 
situation there. Shri Khanduri Said that he is 
also an ex-serviceman. Military personnel are 
trained with a view to defend from the direct 
attack of the enemy. But today the paramilitary 
and military personnel are standing under the 
trees and doing their duty. They do not know 
from which side they will be attacked or how 
many persons will atta~k them. Sometimes the 
militants wear phirens. They take out grenades 
from underneath the dress. throw them and 
escape. Our paramilitary forces are working 
there in such adverse conditions. It has been 
asked several times what are the policy and 
action plan of the Government. Mr. Deputy 
Speaker. Sir. I have repeatedly said that thE' 
action plan ofthe Government is very clear. It 
wants to take stringent action against the 
militants in Kashmir and at the same time 
elforts are also being made to bring the 
Kashmiris in the mainstream of the country. 
The Government has been successful in both 
the efforts. But how can we say that a positive 
approach is going on when such incidents as 
killing of 16 persons has taken place just two 
days 1180. Recently. I had visited Kashmir 
alOlJlWith 7 secretaries of the Government of 
lDdia. We stayed there for two days and dis-
aJSBed the ways for removal of unemployment 
and providing employment to the people there. 
The pony riders and house boat owners had 
taken loans from the bank, but they are not able 
10 pay it back now. Interests were continuously 
increaaina. So. I called the bank officials. the 
Government otrlCials and talked with the 
people. Their interest amounts were waived. 
A Icheme was also implemented. which will 
lave the poor people there from becoming 
debIors. 

Some iuuea, such as export of fruits and 
handierafta were alao raised. It is being said that 
the fmits IJOwn in Kashmir are not being 
exported. But it is not so. Fruits as well as 
handierafta from Kashmir are sold in the coun-
try and also exported. Shri Oscar raised the 
issueofadmia sionofKashmiri children. I have 
'Mitten to _ral <llief Ministers that they 
Ibould reaerve 5 to 10 seats in the engineering 
and medical courses for the Kashmiri students. 
10 that they do not feel that they \Wuld not be 
able to study fuIther and their future was bleak 
due to the present situation of Kashmir. I am 

happy that lOme Chief Ministers have given 
fa"llOUrabie response. The Chief Minister of 
Punjab. Shri Beant Singh has written to me. I 
have told him that there are 20 doctors who 
have completed MBBS. but are not getting 
admission for MD. He has asked me to send 
them to Punjab and he would get them admit-
ted in PGI <llandiaarh. So. help is coming from 
!MIry side. I had telephonic conversation with 
all OliefMinisters. They are also eager to help 
these children. Last time. 300 Kashmiri students 
_ giwn admission in the AMU. We are 
IIIIIkiDa efforts for employment also. I am 
personally making contacts with the sick indus-
tries to revive them. They were refusing to re-
start until they were given BSF protection. 1 told 
them that we are responsible for providing 
security. But the delegates of France said that 
they \WUld work under BSF protection only. We 
provided them BSF. because this Dulhasti 
Project is very aood and we cannot let it go out 
of Kashmir. It can provide employment to the 
Kashmiri )'Outh in future. So. we made every 
effort to keep it there. We hlUi also talked with 
the other sick indus tries. but they are still afrai<J. 
of terrotists. Some times there are incidents 
which become unmanageable. Such as. that bus 
started itsjoumeyat6 a. m.on 14th August.1'wo 
companies were on duty on that highway. But 
!MIn then, the militants stopped that bus at 
some place and killed 16 passengers. Till the 
time. communication was made with that place. 
the terrorists had fled taking the cover of dense 
forests. Efforts are being made to make the com-
munication system more upto date. When I had 
visited Kashmir last time. I received complaints 
regarding lack of cooniination. The same has 
been said by an hon. Member also. So. a C(>o 

ordination unified command was formed. The 
Ll General polled there is a retired General of 
the Army. He has been posted as advisor 
(security). He also looks after Law and order. 
because he has the experience of the Army. 
Everyday. he has .a meeting with four 
Commanders :-Army Commander. DGP. 
CRPF and BSF and if a search has to be con-
ducted at anyplace. they are told about it at 9 O' 
clock in the morning. There was only one 
problem that if a village was raided, the 
terrorists uaed to escape through other 

. villqes. 

PROF. RASA SINGH RAWAT (Ajmer) : Sir. 
the information given in the meeting of 9 O' 
cloc!: uaed to leak out. There is collusion 
between the administration. the police and the 
terrorists and 10 they used to get the DeWS before 
hand. 
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PllOF. PREM DHUMAL (Hamirpur): Mr. 
DepuIy Speaker. Sir,lUCh incidenla ofkillinc of 
bua paMeII8en of a particular community had 
taten place in Punjab also. After that, security 
... pro¥ided in every bus. Thia is a new dimen-
lion in tenbriam in Jammu It ICuhmir. So. 
.uther any .aep is heiDI taken from I8fety 
poial of view to deploy security pereonel in the 
bUIea alone with the passengers? 

SHRI RAJESH PILOT: After giving 8 nt&-
ment here. I had discussed the issue with the 
Governor at the Slate and along with other 
security arraDiements and patrolliDi on 
highways. instructions have been issued to 
deploy armed guards in the buses. so that such 
incidenla can be avoided. Such incidents have 
very demoralisiDi effects on the people. So far 
as unified command is concerned, _ have 
achieved lOme positive results. but it is also troe 
that there can be communication gap and other 
faults, due to the circumstances which lead to 
operations. Still efforts were made and some 
positive results were achieved. Earlier. BSF 
used to operate in one area and the Army used 
to operate in another area ... 

PROF. RASA SINGH RAWAT: I would like 
to submit that as you said just now that a meet-
ing used to be held daily at 9 O' clock. and the 
particular place to be raided was decided there. 
the terrorista used to get the information within 
minutes and changed their hidilll place. 
Several such reports have come out in the 
newspapers. The hon. Minister should give 
details in this teeard. 

SHRI RAJESH PILOT: I would like to ask. 
from the hon. Member whether we should not 
have confidence in the h ish of otlicials who are 
doing their duties while risking their own lives. 
They are as mush patriotic as we are. so one 
should not think such things. There can be 
{aults, but to doubt that the Army Commanders 
posted there are givilll information to the 
militants ... 

PROF. RASA SINGH RAWAT: I am not 
talk.ing about the Army. but there are such 
persons in police and in administration in 
Kashmir. 

SHRI RAJESH PILOT: I accept that there 
are shortcomillls in the police and the adminis-
tration there. The local police has never been 
much effective and somt' improvements have 
been made in it. Earlier. sl,arches were conduc-
ted by formiDl cordons. The B. S. F. used to go 

there direct. But now-a-days the local police 
cae- there. There has been an improvement in 
the style of functioniq of the local police 
duriIJI the last .3-4 montha. They haVe II8rted 
ta0Dl their duties seriously. The police did not 
show much inteIeIt in their duties before 3-4 
months and _ not ready to come forward. As 
~prda the communication between the ad-
ministration and militants, you know that 
recently the D. C. of Anantnaa detected a fraud 
ofRs.iI crorea. As lOon as we reeeiwd thia com-
plaint, .. took strilJlent steps and put some 
oITtcials in jail. Some persons :were dismisaed 
also. Wherever anythiq like this comes to 
notice, OfTtcerS try to take action. But it may so 
happen that fOur militanla come to a Tehsildar. 
intimidate him and force him to issue order of 
transfer of a certain person and he succumbs to 
their wishes. I agree that such stray incidenla 
may tate place but it is a matter of distress that 
the intention and the policy of the Government 
are beiDi doubted. On behalf of the Govern-
ment I would l8y with full honesty that so far as 
the intention of the Government is concerned 
and the etrorts heiDi made in Kashmir the 
intention and policy of the Government a~ 
clear and specific. We are confl4ent of achie", 
ing success because where the conscience and 
the policy of a person is clear. there success 
is definite. 

Mr. Speaker. Sir. I myself invited leaders of 
MOllS opposition groups like Chandra-
letharji, AlaI Bibari Vajpayeeji, Jaswantji, 
Indnjeet Guplaji, Harioman Sinah Sutjeetji 
etc. and informed them of the latell situation 
prevail ina there. Muftiji represented the JaData 
Dal. Vuh_th Pratap Sinthii ... not -no 
He said that Muftiji "WOuld come. I held talb 
with eveeybody. The next day they I8id that the 
leaders and Chief whips of their parties mould 
also be invited. We invited them alllO and held 
talks with them. Our conscience is clear. 
Everythiq about Kashmir is an open aecret 
because it is a national problem. You are 
welcome to make suggestions with a view to 
resolve the Kashmir imbroglio. Mr. Khanduri 
just claimed to have wrinen a letter to me. Now. 
if I refuse to haw receiwd it, then alao, I am 
partly to blame because this dq)artment __ 
with me last time. 

MAr. GEN. (REID.) BHVBAN CHANDRA 
KHANDURI : I said that I had written a leller 
to the Home Minister: Shri Chavan abo. When 
lIOIhiDl happened. then I sent a copy of that to 
)IOU abo after a few days. 
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SHRI RAJESH PILOT : I will reed 1hat letter. 
III don't haft it in my possession. then, ru take 
ita copy from you and whateftr needs to be 
done will be doae and I will discuss with you in 
the eftnt of any difference of opinion. 

Mr. Deputy Speaker. Sir. throup you. I want 
to inform the House that we haw made efforts 
to eJIIUre that people did not get drifted from 
the mainltream. Some people demanded that 
the roads be repaired so that some employment 
CXlUld be pnerated. I told them categ~rically 
that I would releue funds separately for the 
construction of roads but that amount should 
not be diverted to molitancy and to that they 
had replied in the negative. They said that they 
would form a cooperative society of 15-20 
people to tab care of the coMPletion of roads. 
I talbd with him on this in Anantnag in 
Pbulwana. We had discussed sericulture also. I 
1IIIIDt there with my officials. We are making 
_itments there. 

Mr. Deputy Speaker. Sir. earlier the people of 
Kashmir did not join para-military forces but 
now they are joining it. Rajivji had once sugges-
ted in 1986 that J&K Armed Force should be 
formed and these people should be inducted in 
that force since they did not want to leave 
Kashmir. I was the Transport Minister at that 
time. Now these people are joining CRP. RPE 
aSF etc. We hope that more people would 
fOllow suit. We will continue to make efforts. A 
Gbulam Mohammed had come from Bombay. 
He said that he se1lds labour abroad and if the 
people of Kashmir were interested then they 
CXlUld al80 be sent. I took him there. It is a good 
thiDa if they could get employment A few days 
bKk I had gone to Madras and Imphal. When I 
ciuDe back I saw a boy and a girl standing under 
a tree outside my house. I entered my house and 
8eJlt somebody to bring them inside. I was told 
that they had come from Kashmir and wanted 
to meet me. I invited them in. She asked me if I 
was Rajesh Pilot. When I said ·yes'. then. she 
went on weeping for 15 minutes and said that 
the boy is her only brother who wants to go to 
Pakistan because he is being paid Rs. one la 1:h 
1here. He says that with this amount he would 
be able to marry off his two sisters and if he 
llays alive then he would marry off his third 
sister also, otherwise it would become the duty 
of the other two sisters to marry her off. The girl 
said that she did not want to get married. She 
wanted me to provide him some employment as 
would prevent him from going to Pakistan. I 
had once announced in a television programme 

that those who relinquish arms would be 
provided employment Some 5-10 boys had 
come at that time through an otTteer. It dates 
back to one and a half years when I used to 
be the Communications Minister. I requested 
Mr. Bangarappa, the then Chief Minister of 
Kar nataka to give them some job in Bangalore. 
I kept them in P&T guest-house. Those boys 
used to say that they had become so used to 
arms that their fingers started twitching by 
evening for firing. The need of the hour is to 
deal with them with proper love and strictness 
to avoid any increase in militancy. 

I assure you that I am ready to accompany the 
MPs' delegation any time. I am ready to take 
you to any district in helicopter. 

SHRI DEVENDRA PRASAD YADAV 
(Jhanjharpur): Pilotji, who is responsible for 
this situation? 

SHRI RAJESH PILOT: Mr. Deputy 
Speaker. Sir, L on behalf of the Government. 
request the House that a delegation of all the 
parties be formed. They should visit Kashmir. I 
will take them myself to any place, any district 
they wish to visit. 

SHRI DEVENDRA PRASAD YADAV: An 
all party delegation already exists. (Interruption5) 
Everybody is equally worried about the situa-
tion in Kashmir. I agree with all the hon ble 
Members who are of the oginion that this is 
above the interests of any party. I won't let any-
thing take place by the Government which 
"Mluld show that it is not above party 
interests. 

TWo other things were also mentioned-Mr. 
Khanduri particularly said that some official 
had signed a V.N.O. memorandum which is 
anti-national and anti-Government. I had 
shown it long time back. The truth is that _ 
had received some complaints at the time 
against the official whom we were going to send 
as Chief Secretary in 1985-86 and later it was 
raised in 1991 also. then I had shown it to 
others. This is not so. There is no such signature 
and no Government official has violated any-
thing. And so far as the statement is concerned. 
it was only a denial and that too had been 
published by someone. Please believe us, We 
don't send any official with a view to please any-
one. We decide on a person for his utility there. 
There can be two opinions on that. I may agree 
with his utility and you may not 
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/EnglishJ 

It is not that we want to please or appease 
some persons so that a particular group is satis-
fied. If you want to appease a terrorist and ifI 
put soull,body in position ~o will be favour-
able to help them. then we are appeasing them. I 
think this attitude will not work. I am very 
happy that ~atever I said is wrong, but this has 
been the impression there and ~en we went 
there people asked us this question that if such 
people are at the helm of affairs, how do you 
think that things will improve? 

SHRI RAJESH PILOT: Please take it for 
granted that this is totally wrong and it will 
never happen. National Interests is above 
~rything and there is no compromise on 
that. 

fIJ'anslarionJ 

You made a mention of D.C. Doda. I had 
also gone there and had received complaints. I 
had also gone there after the visit of 4-5 han ble 
Members. My information is that the D.C. had 
been transferred there and then. He is not there 
any more. You may go there and confirm it. 

The point of ex-servicemen was also men-
tioned.I had met ex-servicemen myself~en I 
had gone to Doda. Recently I went to Udham-
pur. I met ex-servicemen. So far as the issuance 
of license is concerned, I told them to apply on 
case to case basis. Because if the Government 
makes a rule to enable ex-servicemen apply for 
licence for a rifle, then, even the non-deserving 
people may also manipulate things to get 
licence issued to them. We are visiting Manipur. 
The biggest problem today in Manipur is that 
licences for rifles were issued to five thousand 
village volunteers on the same policy of issuing 
to ex-servicemen as has just been suggested by 
you. I also have been an ex-servicemen and so 
have you but licences should be issued on merit 
basis as fUled by the Government. This would 
be better. It can lead to many problems if a 
blank line is issued that, each and every ex-
servicemen could possess rifles. 

So I have told ex-servicemen to apply for 
licences on their own merits. There is no 
problem in it. The Government's policy is not 
against the ex-servicemen ~o are willing to get 
licences for their own safety. 

MAJOR GENERAL (RETD.) BffiJWAN 
CHANDRA KHANDURl: It is not the ques-
tion of providing licence only. Even afler 

obtaining the licenc:es. they may not be able to 
buy automatic or semi-automatic weapons. So, 
concerned D.Cs. can identify them after 
enquiry. I did not mean that the licence should 
be Jiven to any wrong person. I have spent one 
night in Bhadarwa. 

/EnglishJ 

There are a large number of ex-servicemen 
MIa would form a very good hard-core 10 fight 
the terrorists. 

SHRl RAJESH PILOT: This ia a good sug-
gestion. I will certainly talk to the District 
Magistrate and selectively people could be 
given licences. 

SHRl HANNAN MOLLAH: You announ-
ced that four months back that the useless 
Advisory Committee to the Governor would be 
reconstituted and they would be given adequate 
powers so that they could also inter-act with the 
people and do some good things to the people 
and be in contact with the common people. The 
Governor is not paying any attention to it. 

Regarding the economic package. ~at is 
the position? 

fIJ'ansladonJ 

SHRl RAJESH PILOT: Mr. Deputy 
Speaker, Sir, in reply to the first question 
I would to tell that there had been a little 
problem in constituting the proposed Advisory 
Committee. Concurrence of all the political 
parties was needed. I have discussed the issue 
with Shri Taragami of your party. There were 
also some names from National Conference in 
the list. We cannot force anyone to be a member 
of the Advisory Committee. There had been 
some differences of opinion when shri Girish 
Sexena was the Governor there. I have told the 
Governor that there should be more political 
people in the Committee. so that they could 
know and solve the problems of common 
people because I may not stay there for more 
than one or two days and the common people 
could not reach to the Governor directly. So, the 
political people will be in the Committee, they 
can easily approach the Governor and realize 
the problems of the people and can inform the 
Administration about it for their solution. They 
can ~ll inform the Governor about the proper 
implementation of the policies in case of any 
lacuna in the implementation. For example. 
Mien I had lOne there, a policy was framed that 
if anyone is arrested by the police, his parents 
should be informed about it within 24 hours. 
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Meeting of Steering Committee should be held 
every Monday. Parents of the militants should 
be informed that their wards have been arrested 
under such and such Act. If the parents agree 
that their son is really a militant, the Govern-
ment should not release him. I have told them 
to follow up the above said procedure. It could 
be implemented only when the Advisory Com-
mittee consists of public representatives. Last 
week the hon. Governor has told me that he has 
been WBitina for the people who could take 
initiati¥e in this regard. He has approved it and 
it will be implemented after getting con-
currence. It will consists of member from all the 
political parties, and work as Advisory 
Council. 

The last point is about the economic package. 
I would like to tell that the State Government 
has given its requirements. I have di.o.cussed it 
with the Finance Minister and the other con-
cerned Ministries and I will try to get it 
implemented when I will go there next week. 
For the issue regarding funds J would like to say 
that the budget is before you and Kashmir is 
waitina for it is to get money for starting some 
developmental work. ....... .(Interruptions) ....... . 

MAJOR GENERAL (REID.) BHUWAN 
CHANDRA KHANDURI: Please tell about 
the cantonment in Bhadarwah ..... .(Intet7UP" 
tion).. .. 

SHRI RAMESH CHENNITHALA: Please 
also tell about the proposed construction of 
road in Katra. 

SHRI RAJESH PILOT: The proposal of 
Cantonement is under consideration. I have 
read the concerned file on the day before yester-
day. when this issue was raised. The state 
Government has approved it. I will inform you 
about it very soon. On the issue raised by Shri 
Ramesh and other hon. Members also regard-
ing Vaishno Devi. that the Vaishno Devi Trust 
should construct a motorable road there in lieu 
of existing pedestrian path. For this a Bandh 
was olgllnised in Katra, markets are closed 
!here for the last 15-20 days. I have informed the 
Governor that people feel that motorable road 
should not be constructed in Vaishno Devi 
because people, having the faith and reverence. 
for the shrine preferto visit the place by walking 
down all the way. and on the other hand there is 
no place to park the vehicles near about the 
shrine. Every year 30 to 40 lakh people visit the 
shrine and they all prefer to walk down all the 
way. Mr. Governorhas thought that people visit 
Tirupati by road so it could be done here also. I 

have reviewed the issue and told him to keep 
it pending. a survey should be made to extract 
!he opinion of the pilgrims and the visitors. 
If they agree to this proposal. a road may be 
constructed otherwise the shrine Board should 
not persuade the issue. 

With these words I thank all the members for 
expressing their views .... .(Interruptions) ..... 

SHRI RAM KRIPAL YADAV (Patna): A 
former M. L. A from Bihar has been kidnapped 
by the terrorists. I have raised the issue earlier 
also and met personally to the hon. Minister in 
!his regard. I would like to know about your 
views and the steps taken on this issue. 

SHRI RAJESH PILOT: Shri Pankaj Sinha, 
who is an ex-M. L. A from Bihar has been 
kidnapped by terrorists. His wife met me. I am 
trying my best in this regard. He had been 
kidnapped in Kashmir, where he had gone to 
see his friend. After two-three days. the terrorists 
telephoned to his family members at his house 
and only then the incident came out in light. 
His family members also met me. I am trying 
my level best to free him and I hope that ""'" 
would be able to do it. 

With these words I thank you all for 
participating in the debate and I assure you that 
'IlIIe will try our best for getting peace in 
Kashmir. 

PROF. RASA SINGH RAW AT (Ajmer): 
Hon. Mr. Deputy Speaker, Sir, although the 
budget is being discussed here yet we all wish 
!hat an elected Government in Kashmir should 
be formed at the earliest to perform such types 
of work in the state so that we may not have an 
additional burdan of passing the State 
Budget here. 

In response to the statement made by the 
Minister of State in the Ministry of Home 
Affairs just now, I am sorry to state that 
whenever our security forces take prompt action 
10 deal with the terrorists, the so called Human 
rightists try to demoralize the people of our 
security forces by levelling unnecessary, base-
less and false charges against them. Moreover it 
is very unfortunate that these Human rightists 
have said nothing over the Doda incident. I 
would like to know from my friends as to what 
are the reasons for their silence on this issue 
and on what grounds they support these human 
rightists. Even after 2-3 days of Doda incident. 
in which several innocent persons were killed. 
the human rightists have said nothing about it: 
while this incident should have been con-
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demned by everyone. This silence of human 
rightists is very danaerous for the country. 

Just now the hon. Minister was advising us to 
have trust in the Government. We have trusted a 
lot when Pt. lawaharlal Neliru was the Prime 
Minister he trusted on Sheikh Abdullah. later 
on he had to put him in jail for fourteen long 
)'ears. In the same way Shrimati Indira Gandhi 
and Rajiv Gandhi had trusted Farooq Abdullah 
but _ all know as to what happene later on. In 
the last days of Farooq Abdullah's reign how 
much the situation in Kashmir had become' 
explosive. That is why the people of the country 
are terrorised. Before sacrificing his life. in 1951 
Dr. Shyama Prasad Mukerjee said that there 
should not be two flags.' two Prime Ministers 
and two Constitutions in one country. This 
situation may not have occurred if efforts have 
been made to bring Kashmir in mainstream of 
the country and citizens from all over the coun-
try would have been allowed to settle there. I 
think that the minister of state in Home Minis-
try may be aware of the fact that Hindu 
migrants from Pakistan. who are living in 
Doda. Jammu and Kishwad have get the 
citizenship of India but they do not have the 
citizenship of Kashmir as yet. Efforts should be 
made to provide their due rights to Hindu 
migrants from Pakistan who are living in 
Jammu. 

I would like to raise one or two more issues 
in national interest. Jammu, Laddakh and 
Kashmir are the three parts of this State. While 
passing this budget, I would like that the Govt. 
should ensure that all the areas of Kashmir 
should be developed in a balanced way. It 
should not be so that all the money should 
be spent on Kashmir valley for one reason or 
the another and Laddakh and Jammu are 
ianored 

Thirdly. through you I would like to draw the 
attention of the Government towards the 
problem of minority people who were in the 
services of Central Government and State 
Government in Kashmir valley. They have 
migrated to other places for saving their lives 
from terrorists, and now there , are reports 
published in newspapers that the Administra-
tion has started new appointments against these 
vacancies; it has created problems for the 
people who have been forced to migrate to save 
their live. due to terrorism. I would like to say 
that the security forces should be given appro-
priate powers and the condition in Kashmir 
should be improved The people who were in 

the Government services there .hould be 
rainstated. I would like to tell Sh ri Rajesh Pilot 
that he is responsible for internal security and 
he could follow Sardar Patel in this regard. 

"Bahadur kab kisi ka aasara aur ahsaan lete 
heiR, 
Usi ko kar gujarte hein. jo dil mein thaan 
lete heiR. 
dilvar mam ka loba sub maan lete hein. 
jo kamjor hota hein kaan uska sub pakar 
lete hein." 

The security forces shoulp be given full powers 
and not that they may be ordered to fire only 
when they are anacked by terrorists. Alongwith 
that security belt should be constructed along 
the bol:ders. 

With these words I conclude. 

(English] 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI M. V. 
CHANDRASHEKARA MURTHY) : Mr. 
Deputy Speaker, Sir, I am really thankful to the 
Members who have participated in the discus-
sion for their valuable suggestions. Also, I thank 
my hon. colleague Shri Rajesh Pilot who has 
intelVened in the discussion and he has dealt at 
length about the political and security aspect of 
the region. So far as I am concerned. I will res-
trict my reply only to the Demands for Grants 
for the State of Jammu and Kashmir. 

Sir, we have placed this Budget in the month 
of March and ~ have taken the Vote on 
AI::count for the first six months. Today, we have 
come before this auJUst House to take the Vote 
on Account for the remaining six months. 

The hon. Member Shri Madan La! Khurana. 
who has initiated this discussion. has aslted : 
How can a State like Jammu and Kashmir bear 
the burden of a hll&e deficit ofRs. 2800 crores'?It 
is not correct. This year, the expected deficit 
1M:)uJd be around Rs. 1246 crores and this is the 
cumulative defICit. 

Most of the Members are 1M:)rried about the 
tax collections and revenue collections. Hon. 
Member Prof. Prem Dhumal has pointed out 
that the State's excise revenue has come down. 
In 1992-93. from the State's excise, the budget 
estimates ~re Rs. 49.34 crores and it is likely to 
eo to the extent of Rs. 59.2S crores. For the year 
1993-94. the bud&et estimate would be Rs. 62.25 
crores from the State's excise. 
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About Sales Tax. the budget estimate for 
1992-93 was Rs. 69.95 crores and it is likely to go 
up to Rs. 76.95 crores in 1992-93. These are the 
actuals. In 1993-94. it may go up to Rs. 84.95 
crores. 

About taxes on goods and passengers, in 
1992-93. it was Rs. 41.48 crores and it will likely 
go uP. in 1992-93. to Rs. 5020 ernres. In 1993-94. 
it is estimated at Rs. 5260 ernres. From all these 
thiDgs, one can easily infer that there is an 
increase in the revenue collection. 
19.110 ..... 

Most of the Members have made their points 
on the rehabilitation of the migrants and assis-
tance given to migrants. In Delhi alone. there 
are about 18.700 migrant families. Most of them 
are livin& in their own accommodation with 
friends and relatives. Nearly about 350 families 
are living in 14 camps set up by the NDMC 
community centres. The camp dwellers are 
given a monthly relief ofRs. 500 and ration cost-
ina about approximately Rs. 500 to Rs. 600 per 
month. ThOle who live outside the camp, they 
are being given Rs. 1000 in cash. The Govern-
ment emplo)'l'eS are getting the salary and 
hence they do not get this ex gratia payment. 
Apart from this, the Government is making 
sanitary. medical and water supply arrange-
ments and also the camp dwellers have also 
been given permission for space for pavements. 
The same programme is teken up in Jammu 
also. In Jammu. there are about 27000 migrant 
families. About 1.900 one-room tenament 
accommodation has been provided to them. 
Another 300 one-room tenaments are under 
construction and a proposal for 1000 one-room 
tenament is under active consideration of the 
Government of Jammu and Kashmir. Around 
SOOO families are living in camps set up in 
governmental buildings and tented accom-
modation. They are being liven aid of Rs. 300 
up to a maximum of Rs. 1000 to a family con-
sisting of four or more members in the families 
as also free dry rations equivalant to Rs. 300 per 
month. We have given them medical facilities. 
We have arranged for camp schools and even 
colqes have been opened for migrants. As 
pointed by the hon. Member Shri Oscar 
Femandesji, the Government has taken all 
initiatives to get admissions for the youths 
cl Jammu and Kashmir in schools and 
colle&e&. 

Hon. Member has poi1lled out about the 
report of the CAG on the misuse of funds in 
Jammu and Kashmir. We are all aware that the 

comments of the CAG are remitted to the PAC 
clParliament and the Committee decides about 
it. It will take up the detailed consideration 
which contains recommendations on the 
varioUs points. Even the concerned Govern-
ment offu:ers may be examined by the PAC. 

PROF. PREM DHUMAL: You have been 
very kindly explaining about what facilities you 
have been giving to the migrants in Delhi and 
Jammu. But in your home State of Kamataka. 
HMT employees are there in Thmkur. During 

'lbe last discussion I had raised this point that 
Ibey are not getting the gas connection, ratioll 
cards are not being made for them. Will you 
kindly ask. the State Government of Karnataka 
10 do something in this regard? 

SHRI M. V. CHANDRASHEKHARA 
MURTHY: I assure the hon. Member that 
whatever suggestions Shri Dhumal has made, I 
will immediately take up the matter with the 
State administration and see that those persons 
are helped. 

Also. for 1993-94. We have allocated Rs. 20 
crore and another Rs. 5 crore for ration for civic 
amenities. we have given Rs. I crore more. 

SHRI NITISH KUMAR (Barb): Sir. the 
Parliamentary Affairs Minister has come. Is 
Ibere any special announcement? 

SHRI M. V. CHANDRASHEKHARA 
MURTHY: Many of the Members have poin-
ted out about the incidents of excesses commit-
ted by the army personnel and other security 
forces. We have ordered action against such 
olfu:ers. So far. we have taken action against 146 
such officials. 

With these 'Mlrds, I request this august House 
10 pass this Budget and to support the Vote on 
A&:count of this Budget. 

MR. DEPUIY SPEAKER: The question 
is: 

"'I1lat the respective sums not exceeding 
the amOUnl on Revenue Account and 
Capital Al:count mown in the Fourth 
colum of the Order Paper. be granted to the 
President out of the Consolidated Fund of 
the State of Jammu and Kashmir to com-
plete the sums necessary to defray the 
chillies that will come in COUnie of pay-
menl dul'iqthe yearendina the31st day of 
March. 1994. in respect of the heads of 
demands entered in the second column 
thereof aaailYt Demands I to 27" 
17111 motion was adopted 
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Demaads for Grants-Budeet (Jammu and Kashmir) for 1993-94 Voted by I.ok Sabha 

No. of \ 
Amount of Demands for Amount of Demand .. 
Grants on Account voted for Grants voted. by 

Demand Name of Demand by the House oil the House 

General Administration Depart-
ment 

2 Home Department 
3 Planning and Development Depart-

ment 
4 Information Department 
5 Ladakh Affairs Department 

29-3-1993 

Revenue Capital Revenue Capital 
Rs. RS. Rs.' . Rs. 

8,50,87,000 1,15,71,000 8,50,87,000 1,15,71,000 
29,75,000 90,89,37,000 29,75,000 90,89,36,000 

1.20,18,000 3,50,00,000 1,20,18,000 3,50,00,000 
1,64,27,000 20,50,000 1,64,26,000 20,50,000 

35,84,16,000 25,88,18,000 
6 Po __ r Development Department 139,29,30,000 120,84,75,000 139,29,30,000 120,84,75,000 
7 Education Department 113.66,43,000 7.80,00.000 113,66,43,000 7,80,00,000 
8 Finance Department 
9 Parliamentary Affairs Department 

10 Law Department 
11 Industries and Commerce Depart-

ment 
12 Agriculture, Rural Development and 

Co-operative Department 
13 Animal Husbandary Department 
14 Revenue Department 
15 Food Supplies and Transport De-

partment 
16 Public Works Department 
17 Health & Medical Education De-

partment 
18 Social Welfare Department 
19 Housing and Urban Development 

Department 
20 Tourism Department 
21 Forest Department 
22 Irrigation & Flood Control Depart-

ment 
23 Public Health Engineering Depart-

ment 
24 Estates Hospitality and Protocol and 

53,5137,000 
73,68,000 

2,98,97,000 

5,25,00,000 53,51,37,000 5,25,00.000 
73,68,000 

2,98,97 ,000 

15,57,35,000 38,00,68,000 15,57,36,000 38,00,68,000 

29,76,94,000 26,20,80,000 29,76,94,000 26,20,80,000 
17,74.36,000 4,33.25,000 17.74,36,000 4,33,25.000 
28.21,28,000 3,18,000 28,21,29,000 3,18,000 

14,60,94,000 128,54,49,000 14,60,94,000 128,54,49,000 
56,61,28,000 45,27,22,000 56,61,28,000 45,27,21,000 

53.58.64,000 8,38,00,000 53,58,63,000 8,38,00.000 
7,21.41,000 3,68,28,000 7,21,41,000 3,68,29,000 

9,05,71,000 22,70,50,000 9.05,72,000 22,70,50,000 
3.62,89,000 6.85,25,000 3,62,90,000 6,85,25,000 

17,91,54,000 10,06,20,000 17,91,54,000 10,06,20,000 

23,95,75,000 16.59,58,000 23,95,74,000 16,59,58,000 

35,25.75,000 25,33,50,000 35,25,74,000 25,33,50,000 

Parks and Gardens Department 7,32,80,000 1,35,77,000 7,32,80,000 1,35,77,000 
25 Labour, Stationery and Printing 

Department 
26 Fisheries Department 
27 HiPer Education Department 

4,03,65,000 
1,37,30,000 

20,82,22,000 

1,11,04,000 4,03,65,000 1,11,04,000 
94,50,000 1,37,31,000 94,50,000 

5,87,71.000 20,82.21,000 . 5,87,70,000 
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19,06 hn. 

JAMMU AND KASHMIR APPRO-
PRIATION (NO.2) BILL· 1993 
TIlE MINISTER OF STATE IN TIlE 

MINISTRY OF FINANCE (SHRI M. V. 
CHANDRASHEKHARA MURTHy): Sir. I 
beg to move (or leave to introduce a Bill to 
authorise payment and appropriation of certain 
sums from and out of the Consolidated Fund of 
the State of Jammu and Kashmir for the ser-
vices of the financial year 1993-94. 

MR. DEPUIY SPEAKER: The question 
is: 

"That leave be granted to introduce a Bill to 
authorise payment and appropriation of cer-
tain sums from and out of the Consolidated 
Fund of the State of Jammu and Kashmir for 
the services of the financial year 1993-94". 

The motion was adopted 

SHRI M. V. CHANDRASHEKHARA 
MURTHY: I introduce the Bill.·· 

MR. DEPUIY SPEAKER: The Minister 
may now move that the Bill be taken into 
consideration. 

pnterruptions) 
fI'ronsJation} 

DR. LAXMINARAYAN PANDEYA 
(Mandsaur): Mr. Deputy Speaker, Sir, the 
money is being granted for the Government but 
its misuse should not be allowed. On the one 
hand the money reaches in the hands of 
terrorists and is misused by them, on the other 
hand youth is not getting jobs and thus unem-
ployment is increasing. For these reasons too, 
the people are inclining towards terrorism. The 
hon. Minister has told nothing about the steps 
being taken by the Government in this 
rqard 
[English} 

SHRI M. V. CHANDRASHEKHARA 
MURTHY: Sir, the hon. Member was not here 
when I stated that the State Government is 
taking very stringent action against the misuse 
of funds. Recently, we have dismissed the 
Deputy Commissioner of the District of 
ADantnag who has misused the funds to the 
tune ofRs. 8 crore. We will never allow any such 
misuse. 
• Published in the Gazette of India. Extra 

ordinary Part-n, Section 2, dated 17-8-93. 
• Introduced with the recommendation of 

the President. 

Sir, I bee to move: 

"That the Bill to authorise payment and 
appropriation of certain sums from and out 
of the ColUlOlidated Fund of the State of 
Jammu and Kashmir for the services of the 
(manciaI year 1993-94. be taken into consi-
deration." 

MR. DEPUIY SPEAKER: The question 
is: 

"That the Bill to authorise payment and 
appropriation of certain sums from and out 
of the ColUlOlidated Fund of the State of 
Jammu and Kashmir for the services of the 
(manciaI year 1993-94. be taken into consi-
deration." 

The motion was adopted. 

MR DEPUTY SPEAKER: The House will 
now take up clause by clause consideration of 
the Bill. 

The question is : 

'That aauses 2 and 3 stand part of the 
Bill." 

The motion was adopted 

Clauses 2 and 3 were added to the Bill. 

SHRI NInsH KUMAR (BARH): Sir. we 
have to extend the time. 

MR. DEPUTY SPEAKER: So far as the 
extension of time is concerned. there are 110 
stringent rules. Now the question is: 

'That the Schedule stand part of the Bill." 
The motion was adopted. 

The Schedule was added to the Bill. 

MR. DEPUTY SPEAKER: The question is 
'aause L the Enacting Formula and the Long 
Title stand part of the Bill'. 

The motion was adopted 

Clause I. the Enacting Formula and the Long 
ntle were added to the Bill. 

SHRI M. V. CHANDRASHEKHARA 
MURTHY: I beg to move: 

'That the Bill be passed." 

MR DEPUTY SPEAKER: The question 
is: 

'That the Bill be passed." 

The motio" was adopted. 

• Moved with the recommendation of the 
President. 
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UTTAR PRADESH BUDGET, 1993-
94; DEMANDS FOR GRANTS 
(UTTAR PRADESH), 1993-94; 
MADHYA PRADESH BUDGET, 
1993-94; DEMANDS FOR GRANTS 
(MADHYA PRADESH), 1993-94; 
RAJASTHAN BUDGET, 1993-94; 
DEMANDS FOR GRANTS 
(RAJASTHAN), 1993-94; HIMA-
CHAL PRADESH BUDGET, 1993-
94; AND DEMANDS FOR GRANTS 
(HIMACHAL PRADESH), 1993-94 
MR DEPUfY SPEAKER: The House shall 

now take up Items No. 13 to 16 of today's 
agenda together. 

SOME HON. MEMBERS: Tomorrow, Sir. 

MR DEPUfY SPEAKER: For want of time 
later on some hon. Members would not get an 
opportunity to speak. So today they may speak. 
I think we shall have some patience and try to 
sit late because tomorrow we are not sitting late: 
we will sit only up to 6 O'clock. Therefore that 
shall have to be compensated. 

THE MINISTER OF WATER RESOURCES 
AND MINISTER OF PARLIAMENTARY 
AFFAIRS (SHRI VIDYACHARAN 
SHUKlA): t'his was the decision taken by the 
Business Achisory Committee. All these four 
items will be discussed together and we will sit 
late today and decide them, so that we do not 
have to sit late tomorrow. That is the reason that 
we have mentioned in the Business Advisory 
Committee meeting. 

MR DEPUfY SPEAKER: The hon.leaders 
and the Members in the Business Advisory 
Committee are fully aware of this and they must 
have briefed their respective political parties 
also. 

(lmrulation} 
SHRI NITISH KUMAR (BARH): Except 

the honourable minister no member of BAC is 
present here. 

/English} 
MR DEPUfY SPEAKER: If the members 

0( the Business Advisory Committee are not 
here. we are confident. and it is the procedure 
also. that th.:y must have briefed the members 
0( their political parties in their party 
meetinas· 

fItan8llIIimt} 

Rajasthan Budget 
&: H. P. Budget 

DR lAXMINARAYAN PANDEY A 
(MANDSAUR): The Bill regarding Jammu 
and Kashmir has been passed and it is 7.15 now. 
B.AC. has not.decided to sit up to 10.00 p.m. but 
the time. if required, can be increased. 

/English} 
MR DEPUfY SPEAKER: Let us sit for a 

short time. Tomorrow the House will be 
adjourned at 6 0' clock. So at least let us sit for 
half an hour more. 

THE MINISTER OF STATE IN THE 
MINISTRY OF HUMAN RESOURCE DEVE-
LOPMENT (DEPARTMENT OF YOUTH 
AFFAIRS AND SPORTS) AND MINISTER 
OF STATE IN THE MINISTRY OF PAR-
liAMENTARY AFFAIRS (SHRI MUKUL 
WASNlK) : Ifwe do not want to sit now, then as 
it happened in the last session, we may have to 
sit up to 6.30 in the morning some other 
day. 

MR DEPUfYSPEAKER: Yes, otherwise we 
shall have to sit up to 1 0' clock, 2 O' clock in 
the late night. I hope you understand the situa-
tion and cooperate with us. 

{I'ranslation} 
SHRI NlTISH .KUMAR: I have asked to sit 

up to 9 0' clock whereas the state minister in 
Parliamentary Affairs has asked to sit upto 
70' clock. 

SHRI MUKUL BALKRISHNA WASNlK: 
Initially I have asked for 7 0' clock but I 
accepted. immediately the suggestion given by 
Shri Nitish Kumar to sit upto 9 0' clock. 

PROF. PREM DHUMAL (HAMIRPUR): 
"lbe minimum time was ftxed upto 7 and the 
maximum upto 7.15 and it is 7.15 now. 

/English} 

MR DEPUTY SPEAKER: Let us have a 
compromise, some via media policy. Let the 
hon. Member start his speech. afterwards we 
will see. Is it okay? 

(Interruptions) 

MR DEPUfY SPEAKER: Motions 
moved: 

(i) "That the respective sums not exceeding 
the amounts on Revenue Account and 
Capital Account shown in the Fourth 
Column of the Order Paper. be granted 
to the President out of the Consolidated 
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Fund of the State of Uttar Prade8h to c0m-
plete the sums necessary to defray the 
chaIps that will come in courie Of pay- . 
ment duriDa the )'ear ending the 31st day 
ofMardl.l994. in Rlspect of the heads of 
Demauds entered in the second column 
theRlOf against Demand Nos. I to 28 and 
30 to 95." 

(0) "lbat the respective sums not exceeding 
the amounts on Revenue Account and 
Capital' Account shown in the Fourth 
column of the Otder Paper. be granted to 
the President out of the Consolidated 
Fund of the State of Madhya Pradesh to 
complete the sums necessary to defray 
the charges that will come in course of 
payment duriDa the year ending the 31st 
day of March. 1994. in R!Spect of the 
heads of Demands enteRld in the second 
column theMOf ag,ainst Demand Nos. 1 
to 73." 

(iii) "That the RlSPective sums not exceeding 
the amounts on Revenue Account and 

Capital Account shown in the Fourth 
column of the ~er Paper. be granted to 
the President out of the Consolidated 
Fund of the State of Rajasthan to com-
plete the sums necessary to defray the 
charaes that will come in course of pay-
ment during the )'ear ending the 31st day 
of March, 1994. in respect of the heads of 
Demands enteR!d in the second column 
theMOf against Demand Nos. 1 to 50." 

(iv) "That the RlSPective sums not exceeding 
the amounts on Revenue Account and 
Capitsl Account shown in the Fourth 
column of the Order Paper. be granted to 
the President out of the Consolidated 
Fund of the State of Himachal Pradesh to 
complete the sums necessary to defray 
the charges that will come in course of 
payment during the year ending the 31 st 
day of March. 1994. in respect of the 
heads of Demands entered in the second 
column thereof against Demand Nos. 1 
to 31." 

LOK SABHA 

ne.a... for G"""_Badget (Uttar Pradesh) for 1993-94 submitted to the vote of Lok Sabha 

No. Amount of Demands Amount of Demands 
of for Grants on Account for Grants 
~ '\'Oted by the House submitted to the 

mand Name of Demand on 29-3-1993 vote of the House 

Revenue Rs. Capital Rs. Revenue Rs. Capita! Rs. 

2 3 4 5 6 

1. E:Iclse Department 5.46,11,000 5,46,10.000 
2- Housing Department 12,94,71,000 36,66.00,000 12,94,70,000 36.66.00,000 
3. Industries Department (Export 

Promotion) 44.18.000 22,09,000 44,18,000 22,09,000 
4. Industries Department (Mines 

and Minerals) 2,20,89,000 87,68,000 2,20,88.000 87,67,000 
S. Industries Department (Village 

aud Small Industries) 14.22.61,000 4.48.50,000 14.22.60,000 4,48.50.000 
6. Iudustries Department (Hand-

loom Industry) 24,44,53,000 48,53,00 24,44,53,000 48.53,000 
7. Industries Department (Heavy 

and Medium Industries) 99,43,000 47,92,72,000 99,43,000 47,92,72,000 
8. Industries Department (print-

ing and Stationery) 15,45,36,000 35,80.000 15,45,35,000 35,80,000 
9. Power Department 1,10,21.000 558,00.00,000 1,10,21,000 558,00.00.000 

10. Apiculture and Other Allied 
Departments (Horticultural 
Dnelopment) 17,96,33,000 3,53,04.000 17.96,33,000 3,53,04,000 
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2 3 4 S 6 

11. Agriculture and Other Allied 
Departments (Agric:ulture) 123.90.25.000 46,86,11.000 123.90.25.000 46.86,10.000 

12 Aariculture and Other Allied 
Dep~rtments (Area Develop-
ment) 21.94.01.000 2S.00.000 21.94.01.000 2S.00.000 

13. Aariculture .1Id Other Allied 
Departments (Rural Develop-
ment) 461.25.62.000 9,07.80.000 461.25.61.000 9.07.80.000 

14. Acriculture and Other Allied 
Departments (Panchayati Raj) 40,28.69.000 2,67.000 40.28.68,000 2,66,000 

IS. Agriculture and Other Allied 
Departments . (Animal Hus-
bandry) 45.74.12,000 90,30,000 45.74,1l.OOO 90,30,000 

16. Agriculture and Other Allied 
Departments (Dairy Develop-
ment) 6,3S.66.000 2,73.40,000 6,3S,66,OOO 2.73,39.000 

17. Agriculture and Othel Allied 
Departments (Fisheries) 6,88.4S.000 50,000 6.88,44.000 So,OOO 

18. Agriculture and Other Allied 
Departments (Co-operative) 10.97.11.000 74.19.13,000 10,97.10,000 74,19.13.000 

19. Personnel and Appointment 
Department (Training and 
Other Expenditure) 91.44,000 91,44,000 

20. Personnel Department (Public 
Service Commission) 41.43,000 41.43.000 

21. Food and Civil Supplies 
Department 

22. Sports Department 
23. Cane Development Depart-

ment (Cane) 
24. Cane Development Depart-

ment (Sugar Industry) 
25. Home Department (Jail) 
26. Home Department (police) 
27. Home Department (Civil 

Defence) 
28. Home Department (Political 

Pension and Other Expendi-
ture) 

30. Confidential Department (Re-
""nue Intelligence Directorate 
and Other Expenditure) 

31. Medical Department (Medical 
Education and Training) 

32 Medical Department (Allo-
pathy) 

33. Medical Department (Ayur-
"dic and Unanil 

34, Medical Department 
(Homoeopathy) 

3S. Medical Department (Family 
Welfare) 

36. Medical Department (Public 
Health) 

21,20,29,000 771,16,30,000 21,20,29.000 771.16,30.000 

3.31.1S.000 2.000 3,31.1S.000 2.000 

9,26,29.000 

8,40.01.000 
18,63,59.000 

441,23,52,000 

21.87,28.(1)0 

10.76.00.000 

28.40,000 

4S.38.67.000 

9,26,28,000 

48,71,50.000 8.40,00.000 
4.00.00.000 18,63,58,000 

2,SO,OO,OO 441,23,SI,000 

21,87,28,000 

10,76,00.000 

28.41,000 

33,99,000 4S,38,67,000 

48,71,50,000 
4,00.00.000 
2,50,0,000 

33,98,000 

141,29,24,000 19,26,18,000 141,29,24,000 19,26,18.000 

24,68,39.000 

7,33,51,000 

62. 73,5S,000 

65,90,92,000 

32,90,000 24,68,39,000 

7,33.SI,000 

3,96,33,000 62,73,5S,000 

65,90,92,000 

32,89.000 

3,96,33,000 
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2
.~

3 4 5

37. Urban Development Depart-
ment

38. Civil Aviation Department
39. Language Department
40. Planning Department
41. Election Department
42. Judicial Department
43. Transport Department
44. Tourism Department
45. Environment Department
46. Administrative Reforms De-

partment
47. Technical Education Depart-

ment
48. Muslim Waqf Department
49. Woman and Child Welfare

Department
50. Revenue Department (District

Administration)
51. Revenue Department (Relief on

Account of Natural Cala-
mities)

52. Revenue Department (Board of
Revenue and Other Expendi-
ture)

53. National Integration Depart-
ment

54. Public Works Department
(Establishment)

55. Public Works Department
(Non-Residential Buildings)

56. Public Works Department
(Residential Buildings)

57. Public Works Department
(Functional Buildings)

58. Public Works Department
(Communication)

59. Public Works Department
(Estate Directorate)

60. Forest Department
61. Finance Department (Debt Ser-

vices and Other Expenditure)
62. Finance Department (Super-

annuation Allowances and
Pensions)

63. Finance Department (Treasury
and Accounts Administration)

64. Finance Department (State
Lottery)

65. Finance Department (Audit
Small Savings etc.)

66. Finance Department (Group
Insurance)

67. Legislative Council Secretariat

206,01,21,000
2,55,14,000
30,29,000

31,29,80,000
2,15,82,000
39,79,59,000
5,56,51,000
1,82,05,000
88,40,000

28,61,000

38,83,84,000
38,51,000

27,76,68,000

29,66,44,000

22,52,62,000

114,2,39,000

38,50,000

91,56,55,000

5,69,99,000

4,03,91,000

74,48,37,000

7,14,000
49,29,18,000

400,13,84,000

142,07,65.000

8,72,41,000

250,00,00,000

14,02,16,000

16,28,000
1,61,04,000

50.00.000

26,02,50,000

2,75,00,000
9,01,000

2,36,18,000
3,54,000

206,01,20,000
2,55,}3,000
30,28,000

31,29,79,000
2,15,82,000
39,79,58,000
5,56,51,000
1,82,05,000
88.40,000

28,61,000

11,65,11,000 38,83,83,000
38,51,000

12,50,000 27,76,67,000

2,05,91,000 29,66,44,000

70,62,000 22,52,62,000

3,66,000, 114,29,39,000

50.000 38,50,000

12,14,59,000

2,53,21,000

3,72.90,000

91,56,55,000

5,69,99,000

4,03,91,000

116,01,89,000 74,48.37,000

7,14,000
6,12,000 49,29,17,000

18,07,50,000 400,13,84,000

142.07,65,000

8,72.41,000

250,00,00,000

14,02,15,000

16,28,000
1,61,03,000

50,00,000

26,02,50,000

2,75,00,000
9,00,000

2,36,18,000
3,54,000

11,65,11,000

12,50,000

2,05,91,000

70,61,000

3,66,000

50,000

12,14,59,000

2,53,20,000

3,72,90,000

116,01,89,000

6,12,000

18,07,50,000
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68. Legislative Assembly Secre-
tariat

69. Legislative and Parliamentary
Affairs Department (Legisla-
ture)

70. Science and Technology
Department

7\' Education Department (Pri-
mary Education)

72. Education Department (Secon-
dary Education)

73. Education Department
(Higher Education)

74. Education Department (Adult
Education)

75. Education Department (State
Council of Education Research
and Training)

76. Labour Department (Labour
Welfare)

77. Labour Department (Employ-
ment)

78. Secretariat Administration
Department

79. Social Welfare Department
(Social Welfare)

80. Social Welfare Department
(Scheduled Castes and Back-
ward Classes Welfare)

81. Social Welfare Department
(Tribal Welfare)

82. Vigilance Department
83. Relief and Rehabilitation

Department
84. General Administration

Department
85. Public Enterprises Department
86. Information Department
87. Soldier's Welfare Department
88. Institutional Finance Depart-

ment (Directorate)
89. Institutional Finance Depart-

ment (Sales Tax)
90. Institutional Finance Depart-

ment (Entertainment and Bet-
ting Tax)

9\. Institutional finance Depart-
ment (Stamps and Registra-
tion)

92. Cultural Affairs Department
93. Irrigation Department (Estab-

lishment)
94 .. Irrigation Department (Works)
95. Uttaranchal Development

Department

3,77,96,000 3,77.95,000

7,41,86,000 7,41,85,000

10,00,000 10,00,000

667,06,80,000 667,06,79,000

418,95,74,000

114,47,58,000

3,57,93,000

3,88,20,000

43,12,32,000

25,67,47,000

23.39,21,000

25,84,09,000

104,54,37,000

2,88,83,000
2,57,79,000

8,85,000

20,67,000
25,98,000

6,39,90,000
2,60,24,000

23,68,000

28,15,81,000

1,27,53,000

5,63,94,000
2,98,85,000

25,08,000 418,95,73,000 25,07,000

3,15.50,000 114,47,58,000 3,15,50,000

3,57,92,000

3,88,20,000

43,12,32,000

24,98,000 25,67,46,000 24,97,000

23,39,20,000

25,84,08,000

1,000 104,54,36,000 1,000

2,88,82,000
2,57,78,000

4,000 8,85,000 3,000

20,67,000
25,98,000

6,39,89,000
2,60,25,000

18,00,000 23,68,000 18,00,000

28,15,80,000

1,27,53,000

42,50,000
5,63,94,000
2,98,84,000 42,50,000

97,09,54,000 65,82,24,000 97,09,54,000 65,82,24,000
337,25,79,000 286,70,76,000 337,25,78,000 286,70,76,000

117,82,97,000 67,82,68,000 117,82,97,000 67,82,67,000.,
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No. 
of 

De-
mand Name of Demand 

2 

Amount of Demands 
for Grants on .Account 

voted by the House 
on 29-3-1993 

Amount of Demands 
for Grants 

submitted to the 
vote of the House 

Revenue &S. Capital Rs. Revenue &s. Capital Rs. 

3 4 5 6 

1. General Administration 15,68,32,000 15,68,32,000 
2 Other expenditure pertaining to 

general administration depart-
ment 1,37,80,000 1,37,79,000 

3. Police 1,83,80,78,000 4,02,50,000 1,83.80,77,000 4,02,50,000 
4. Other expenditure pertaining to 

Home department 2,00,98,000 1,000 2,00,97,000 
S. Jails 12,31,10,000 12,31,10,000 
6. Expenditure pertaining to 

Finance department 2,07,42.83,000 12.86.25.000 2.07,42.82000 12,86.25,000 
7. Expenditure pertaining to Com- 35,27,43,000 

mercial Tax department 20,25.000 35,27,42,000 20,25,000 
8. Land revenue and district 

administration 69,82,36.000 71,50,000 69.82,)6.000 71,50,000 
9. Expenditure pertaining to 

revenue department 9,49.83,000 30,00,000 9,49.83,000 30,00,000 
10. Forest 1,44,31,09,000 5,26.08,000 1,44,31,09,000 5,26.07,000 
11. Expenditure pertaining to Com-

merce and Industry depart-
ment 

12 Expenditure pertaining to 
Energy department 

13. Aariculture 
14. Expenditure pertaining to Ani-

mal Husbandry department 
15. Dairy development 
16. Fisheries 
17. Co-operation 
18. Labour 
19. Public health and family 

_lfare 
:zo. Public health engineering 
21. Expenditure pertaining to 

Housing and Environment 
department 

22. Expenditure pertaining to Local 
Gowemment department 

23. Water resource. department 
24. Public "M»rU-roads and 

bridael 
25. Expenditure pertaining to Mi-

neral reIOUn:es department 
26. &penditure pertaining to 

Cultum department 
rI. Sc:hool education 
2&. SUte Jeai,slaone 

20,20,95,000 14,65,15,000 20,20,95,000 14,65.14,(){)') 

1,17.62.64,000 1,30.87,60,000 1,17,62,64,000 1,30,87,60,000 
68,37,38,000 12,14,94,000 68,37,31,000 12,14,94,000 
33,38,21,000 

5,72,50.000 
4.19.03,000 

17,19,61.000 
8,77,59,000 

1.73,32,87,000 
.1,05,52,80,000 

6,68,97.000 

35,50,000 33,38,20,000 
5.72,50,000 

1,00,000 4.19,03,000 
5,22,S0,OOO 17,19,61,000 

8,77,59,000 

1.73,32,86.000 
3.76.48,000 1.05,52,so,OOO 

8,84,44.000 6,68.97.000 

35,50,000 

1.00.000 
5,22,50,000 

3,76.47,000 

8.84.44,000 

49.78,68,000 5,82,50.000 49,78.67,000 5.82,50,000 
96,41,90,000 1,55,87,78.000 96,41.90,000 1,55.87.78,000 

1,03,60,55,000 12,69,50,000 1,03,60,55,000 12,69,50,000 

2,89.68,000 

4.59.79,000 
4,88,83,70,000 

2,92,43.000 . 

2,89,68.000 

55.000 4.59,79.000 
87,75,000 4,88.83,70,000 

2,92.42.000 

55.000 
87,75,000 
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29. Administration of Justice and 
Electi~ns 

30. Expenditure pertaining to Pan-
chayat and Rural Develop-
ment department 

31. Expenditure pertaining to Plan-
ning. Economics and Statistics 
department 

32. Expenditure pertaining to 
Public Relations department 

33. Tnbal _Ifare 
34. Social welfare 
35. Rehabilitation 
36. Transport 
37. Tourism 
38. Additional expenditure under 

employment programme 
39. Expenditure pertaining to Food 

and Civil Supplies department 
40. Expenditure pertaining to Com-

mand area development 
department 

41. Tnbal areas sub-plan 
42. Public Works relating to Tribal 

Areas Sub-Plan-roads and 
bridges 

43. Sports and Youth Welfare 
44. Higher Education 
45. Minor Irrigation Works 
46. Science and Technology 
47. Man-Power Planning Depart-

ment and Technical education 
48. Narmada Valley Development 
49. Scheduled Caste Welfare 
50. Expenditure pertaining to 20 

Point Implementation depart-
ment 

51. Religious Trusts and Endow-
ments 

52 Externally aided Projects per-
tsining to Agriculture depart-
ment 

53.Externally aided Projects per-
taining to Energy department 

54. Externally aided Projects per-
taining to Agricultural Research 
and Education 

55. Expenditure pertaining to 
Women and Child welfare 

S6. Rural Industries 

57. Externally aided Projects per-
taining to Water resources 
department ' 
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19.43,38,000 

1,00,51,81,000 

4,93,71,000 

6,35.17,000 
1,23,00,47,000 

24,63,69,000 
1,74,09,000 

10,90,93,000 
76,21.000 

9,00,000 

12,10,58,000 

19,43,38,000 

12,50,000 1,00,51,81,000 

2,16,43,000 

65,85,000 
1,26,98,000 

20,00,000 

4,93,70,000 

6,35,16,000 
1.23.00,46,000 

24,63,69,000 
1,74,08,000 

10,90,93,000 
76,21,000 

9,00,000 

3,50,00,000 12,10,57,000 

12,50,000 

2,16,43,000 

65,85,000 
1,26,98,000 

20,00,000 

3,50,00,000 

4,95,37.000 3,56,38,000 4,95,37,000 3,56,37,000 
2,49,37.81,000 1.05.55,72.000 2,49,37,81,000 1,05,55,71,000 

5,00,000 
5.68,69,000 

62,46,74,000 
18.16,77,000 

1,40.00,000 

31.02.14.000 

13.36.50,000 

1,04.79,000 

48,25,000 

9,28,35,000 

7,04.17.000 

33,91,24.000 
10.75,65,000 

18.14.50,000 

40.00.000 
30.85,75,000 

66.71,000 
1.98.24.75.000 

10.00,000 

6,00,00,000 

93,05,000 
66.42,000 

10,00,00,000 

5.00,000 
5,68,69,000 

62,46,74,000 
IS,l6,n,000 
1,40,00,000 

31.02,13,000 

13,36,50.000 

1.04,79,000 

48,25,000 

9,28,35,000 

7,04,17,000 

33,91,24,000 
10,75,64,000 

18,14,50,000 

40.00,000 
30,85,75,000 

66,70,000 
1,98,24,75.000 

10,00,000 

6,00,00,000 

93,05,000 
66,41,000 

10;00,00,000 
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58. Expenditure on Relief on ac-
count of Natural Calamities and 

& H. P. Budget 

345 6 

Scarcity 63,57,00,000 9,50,00,000 
59. Externally aided Projects per-

tainina to Co-operation depart-
ment 

60. Expenditure pertainina to Dis-
trict plan schemes 

61. Externally aided Projects per-
taining to Public Health and 
Family Welfare department 

62. Externally aided Projects per-
taining to Rural Development 
depanment 

63. Externally aided Projects per-
taining to Public Health 
Engineering department 

64. Special Component Plan for 
Scheduled Castes 

65. Aviation department 
66. Welfare of Backward Classes 
67. Public Works-Buildings 
68. Public Works relating to Tnbal 

Areas Sub-Plan-buildings 
69. Expenditure pertaining to 

Urban Welfare depal1ment 
70. Externally aided Projects per-

taining to Man-Power Plan-
ning Depal1ment 

71. Public Undertakings 
72 Expenditure pertaining to Gas 

tragedy relief works 
73. Expenditure pertaining to Plan-

tation. Forestry, Environmental 
and Development of waste 
lands 

7,73,85,000 

62,39,000 

2,00,00,000 

1,24,63,35,000 
1,28,40,000 

18,40,02,000 
89.27,25,000 

18,86,32,000 

5,35,20,000 
2.50,000 

11,16,74.000 

32,08.000 

1,11,50,000 

14,41,75,000 

86,28,000 

66,91,88,000 

17,75,000 
21,00.48,000 

5,60,99,000 

3,82,50,000 

7.87,27.000 

3.99.00.000 

7,73.84,000 

62,38,000 

2,00,00,000 

1,24,63,34,000 
1,28,40,000 

18,40,01,000 
89.27 ,25.000 

10,86,32,000 

5,35,19,000 
2,50,000 

11,16,73.000 

32.07,000 

1,11,50,000 

14,41,75,000 

86,27,000 

66,91,88,000 

17,75,000 
21,00,47.000 

5.60,99,000 

3,82,50,000 

7,87,26.000 

3.99.00.000 

ne.uda for G ....... -Budget (Rajasthan) for 1993-94 to be submitted to the vote of Lok Sabha 

No. Amount of Demands Amount of Demands 
of for Grants on Account for Grants 

De- voted by the House submitted to the 
mand Name of Demand on 29-3-1993 vote oC the House 

Revenue Rs. Capital Rs. Revenue Rs. Capital Rs. 

2 3 4 5 6 

1. State Legislature 1,78,09.000 1,78.08,000 
2 Council of Ministers 1.04,37.000 1,04.38,000 
3. Secretariat 13.04.09.000 13.04.09.000 
4. District Administration 37.97 ,52,000 37,97 .52,000 
5. . Administrative Services 7.78,85,000 7.78,84.000 
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6. Administration of Justice 15.75,01,000 15,75,01,000 
7. Election 16,79,04,000 
8. Revenue 35,13,15,000 35,13,16.000 
9. Forest 35.86,58,000 2,50,000 35,86,59,000 2,50,000 

10. Miscellaneous General Ser-
vices 4.18,000 4,71,000 

11. Miscellaneous Social Services 4,31,89,000 4,31,89,000 
12. Other Taxes 7,44.07,000 7,44,07,000 
13. Excise 27.17,48,000 27,17,48,000 
14. Sales Tax 9,35.10,000 9,35,09,000 
15. Pension and other Retirement 

Beneflls 116.14.15,000 116.14,16.000 
16. Police 126,77,58,000 8,35,000 126,77,58,000 835,000 
17. Jails 7,39,26,000 6,39,27,000 
18. Public Relation 2,42,40,000 2,42,40,000 
19. Public Works 64,68,60,000 17.63.13,000 64,68,59,000 17,63.13,000 
20. Housing 8,84.11,000 5,32,50,000 8,84,11,000 5,32,50,000 
21. Roads and Bridges 73,94,83,000 5 l,l7 ,50,000 73,94,84,000 51.17,50,000 
22. Area Development 31,68,35,000 23,39,72,000 31,68,34,000 23,39,73,000 
23. Labour and Employment 12,46,50,000 12,46,50,000 
24. Education, Art and Culture 549,08,53,000 1,51,90,000 549,08,53,000 1,51.90,000 
25. Treasury and Accounts 

Administration 8,8735,000 8,87,35,000 
26. Medical and Public Health 

and Sanitation 171,0022,000 1.00.000 171,00,23,000 1,00,000 
27. Drinking Water Supply 

Scheme 115.64,65,000 118,71.34,000 115,64,66,000 118,71.34.000 
28. Spc;cial Programme for Rural 

Development 39,78,55,000 39,78,55.000 
29. Town Planning and Regional 

Development 8,72,64,000 2.67,50,000 8,72,64,000 2,67,50,000 
30. Tnbal Area Development 60,56.10,000 11,00,33,000 60,56,11 ,000 11,00,33,000 
31. Relief and Rehabilitation 6,65,000 1,000 6,65,000 
32 Civil Supplies 4,22.73,000 4,22,73,000 
33. Social Security and Welfare 63,23,22,000 9.81,000 63,23,21,000 9,81,000 
34. Relief on Account of Natural 

Calamities 124,00,00,000 2.000 123,99,99,000 1,000 
35. Miscellaneous Community an 

Economic Services 54,27,98,000 24.00,000 54,27,98,000 24,00,000 
36. Co-operation 29,32,36.000 18,27,24,000 29,32,35,000 18,27,24,000 
37. Aariculture 45,15,45.000 8,41,88,000 45,15,45,000 8,41,87,000 
38. Minor Irrigation and Soil 

Conservation 5.64,56,000 49,86,68,000 5,64.56,000 
49,86,68,000 

39. Animal husbandry and 
Medical 33,51,04,000 30,35,000 33,51.04,000 30,36,000 

4D. State Enterprises 83.10,000 6,11.90.000 83,09,000 6,11,90,000 
41. Community Development 21,46.50.000 21,46,51,000 
42 Industries 24,74,73.000 19,25.12,000 24,74,73,000 19,25,12,000 
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43. Mines 16.26.65,000 1,84.00.000 1626,66,000 1,84.00,000 
44. Stationery and Printing 8.63,91,000 3.75.000 8.63.90.000 3,75,000 
45. Loans to Government Ser-

vants 68,91.90.000 
46. Irrigation 151,84.70,000 211,74,08,000 151,84,69.000 211,74,08,000 
47. Tourism 1,25,86,000 1,68,63,000 1,25,86,000 1,68,64,000 
48. Power 107,53,50,000 166.37.50,000 107,53.50,000 166.37,50.000 
49. Compensation and Assign-

ments to Local Bodies and Pan-
chayati Raj Institutions 5,96,26,000 5.96.26,000 

SO. Rural Employment 75,71,26,000 75,71,27,000 

Demaads for Grants-Budget (Himachal Pradesh) for 1993-94 to besubmitted to tbe \'Ott> .!)f 
Lok Sabba 

No. Amount of Demands Amount of Demands 
of for Grants on Account for Grants 

De- voted by the House submitted to the 
mand Name of Demand on 29-3-1993 vote of the House 

Revenue Rs. Capital Rs. Revenue Rs. Capital Rs. 

2 3 4 5 6 

1. Vidhan Sabha and Election 1,30.57.000 1.30,57.000 
2. Governor and Council of 

Ministers 64.92.000 64.91.000 
3. Administration of Justice 3,43.94,000 3.43.94,000 
4. General Administration 28.22.1 0,000 15.48,000 28,22, I 0,000 15.48.000 
5. Land Revenue 20,09.50.000 5.45.000 20.09.50.000 5.45.000 
6. Excise and Taxation 3.50.54,000 3,50,55,000 
7. Police and Allied Organisa- 30,18,90.000 

tions 30.18.90,000 
8. Education. Sports and Arts 

and Culture 14226.52.000 3,4825.000 142.26,52000 3.4824.000 
9. Health and Family Welfare 51.26.71.000 2.47.10.000 51.26.70.000 2.47.11.000 

10. Public Works 26,8025,000 1.78,50,000 26.80,25.000 1.78,50,000 
11. Agriculture 23,37.7 2,000 7,77.13.000 23.37.72000 7,77,12,000 
12 Irrigation and Flood Control 12,31.33,000 5,60,10,000 12,31,33.000 5.60.1 0,000 
13. Soil and Water Conservation 5.87 ,16.000 23,75,000 5.87,16.000 23,75,000 
14. Animal Husbandary and 

Dairy Development 9,47,87,000 12,00,000 9,47,86,000 12,01,000 
15. Fisheries 1,02,41,000 24,25,000 1,02,40,000 2425,000 
16. Forest and Wild Life 33,34,23,000 1,09,44,000 33,34,23,000 1,09,44000 
17. Roads and Bridges 16,78,21,000 29,04,27,000 16.78,22.000 29.04,26.000 
18. Supplies, Industries and 

Minerals 5.99.69.000 2,61,20.000 5.99.69.000 2,6121,000 
19. Social Security and Welfare 

(including nutrition) 11,91,99,000 46,51,000 11.91,99,000 46.51.000 
20. Rural Development 61,16,39,000 7,42,000 16.16.39.000 7,41,000 
21. Cooperation 4,10.16,000 5.56,49,000 4.10,17,000 5,56,48,000 
22. Foo4 and Warehousing 7,71,85,000 11,94,29,000 7,71,85,000 11,94,30,000 
23. Water and Power Develop-

ment 51,000 41,36.50,000 50,000 41,36,51,000 
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24. Stationery and Printing 2,34,76,000 7,50,000 2,34,76,000 7,50.000 
25. Road, Water Transport and 

Civil· Aviation 2,69,45,000 1.63,84,000 2,69,44,000 1,63,84,000 
26. Tourism and Hospitality Orga-

nisation 
27. Labour and Emp~~yment 

1,03,10,000 
3,18,41,000 

92,75,000 
45,74,000 

1,03,11,000 
3,18,41,000 

92,75,000 
45,74,000 

28. Water Supply, Sanitation, Hous-
ing and Urban Development 

29. Finance 
37,46,50,000 
44,56,32,000 

15,60,65,000 37,46,40,000 
44,56,32,00 

15,60,65,000 

30. Loans to Government Ser-
vants 

31. Tnbal Development 34,93,42,000 
2,23,00,000 

10.85,33,000 34,93,43,000 
2,23,00,000 

10,85,34,000 

MR DEPUTY SPEAKER: Shri Chinmaya-
nand Swami to initiate the debate. 

/]hmsJaJion} 

SHRI CHINMAYANAND SWAMI 
(Badaun): Mr. Deputy Speaker, Sir, today the 
Appropriation Bill 1993 for Uttar Pradesh has 
been brought. The State has been under Pre-
sident's Rule for the last 9 months and petbaps 
that is why there will be a discussion on this 
subject today. If respected Deputy Speaker per-
mits me. I will continue the remaining discus-
sion tomorrow because it is already late 
today. (Interruptions) 

[English} 

THE MINISTER OF WATER RESOURCES 
AND MINISTER OF PARLIAMENTARY 
AFFAIRS (SHRI VlDYACHARAN 
SHUKLA): Sir, the Hon. Members of this 
House are bound by the report of the Business 
Advisory Committee which was unanimously 
accepted. (Interruptions) I will tell you. Kindly 
bear with me. (Interruptions) The Business 
Advisory Committee consists of all the hon. 
leaders who are represented in this House; and 
then, the Business Advisory Committee's report 
is also presented to this House and adopted 
here. The House is bound by the report of the 
Business Advisory Committee. Sir, you, as the 
Deputy Speaker of this august House and I, as 
the Minister of Parliamentary Affaiars, it is our 
duty to see that the resolutions which are adop-
ted by this House are also carried out in the 
House. 

Therefore, I am suggesting that whatever we 
have done in the Business Advisory Committee 
which has been adopted, is carried out here. I 
am not suggesting that an}'body should be 

unnecessarily harassed. But, this is how the 
situation has developed. Therefore. we have to 
complete the discussion on these four things; 
otherwise tomorrow we will have to sit late in 
the night, again. There would be problems as 
was mentioned in the Business Advisory Com-
mittee. One of the reasons why we decided to sit 
late today was we did not want to sit late 
tomorrow. That is the reason. Therefore. I 
would request you to continue the discussion so 
that we can complete the discussion today: and 
tomorrow we can rise on time. (Interruptions) 

fIranslarion} 

DR LAXMINARAYAN PANDEY A 
(Mandsaur): Mr. Deputy Speaker, Sir, 
whatever has been said by the Minister of 
Parliamentary Affairs is partially correct. He 
has mentioned about the Business Advisory 
Committee in which it was decided that we will 
sit late for some time, and that sometime has 
already passed. It was not decided as to upto 
what hour the House will sit. 

[English} 

MR DEPUTY SPEAKER: Let us first 
understand the situation (Interruptions) 

SHRI VlDYACHARAN SHUKLA: Sir, we 
said that we will sit late; and the implication 
was clearly spelt out and that was, we will sit late 
to complete the bussiness. So, we have to sit late 
to complete the bussiness because we did not 
want to sit late tomorrow. This House has sat till 
60' clock in the morning. That we did not want. 
We want to complete this in time. 
(Interruptions) 

/1hmslation} 
SHRI NITISH KUMAR: The Minister had 

asked for cooperation and _ have cooperated. 
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We have already sit for I hour and 20 minutes 
after 6 O·clock. A discussion on Uttar Pradesh 
has started. We have accepted this point. It is the 
proposal of the Minister that we should com-
plete the discussion today. It will be a joke with 
Uttar Pradesh. Many hon. Members of that 
State want to speak on this subject, you have 
very few people representing that State .. ,(In-
terruptions) I have not yet completed. They are 
not concerned that vey few people from Uttar 
Pradesh are present, very few people are there 
from Madhya Pradesh also for speaking. 
Shuklaji wants to pass it quickly. He will get 
credit for this. It will not be a good convention; 
it will be a wrong convention. The discussion 
has started on your direction. Observing the 
mood of the House it should be stopped now 
and should be taken up tomorrow .. . (lnterrujr 
lions) Our party Members, who wanted to speak 
have left. 

SHRI VIDYACHARAN SHUKlA: I am 
replying to your point that the work shown in 
our order paper is known to hon. Members. 
Those hon. Members who want to participate in 
this discussion are present here. Many Mem-
bers of our party are present here and those who 
want to participate, will express their views also. 
Therefore I request you that 
[English) 

Whatever decision we have taken, we should try 
to implement that. Otherwise the whole 
schedule of business will go haywire. Therefore, 
I am requesting you to continue the discussion. 
Many Members want to take part. I am not res-
tricting. I am not saying th at do it and rush 
through it. Let everybody, who wants to speak. 
speak here. Then, we will take the vote ... 
(Interruptions) 

SHRI SYED MASUDAL HOSSAIN 
(Murshidabad) : Tomorrow, we are ready to 
forgo our lunch hour. 

(7ranslation I 
SHRI MUKUL WASNIK: Sir, two hours had 

been allotted for the discussion on Jammu and 
Kashmir. One can understand that it may take 
one more hour but it went on for five hours. 

SHRI PHOOL CHAND VERMA (Sha-
japur) : Sir, you are taking up the matter of 
Uttar Pradesh in a very light manner ... 
(Interruptions). 

&: H. P. Budget 
(English) 

SHRI MUKUL WASNIK: The discussion 
was to be completed in a matter of two hours. It 
has taken more five hours. 

Therefore, the whole thing has been 
disturbed. 

ffl-ansiation/ 

SHRI NITISH KUMAR: If the discussion 
was getting prolonged for five hours instead of 
two hours. then why did the Government not 
object to that? We should have a very serious 
approach towards the debates in the Parlia-
ment. Han. Members of many different parties 
have left the House under the impression that 
there will be no discussion after the budgel uf 
Jammu and Kashmir because the House was to 
sit upto seven '0 clock. Many Members have 
already left. A very practi.;:al point is involved. 
We are rather cooperating. If they do not want to 
consider in view of this practical difficulty we 
have nothing to say. 

fEnglish/ 

MR DEPUTY SPEAKER: The treasury 
benches have said that the time allotted is really 
over. But names of some of the hon. Members 
ow:re sent by the Whips. That was taken into 
account. Subsequently. some han. Members 
raised their hands and had sent the chits. It was 
the Chair to accommodate them. Suppose if the 
Chair were to be very much reluctant, we cannot 
do. ' 

(Interruptions) 

MR DEPUTY SPEAKER: Everybody 
wants to speak. At the same time, we are not pre-
pared to sit. 

(Interruptions) 

MR DEPUTY SPEAKER: We will sit for 
half-an-hour and then we shall adjourn. 
Tomorrow. we are not meeting after six 
o'clock. 

(Interruptions) 

MR DEPUTY SPEAKER: It' has been 
decided. So, I shall request han. Swamiji to 
speak for half-an-hour. 

(Interruptions) 

MR DEPUTY SPEAKER: Let us try some 
via media policy. 
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(Interruptions) 

MR DEPUlY SPEAKER: Many people 
want to participate because it consists of 
four States. 

I, 

PROF. PREM DHUMAL (HAMIR-
Pl.l)l): You are saying that we should sit for 
half-an-hour and Swamiji should speak. The 
hon. Minister wants the discussion to be 
finished today. 

MR DEPUI'Y SPEAKER: Let him com-
plete the speech. Then. we shall adjourn. 

SHRl SRIKANTA JENA (CUITACK): If 
lite Congress Members are really interested to 
participate in this debate. let them exhaust 
today. We will participate tomorrow. There is no 
problem. 

MR DEPUlY SPEAKER: Most unfair. 
You should not suggest such a thing. 

(Interruptions) 

MR DEPUlY SPEAKER: So, it is decided 
now to sit for half-an-hour. 

(Interruptions) 

PROF. PREM DHVMAL: So, we will sit 
only for half-an-hour. (Intemlptions) 

SHRl VIDYACHARAN SHUKLA: Sir. as I 
understand from your observations. you have 
said that we can sit for half-an-hour more and 
lIten _ will decide what to do. 

SEVERAL HONOURABLE MEM-
BERS: No. He said that we will sit for only 
half-an-hour. (Interruptions) 

SHRl NITISH KUMAR: Are you trying to 
dictate the Chair'! (Interruptions) 
IDans/ation} 

DR LAXMINARAYAN PANDEY A : Hon. 
Deputy Speaker has made it clear that we will 
sit only for half an hour so we will not sit 
beyond half an hour. It should be very clear. 

fEnglish} 

SHRI VIDYACHARAN SHUKLA: Mr. 
Deputy Speaker. Sir. I would request you to 
clarify the decision of the Business Advisory 
Committee as to why _ cannot sit late 
tomorrow and the observations we had made to 
facilitate the business of the House. We will sub-
mit to your orders and whatever you say. We are 
not going to unnecessarily insist upon and 
inflict discomforts on the han. Members. But we 

Rajasthan Budget 
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have also to see that the discussion is com-
pleted. (Interruptions). 

IDansfationj. 

SHRl CHINMAYANAND SWAMI: Mr. 
Deputy Speaker. Sir, before starting the discus-
sion on Uttar Pradesh APpropriation Bill... 
'lntenuptions). 

DR LAXMINARAYAN PANDEYA: Mr. 
Deputy Speaker, Sir, I would like to make it 
clear that today we will sit for half-an-hour only. 
This should be made very clear because the 
Minister of Parliamentary Affairs has just now 
said that will be decided after half-an-hour. If 
litis is made clear first, only then our Members 
will take part in it. Then we will have no objec-
tion in participating (Interruptions) We will not 
sit for more than half-an-hour. 

MR DEPUlY SPEAKER: Please take 
your seat. 

(Interruptions) 

fEnglish} 

MR DVPUlY SPEAKER: The v.ilips of the 
parties sent the names but subsequently. how 
have they got the right to send additional names 
~ereas time allotted for the discussion is the 
same? So, when the treasury benches have 
accommodated those names, the Opposition 
also is bound to accommodate them. Please 
sit down. 

(Interruptions) 

IDanslation} 

SHRI CHINMAYANAND SWAMI: Mr. 
Deputy Speaker, Sir, initiating the debate on 
Uttar Pradesh Appropriation Bill 1993-94. some 
other discussion took place in v.ilich the exten-
sion of the time for half an-hour was discussed. 
That it self took half an-hour. I would like to 
draw lite attention of the Government that Uttar 
Pradesh is the largest State of this country. 

fEnglish} 

SHRl SYED MASUDAL HOSSAIN: Sir. 
lItere is no quorum in the House. Is it not the 
duly of the ruling party to maintain the quorum 
in the House? 
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MR DEPlJIY SPEAKER: The bell is 

being rung-

MR DEPlJIY SPEAKER: The bell has 
been runa. Since there is no quorum, the House 
stands adjourned till 11.00 a.m. on August 
18, 1993. 

19.35 1m. 

'11Ie Lot So/Jlra tllen aqjoumeti till Eleven oj tile 
Docie on Wednesday, Augllst 18, 1993/.Sravana 27. 

1915 (Solea) 




